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LOK SABHA DEBATES

vol. L vm ] F irst Day of the Sixteenth Session [No. i
o f tbe Fifth Lok Sabha

LOK SABHA

Monday, March 8, 1976/Phalgvna 18, 
1897 (Saka)

The Lok JStobhp met at Eleven of the 
ClocJc.

[Ma. S p e a k e r  in. t h e  Chair]

OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, I
have to inform the House of the sad 
demise of one of our colleagues, a 
sitting Member of this House, Shri 
Moinul Haque Choudhury and one of 
our former colleagues, Shn K. C. 
Reddy

Shri Moinul Haque Choudhury. who 
passed away at New Delhi on the 
ISth February. 1976 at the young age 
of 53, was a Member of tnis Hou&e 
representing Dhubri constituency of 
Assam. Starting his career as a 
lawyer, he elected to the Assam 
Legislative Assembly in 1952 and con-
tinued to be its Member till 1971. 
He was a Minister m the Assam 
Government during the vears 1957 
to 1<»67 and held a number of port-
folios w ith distinction. He was 
connected w ith several educational 
institutions in  his home State and 
was also associated with a number 
of religious organisations. He repre-
sented India in the U.N. General 
Assembly session in I960 and 1967. 
He led the Indian Goodwill Delega-
tion to Saudi Arabia in 1968 and 
represented India in the World Isla-
mic Conference at Kuala Lumpur in 
1969. Shri Choudhury became the

2
Union Ministe’’ of Industrial Deve-
lopment in March 1971 and held that 
office till July, 1972. In mid 1973 he 
was chosen ar a special en\oy to 
several European countries to expain 
In d ia \ position on the Bangladesh 
issue and he helped m  projecting 
India’s to rrert image abroad. A  very 
amiable and highly cultured person, 
he used to take active part in the 
proceedings of the House. In his 
death the country has lost an able 
statesman and an eminent Parlia-
mentarian.

Shri K. C. Reddy, who passed away 
at Bangalore on the 27th February* 
1976 at the age of 74, had a very 
long Parliamentary career Starting 
from 1930 he was a Member of the 
State Legislature of Mysore for 22 
years Thereafter he was a Member 
of Rajya Sabha /during the  years 
1952—57 and of Second and Third 
Lok Sabha during the years 1957— 
65. He was also a Member of the 
Constituent Assembly during the  
years 1947 to 1950. A stalwart of the 
freedom struggle in the princely State 
of Mv**ore, Shri Reddy successfully 
launched satyagraha in 1947 for the 
establishment of responsible Govern-
ment in "Mysore State He was elect-
ed leader of Mysore Legislative 
Assembly and formed the democratic 
Govcri’r/ient in the State in 1947. 
A great administrator and a *nan of 
integrity, he served with distinction 
as Chief Minister of Mvsore during 
1947—52. He joined the Central 
Cabinet in 1952 and hed various port-
folios during the years 1952—63. In  
1965 he was appointed Governor of 
Madhva Pradesh and he held tha t 
office till 1971. He participated i*»
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m any international conferences and 
w as th e  leader of Indian delegation 
to  the  G .A .T .T . Session a t C ^ n m  
in  1961. In  his death the  country 
h as lost a  great statesman, an  able 
adm inistrator and a  patriot.

We deeply m ourn the loss of these 
friends and I am sure tha t the House 
w ill join m e in  conveying our con-
dolences to  the bereaved families.

The House may stand In silence for 
«  short while to  express its sorrow.

The Members then  stood tn silence 
for a short while.

ORAL ANSWERS TO QUESTIONS

wnf, *farm t iftm f r w
Hr arm g«wf«

•  i . t o  r m  :
w r  5%  iJHr 5**fei *r^fr 

i * t  ftp :

( v )  1974 % « f r w ,
^*riwr m r  gftwrfcw. tr f w r  «rn^ftw 
<rf¥nx im ?r urns ;

(«r) % f*rc[ <wr
vnNnff v r »rf ?nrr g^^ftr % ftp; 

fvgrfr ft^wfrr ^

(«r) f t m r  w *
£*rr ?

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI RAM 
NIWAS MtRDHA): (a) The re-
qu ired  information is as follows*

Arrivals duru g 1974

CO B m nu 2430 farm he* hv se i
tfqwttriatcs send

«3 person by atr.

0 0  $«) Lanka TC- 
patriateS (under 
S e  Indo-S« Lanka 
agreement) *0643 families.

There wwm no regntaiatae team  
Uganda and MranAiqnt during 1074.

<b) A atatatnent it laid on the 
Table of the Sabha giving the derail* 
of the schemes for the xtiuribiiUtallim 
of the repatriates from Burma, Sri 
Lanlta, Uganda and Mô amblquet. 
[Placed tn Library. See No. LT—  
10368/78].

(c) An expenditure of Bs. 4.18
crores was incurred on relief and 
rehabilitation of the repatriates from  
Burma, S ri Lenka, Uganda and
Mozambique during 1974-75.

«ft «rar * m  : w r  *fsft
*r$tar*r ^  vrrW ^  fpvr fa?
art ifh n n r *i*t% * * F m  ir
VrTTt ft, 2PTn£ *rf f[ ? WT
WHRiif % t ^ n r f  3T*Tf% *T 
’Ft ^ 1% % vt%t  if epff? fsj^T
m m  fr, *rr nfrft *?r anrta

$  «rr «rim» *r swwr srr jfnprr
V

#  5vrtFTr jf ft?
? r p  *  'Tfr^rrr ^  *r m rr g
*3st <t  % pRjpff wft ^  «t$
ftawrr v r *rmrn: ?r anfft* «r ^  «fh: 
f tp w  wrt arrnir *r *mt ftwr *ptt 
4 t r  fw%  *rf>arr̂  w w P n rc  ^  
« ’

w  ir anrf?rr «mr %
flr wr^rr ^ i T  5 for ?r7T «oo ^  
ir ir f%#rr w  f*m  
w rm  ?v  w r  w g m  * *  w a rr  5
3 ,000  15 ir? ^  ^ i T
*?rrf n t  f  w r  writ in
v f t  ^  « rf^ ^ r f¥«rr w  t  ? 
«w ?pp T w r t * r fw t wist f m  
^  f  t

aft t w  flwmr fM f  :
^  I  W$TK 9 p w

l i f t  % W l  f t  fif wwft
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'■̂1 W  ’TC fl*R *W*T f w i  ftWT 
WlWf 1 1  W *T % ft|t[ ITT 3T4V*!

3TT <5¥TRE VT
9>w) *F r̂ %

^  wfc iftaRiit 5m r| *rf £, ^ tstt

-Tv <n% ŝnwwr % wmsrr ^ n r t
#  fnrrfar fasrr »nrr | ,  

3% *&mf *** | , erre
% 79% ft? iff *T̂  9fTf f. rPTT
■aw vpc P̂flPr fWflr t t  fanarn* $  :

?rfr VR»frT *r&*r *pt
W  % ftf? $% *T WPT m
**ran? frn? ?pp% f ,  *r»T •??r«r =*7? 
fjT^nr |  %  *r$ *r£TW *?? w r  
% v H  n i  % fie T^it'r %
tfspp  v t  t o  w  •
w i wrfar sft sn^r ?* ?rr% fc, ^ f  
w i  «ns:«ft qft «rnfr ? f t t  sm r$ ? r  

| i  w  s w r  % sarafwOT 
^T^cTT ssr * x  fa*f ̂ f t  |  I

*w% s r t pt t  ftrfam t t h t t  *  sfr 
ift9Ri< *rer ^  f ,

t v f  % t t  * t, STTfa,
^ ftv t w r  *ct v t  «rf«PT*fi ^  
• ^ r  ?TT$ ft f a w  $ : ^  fat? 
aif ^ r r  f a  *rrer *f$ ***

| r *r? a rd  fwrfV *ri star 
% snsftar *Rff sr?5T % » <fr 3hmni 
N r >  %% «frr flffcrfa 2 z  «rw? % 
frr<j «rT«rsT ^  srr̂ r̂ T̂ r rzn  % i 
T *  v  w*mnr 9 t « t  « f  * ?Khpf a  *?<?? 
'1% % ftrcr Tgrsrvt TO<r *.• sffT f̂T«i; 
v * i i  fsrcn sft*- fT f^ r w f*  ^
«PIWT h**FT »T«TJT 'TT
f k f w  W R  ^  *Tt3r«fTt» ^T jf iff 
f ,  f3pf m  >3rwi»i k  ’̂ w * - ffrsrr 

f ,  faramc ir m  
^Aapft S|, <rw spt *wSt
« ^5  t  ffW  w r |  sftr- .....<»- . -*̂  —*» *• ..... -̂ » Je .4EB9 VTw fBMf *a<*HH T*TVW f  I

w ?  «r acm firm |  i 
Pp  f*ps^r wiftwr Upser Snwr % f*ro 
sTfrrr ^  f  ^  M « r t  qftswtsn
% W^rt^T 3̂»T Vt W  TOT W5PSPTT 
n f  1 1  Trrwfhr |  f a
WTff i*w ^  f̂ r?r% wqfw witr  ̂
<ftr fwr=T% T ^ r ^ g ^  t  1 * r r ? ^  

w  f̂*r sr??r 1974 % srr^ *r
|  I **? f ^  ?5R  T̂ <£3*T
xp tfw t t w r  ^rrr ^sr 5PT |  
i r t  v t  Hwwfor ?T5Rr

^  f«TT t , cfr ^  T̂TT shr 
<%8 ^  1 ^  «r »r r r  snrre ^  ^ r r  1

vft epTBFar rr»u : ^  j s r  |
P f 1974 n  f*Pff  ̂ qf T̂ TR VTc*r- 

sfrv f?rr ?n(, f r̂-r^r ^» rr o t  
^TT^rrrr sftw^f ’'i f  ^SR r̂t
fsr*r r ^ r  «^r q r  f^nj^r f w  w  1
wsrer i r ^ r ,  w *t ^  ^ r  «i^»rr 
t o  ^  ^ r  1 1  srsfr ^ r  
j w  ^1f ^ 1  1 1

WEBWr H|>W : VRFfrtr fRW
w^r ?r*nr arafe *  w% &na 
snw ^  1

«ft i jw « r  «w i : *nrc s it t  ^  
t? tt  ^  ?mfr f%m | , ^  ^  | i

1974
<T>ff ^T *fVT*r, 5T>Rt ^T »*#
«n? i

t«ft f?w w  f in d  : Hvs?*f̂ r
^ t r  f r  w  |  f f  ft: <R wtnt 
w t ^r?nmr 5fr f ^ w r « P n  zfrsnnf
1 1 vx  ^rt % aft firfwr 
£ , * * ? $  f a m *  % o t  
• ta r  % fi?if |  *
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ip f  *ntfc f ta f t  vraf*f*lt ^  

W h  w*r ftm* *wt t  ?

*ft W  fa*!* fav f : ‘W T ^ ^ t  

v ? tr i"  q?f ^?rr sr<  t  far*? ¥ t  

'r f tw rr m  tit *$ * ^ 3  *rr «r$ *jd 
« m  f  i 3ft ^ rn rr  § fa? $*  

vtfsrer ^  t |  f  f a  ^  *rV *r>r 

?r srrcf, arflfrfsw *t^

d  ^FfT

iW R  fw r  sm rsra*

^  fat? ?t>3r t  s r n f  ^rn? tfta  3-w r 

Tre#t*r ^frrr ir flfarfrra' g¥r sn-
ifter fw r ^  i

DR. RANEN SEN: Among the
repatriates from Burma, a large num-
ber of Bengalis are non-agricutunsts 
who are either mostly small traders 
or were working m offices—service-
men. Here in this statement I  find 
that the repatriate families from 
Burma have been sent as agricul-
turists to UP and Bihar. Then again 
there is another reference m the 
statement that the repatriates from 
Burma and Sri Lanka art* being 
resettled in the agncutlural projects 
which have been started Where new 
migrants from the former East 
Pakistan1 are being resettled in Karna-
taka May I know the purpose of 
sending these non-agricultunsts from 
Burma for resettling in agricultural 
projects? What would they do there? 
Did the Government consider this 
point of view whether these schemes 
for them would belp them while re-
settling them there? What is the 
real position m regard to the Benga-
lis who have come from Burma?

SHRI RAM NIWAS MIRDHA* Well 
&ir, the repatriates from Burma fall 
jxt various categories. The people 
who came early belonged mostly to 
trading classes. But, the later arrivals 
consisted of agriculturists also.

We have different patterns lo r  
assistance in the rural areas on agri-
culture and a different pattern of 
assistance for urban areas and reha-
bilitation in urban areas. We have 
a policy that persons coming from  
Burma should be sent as far as pos-
sible for rehabilitation to the States 
of their origin. So, the impression 
of the Hon. Member that we send 
them all on agriculture settlement is 
not correct Very few have been 
sent for agricultural itehabilitation 
and only those persons who have 
agricultural background are sent for 
•settlement on agriculture For others 
we have a different pattern of assist* 
ance

SHRI JAGANNATH RAO Sir, 
some thousands of refugees from. 
Burma have been settled in Orissa. 
May I know whether the rules for 
rer\H and rehabilitation apply uni-
formly because, 1 know, in Orissa 
several of them have not got any 
laan., for housing purposes or for 
carrying on their profession11

SHRI RAM NIWAS MIRDHA: 
There are 3072 repatriates from 
Burma in Orissa and the pattern o f 
assistance which I have spelt out in 
my answer applies to them as well. 
In case this pattern of assistance has 
not been extended to them in full 
measure in Orissa or if there are any 
such complaint*! which the hon Mem-
ber has in view I will be grateful if  
he wi lte^ to me and I will see to it  
tha* thev get the assistance accor-
dingly
Iteming «f Himalayan Rivers througlt 

Multi-jwnJpese projects

•2 SHRI BHOGENDRA JHA* Wilt 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to refer to  
be pleased to refer to the reply give** 
to Starred Question No 90 on the 12th 
January, 19T6 regarding taming of 
Himalayan Rivers through multi-
purpose projects and state:

(a) wtcether further talks between 
the high level teams of India ,and Ne-
pal have since been held;
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fb) 11 so, salient features thereof;
(e) whether the construction of tr i-

p le  benefit High Dam over river Kosi 
near Barahkcihetra, barrage over 
river Kamala near Sisapani and over 
’Bagmati near the foot hills have also 
lateen the subject m atters of the talks; 
And

(d) if so, Nepal Governm ent re- 
. action thereon?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
^IN G H ): (a) No, Sir.

(b) to (d). Do not arise.

•ft vrr : 12 ar?nrfr. 1976
sr*jy «pt  

po t  ■nrr, % «t t

TT̂r tfpSTnT *>T T̂a|T5T ^  %
*rfsr 5j jtw  f r i t  3rtf*r. ’t t  f e r n  % 
»rr«r w  3n%irrilf v r
sr^r (*r) Sr «flrr?»rer % fn ^ r
vwfr sffr «5t t  ?fto-*rr*r «rer,
^fRRTJfr % f k t t  w w n  n fr  *rr ^ n r  
% f tw r r  %frr n * r ^  % fspR: srnnrfr 

q r  g-̂ n% % <rr* ir tts 
*rr»fr *r# % 1 n q-^r qft f  »
*im t sufr sttrow *  % ¥*r %
*Or*ifrr v  18 srrw f r a r e  fsrsrar *rV 
40 ?rrer »*fsr v ;
3[>fr, w  i*r vr fans
ar-ffsrr n-rr ftp s $  w r  ^st $r 

Tvqp  ^  farer! ̂
*rr *r>r ^ 4 ^  ?r^r

«t t  t s -.t  * r*r it *m.T» % «ftr 
§ ^ tT?r sr-r^TT $  $ >t srrt: iy 5rrar«ff?r
*PT̂  % fatT q-^ *?• I  I 5=1 cfisff
srrarisr % *f % ,v«r q <rc:>
3ft stPT^a f t  ^  % srr ;̂ * rf« rfa
%jt  |  i w  ^  ir szr'rrr
^  <rrenft |  sfK  *r$taw 3r «rre 
**& | i

*ft % n r wm ftu p  
v r  n g f t  9, 10 sfte 11 a r 'm  
*h % rr^ srrSr «tt,
*rr$TT i f t r  % «mr? js rr  f%
•wft r̂̂ gpaft fen r xsrm i sra 
irftJNnsr 3TT«tnr, aft f M r o  q % 

*r?rsrf % arr^ t  ang- ?t*fV 1

w r : ^  ^rr ^rrer^r ^  

|  «ra ?t!|f  spt * r t  Tfn»rr?T 
f^W T 5  1

«ft ^ n r  ? w  ftpg : f*aft 

iw w  gf?3F, ^  ?rr t̂ Trsmr

t t  srra5* ^  =^r 1 1

^ftnnf m  :
«rr, "%qrT5=r ? r ^ i r ?  ^  r  

% frT^ ?TPTc?- *»f f  < 
srrrr * r ^ m  % ? 4^Md f w  w  

t’' sriw ;*r %

^ rr  fwqfrj ^ ? ^?r
?r¥^rf?T sf«r ^ f Tt  ? ***? %■
*3rfT ir 6̂* ^TPTT =5TT !

' ‘There is no flood forecasting a r-
rangement either a t Sispani or a t 
Barahakshetra. H ie Bihar Govern-
ment are, however, operating a 
wireless station a t Barahakshetra 
for the transmission of gauge and 
discharge data to Birpur for the 
operation of the Kosi Barrage.’*

*ft « n r  »fr q? i^FTfeTr % 

fk& T %(n f* rt ^ ?crr^*r *r *r*rT
srrc ^*rfr ^ f e f r  ^  ^fr ^

t  f ^ r  Jf s r e w  ffr

|  ^  % fsrtr

% #3f^ t  *fr % v r f  ^Tfrgfrsr 

f f  t  ?
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4 * «fW M *
*  *rcr#fcr #  

$ t  fc t *r*ft <rc ^ r ? r ^ r  w  ^  |  i 
w #  *nprfa arrw ft x t^ lr ^  
apsr^ft % *rr«r «Hc atorcrr |  ftw% 
arr* *  *r?*?f?r f t  1 1

«ftwfhwrtsm rc
g r rs n i^  t  fv  4 tx
fingnc % *r ftw t w t  ** f iw sft
*n?fr *T*rr, T O t  trrfir ?rfeff srr*
H *rr*r apwrat <Wt t  * *  *  f*n? 
f ^ r t  g ^ rc  *% * r  *T *g
*trar ?nr ^tr%  v* *r?r t  ^ Tff
flsrcr ?r ?mcT gprcr i v *tk srrfe fsr^r =tsrr?
?> s r a  1 7*r frt?  *? t p t
fJTT V t f  ^rt'T S ffT  ar*TT ^ T  W *P f 

afrsrrr |  ?

ip a w  TT̂ tarcr ®r? »rt ff?*rT,w ,T 
ft**f fc srK ir 1 I

Damage to Foodgrains due to rodents

*5. SHRI DINEN BHATTACHAR-
YYA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be 
pleased to state whether the Govern-
ment are having any approximate as* 
sessment of damage to  foodgrains 
annually caused by the rodents?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE):

No precise or reliable assessment of 
damage caused by rodents is available 
on an all-India basis. A  Committee on 
Post-harvest Losses of Foodgrains bad 
in  1967 estimated that rodents caused 
a  loss of about 2.5 per cent in storage.

SHRI DINEN BHATTACHARYYA: 
Since the Committee's report came in 
1967 and we are in 1976, has any fur-
ther assessment been done in between

as to the. low of foodgttfcfot stored la. 
warehouses?

v

\  SHRI ANNASAHEB P. SHXNZXBt 
Studies have been carried out bu t 
not specifically with regard to loss fet 
storage. For instance, in  a  study under 
a co-ordinated scheme by the ICAR, 
damage by rata to  crops of barley, 
wheat, paddy, groundnut, maize and 
jowar ranges from 2.5 to 11.8 per cent. 
Another study was a pilot survey or-
ganised by the Institute o f A gricultu-t 
ra i Research Statistics which estimated 
the damage caused by rodents to pad-
dy crop as ranging from 1.6 to 4J2 p er 
cent State Government are  also carry-
ing out certain studies. But there is 
a lot of variation m the findings

SHRI DINEN BHATTACHARYYA: 
Before storage in warehouses, what is 
the percentage of loss due to insects 
when the crops are in the field’

SHRI ANNASAHEB P. SHINDE: 
The question was about damage caus-
ed by rodents. I  seek your protection.

MR. SPEAKER: Shri Bibhuti Mishra

«ft for* : ?fr *rw % ^
grr% fr ̂  srr*: *ft 3ft tffter 

■??a?r |  *  f a  ti fas-rat

sr^rnfV f t  r̂TcfV % i v r ft *ft ?r s r f  

t o s  tftx  *nit ttsth: «ft ^ r r  f w  

% i $  tsiTnFn w ? r r  i  *rrspTT % 

% fvrtr f o #  *srr wrr ^ rsrm fS p jn f 

fsr?m T*ar f%r«rr t o  *rtx r̂rfrr 

s r t f  ? *r f  I  ^  % art <rnfV *  

s t *  m v  ?ft *r »fV *ft STPT a rft 

7 *  *stt ^nr^r f  i ?ft v r r

^ T r ? r  ? n r r i ^ s m
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SHRI JMKttASAKEB P. SHINDE: 
Than are certain rodenticides. One is
rim phQfljpfaide, is aluminium
phosphide . There are anti-coagul-
ants. These are easily available to fa r. 
merg all over the country through 
S tate Government and even private 
agencies.

SHRI AMABNATH VIDYALAN- 
KAR: Have any attempts been made 
to  assess the rodent population? Is i t  
Increasing or decreasing?

SHRI ANNASAHEB P. SHINDE; I t  
is  difficult to made a precise estimate 
of the rodent population. At one time 
some estimate was made but I  do not 
know how far it is correct, it was esti-
mated that the ratio of rodent popula-
tion to human population was 6: 1 ; 
th a t is to say, six times the human po-
pulation. Dr. Parpia estimated the 
rodent population a t 5,000 million but 
I  do not know how far it is correct or 
not.

Vegetable protein Projects

•6. SHRI N. K. SANGHI: Will the 
Muustoex-Jjf AGRICULTURE AND 
IRRI<»!JK5n be pleased to state:

(a) whether there is an urgent need 
to augment the sources of vegetable 
protein for the masses in the country.

(b) wheher F.A.O. has been assist-
ing nations in this regard;

(c) if so, the number of F.A.O. has 
assisted projects th a t are functioning 
in  India and also those run by G o v -
ernment and to  what extent the needs 
are being met; and

(d) what plans have been drawn up 
lo r increasing these sources of protein 
during the next three years?

THE MINISTER OP STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P . SHINDE): (a) to  (d ). A  statement 
i t  placed on the Table of the Sabha.

Statement

(a) Vegetable protein is mainly 
derived from cereals, legumes and 
oilseeds. If  the  protein available from 
these and other sources is effectively 
derived, evenly distributed and utilised 
the present production in  the country 
should be sufficient to meet the overall 
needs of the people.

(b) to (d). There is no specific pro-
ject in  operation w ith FAO assistance 
for augmenting sources of vegetable 
proteins. Govemmtnt have, however, 
taken steps to increase the production 
of cereals and pulses in the country 
through introduction of better Seeds 
and improved agricultural practices, 
as these form the main source of vege-
table protein for the people. Gov-
ernment in the Department of Food 
have also taken up steps to increase 
consumption of non-traditional sources 
of protein like groundnut and soya-
bean meal in order to supplement the 
protein availability from cereals and 
and pulses

SHRI N. K. SANGHI: Protein ave-
rage being v e r y  low in our country 
and soyabean being one of the greatest 
pretein. yielding vegetables, w hat 
steps have the government taken to 
see that soyabean that is lying m stock' 
w ith them is being sold out to people? 
What is the position about state Gov-
ernment stocks? There are reports 
that soyabean is not being sold out a t 
all. What is being done to popularise 
this particular exotic, highyielding 
variety of protein which is a vegetable 
protein?

SHRI ANNASAHEB P. SHINDE; 
Soyabean production programmes 
and research are coming up; there lias 
been some progress in UJP. and 
M.P. in regard to that. I  should like to 
Inform the House that the general pro-
tein availability in the country, ac-
cording to export report is not less 
than our requirement; but it is not 
equally distributed. That js why a 
large section of society, particularly 
with low purchasing power are not 
getting adequate protein, especially
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children of l ifeg years Ott«n» tw 
lots! availability in the country la 
idfiqURte.

'SHRI N. K. SANGHI: Soyabean I*
«*e of the most fcttfb yielding varieties 
«§ regards proteia, What i* toetag done 
%y the Food Corporâ on of India to 
*et up a proceaalng plant for soyabean 
in the country?

SHRI ANNASAHEB P. SHINDE: 
Soyabean production and processi&g 
are bteing encouraged with all research 
support. Pant Nagar University is 
doing special work; so also ICAR. The 
Pood Corporation of mdia is also in-
terested in procuring of Soyabean.
I f  there are any other suggestions 
ixtan the hon Member, they are wel- 
«onw.

SHRI RANABAHADUR SINGH: I  
w ant to know whether it is a <®ct that 
offtake of soyabean is constrained by 
th e  fact that there are not many pro-
cessing factories which would convert 
it  into edible food and if so what 
steps do they propose to take to re-
move that constraint’

SHRI ANNASAHEB P  SHINDE 
I t  Is a suggestion for action.

Crocodile Bank 
+

*7. SHRI RAJDEO SINGH.
SHRJ BIRENDER SINGH RAO:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether Dr V. John Vondar- 
ravAl ot the FAO recommended the 
setting up of a crocodile bank in the 
‘Country especially in Orissa;

(b) if so, reasons for the suitability 
of the Orissa State for the said bank;

(c) w hther he has highly commend-
e d  crocodile farming in Orissa parti* 
cul*rty at Tikerpara and Bhitara-

tn rivers Mahanadi and Baitar-
»i; and

(4) jf so, why these two rivers have 
beta suggested?

’ITEP'lieKtoOtSB tiff STA3JE XX tm  wamaam  o r JMamxsmm
d£ND IRRIGATION (SHRI iHSUU 
SXSBEB P. SBtiRM y : Ct)«o f#>. A  
rttftemeat is lafel on the table of the 
House.

(a) Dr. H. R. Bustard, FAO. Ckm- 
sultant, after a preliminary Survey ot 
the pvcm&KlB tor crocodile farming 
in India, suggested Orissa as one of 
the extremely favourable localities for 
a fanning project.

(b) Orissa was selected became tt 
offered the most suitable habitat for 
conservation of these endangered 
species.

(c) Yes, Sir,
(d) Gharial* inhabit Satkosia gorge 

(In which Tikerpara is Situated) and it 
provides a  good gharial habitat. 
Bhitarkanika is the prime salt w ater 
crocodile habitat in  which the species 
was formerly abundant Two mature 
crocodiles live in this creek and nests 
were located to indicate a good 
breeding resource.

T w tw  ft

*r$ 3TTSRT ’STT̂ 'TT gf f% ’TH

%tx x w ^ fara w n w t o r a ’ f*wt*T

^  ^  «rr ®rr «rra>

t f - m  *  ft P w t «rr

f r r f e  ? *rw

ft if t a r r w  ^ r r  $  f *

<nr>TT<r
"ft *pt  if*r firarr

*T *T Sm ****** VT

fff*m ANNASAHEB P. SKENE®: 
Dr. Bustard of the TAO CBtte to 
on our invitation and he visited not
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•mtyy OH*** but also W est Bengal, 
Bihar, U.P., Rajasthan, Andhra P ra- 
-de*h, K arnataka and Tamilnadu. The 
«OQMgrt knowledge on crocodile breed-
ing is not available in many countries 
and  in our own c o u n ty  the species is 
greatly being reduced. Therefore we 
are very much concerned about it. 
”Wow, we have brought i t  under the 
•protection of Wild Life Act. Its ex-
po rt is banned

• f t  m r iN  : vm rsr *r^htir,

f * #  Ir if $  t
far#  % w r  t  fviffnrr 

’rn r  *r»r<te £  T^rwf jh i t  «ffif*rnsT
5rr f  i m r  #?r?rr ^

m  ift * *  fwrzrr |  v r  ^  ?

SHRI ANNASAHEB P. SHINDE: 
We shall go into that.

SHRI M. RAM GOPAL REDDY: 
M r Speaker, Sir, I  would like to know 
from the Minister whether he is con-
cerned about the breeding of crocodile 
or he is concerned about crocodile

SHRI P. GANGADEB: Sir, since
F.AO expert has very strongly re-
commended the scheme of establish-
ing the crocodile farm  specially in 
Orissa and that not only will it be a 
highly commercial project for Orissa 
“but also a shot in the arms for India's 
foreign exchange earning and also 
■when Orissa State has already accept-
ed this scheme and has sent it to the 
S ig h  Command for their approval, 
may 1 know what is the decision of 
th e  Government in the m atter and 
th e ir  understanding with tbe U.N.D.P. 
and the FJV..O. to expedite quick im-
plementation of the scheme both fin-
ancially and through technical ex-
pertise?

SHRI ANNASAHEB P. SHINDE: 
My Ministry has released necessary 
amounts for Orissa scheme and neces. 
sary trained people are made available 
Hfcem

Fall In Sugarcane Production
+  .

B. SHRI K. M MADHUKAR:
SHRI C. JANARDHANAN:

Will the Minister** AGRICULTURE 
AND IRRIGATION be pleased to  
state:

(a) whether it is estimated that the 
total sugarcane production will go 
down by a t least 5 million tonnes;

(b) if so, the reasons therefor; aty|

(c) measures proposed to meet the 
situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) to (c). Final estimates 
of sugarcane production for 1973-76 
are not yet due from State Govern-
ments However, according to the
second estimate which gives prelimi-
nary estimates of area under the crop, 
an increase of 4 2 per cent is indicated 
in the area under sugarcane.

St t  if if t t  ^  «rg?r

w m  m u *n$»rr

I  -3ra5fr i $

^rT^n f  for %sr if
3ft f ,  «m r ^  fs r^ R

* rk  s r^ r  4 ‘, *rr n ^ rr 

ft

w  jpr sfrft fTT*r-*rrfsnrf 
qrr %, ^r«pT w*Tgrr?r

% ffcq t o s t  % 11

B t f ’m r t v n :  -&si$

t  ^  ^  *1RTT

w n w f  v t  s m r i

^mqr $  iTsrr
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"RT w x w c  $  v t f  

4taraT£T v r r i ^  $  ^ R v t  ^ r w n j 

f*i# *ft* »F5TT s ? W T 5 f  **fr 

*? t aft 3r» * rw * r  ,fanr $ t  ^  t  *r$ 

^ * r w  irt ?r% i

SHRI ANNASAHEB P. SHINDE: 
This question is about sugar-cane pro-
duction. The first part of the question 
concerns the Agriculture Department 
and the other port of the hon. Mem-
ber's question relates to Department 
of Sugar and Vanaspati As far as 
the  production is concerned, we have 
a scheme for encouraging per hectares 
productivity round about the sugar 
factory areas, that is, about 2000 hec-
tares each in North India and about 
1000 hectares in South India.

«ft ag*«n f ii*  % srrarnT

*rn??rr g -  *rf5arsr «rF?fta f r w  
W  *f t  £ « f t » n p r  f r f a  *n#t 

t o r  *rr  O f  *T5srr - j ^ q r r ^ f

apt sRWlW f*T?T fT*rr *F*T TT
gR*rrei8r w r t  w i  iT ^ s r  *r

p r ?  ft?# 8t ? ^  *?«P?sr 

if  f r r r^ « R rT  srm rrfV  t  ?nrr 3*r 

% fSTOtJpViT apTR lOTfr $  ?

SHRI ANNASAHEB P. SHINDE: 
A  separate question may be put by the 
hon. Member.

*ft *VK  q f i  : %mtSt 3ft,
f *  s m r Jr «|® r ~ * * r r
arnr sift $ f*r irst t t  ■swr** 
f * r  $ t  f  y r f t

m r  t  f r  < r *r*r  *rr»a- *r t  
* » f r  f£t i r f  $  -  *raf^ **$ r o r

fa? m m -
^ T K t **t s to  ^  f*r*r n t t  %, 
f i t !  v n wr a r f f  %»r?5rr^RT w n  *jnc

faarr f  ? *rWr Hr £
if t ’PTjfan^t jjft ■sqjt & v fffv  %ir 
% w w w w  ^pwft ^  w w  
w » r  w i  $  ;

f r n w f f r w r r  $  8 t ,
vftx  ^nrff v x  u  tpr# w $f 12  
arc# fc, fawr % v m r  v n R rv n e ff 

TfTT I  %ftx. ^ 
»F% WHCrTT W*f I

SHRI ANNASAHEB P. SHINDE: 
It is not true that sugarcane produc-
tion is going down In fact, the area 
has gone up and productivity is also 
progressively going up So, there is 
no fear that the total overall produc-
tion would fall down. The Govern-
ment of India’s effort is to see th a t 
farmers get rem unerative prices. That 
is why sugarcane production is getting 
the necessary encouragement.

SHRI D. K. PANDA: Is it  not a  fact 
th a t sugarcane production has gone 
down as compared to last year because 
the area under sugarcane cultivation 
has gone down* Has the government 
assessed in each State to w hat extent 
the area has fallen down?

MR. SPEAKER: The M inister said 
the area has not fallen down.

aft TWHWIT W P ft : WWW aft,

S ir % a frft «rnan*ff%  r m  t *
WHTTSf %r ffcftr ipj% gypf *f|- $ ftftnpf 

irqrcir wraff i ^  ^FnTfw n|8T

jf*RTT^rwT *Pt anw ^

 ̂ f% trfar wrr ^rnerFff wft apflr̂  

*rvft *rf t  f f  f v  v t  w T ff r  

T^t ffRT ft i arfar **% ^rrfrvrft w w t  

 ̂ ?ft anftsf «n: v t ssrfrnw

^t x x  *t «rn% m t wrflfwr# 

a|St« t
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SHRI ANNASAHEB P. SHINDE: 
Under the new national guidelines 
about the land ceiling law, no sugar 
factory is allowed to hold land beyond 
100 acres and that too for experimen-
tal and research purposes. Any land 
in excess of that will be taken over 
by the State Government. No exemp-
tion has been provided by any State 
Government for sugarcane.

w rfair iTnwm : gr*rr 

fv s ra s r  if w r  t  f*F *rrr, qr Sfra: 

*r f f  P ', % w&fTT

’Z T Z ’fT  f [ ’ W T  xr^fr T t - v r  srfir

s n r m ,  wm  m r-r t f t  *rfrf

fiF*r*p- rrfT*n §£

IKY w i t  s f tw p r  ir vfr T^ng- sftrfr 
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fw r  JftrT nrw wrxf **rt*? <srt% 

*** $ f w %  5nr trf te fa g fa

afrt*F?r ^  *n r z
&FW  f<nrr irtn fsr*rr qfimrrq- 

W  < $fw , f *7 ir

wfc?r$ |>  *?% ?

SHRI ANNASAHEB P SHINDE 
This year the  rainfall situation was 
very satisfactory al] over the country 
and availability of fertilisers also did 
not present any difficulty So, we 
anticipate that production of sugarcane 
will be marginally more than last year 
***d no t leas. My ministry has been

urging the State Governments that: 
they should concentrate their efforts 
on sugarcane development activities. 
There is also a centrally sponsored 
scheme. Hound about each sugar fac-
tory about 5000 acres have to be taken 
up in north India for special develop-
ment and we propose to  increase the 
per hectare production.

Implementation of Land Ceiling Laws

•9 SHRI VASANT SATHE: Will
the Minister of AGICULTURE ART> 
IRRIGATION be pleased to state:

(a )whether the Agriculture Minis-
try have in their latest review observ-
ed tardy progress in the implemen-
tation of revised land ceiling laws by 
the State Governments;

<b> if so. main factors impeding 
the imolementation of land reforms 
m various States; and

<c) steps and action proposed to 
accelerate the implementation of land 
reforms?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P  SHINDE): (a) to (c) A Statement 
is laid on the table of the Sabha.

Statement

The latest review of the progress in 
the implementation of the revised land 
ceiling laws by the States shows that 
implementation has picked up pace in 
the past several months. The state-
ment giving the relevant details is laid 
on the Table of the House. [Placed 
m Library. See No LT-10369/7&1.

The main factors explaining why 
implementation has not been speedier 
are as follows:—

Judicial intervention, particularly in 
oxercise of the w rit jurisdiction of the 
High Courts has led to the grant of ad- 
interim Injunction against implemen-
tation of the ceiling laws in many 
cases. In some of the States specific 
provisions of the ceiling laws have 
been struck down by the High Courts
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«with the resu lt th a t the implementing 
aanxthorittes have been finding it difficult 
to  implement the lews in general. In 
many State*, the response from the 

Jan d  'Owners to the general notice call-
ing upon them to furnish the requisite 

•details of their land holdings has been 
•poor. This has necessitated action in a 
rbig way on the part of the administra-
tive machinery for collecting necessary 
detail# of the land held by such de-
faulting land owners. In some of the 
States the prescribed procedure is too 
cumbersome and time consuming to 
perm it speedy implementation. Fail- 
•ures to strengthen the administrative 
machinery resulting from the paucity 
of funds is also one of the factors that 
explaining why implementation has 
been faster. Another important factor 
of delay in  implementation is the lack 

>of proper record of rights.

The Government of India convened 
last week a Conference of the State 
Chief Ministers and representatives of 
the Union Territories to go into all 
these issues The Conference has made 
a number of recommendations for the 
simplification of the procedure for im-
plementation, for strengthening the 
administrative machinery, for quickly 
recording the record of rights of the 
tenants, share-croppers and other in-
secure holders of land without havmj. 
to go through the elaborate procedure 
of survey and settlement operations 
It is also proposed to examine what 
further legal constitutional measures 
are necessary to insulate land reforms 
laws from judicial review

SHRI VASANT SATHE- In the 
Statement given, the figures show that 
more than 50 per cent of the total 
number of cases are pending; and are 
not disposed of. Even in regard to 
cases which are disposed of, there are 
already stays from the High Court; 
and the land that has been distributed 
till to-day is only 1,20,045 acres, out 
of the  area declared surplus, which is 
i>,08,238 acres Hardly 88,311 persons 
have benefited. This would show that 
to of all the efforts that are put 
Itt diatrfbutioin is not satisfactory. The 
impediments which they have pc!nfed

out Ia the ir Statement Sir, ar» mainly 
the stay6 judicial intervention from 
the High Court and the administrative 
machinery not being efficient. 2 would 
like to know as to  what positive mea-
sures Government is taking, pending 
consideration of the withdrawal of 
judicial review itself from the High 
Court o r Supreme Court. The eases 
which are now in the High Court are 
of like nature. Could you not take the 
initiative a t the government's level to 
have the disposal of cases—even if  one 
case is decided, then on question of 
law, the other cases are decided auto-
matically7 Could you not take mea-
sures at various high courts to expe-
dite the decision and at least remove 
one hindrance, i.e. of judicial inter-
vention?

SHRI AKNASAHEB P SHINDE: As 
far a$ the general question of imple-
mentation of land reforms is concern-
ed, never before was there such a groat 
awareness m the countiy as it is there 
now Since the Government of India 
is very *.»riou«; bout expedition* im-
plementation of land r*»lorms, at the 
Chief Ministers Conference—where
the deliberations w^rc cuidcd by the 
Prime Minister he^-selt and by my 
senior colleague Sbrj Jafijivan Ram— 
their recommendation more or less is 
that bv thr end of June, in most of the 
ca^es the implementation would be 
completed, except in those cases where 
the court intervention is there, or .stay 
orders are there Now, as far as the 
stay orders and injunctions are con-
cerned. the Law Ministry was again 
requested and m this Conference itself, 
this m atter was gone into at length It 
has been suggested to the Law Minis-
try that it should devise ways and 
means to find out whether further am-
endments to the Constitution are re-
quired to see that court intervention 
does not take place on a large scale. 
Secondly, in regard to the specific point 
raised by the hon Member vie., why 
not request the high court to expedite 
the individual cases, naturally, the 
steps will have to be taken by the 
States. This m atter was discussed and 
we have requested the State Govern-
ments to take up individually also the
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cases with the high courts, so that the 
matters are expedited. But about 
judicial proceedings, naturally when 
the cases are pending, I cannot express 
a view; but the basic question, as I 
mentioned earlier, is that we have 
provided very large protection to 
these laws, by including these laws in 
the Ninth Schedule of the Constitution. 
Only in 2 or 3 States has this not been 
done, because those laws were not in 
conformity with the national guide-
lines; but in regard to those laws also, 
the State Governments are expected 
to take steps very quickly. All these 
laws are provided with protection un-
der the Ninth Schedule. There are 
further difficulties and they are being 
got examined by the Law Ministry; 
and the State Governments are also 
expected to take steps expeditiously,

SHRI VASANT SATHE; My second 
question is: it has been said time and 
again by the Leader of the House that 
the involvement of the people at the 
gross-root level should be encouraged 
more. That is not there yet. As far 
as the implementation of land reform 
is concerned and its distribution to the 
landless labour, these people belong 
mostly to the backward communities, 
but in the distributive machinery, they 
do not find adequate representation, 
even to-day. I would like to know 
what positive measures have been 
taken for the involvement of the peo-
ple Pt the gross root level, either in 
the form of peoples’ tribunals, or peo-
ples’ committees of the village or 
gram panchayat itself, so that even 
the records are made up to date 
and the actual surplus land is found 
out .and distributed equitably.

SHRI ANNASAHEB F. SHINDE; 
As far as my Ministry and the Govern-
ment of India are concerned, we have 
advised the State Governments that 
peoples’ representatives should be 
associated with the irnplementation of 
the land reforms. I am glad to men-
tion that some of the State Govern-
ments have associated the peoples’ re-
presentatives with the tribunals which 
they have constituted. A further exa-
mination of this problem in this Con-
ference has shown that it is necessary

to simplify the procedure Ijecause, un--
less the procedures are very simple, 
even if we associate the peoples’ re-
presentatives, matters cannot be expe-
dited. So, this is one of the recom-
mendations of this Conference. Most 
of the Chief Ministers have agreed 
that they would try to simplify the 
procedure. My Ministry has also pro-
mised that wherever simplified proce-
dures are already existing, information 
about them would be passed on to the 
other States. Most of the Chief Minis, 
ters have said that th«=,y would be in 
a position to complete all the processes 
by the 30th June, except judicial inter^- 
vention.

SHRI CHINTAMANI PANIGRAHI: 
May I know whether it also came up 
in the Chief Ministers’ Conference 
that in almost all the States 95 per 
cent of the findings in cases filed by 
the Bhagcharis have gone against 
the tillers and the share-croppers, that 
is to say, in favour of the landlords 
and the tenants have been evicted 
inspite of the clear directive for the 
centre and State Governments given 
to help the tenants?

SHRI ANNASAHEB P. SHINDE: I 
shall be grateful if the Kort. Mem-
ber furnishes us some details. We have 
not come across such cases. The State 
Governments are naturally interested 
in protecting the interests of the 
share-croppers. Our advice to the 
State Governments is also on these 
lines.

SHRI TRIDIB CHAUDHURI: My
question relates to the answer just 
now given to the hon. Member with 
regard to the tackling of individual 
cases. I agree with my hon. friend, 
Shri Vasant Sathe, that tackling an 
individual case e,Expeditiously would 
go a long way towards obviating the 
delay at the court level. But, has it 
been discussed in the Chief Ministers’ 
Conference that in most of these High 
Court cases there is delay, not because 
the courts delayed them but because 
the State Governments failed to 
persuade their legal officers to go and 
appear for the case? In that case 
was it discussed whether some ad hoc-
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^afrfttageineat, appointment ot ad hoe 
lawyer* to represent the Government 

■.should be done so tha t this m atter 
m ay be expedited a  little more, 

rperiding availability of funds and 
■other things like simplification of 
procedure, which will take years if 
past experience is any guide.

SHRI AKNASAHEB P. SHINDE: 
It would not be possible for me to 
express an opinion about the pending 
judicial proceedings. But, we are 
really  surprised that even when pro-
tection is provided m the Ninth 

Schedule of the Constitution, thou-
sands of w rit petitions admitted by 
High Courts and various courts. This 
is  not a question of one case or a few 
hundred cases, but thousands of cases 
have been tried in Cacutta High Court 
from  where the hon. Member comes. 
We have drawn the attention of the 
S tate Government to this aspect.

MR. SPEAKER; He is asking about 
the  arrangement.

(Interruptions'
SHRI ANNASAHEB P  SHINDE: 

Even with regard to ihat, 
w e have asked the States Gov-
ernm ent to see that these matters 
a re  decided expeditiously with the 
High Courts and all these cases are 
handled very very expenitiously.

SHRI INDRAJIT GUPTA: The
Government of India lias token a her-
culean task upon itself by announcing 
to the country that this programme of 
land reform is going to be completed 
by  30th of June. If this is to be done 
if  it is a serious thing and not a  
slogan put out ioi populist reasons— 
then within 3 months’ time you want 
to  complete the whole thing. I t is a  
massive task I would like to know 
■whether m thi& confeience held with 
th e  Chief Ministers any discussion 
w as held on the question as to whe-
th e r  some constitutional amendments 
should be introduced with retros-
pective effect so th a t on these thou-
sands and lakhg of w rit petitions on 
th e  queaetion of land ceiling, decla-
rations of surplus land. a t least

this siibjeCt is taken out of the pur-
view of the judiciary, as ha* bean 
done in  other eases. In  case* of elec-
tion disputes, if w ith retrospective 
effect pending cases can be made in - 
fructuous, there is no reason why on 
a  much bigger issue which effects the 
livelihood and well-being of the 
poorest in our country, the same 
constitutional amendment cannot be 
introduced. I  want to know whether 
this was discussed. If so, what is the 
outcome of that discussion?

Secondly, even where, according to 
this table, the land has been actually 
taken possession of, it is found the 
area actually distributed is about one* 
fourth of that. The actually possessed 
land is not being distributed fast 
enough. What has happened to that, 
the Minister has not explained to us. 
Why is it that the land which has 
already come into the possession of 
the Government is not being distri-
buted to "the extent of more than 25 
per cent?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
JAGJIVAN RAM): So far as the
first part of the question is con-
cerned, this aspect was discussed in 
the meeting, and the Law Minister 
has been requested to examine what 
amendments in the acts and what 
amendments in the Constitution are 
necessary in order to protcct this im-
plementation of ceiling laws in the 
various States I am sure an early 
action will be taken in that regard.

(Interruptions).

SHRI ANNASAHEB P. SHINDE: I 
will explain the position. Now, the 
crops are standing in certain areas and 
in a large number of eases, rabi crops 
are standing As soon as rabi crop* 
are m oved .. . .

(Interruptions).

The State Government did not 
apprehend any difficulty in expedi-
tiously distributing these surplus landa 
and there is bound to be some tim e 
lag. Therefore, m y  senior colleague 
himself suggested in the confemu*
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~that i i  soon as land is declared sur-
plus and allotted, immediately its title 
j^hottkl be confirmed on the allottees. 
* 0, wse ere trying to see that all these 
“thne lags are reduced to the minimum 
■extent possible. As soon as the crops 
•are removed, the transfer of posses* 
«ton of land will be taking place in 
the near future.

IInterruptions).

Misuse of Agricultural Land In Goa
*10. SHRI PURUSHOTTAM KA- 

KODKAR: Will the Minister of
AGRICULTURE AND IRRIGATION 
he pleased to state:

(a) whether an industrialist in Goa 
is  utilising fertile agricultural land at 
Siroda (Goa) for non-agricultural 
purposes, when non-agriculural lands 
are available just nearby; and

(b) what steps Government have 
taken or are going to take, so that 
non-agricultural land is utilised 
instead of agricultural land for non- 
agricultural purpose?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
'SAHEB p. SHINDE): (a) and (b). A 
statement is laid on the table of the 
Sabha.

Statement

Messrs Mandovi Pellets Ltd.—a 
Joint venture of the Government of 
India and Messrs Chowgule Metal 
Industries Pelletisation Plant—has 
utilised a little over 12 hectares of 
agricultural land at Siroda in Goa for 
•the purpose of a pelletisation plant. 
This was authorised by the appro-
priate authority as no suitable non- 
agricultural land fox the purpose 
could be located. The Goa Adminis-
tration has already decided that no 
additional agricultural land would be 
perm itted for the use of this p lan t

SHRI PURUSHOTTAM KAKOD- 
KAft: In the statement, the hon.
Minister has said the Pelletisation

Plant which is being set up in Goa is 
a joint venture between the Govern-
ment of India and Messrs Chowgule 
Metal Industries. Ob behalf of the 
Government of India. It is the Steel 
Authority of India Limited. The Steel 
Authority of India Limited has only 
33 per cent shares. Mr. Chowgule 
has 66 per cent shares, 33 per of 
his own and 33 per cent of his own 
people. So, I do not know whether 
it can be called a joint venture. Can 
this be called a joint venture?

In the Question that I had given,
I had said that Chowgules are doing 
something in collaboration with the 
local Government. That portion was 
eliminated from the question. Again, 
it i? stated in the statement that this 
was auhorised by the appropriate 
authority, which means, the local 
Government. I do not know why that 
portion was omitted from my 
Question.

Anyway, it someone has taken a 
decision, it would be the local Gov-
ernment, the Goa Government. Now, 
the local Government, would not have 
taken a decision on their own. The 
decision must have been taken on the 
basis of some report. May I  know 
from the hon Minister whether the 
Government is aware that two offi-
cials considered to be experts were 
sent to Goa to submit a report, that 
they were staying in posh hotels in 
G oa...

MR SPEAKER: You should ask a 
question, not give any information.

SHRI FURSHOTTAM KA- 
KODKAR: The -senior one was
staying in a ^ve-star hotel situated 
far away from Panjim and the other 
one was staying in the Mandvi Hotel. 
Both of them were moving in 
Mr. Chowgule’s car accompanied by 
Mr. Chowgule’s people. Can tbe 
report submitted by these two offi-
cials be taken as an objective report 
and can a decision be taken on the 
basis of such a report which is not 
objective?
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& m  ANNASAHEB P. SHQQ>£: X 
am sotry the hon. Member is exer-
cised over the acquisition of 12 hec-
tares of land for an  industrial project 
which is export-6rlented. About the 
land acquisition proceedings, the Dis-
tric t Magistrate made necessary 
enquiries and the recommended that 
this is a suitable place for locating 
the industrial project. The State 
Government also supported the 
District Magistrate's report and it is 
on that basis that the land was 
approved for acquisition I have no 
information as to who were the offi-
cials, where they were staying and all 
that.

SPEAKER* Hij, only point is, 
whether the report is abjective

SHRI N. K. P  SALVE: Not only
that. The quesetion is whether it is 
open for someone, however rich he 
m ay be, to manoeuvre things, that 
he will get the cardinal principles by 
which the Government stands thrown 
to the winds and that he is able to 
get the  things done If he is able to 
manipulate with the help of bureau-
crats and officials, this is the typ© of 
thing which should come to an end. 
I t  i* to tha t I want him to answer— 
w hether the Government is sure that 
in acquiring this 12 hectares of land 
they have not fallen into the trap  of 
unprincipled and unscrupulous people.

SHRI ANNASAHEB P SHINDE; I 
strongly repudiate what the Hon 
Member is saying In fact, unneces-
sary  meaning should not be attributed. 
As far as the Government of India is 
aware, all the procedures were ta l-
lowed in this case on tho basis of ob-
jectivity the State Government had 
indicated.

SHRI PRIYA RANJAN DAS 
MXJNSI; I  would like to know from 
the  Hon. Minister whether he is aware 
of the  fact that a number of A gri-
culturists including landless labourers 
in  th a t area who had been busy with 
cultivation of land, had requested* 
Dot once bu t on many occasions, the

CkiWrattusDit to  aSJbcate p w
land to the Chowgules which nofe. 
agricultural land, bu t Government 
started to support tha stand of tb *  
Chowgules. 1 would like to  know  
whether it  is a  fact th a t a  memo-
randum  was received and whether a  
deputation was received from the 
agriculturists and landless labourer®— 
because I met a  team, all young la-
bourers and young agriculturists, w ha  
came to Delhi to meet all concerned 
and tried door to door explaining the  
way the Chowgules deprived them of 
the right to cultivate the land. I would 
like to know whether the Minister la 
reviewing it or n o t

SHRI ANNASAHEB P. SHINDE: 1 
can only say th a t a  District Magis-
tra te  examined the advisability Of 
using the land for the purpose an d  
the possibility of finding out af 
suitable alternative site for it. H e 
came to the conclusion that no other 
suitable non-agricultural land was 
available

MR SPEAKER* The question hour
is over

WRITTEN ANSWERS TO 
QUESTIONS

V P. Irrigation Projects

*3 SHRI CHANDRASHEKHAR 
SINGH WjM the Minister of AGRI-
CULTURE AND IRRIGATION be 

pleased to state:

(a) whether U ttar Pradesh Gov-
ernment have submitted two major 
irrigation projects to  step up irriga-
tion facilities in the State;

(b) whether tha Centre has given 
its approval for the schemes, and

(c) if so, the outlines thereof?

THE DEPUTY MINISTER IK THET 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) : (a) and ChX. U ttar Pradfesh



Government have submitted the Governments, however, indicate that
following two major irrigation the total enrolment has been 

to the Central Govern- increasing.
ment:—
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(i) Jam rani Dam.
(ii) Madhya Ganga Canal (Stage

X). I
The Jam rani Dam Project was re-
ceived in April 1974 and approved 
by Planning Commission in May, 1975. 
The Madhya Ganga Canal Project 
(Stage I) was received in February, 
1974 and approved by Planning Com-
mission in January, 1976.

(c) Madhya Ganga Canal (Stage I) 
estimated to coat Rs. 06 crores will 
irrigate annually 178 lakh hectares- 
Jam rani Project with an estimated 
cost of Rs- 61.2 crores will provide 
irrigation to an area of 94,000 hectares.

Enrolment in Primary Schools

*4. SHRI Y. ESWARA REDDY: 
SHRI S. A. MURUGANAN- 

THAM:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether official statistics have
revealed an alarming downward trend 
in the enrolment of the students in 
primary schools through Class I to 
Class V; *

(b) II so, the facts thereof; and
(c) what measures are proposed to 

be taken to improve the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF "CULTURE 
(SHRI D. P . YADAV): (a) to <c).
The official statistics of enrolment m 
primary schools through I to  V 
Classes are being compiled in connec-
tion w ith tfce Third Educational 
Survey and the final figures are likely 
to be available in a  few months. The 
figures, as communicated by the State
3617 LS— 3

Allotment of Government Quarters to 
Teachers In Delhi

•11. SHRI VIRBHADRA SINGH:
SHRI R. R. SINGH DEO:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government quarters 
are allotted to teachers working in 
Delhi Government Schools;

(b) if so, the number of teachers 
who have so far been allotted quarters; 
and

(c) the number of teachers on wait-
ing list?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): (a) Teachers working in 
Delhi Government schools are being 
allotted quarters by the Delhi Ad-
ministration from their own pooL Till 
31st July, 1974, however, the Direc-
torate of Estates were also allotting 
quarters from the general pool to such 
of these teachers as were working in 
eligible zones.

(b) 520, including 446 from the 
general pool.

(c) No separate waiting list for 
teachers is maintained by the Delhi 
Administration.

New Universities Approved by V.G.C.

*12. PROF. NARAIN CHAND 
PARASKAR: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) the names of the gew Univer-
sities which have been approved by 
the University Grants Commission lor 
vxrfng set up w.e.f. the academic year 
1976-77: and
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(b) the estimated « 9 aadttum  In-
volved alongwith the amount of 
financial assistance being provided by 
the University Grants Commission, in 
each cute?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN); (a) and
(b). The University Grants Com-
mission does not approve the estab-
lishment of new Universities. How-
ever under Section 12A of the 
University Grants Commission Act, it 
has the power to declare a new Uni-
versity fit to receive assistance from 
the Central Government funds

The Commission hag accepted the 
proposal of the Government of 
Andhra Pradesh that the Post-graduate 
Centres at Warrangal and G untur be 
made unitary Universities from the 
academic year 1976-77.

The Commission will consider the 
m atter regarding financial assistance 
to these Universities after they have 
been established and after they are 
declared fit to receive assistance under 
Section 12A of the University Grants 
Commission Act.

The Commission has also accepted 
the proposal of the Government of 
Tamil Nadu for establishment Of a 
University of Science and Technology 
a t Madras. However, as the State 
has now come under the President's 
rule, the proposal will be examined by 
the Central Government.

The Central Government have also 
under consideration a proposal to es-
tablish a Central University a t 
Pondicherry.

Correspondence Courses In Universities

•13. SHRI ARJUN SETHI: Will
th e  Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE 
be pleased to  state:

(a) number of Universities in the 
country a t present having correspon-
dence courses; and

fb) whether leading tTntversitis* 
in the country are not providing 
such facilities to the  students?

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CUL-
TURE (PROF. S. NURUL HASAN):
(a) and (b). According to  the in-
formation available with the Univer-
sity Grants Commisison, the Univer-
sities of Andhra, Sri Venkateswara, 
Bhopal, Bombay, Dehl, Himachal 
Pradesh, Madurai, Meerut, Mysore, 
Punjab, Patna, Punjabi, Rajasthan, 
and Utkal are conducting correspon-
dence courses m certain under-gra- 
duate/post-graduate courses.

Coconut Board
•14 SHRI M. KATHAMUTHU;

SHRI M. K KRISHNAN:
Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleas-
ed to state.

(a) whether the Kerala Govern-
m ent has called upon the Centre to 
set up a Coconut Board on the lines 
of the Rubber Board to further the 
growth of this vital cash crop m 
that state;

(b) whether the Minister had cal-
led a meeting of the representatives 
of the Coconut Growers Association 
and Agriculture Ministers from diffe-
rent States to discuss the same; and

(c) if so, the facts thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI 
ANNASAHEB P. SHINDE): (a)
Yes, Sir,

(b) Yes, Sir.
(c) The meeting considered the 

question in detail and a decision was 
taken at this meeting th a t the  issue 
may be examined further in  consulta-
tion w ith coconut growing States 
and a  final decision taken in th e  
light of the views of the S tate Gov-
ernments.
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Reorganisation of Vlsv* Bharati 
University

*15. DR. RANEN SEN: Will the 
Minister of EDUCATION, SOCIAL 
•WELFARE AND CULTURE be pleas-
ed  to state:

(a) w hether a  Committee to go into 
th e  question of reorganisation of 
Visva Bharati University has been 
iformed; and

(b) if so, whether any report has 
been submitted to the Government?

THE MINISTER OP EDUCA-
TION, AND SOCIAL WELFARE 
AND CULTURE (PROF. S. NURUL 
HASAN): (a) ana (b). A Committee 
to determine the lines on which 
Visva-Bharati may develop and to 
suggest guidelines for amendment of 
th e  Visva-Bharati Act was appoint-
ed  by Government in February 1974. 
The Committee submitted its report 
in  July  1975. Copies of the Report 
have been sent to the Library of 
Parliament.

Import of Tractors

•16. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of AsG- 
RICULTURE AND IRRIGATION 
be pleased to state:

(a) whether even after fall in the 
sales of indigenous tractors in the 
country, tractors are still allowed to 
lie imported; and

/b )  if  so, the facts thereof?

THE MINISTER OF STATE IN 
TH E MINISTRY OF AGRICUL-
TURE AND IRRIGATION SHRI 
ANNASAHEB P. SHINDE): (a) and 
<b). A fter considering the detailed 
requirements and the present manu-
facturing programme of tractors m 
th e  country, Government of India 
have decided not to pursue the ques-
tion  o t import of any additional 
trac to rs except under IDA Credit 
Projects. Under the IDA Projects, 
im port o t tractors has been allowed 
In  accordance w ith (he choice of the

farmers. Initially, the World 
had offered credit facilities for im-
ported tractors only. Later it was 
decided that along with the import-
ed tractors, indigenously manufactu-
red .tractors could also be offered 
to the beneficiaries under the Pro-
ject.

Land Reforms In Tamil Nadu

•17. SHRI M. KALYANSUNDA- 
RAM: Will the Minister of AGRI-
CULTURE AND IRRIGATION be 
pleased to state the progress in  the 
implementation of 20-Point Pro-
gramme in Tamil Nadu in relation 
to land reforms?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI 
ANNASAHEB P. SHINDE):

Land ceiling law has been opera-
tive in Tamil Nadu since 1961. Under 
this law, 52,724 acres of surplus land 
was taken possession of by the 31st 
January this year. Of this, 44,488 
acres have been distributed to eligi- 
ble persons.

The Tamil Nadu law has been re-
vised several times since 1969-70 
along principles tha t are broadly 
similar to those enunciated in the 
national guidelines on land coiling 
issued in 1972. Under the revised 
law, 43,271 acres of land have already 
been declared surplus. Of this, 39,787 
acres have actually been taken pos-
session of, out of which 27,929 acres 
have been distributed.

The Tamil Nadu Occupants of K u- 
dikidappu (Conferment of owner-
ship) Act, 1971 provides for confer-
ment of ownership on the occupants 
of Kudikidappu (house-sites). Till 
the  31$t January this year more 
than 1,75,000 persons have been given 
certificates of ownership. Besides, the 
State Government has also been allot-
ting house-sites to the houseless. 
Under this scheme, more than 5,23,000 
persons have already been allotted 
house-sites.
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Wastage of IM ittrtn

*18. SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of 
AGRICULTURE AND IRRIGA-
TION be pleased to state the steps 
taken to prevent the wastage of fer-
tilizers between 25 per cent to 40 
p e r cent by the weeds as per the 
disclosure made at the Ninth Annual 
Convention of the Indian Pest Con-
trol Association?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE): No precise
estimates are available about the 
extent of fertiliser losses due to 
weed and the figure of loss between 
25-—40 per cent referred to in the 
question are only rough estimates. 
Proper tillage and early removal 
of weeds are important m pre-
venting the growth of weed. Manu-
al control of weed is possible m 
our country where there is no 

dearth of human resources The Gov-
ernment have adopted an integrat-
ed approach through manual, me-
chanical, cultural, biological and che-
mical weed control methods. The Ex-
tension machinery has been provid-
ing guidance to the farmers in the 
use of the various methods In some 
State like Haryana, School and Col-
lege students were involved in weed 
control by manual means. In so far 
as chemical control is concerned, 
demonstrations in application tech-
niques, time of application, choice of 
proper weedicides were held in the 
fanners fields covering about 8000 
hect during the Fourth Plan period. 
A training programme was also or-
ganised by the Central Directorate 
of P lant Protection Quarantine and 
Storage at various centres in colla-
boration with State Departments of 
Agriculture, Agricultural Universities 
etc. for imparting training to Exten-
sion officials and also to progressive 
farm’ers. Effective schedules for weed 
control by incorporating the various 
methods have also been worked out 
by the Indian Council of Agricultural

Research and its various tfesearcf* 
institutes as also *by the State Agri-
culture Departments and Agricul-
tural Universities,

Araistm State Farm, Kerala

*19. SHRI C. K. CHANDRAPPAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to
state:

(a) how far the work for setting 
up of the State Farm at Aralamr 
Cannanore, Kerala has progressed;

(b) whether the official team 
which visited Aralam State Farm to  
look into the various aspects of the 
work of this farm has submitted it? 
report; and

(c) if so, their recommendations 
and the decision of the Government 
thei eon*’

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI 
ANNASAHEB P. SHINDE): <a> to
(c). A statement is laid on the Table 
of the Sabha {Placed in Library. 
See No. LT-10370/76]

Adult Literacy Among Women

*20 SHRI RAMAVATAR SHAS- 
TRI Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) how much money Government 
have spent during International Wo-
men’s year to promote adult literacy 
among women through non-Govern- 
ment Women’s organisations;

(b) whether Government propose 
to continue these projects of promote 
ing adult literacy among women dur-
ing this Women’s decade; and

(c) if so, the broad outlines there-
of?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) to (c). Minis-

try  of Education & Social Wel-
fare  promotes and implements vari-
ous schemes of adult education, such 
as, Non-Forma] education for the 

•age-group 15-25, Fanners Functional 
Literacy programme functional lit-
eracy for women, production of lite-
rature for neo-literates and urban 
adult education programme. These 
are  implemented 'by government as 
well as non-government agencies 
The emphasis in all these program-
mes is on serving the socio-economi- 
cally and educationally backward 
sections of society, including women 
During the International Women’s 
Year (1975), an amount of Rs 9.97 
lakhs was sanctioned to various 
women’s voluntary organisations in the 
country, out of which an amount of 
Rs. 6.34 lakhs was released In ad-
dition, an amount of Rs 2.69 lakhs 
was sanctioned, and Rs. 142 lakhs 
released, to other non-governmental 
organisations for taking up similar 
programmes for women

All these schemes will continue 
throughout the  Fifth Five Year Plan 
and also thereafter.
Vacation of Government quarters by

officers having their own Houses 
In Delhi

1. SHRI BISWANATH JHUN-JHU- 
NWALA: Will th* Minister of WORKS 
AND HOUSING "be pleased to state:

(a) th e  total num ber of Class I 
officers who own houses in Delhi and 
are in occupation of Government 
quarters;

(b) bow many of them have mov-
ed  out from Government Quarters;

(c) w hat is the  m arket ren t now 
being realised from those at them 
who have not moved out of Govern-
ment Quarters; and

fd> the percentage of Government

employees in Grade I, II, III and IV 
who have houses of their own in Delhi 
and yet have not vacated the Govern-
ment accommodation?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH); (a) to (d). No informa-
tion is maintained according to the 
grade or class of officers However, 
number of house-owing officers, who 
w ere/are in occupation of general pool 
accommodation of different types in  
Delhi and the number of those who 
have vacated such accommodation, as 
on 28th February, 1976, are furnished 
below: —

Type N o.of offi erS No* of
ownmg houses officers 

who 
vacated 
quarters

I 563 302
II 4*3

III -26 301
IV 823 262
V *33 46

VI 80 15
VII 29 4

VIII 5 1
tel 33 13

M I  *j  Pool 2

Total 4,141 1,406*

The present market rent of Govern-
ment residences Varies loom house 
to house even within the same type, 
on account of various factors such as 
cost of construction, cost of land etc.
Allotment for rural housing scheme 

fw  the poor
2. SHRI PRIYA RANJAN DAS 

MUNSI: Will the Minister of WORKS 
AND HOUSING be pleased to s ta te :

(a) whether the Firth Plan provi-
sion for housing in the backward



areas for harijans and tribal* w ith-
out house sites is more than  th s t In 
th e  Fourth Plan; and

(to) if so, the State-wise break up 
of allotment for ru ra l housing sche-
m e for the poor in  F ifth  P lan and the 
amount already spent upto 1975 Dec-
em ber ?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
BAMAIAH): (a) The tentative pro-
vision made for housing in the draft 
F ifth  Five year Plan is more than the 
provision made for housing m the 
Fourth Plan. No separate provision is 
m ade for housing m the backward 
areas for siteless Harijans and Tribals

(b) The rural housing schem a 
are  in th e  State Sector and the State 
Governments are themselves com-
peten t to allocate funds for the ir vari-
ous housing programmes including 
ru ra l housing schemes according to  
the  requirem ents and priorities to 
be determ ined by  them.

4$ W ritten An*«w *

’(bit i f h p n

3. t i t  TT*flWRIKT BWft ! W  

fiflWT, fU T l 1W W  r f k

t i t  fOT «F^«Tf«fr :

( v )  jw t  srsrrsf i t t t  

2 <H|yfor vnf**? $ finnflwt 

% f ŝrtr

% f% w fa«rw 4ri?«r v r#aff % " J W T  

t iw ” w tw n  t i t  sfwrfew |  ;

(m )  f i r r  I W R  % V S  %

t id  *w tf I ;

( n )  wftr art a w w rn ft ^ n r

i n f  mr |  ; titx

(w )  fv fiF n  tn * f f  ®r, i m - w w  

'JRTfr 4̂ pr wfar W  I

f tw » i p w  w w w  w  w f f i r  

t i t i t  (til*  y r m  & & ) : (*r)

Ir (sr) ’ r o w  ifcft «rcr 1-7-1975 
20 tjjfar in fv v  wnf'VF" 

% swrir w & r n ft i t  t i t  «rrr^n  v t

qngfr fe rn  arr r ^ r  1 1

fwwifwnw*r ipj*rr*T trrafar % < ^ n ir

t o  F r r f w  s m a r t  t i t

s ip*rcrr irrz fvT  nrr % n-

t t e n t  famr 5 v t x  * r  v n f ip r  % 

srw f ?sr vnfhr % w f s

vr?n ff % trqfcRT s rfl* #

% fnr f^v fzr  f a n t t  1 frgT O T

flm firaw w  f ry w r «m fhr y f u f o r e  

%■ srvw  % «?rar

WHifT, fwilT*T ? w  WrftTHT f W J f f

fannh’ f*nft vem fr 100 *rr 
«rfismr wrer f ,  «£«r* t v  w r f w  

«rr% % ftncj vnrhr j t t t  nfm?rr tfr 

orTtrsfr 1

( 1 ) sftvn r v  xrrafoT P w % -

ftRF f*RW f t i t  t i t  ?Wr>fT % ftwj.

$ lr  v^rT, fvarnr w r i T f a f w r  w h f f  

sfflrrfT t i t  %  ftnwr*-

ftrcm w  w j f r r  intftor f rfiifin w  t i t  

« t r r  2 ( * )  t i t  f  ttrfto r I
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nn*fd*f
*0

r*r«wftwr?pr xr^vr 
frwr^r vr eftimar

( 1) ( 2) ( 3)

( i)  te -ir  Bnsft srfarcrr #« 
’crr*tr 5*^ vRrv $t*ft cr?r!5 2so It 
*f*r f t  1

100 6,0000

(ii) ^  vrcpf «rt PJrflr̂ r waff *f?t «rrftRTt
tfo 250, « w  srfinr <rrxg soo It
w»r ^  1

10,0000

(iii) wn^ar wrt ftmSr mwt v t zjfirm 
Wo 500 *rro <n?§ 1000 *r 

1

15,000 vr^awr *pt 75 sr^nRr

<iv) wr*ns *rt ftw% wwf srftnrr 
*f© 1000 w*nrr srfsiv 1500 It 
frsq- f t  1

20,000

<v) wSrsr ftw*t wrarf s if te r  
«To i soo w n r «rf«pfr t c ^  2000 % 

f t  1

25.000

(vi) wnSr* vt f w r  srcff vr g r iro  
?r® 2000 *m r *fsnr 1

30,000

*f*afN nr <m ^rr *rr v t t c t  v  2 5  srFemgr I ;  n w *  ^  * r a « r r  indr  

#  *rfoff It «pt*it w < t  ^ t t  1

( 2 ) *ft^rr v  fkcT^ri^r n  wr? «rr f f  s tf tt $ : —

(«r) *ft3Rrr % «Rr*hr >Trr *P*r %■ «p»t  40 sfforer nra^r-
g*gry f * t  ancter % a^w sr f w  srnrr =5rrf^r i ^  fim fk v rm *  
v. gqa fn f t  % ^i¥nfif w tev* t*% ^  *rm*rr
% «RPfa fm P w n g w  v f f r r  *nraft»rs s r e  ^  % ^ v m : 
$t<t, fsp m  pfroiT ®rer-*ifanarr 100 $T i ^rawr % *Rpm «rf
y^Ran *rr **f wrr^sff n r r  M r

«Pt «npr VKFaR v t  waff v t  ^xr  %■ f^p? ^rrtffar
f w  smprr i

{ * )  f̂PEPF wwrrPCT? % 1 0 'srftratf ?Pf> vlr ĉrffrjiT 3Whr
tfwrr «rr m r  fc i



f w f i  v w ^ r w 's jT r ^ i * f n  *fT ' f f w  wwwrw/ifVwper w t  ’f t w r v  s t t t  ®r*rr- 

fafflir iw  % w rtP rcn  VdWRi «rwt*r v t  ^^rr v r t  w r  ^  vhRrr
, # ^ f f R r  ’ift ?irflNf % *ft «r: wt wpfl1 ^nfl5% i

(»r) ’Sp? <fNnrr % *RT*hr v r ^ f t  v t  ’spj^ft % 7 s  JTRwrar ^  *r«rw*ft Tiftflr 
«n: («tp t q w ^ z ) ¥ f  wnrift * ftr  w vrm  xrfw  w t v m i f t w k w i  3r % ft tfs*rsj.ftr T fftr ... 

% frqiftftw  sprn»m  % srr=5r ?> arr% ^ » f r  j v r t* ?  *m *t *r n
q e w N  F^tf^rrr %  *T%T% g i «rm , i r w  f t w T  f^nnrpr % W R rfop  % w r q-dsrff m 
wfoq ftnpn fJT^rv ftw ir  f^ f T f r  * m r  fa tft  qwr srrftrr^ * ftP F r ft  % a w t f f r rr 

sm m q w  srrer w rrfofc «rnr>rq?r « h r c  1

(* )  *rft: ^t%^t f im f w m *  «rf?r* *rwta sr^r *f*fr?r m  TOfcr 
*fr m l %  ir$?rrc r i t a r  %  fw ^  w r r  farcr% fw >  ^  f w r  w  $  

« m r  *CT*rpr arm  «r^fer?r, ^ t f h  grerrtar snpjpr ^  jpr?rr m m  fa?TfwrsT*r srm  
w zto t m * * z  f w  3TRTF |  ?ft «rnr>T s r o  #  Trftr «rrPm «F?3ft 1

3. fafVra T i w f  *r *rm fa ? r  $*<to v t  ttmr x% srwrrr |  :—

4 7  W ritten Answer* MARCH 8, 19 76  ■ 4 8  >

*»rw  t t h t  f r f a *  xrszi ir sfarcfacr j?sr*rr # v r
#  tf’sqr

( 1 ) frFsr srsrcr 111

( 2 ) »T!W fT̂TT T̂ TSV TTJJf 65

( 3 )
 ̂_n n |R 78

( 4 ) flTTRT 118

( 5 ) 71

<«) ff r r s m  s r ^  . 11

( ? ) ^rwj; rr^rr w :m n 11

( 8 ) 69

( 9 ) *TW ST9PBT 157

< iO ) 194

■ (11) 100

( 1 2 ) 3^RvT . . . 74

< 1 3 ) <nriw 98

0 4 ) TranwR 73

< 1$) afjm ^rff . 72

( 1 6 ) «w tsr««r 199

( 1 7 ) qfs^nr *farw 209

t i M \V& 1  . 40



W ritten Answers PHALGUNA 18, 1897 (SAKA) W ritten Answers 50

’Oft <WW % filtj 
f t

4. m ^sw t * u f t  *n*r : w t  
irfa  %ttx E w nf iTZift *rj? tfr ? ^ t

ftp :

(«F) 197 5 % T^V
“'W'iW %  y t r f  %  * F P T iT f ^ R
l iw r x  v>fv?r^ % *f? % 2T sfr* 

*rsrr$ fa ft; *r>

{ « )  « r t  %fjV*T * r ^ r  5p> q̂ TT 
f ^ r r  rn^T TT f^=R ^ q r r  

$  Taft *?t <*»*?<* sr'rt *ri *rVf%?r% wstcft 
^  fa^rrf gfrErr^ f t  *ri ?

*Ri i f t r  ftr* rf if t t ^ t

tfsft («#t wnrrarf?* <fto fc r^ )  ■ (^r) 
f*$TT*refTT*lft 1975~76%TtTT5TTTt 
viW 'Fr % faff frfa vfVHt wtfrer 

sffafr f f tr  vtepmfir w n f t  
<f<V«r v f t  f*xv*r % f r f t  10 
w t m v w w tw  fa** * w  ^  \

( j f ) x*t *ftm  % t f t R  % 
■*ref*fa ^{tr *nr %i\x f r o f  *»tr 
4 h r % wwran ^  «rr*r f f tr

% WTS $  tTC**, 1976
if fVtft *r«r*r ?> w » r  1

IJ.©.C. C ircular regarding simpcMiww 
a a d  f t w t o l  of Teachers arrested 

under M1SA and DIB
5. SHRI SAMAR GUHA: Will the 

M inister of EDUCATION. SOCIAL 
WELFARE AND CULTURE be plea-
sed  to state:

(at) w hether 'University Grants 
OoxAiniackm have issued a  circular to 
« ll Central Univettltieg to suspend or 
<3iaaff3Bht0 any teacher arrested under 
I t t t A  and  DIR «r any other provi-
sion of law since the declaration of 
XOMHTgeney; and

(b) if so, facts thereabout?

THE MINISTER OF EDUCATION 
AND SOCIAL. WELFARE AND 
CULTURE (PROF S. NURUL 
HASAN: (a) No, Sir.

(b) Does not arise.

OTHSl*
qvspft Vt

6. «<TTT fa*? fitwt : 3RT
1>T«H, ««FH
'RZXT «mW *fit fjqrr w*?i f% : 

(*f) war er?r ^  *nft otstptptT 
*fk^ JTF?rTr sttot f%«rr*r<r f̂ ( ^ rfar*r 
frnj*nr) jfft fqrzrf^PT m f w t r f r  ^  
M rrirnnrw &  ortcfV ff;

( « )  w r  xx  *f sreff m &m~
*nrf %■ *rt£ f w m  srr^r f $  f ; irhr

(*r) irfe fT, ?rt %*t w ft if wr^ r r  
-frr w  ^
n r ^ R |  ?

fiwrr fit?  f[«nai iwrfer ifWffFw 
W f ftw w  ^  (WVwto

HOT) : ( v )  ^  (»r): TFnT ?n^T-cf 
^  jttsct f^ rV f % <?sprrT, «raff vV r̂»fV 
% rm m  « r^ t .  e m
«rnmff ^ n r>w t  < ^ v r6  %
^rfrrr f^ m rA  ?wr n f trn ifw  n?ff «rc 
^BTT ^  3IT T^V I  I ?̂T «F5Vf if «T#,
«rm  ?w, f^RFst v r  ?w, ^<*r0, sn m rr 
^rmflr, j ^ k p w I  ?wt w fiiif f  i
^rfqr, shirer yN N fw  f«WR«r ^affwf 
^  »rmm ^  » ^ r r  fvq: ŝrr t |  f  1 2 7 7 5  
*pwN ?wrr f w f W n a R  v m r n #  «ftr 
*PJ*rtnWl W iW , f 'W #  2 ,31 ,317  ®WT
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f , ^ p r r  % w rfa r  w  ?rv irr
f[ i *nr wt wrflraw fvrvFrif srrer 
| ,  *t*r amfr < w r  swr

W'CT’tW V  I

f t

7. s A f PC f l w  : *WT fiWIT,
(WW
»T«j(Y HTf Jf?n% fP'TT far *WT

^rr fw»fr % tn h ft
v t *nrrcr *PT% iffaRnrrr ’iQfl‘̂  ?

ftw n  'riVf w n v  i w w  w n w  ! w  
# tf$ T  flw w  if e v N t  («ft <fto 
*!• u m r)  i

•ft * im  lr «n$ * m r

8. *ft ifiifhCW W ft : v rr^ R f i<K 
5*wfa f̂eflr ^  r=rr f a  *

(*P) «fore>T ^  1TT% «R9»* *TTOT 
JJ^w rfaw f «fftW«*TTWT$ <ftT 
$ ro ftr  &  «wrr **nre«rT v t  *ii ;

( * )  jprr *fta«FT t w a f  irrSr 
*j*r* wrfiFRff «Pt fw® if waror 

*wr t  tfh : s f c  $t, ?r> * m r  w r

(*r) w  *tor*T % *n% irfsr wnor

t  ^  *ftvrr | ?

jjlif y w f e  v n w  if snuhft
(ff t (fr)  * R ?T * h :
# V ( ^  1 9 6 4 1 9 7 4  if 

% «PfBTC sfrrtvr *  « R # f  *jn*  
«  u n r  «ff<ww"y *nfr

m * fo v ^fisr irffOF 17  v i t t i  «wftr #

i » e i  m  n m  iftssir $  i
2 9 - 2- 1 9 7 *  «rv  1 . 0 4  WRT * r f a r ,  

f ^ R t  $ f  srrfrfav *fr m fr m  &, 
« n ^ r ^ w r o r t i T ^ |»

% v r t t  *pn* « r fw f f  % 
SfCTTOtR % fw z  1*fr *rt « m i  f’R T ’T
*  *r$ f  [«*? * m  i
t lw c t  ? rw r  q w  ? f t - i 0 3 7 i / 7 6 ]

( v )  t o f t A q*>foi y r  j ;  
*ftT fTRTT *?r %ar t t  T«r ?ft v irn f r»

(«r) aft, 1 

whnft iiw ^far *ftwn %
MbMiLbB -̂-- 2̂ -- P —W n’w  n n n  t  wwj v i i w

9 > W o W Rft *T!<IW t
W  ftWTi W flf fW W  WffPflf

w m ^ ^ f w r ^ f s p  ■

(v )  v t t  qrtwjft tfranrr %r
«R rih r f w r  % «rnf?iT  900  —  
1 1 0 0  v t t f  ^ J m f w  f i f t r o

f w n  zrtam xfr «p> w m r ^  7^ %  %<* i f ? r  
*pt f ;

(« r)  «wr w  T W  6— 16 
W  % 5 *nw  <fV f*r«TT ?r
^ r ? r  Tif wt t ^ ,  «flr

(n )  ^ f f #flfriw fw T ir^fT O %  
% w  gmur f%it n it |  *

ftWHTf ^WPWf
«WV ( ^ .  ^ k« : ( * )  ^r
(a r).« H < ^  r̂^ y j f a  ^taprr % f*nt 
v r ^ ^ f  ^  w*fr o t p ^N nf^w r ftWHr
* m t  1



5 3 W ritten Answer* PHALGUNA 18, 1887 (SAKA)  W ritten Answer* 54
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Resettlement of Tribal Families by 
IHwdWkarany* Development Project 

in  Ptraikote

11. SHRI G. C. DUXTT: Will the 
Minister of SUPPLY AND REHABI-
LITATION he pleased to state;

(ft) how many tribal families have 
been settled so fa r  in  the Paralkota 
Zone under the Dandakaranya Pro- 
|teet and whether it  meets the 
assured figure of 25 per cent of the 
to tal num ber of families to  be 
settled;

(b) how many tribal families are yet 
to he settled on pro-rata basis in the 
Paralkota Zone and by what time 
they will be settled;

(c) whether the tribal families are 
provided equal assistance and bene-
fits to those DPs, if not, what are th e1 
reasons of disparity; and

(d) whether any proposals are 
under consideration of Government of 
India to remove the disparity?

THE DEPUTY MINISTER IN THE 
MINISTRY OP SUPPLY AND REHA-
BILITATION (SHRI G. VENKATS- 
WAMY): (a) and (b). In  the-
Madhya Pradesh portion of Dan&aka- 
ranya (Paralkote and Kondagaon 
zones-Bestar district) t the number of 
tribal families so far settled is 1190.

The basis of allotment to  tribals is 
not w ith relation to  families, but Is 
related to reclaimed land which is 
25 acres for tribal families against 
100 acres for migrant families. 
Against the tribal quota of land on* 
this calculation, 9559 acres have al-
ready been reclaimed and dereleased' 
to the Government of Madhya 
Pradesh. Further, a scheme for recla-
mation of land for tribals in  Bijapur 
tehsil in Bester district costing 
Rs. 6 lakhs has been sanctioned' 
and is being implemented by Collec-
tor, Bastar a t whose disposal funds 
have been placed from tim e to time. 
The State Government is arranging 
to  settle tribal families on the  reclai-
med lands. In  addition to  land, the 
Dandakaranya Development Authority- 
provides funds to  the extent of 
Rs. 2850 for housing etc. per family 
as grant which is also spent by  the- 
State Government.

<c> Assistance to  th e  tribal families 
represented by  th e  amount of Rs.2850' 
p er family is superior to  th a t ghren to 
the displaced persons in  th a t the tri-
bal fiunS&es receive the ir fb lt amount
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of assistance as grant Whereas the 
corresponding assistance jfiven to the 
displace(j persons ig in the shape of 
loans.

(d) Does not arise
7-Feint Plan for tackling unemploy-

ment
12. SHRI P. GANGADEB: Will the 

Minister Of EDUCATION, SOCIAL 
WELFARE AND CULTURE be plea-
sed to state:

(a) whether hig Ministry is con-
sidering 7-Point Plan lor tackling un-
employment; and

(b) If so, facts thereof?

tH E  DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b). The
problem of generating employment 
is linked up with the economic prog-
ress of the (Country While inaugurating 
the symposium on Employment Stra-
tegies and Programmes for Bangla 
Desh, India and Sri Lanka, on the 
2nd February, 1B76, a t the Com-
monwealth Asia-Pacific Regional Cen-
tre  for Advanced Studies in Youth 
"Work, Chandigarh, Education Minis-
te r  had emphasised the need to assign 
the highest priority to the  problem 
of unemployment among the rural 
uneducated population, in  this con-
nection he had expressed the opinon 
th a t a 7-point integrated programme 
covering (1) increased investment 0n
* Pa r i ty  basis, (2) large-scale in-
troduction of science and technology,
i , ^ UCation 8,13 culture, (4) 
neatth, (5) participation, (6) increa-
sed production and (7) equitable dis- 
tribulion, be taken up. Such a prog-
ramme may be built around the de-
velopment of agriculture and that it 
Was essential to ensure that program-
med Of «eotiottilc growth, reform of 

wajfe structure oh a more egali- 
buds, atu} radical changes in 

irtcWittWht policies have to be pursu-
ed aid# %  side.

Association of Voluntary Agencies for 
Rural Development

13. SHRI SHASHI BHUSHAN: Will 
the Minister «f AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the extent of assistance pro-
vided by the Ministry to AVARD 
(Association of Voluntary Agcncies 
for Rural Development) and other 
organisations affiliated to it for various 
development works;

(b) the extent of foreign assistance 
sought by these organisations during 
the last three years; and

(c) the progress of work done by 
AVARD in the field of rural develop-
ment and whether Government aie 
satisfied with their progress?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH- 
NAWAZ KHAN): (a) The People’s 
Action for Development (India)—a 
society set up under the Ministry of 
Agriculture and Irrigation (Depart-
ment of Agriculture) has ®o far relea-
sed the following grants for the two 
pro’jects being implemented by 
AVARD direct

(1) Inigation Project under Food 
for Work programme in Pratappur 
Block in Hazaribagh district of Bihar 
State

(1) Cash—Rs. 5,05,000 and
(ii) Kind—Rs. 17,18,913.75

(Wheat)
This assistance was recieved from 

Central Agency, a  Voluntary Organi-
sation of West Germany during 
1968-89.

(2) Rural Works to Minor Irriga-
tion programme in Mushari and 
Jam ui Blocks in district Muzaifarpur 
and Monghyr, Bihar Rs. 78,80,000 
This assistance has also been received 
from Central agency, West Germany, 
both in cash and kind (Fertiliser).

(b) An amount of Rs. 1,31,08, 
682.85 has been received by PAD! 
from Central Agency, West Germany
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both in  cash (Rs. 13,44,029.00) and in 
kind fertiliser (Rs. 1,09,59,653.95) 
during the last three years for the 
project mentioned at (a) (2) above. 
This excludes the amount received in 
1008-69 for the project mentioned at
(a) (1) above.

(c) As per progress report received, 
the progress of work is as follows:

(i) In Pratappur Project till 
November, 1974 all the 19 ahars have 
been renovated and all the 4 check- 
dams (constructed alongwith chan-
nels as proposed in the plan. In case 
of one check-dam charmnel construc-
tion has been held up because of a 
land dispute. Total area brought 
under irrigation is 5480 acres. 2078 
farmers have been benefited.

(ii) Regarding Jamui and Mushari 
projects til] June 75, 23 villages had 
been provided irrigation facilities, 
sufficient to saturate all cultivated 
areas in those villages. The total 
irrigation potential created by the 
project was 9865 acres.

World Bank Loan for Flood Control 
Schemes

14 SHRI PAJRIPOORNANANTD 
PAINULI: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) concrete steps being taken to 
face the flood havoc during the coming 
monsoon;

(b) whether the World Bank has 
been approached for loan for the flood 
control schemes; and

(c) if so, the broad outlines 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) Blood control measures 
on a country-wide basis were initia-
ted in  1954 and so far, an expenditure 
of R&. 390 crores has been incurred

various flood control works. Nearly 
8,04*5 KM length of embankments,
15,000 KM length of drainage chan-
nels, 213 flood protection works and 
raising of 4,665 villages have been
completed, besides excutmg several 
other anti-erosion works. With these 
measures, it has been possible to pro-
vide a reasonable protection to nearly 
79 lakh hectares of land out of 250
lakh hectares of land which has
been assessed as flood prone. Addi-
tional flood control measures are
being taken up according to the avail-
ability of funds. During 1975-76 an 
outlay of Rs. 43 crores has been provi-
ded for flood control works in the 
Annual Plans of the different States. 
A priority programme of flood pro-
tection and restoration o>f damaged 
works, in light of the 1975 floods, par-
ticularly in the States of Bihar, 
Gujarat, Orissa, Rajasthan and Uttar 
Pradesh has been taken up in right 
earnest and an expenditure of nearly 
Rs. 16 crores is likely to be incurred 
on these works in the current year, 
in addition to the normal outlay on 
the flood control programmes. This 
programme includes flood protection 
works for the Patna City. Efforts are 
being made to step up the tempo of 
the flood control works during the 
year 1976-77.

(b) No. Sir

(c) Does not arise

Arrears of Sugarcane Price from 
Sugar Mills in U.P. and Bihar

15 SHRI S M BANERJEE: Wilt
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) what further steps have been 
taken to recover arrears of sugarcane 
price fiom the various Sugar Mills in 
UP. and Bihar;

(b) total amount of arrears; and

(c) whether State Governments 
have been asked to take action 
against the defaulting Sugar Mills?
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THE MINISTER OV STA5B JN THE 
MINISTRY OT AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) to (c).

Statement
Paym ents outstanding as on 31st 

January , 1976 from factories to cane 
growers on account of sugarcane sup-
plied during 1975-76 and earlier sea-
sons are Rs. 23.16 crores in U.P. and 
Rs. 7.89 crores in Bihar. Taking into 
account the fact that 14 days are 
allowed to the factories from the date 
of supply to make payment for the 
cane purchased and deducting the 
value of cane purchased during the 
last about 14 days amounting to 
Rs. 19.10 crores in U.P. and Rs 5 crores 
in Bihar, the effective arrears of cane 
prices amount to Rs 4.06 crores in 
XJ.P. and Rs 2.89 crores in Bihar as on 
31st January, 1976.

The stepg taken by the Government 
of U.P., have been mentioned in ans-
wer to the Unstarred Question No. 508 
answered in the Lok Sabha on 12th 
January, 1976.

The Government of U.P. have since 
levied interest on 26 sugar factories 
for delayed payments of sugarcane 
price under section (3) of the U.P. 
Sugarcane (Regulation of Supply and 
Purchase) Act, 1953.

The Government of Bihar have 
taken legal action against eleven sugar 
factories who have defaulted in liqui-
dating the arrears of cane price relat-
ing to 1974-75 season and in cases of 
default in payment of the cane price 
within the stipulated period of 14 days 
from the date of supply, interest (a)
11 per cent is liable to be paid by the 
factory to the grower from the date 
of the supply.

The State Governments have been 
advised from tim'e to time to ensure 
prompt payment of cane dues by fac-
tories, to take stringent measures 
against defaulting factories including 
their prosecution, make provisions in 
&eir enactments for payment of in-
terest a t 12 per cent and to take steps

for maemmy of the arrears of sugar-
cane prtee* as arrears of land revenue.

Kecatmaenrtstioa wabmlttcd by Indian 
Committee for b t m n t t m i  Women's 

Tear

16. SHRtMATI BHARGAVI THAN- 
KAFPAN: .Will fhe Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) the salient features of the re-
commendations submitted to Prime 
Minister by the Indian Committee for 
International Women’s Year after the 
concluding Session of the All India 
Conference in February, 1976; and

(b) Government’s reaction thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM)- (a) Official infor-
mation about the recommendations of 
the All India Conference convened by 
the Indian Committee for International 
Women’s Year in Febiuary, 1976 is 
awaited.

(b) Does not arise now

Demands of Sugarcane Growers

17. SHRI SARJOO PANDEY: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state the 
steps Government have taken to fulfil 
the demands of cane giowers in view 
of the assurance given during the last 
Session of Parliament?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): As agreed to by m e during 
the debate on sugarcane prices in the 
Lok Sabha on the 5fh February, 1976, 
a meeting with some Member* of Par-
liament and others has been convened 
for the 12th March, 1976 to clarify tbe  
position further,
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AlWMMie for JPB«wrt Corporation m  
Punjab

18. SHRI B. S. BHAURA: Will the 
M inister of AGRICULTURE AND 
.IRRIGATION be pleased tp state:

(a) whether the State Government 
4>f Punjab have requested for any 
ikind of assistance from the Centre to 
(Set up a State Forest Corporation for 
the utilisation and development of its 
forest resources; and

(b) if so, the broad outlines of the 
request and Government’s reaction 
'thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL), (a) No, Sir.

(b) Does not arise.

So far, Rs. 20.65 crores have been 
released to the three States as 
tinder:—

Uttar Pradesh 

Sarda Sahayak 

Gujarat

Kadar a .

Mahi Bajajsagar 

Rajasthan

M ihi Bajajsagar

To t a l

(Rs.
crercs)

15*00

2*65

1*00

2*00

20-65

Statement

Completion of Irrigation Projects *» 
States

Completion of Irrigation projects 
States

in

19. SHRIMATI PARVATHI KRI- 
-SHNAN: Will th e Minister of AGRI-
CULTURE AND IRRIGATION be 
pleased to state:

(a) at what stages are the 12 Irri-
gation Projects in 10 States for which 
Rs. 46 crores were advanced for early 
completion of on-going projects in 
November last year; and

(b) w hether all the States were 
given money immediately and if so, 
■the amounts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b). I t  was decided 
to  provide advance assistance to acce-
lera te  progress on 12 Irrigation Pro-
jects in  10 States subject to certain 
conditions in September, 1975. The 
present stage of progre&s of these pro-
jects is  given in the  enclosed statement.

1. Gandak (Bihar): The barrage 
and the main eastern canal up to mile 
140 have been completed in all res-
pects as also the Saran canal has been 
completed except a few additional 
structures. The work on the branch 
canals and the distribution system is 
in progress.

2. Kadana (Gujarat): The work on 
the main dam and the additional spill-
way is in progress. More than. 85 per 
cent of the earthwork on the main 
canal and 60 per cent of the cross 
drainage works have been completed.

3. Jawaharlal Nehru  Canal (Harya-
na): More than 80 per cent *he
excavation of the Jaw aharlal Nehru 
Feeder, Jaw aharlal Nehru Canal and 
Mohindergarh Canal have been 
completed. The work on masonry 
structures on the feeder canal is 
almost complete and work on the 
other two canal systems is nearing 
completion. Work on distributaries 
and civil works on the pump houses 
are in  progress.
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4. HAVI CANAL (JAMMU AND 
KASHMIR): Ptelimfoaty works we in 
progress and necessary arrangements 
have been made far taking up the 
work on the canal from riv'er Ujh to 
river Basantar.

5. MALAPRABHA (KARNATAKA): 
The dam and the two tunnels from the 
reservoir to the heads of the two main 
canals have been completed including 
part of the canal system.

6. KUKADI (MAHARASHTRA): 
The work on the weir-cum-storage 
dam at Yodgaon ins'uding the work 
on the earthern embankment is to full 
swing The work on the spillway and 
the regulator and the main canal is 
also in progress.

7 JAYAKWADI (STAGE I) 
(MAHARASHTRA): The work on the 
dam is completed and erection of gates 
on the spillway is in an advanced 
stage. The work on tb*> left main 
canal is substantially completed in-
cluding lining up to 100 KM

8 MAHANADl DELTA (ORISSA): 
Work on remodelling oi existing Jobra 
and Birupa weir and iemodellmg of 
old canal system and their extension 
have been completed Construction of 
the Mundah weir has l̂&o been com-
pleted as also the work on the Puri 
Main Canal, its branch canals and the 
distributaries. The work on minors 
and sub-minors jg jn progress.

» RAJASTHAN CANAL STAGE
I & II (RAJASTHAN)- The work on 
the mam canal under stage I has been 
completed and all works except lining 
in the distribution system have been 
done upto KM 77 The work on the 
distribution system below KM 77 up 
to  tbe end of KM 198 is in progress 
in various stages. Fxcnvation of canal 
from  KM 198 onwaids under stage II 
Is also in progress.

10. MAHI BAJAJSAGAR (GUJA-
RAT AND RAJASTHANI: The work 
on th« earthern dam is in full swing 
and the work on the masonry dam has 
also been started.

11, SAHARA* (wta# Pra-
desh); The construction of barrage 
across the river Sards Link Channel 
between Sarda Barrage and Ghaghra 
barrage and feeder channel taking oft 
from this barrage up to KM 119 has 
been completed. Work on the Ghagra 
barrage is also complete and the work 
on the installation of gates is in pro-
gress. Work on the canal distribution 
systems and masonry structures is also 
in progress.

12 KANGSABATI (WERT BEN-
GAL): The Kangsabati dam and the 
left bank head regulator have been 
completed. Construction of the 
Kumari dam and right bank head re-
gulator alongwith excavation of the  
remaining portion of the right bank 
main canal is in progress.

Yield per Hectare

20. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister uf AGRI-
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether final agricultural sta-
tistics for 1974-75 show that yield per 
hectare went up in this drought year?

(b) if so, whether the achievement 
in the yield is due to new methods of 
cultivation, and

(c) if so, facts thereof?

THE DEPUTY MINISTER IN TH1T 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) No, Sir, According to 
the all-India Index number of yield 
per hectare for the year 1974-75, the 
index of yield tor all crops for the 
year 1974-75 has been placed at 115.5 
compared to the index num ber of 117.1 
for 1973-74. There has, thus, been a 
marginal decrease of 1.6 per cent in 
the all-India Index oi yield for all 
crops. The corresponding index o f
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yield lor fotfdgrains and non-food- 
grains fof'the >ears 1973-74 and 1974- 
75 are indicated below:

Yew
food-
grains

nor-
food-
grairs

all-
crops

z 2 3 4

1973-74 • 117*9 115*6 ii7*i
1974-75 115*4 115*6 J»5’5

(b) and (c) Do not arise.

AID from International Development 
Association for Forestry Project in 

M.P.

21. SHRI RAMSAHAI PANDEY:
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether I.D.A. has granted any 
assistance for Forestry Projects in 
Madhya Pradesh; and

(b) if so, tbe facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Ye«j Sir, the World Bank 
has approved a Technical Assistance 
Programme for Bastar Forestry Pro-
ject in Madhya Pradesh,

(b) The broad details thereof are as 
follows:— „ f

1. To carry out pilot scale Tropical 
Pine Plantations as a preliminary to 
embark  on a massive plantation pro-
gramme in subsequent phase.

2. To carry out Pilot Scale Mecha-
nised Logging Operations for evolving 
the most suitable technique of logging 
to  handle larg* quantities of wood.

carry out a site assessment 
tex the Central part of Bastar 

District, in order to identify suitable

areas fit for enlarged planting activi-
ties.

4. To carry out a feasibility study to 
enable the setting up cf suitable indus-
tries based on the taw  material avail-
able from existing hardweods.

I t is envisaged that after completion 
of the above studies, it will be pos-
sible to undertake a massive program* 
me of utilisation of the existing resour* 
ces of Bastar area and to create man- 
made forests of chosen species of 
utility,

sf « » r t t  «tw m
fifMK

22. sftrrar * n w  q * n * r : warr 
f t w i i  q ^  q?n% ^  fnrr
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%■ w ff  % qm r q*§<r. qq* qiT
r

(w ) *rrapR 4h  «n*pr $  f a  
apirwt qnsnq q ro  qft grsffm 

swt wrr ernrcqTE ^  <=r qn%
qn v g t f ;

(»r) WqT SPWir qrr faqrc 
qtsr m  fk * r r z  c m  q ra
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q JT fa R R  |  ?
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syrvnr v*T8tr sttwpt % srfaraT 
? ra «w f %  w p iw if  i? v v e rr , q r N t ifrc  
amrrnft % w t  $r wi* m  % %rwr
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Low Cost protein food and. beverages 
developed by Central Food Technolo-

gical Research Institute, Mysore

23. SHRI HARl SINGH: Will the
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government are in a 
position to supply to the consumers 
in  the open market a  low-cost protein 
food and beverages newly developed 
by the Central Food Technological 
Research Institute, Mysore; and

(b) if so, the mode and conditions 
of supply to the consumers?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRCULTURE AND 
IRRGATION (SHRI ANNASAHEB 
P. SHINDE): (a) and (b):

Central Food Technological Research 
Institute, Mysore have reported that 
they have evolved an Energy Food 
formulation containing 16 grams pro-
tein and providing 400 calories per 
100 grams of food. The Institute is 
manufacturing 1 tonne of this food 
per day for the State Government of 
Karnataka. The product is yet to be 
produced commercially. Miltone, a 
protein isolate toned milk, developed 
at the Institute is, at present, being 
manufactured through the State dai-
ries at Bangalore, Hyderabad and 
Coachin. The capacity of these units 
is about 5,000 litres per day each. 
Miltone which is cheaper than milk 
is used in special feeding programmes 
and is also being marketed by the 
dairies.

Delay In completion of Farakka Canal 
work

24. SHRI INDRAJIT GUPTA: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government have taken 
a decision to probe in to the reasons 
for the delay in completing the Fara-
kka Canal work;

(b) if so, the facts thereof;

(c) whether excess payments were 
made for Farakka works; and

(d) if so, whether Government have 
taken measures against those who 
were responsible for that?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH (a) to (d): The matters 
referred to in the question are under 
examination of Government in the
light of the recommendations/observa-
tions made by the Public Accounts 
Committee in its 196th Report on 
Farakka Barrage Project presented 
to the Lok Sabha on the 30th January* 
1076.
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Drought Prone District

25. SHRI AJIT KUMAR SAHA: 
Wffl the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state the number of drought-prone 
districts in the country State-wise and 
names of the districts?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION rSIIRI SHAHNAWAZ 
KHAN): The Drought Prone Areas 
Programme covers wholly or a partly 
74 districts (56 main districts and 
contiguous areas in 18 districts) in 13 
States. A list showing the programme 
areas under DPAP in these 74 districts 
is laid on the Tnbla of the House, 
fPlaced in Library. See No. LT- 

10372/76]

Liquidation of Primary Land Mort-
gage Banks in Kerala

26. SHRI A. K. GOPALAN: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Ihe Government are 
aware that the restriction imposed 
by the Reserve Bank of India and the 
Agricultural Refinance end Develop-
ment Corporation ij likely to lead to 
face liquidation of newly organised 
Prim ary land Mortgage Banks in 
Kerala and;

(b) if so, remedial action proposed 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) and (b) In view of the
observations made by a Committee 
appointed by the State Cooperative 
Land Development Bank that the 
newly organised primary land mort-
gage banks in Kerala may not be vi-
able, the Reserve Bank had imposed 
restrictions in the m atter of refinance 
facilities to these banks. In the mean-
while the Reserve Bank of India has 
collected some additional information 
and the m atter is under consideration. 
Subject to suitability, these newly

organised Prim ary Land Mortgage 
Banks in Kerala could be financed by 
the State Land Development Bank 
from its own resources.

Education among Muslim Women

27. SHRI C. II. MOHAMMED 
KOYA: Will th e Minister of EDUCA-
TION SOCIAL WELFARE AND 
CULTURE be pleated to state:

(a) whether Muslim women are 
backward in education; and

(b) encouragement given to attract 
more muslim women to education?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b): Edu-
cational level of women in the coun-
try is generally lower than that of 
men. The Central Government do 
not look upon this problem as pertain-
ing to any community but are concern-
ed about the ne»*d to upgrade the edu-
cational level of all economically, so-
cially and educationally backward 
groups. Special measures are being 
taken for promoting education among 
women; they include provision of non- 
formal education facilities at all stag-
es including private study and corres-
pondence courses; provision of incen-
tives like scholarships and freeshipe, 
provision of girls hostels; posting of 
women teachers in rural schools; free 
supply of books and writing materials, 
uniforms and midday meals, etc.

8T1TT HWCPT

28. fag : «wrr s fa
s f tr  f*r*Tf srssft fw r
f% :

( * )  w w s t r  q-fare
IFCf IRT if ETTT, ^TfT, sffalT-
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S. F. D. A. and M F*A:L.A. AfencT 
in Karnataka

28 SHRI P  R SHENOY: Will the  
Minister of AGRICULTURE AND 
IRRIGATION be ©leased to state:

(a) the regions i*i which Small 
Farthers Development Agencies and 
Marginal Farmers and Agricultural 
Labourers Agencies are functioning 
in Karnataka;

(b) whether the areas of operation 
of these agencies are being extended; 
and
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(c) whether any measure are under 
consideration to * educe the burden of 
high rate of interest charged from the 
farmers and labourers on loans advan-
ced to them under the schemes?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) During the Fifth Five 
Year Plan, Karnataka State has been 
allocated seven Small Farmers’ Deve-
lopment Agencies/Marginal Farmers' 
and Agricultural Labourers Develop-
ment Agencies including the projects 
started during the Fourth Five Year 
Plan. Out of the five SFDA/MFAL 
Projects started during the Fourth 
Plan, the project in Bijapur will merge 
with Drought Prone Areas Programme 
and that in Mysore with Command 
Area Development Programme. The 
State Government have, however, been 
allowed to continue the Mysore Pro-
ject till Command Area Development 
Programme is able to take up a 
larger programme to benefit small/ 
marginal Farmers and agricultural 
labourers.

The remaining three Projects in the 
districts of Bidar, North Kanara and 
Tumkur sanctioned during the Fourth 
Plan are expected to continue upto 
the end of the Fifth Plan. In addition, 
four new Projects in the districts of 
Hassan, Beilary, Gulbarga ana Shi- 
moga have been approved for the Fifth 
Plan, of which Hassan, and Beilary 
have already been set up. The others 
will be taken up in 1976-77.

(b) The SFDA/MFAL Projects 
sanctioned during the Fourth Five 
Year Plan covered the entire district 
in each case. A? regards the Projects 
sanctioned during the Fifth Plan, the 
area of operation will be determined 
to aim at a  coverage of 50.000 small/ 
marginal farm ers and agricultural 
labourers during the Project period of 
5 years.

(c) According to the defferential in-
terest rate scheme, a concessional rate 
of Interest of 4 per cent per annum is 
charged by  the public sector banks 
and Ifte scheme i* being operated in 
«fc]lectoii brunches and suitable guide-

lines have been issued by the Reserve 
Bank of India in this regard. This 
scheme, inter alia, covers very small 

farmers. No other measures for 
reducing the present rate of interest 
are under contemplation under these 
schemes.

Construction of Barrage at Anandpnr

30. SHRI KUMAR MAJHI; Wfll 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased, to state:

(a) whether the proposal for 
construction of a Barrage at Anandpur 
across river Baitarani in  the State of 
Orissa has been approved by t**  ̂
Central Government;

(b) whether World Bank has 
approved this project; and

(c) the present position of cons-
truction of the Barrage?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (c). The Anandpur 
Barrage Project wa3 approved by the 
Planning Commission in May, 1972. 
The Government of Orissa have 
since informed that they now propose 
to defer the construction of the 
barrage at Anandpur and intend to 
serve the new area under the 
proposed barrage by a  link canal 
from existing Bidyadharpur Barrage 
using waters of the Salandi Project.

The revised proposals have not so 
far been received from the State 
Government.

(b) The project has not been posed 
for World Bank assistance.

Embankment of rivers in J*lpaigj*ri 
District, West Bengal

31. SHRI TUNA ORAON: Wfll the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to  state:

(a) whether all the strategic places 
of all the rivers of Jalpaiguri District 
in West Bengal have been embanked;
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(b) It so, w hat are those strategic 
places;

(c) tbe  amount spent so far; and

(d) if not, whether those would be 
embanked before the commencement 
of the  rainy season?

TBtE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH), (a) to (d). District Jalpai- 
£uri in  North Bengal is traversed by 
a  num ber of rivers of which im portant 
ones a re  Mahananda, Teesta, Raidak 
and the ir m ajor tribu taries. The 
banks of these rivers get inundated 
a t several places during high floods.

The S tate Government of West 
^ .A gal have executed a large number 
of schemes in  the form  of embank-
m ents and anti.-erosion works for the 
protection of vulnerable areas alone 
these n v ers . Additional works are 
being planned and implemented by 
titie North Bengal Flood Control 
Commission which has been set up 
b y  the Government of W est Bengal.

, Details regarding strategic (places 
in th e  area and w hether all of them 
have been protected or are planned 
to  be protected before the  ensuing 
floods and the expenditure incurred 
on such works so far have not been 
reported  by th e  S tate Government. 
A n outlay of Rs. 190 lakhs has been 
proposed for flood control works in 
N orth Bengal in  the  S tate’s A nnual 
P lan  for 1976-77 which includes a 
provision of R s. 75 lakhs for flood 
control w orks in Jalpaiguri D istrict.

Stm fB capacity of Central Warehous-
ing Corporation

82. SHRI DHAMANKAR: Will the 
M inister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(ft) th e  total present storage capa-
c ity  of the Central Warehousing Cor-
poration and out of it w hat is th e  
dem and from  the Food Corporation of 
fttdift to*  storage space;

(b) w hether the  Central Warehous-
ing Corporation would be able to  m eet 
the  entire storage requirements of fhe 
Food Corporation of Indio, out of its 
existing capacity, particularly in view 
of the bumper kharif crop and en-
couraging trend in  rice procurement; 
and

(c) if  not. what steps have been 
taken or adequate and scientific a r-
rangements made by the Warehousing 
Corporation to meet the immediate 
storage requirements?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. SHINDE): (a) The total 
present storage capacity w ith Central 
Warehousing Corporation is 17.23 
lakh tonnes of which the Food Cor-
poration is utilising about 39 per cent 
capacity

(b) and (c) Food Corporation has 
sizeable constructed capacity of its 
own, apart from capacity hired by it 
from various sources With a view
to meet the storage requirem ents
necessitated by the good crop 
position, both the Food Corporation 
of India and the Central Ware-
housing Corporation have taken
steps to build additional storage 
capacity Additional capacity is also 
being hired through various sources. 
Provision of additional funds h as  
been made for building additional 
capacities by Food Corporation and 
the Central Warehousing Corporation. 
Construction programme of Central 
Warehousing has been geared up to  
provide maximum storage space to the 
Food Corporation.

proposal for National Library tat 
New Delhi

33. SHRI BISWANARAYAN SHAS- 
TRI: WiU the Minister o f EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be  pleased to  state;

(a) whether there in a proposal for 
having a library of fhe standard o f
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National Library in  New Delhi which 
will store publications in  all the  In-
dian languages; and

(b) if so, the broad outline of the 
scheme?

THE DEPUTE MINISTER IN THE 
MINISTRY OB EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OP CULTURE (SHRI 
D. P. YADAV); (a) and (b). No Sir. 
There is only one National Library 
in  the  country, situated in Calcutta. 
However, a  Library of Indian Regi-
onal Languages and a Central Hindi 
L ibrary a re  housed in Tulsi Sadan in 
New Delhi. About 44,000 volumes 
2aave already been acquired for the 
Regional Languages Library in Assa-
mese, Bengali, Gujarati; Kannada; 
Malayalam, Marathi, Oriya; Punjabi; 
Sanskrit; Sindhi; Tamil; Telugu and 
Urdu. About 7,000 volumes have 
already been acquired for the Central 
H indi Library. More books are being 
acquired for both the libraries. A sum 
of Rs. 3,50,000 has already been spent 
on equipment, books, and salaries of 
staff. Additional funds have been 
provided in the current and the next 
financial years for purchase of steel 
shelving, equipment, books and staff. 
Twenty-six posts, of various catego-
ries have so fa r  been sanctioned. A 
proposal is under consideration to form 
a  Central L ibrary w ith the Regional 
Languages Library, Central Hindi 
L ibrary and the Central Secretariat 
L ibrary and declare it as the fourth 
receipient library  under the Delivery 
of Books Act.

% fawfT*l % ITT
Rp w j i
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Storage of F.CX
35. SHRI NARSINGH NARAIN 

PANDEY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether Food Corporation of 
India is facing storage problems as 
reported in Times of India dated the 
12th February, 1976; and

(b) if so, various step8 undertaken 
by Government to ameliorate the 
position?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. SH1NDE); (a) There has 
been some pressure on the available 
storage capacity following a very good 
procurement due to a good Kharif 
crop and reduced offtake through the 
public distribution system

(b) Government is fully aware to 
th e  situation and all possible mea-
sures are being taken to adequately 
m eet storage requirements. Addi-
tional storage capacity to the extent 
necessary is being built by the Food 
Corporation of India as well as the 
C entral Warehousing Corporation. 
Additional Storage capacity is also 
being hired through various sources 
Storage of foodgrains under cover 
and plinths is also being resorted to 
Existing storage capacity is also being 
utilised to the maximum possible ex-
ten t by substantially increasing the 
height of stacks etc.

Now System of Education

36. SHRI R. K. SIN HA: Will the 
M inister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a) whether all the  States have 
Agreed to  the  10-f-2-J-3 system of 
education;

(b) if  not, the names of State Gov- 
ctiiacatf which have not agreed to

* fbo proposal;

(c) the  reasons given by  them for 
not agreeing to th e  proposal; and

(d) the particular steps taken or 
proposed to be taken in this connec-
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and <b). The fol-
lowing States have already introduc-
ed 10+2 pattern of curriculum;

Andhra Pradesh 
Assam
Delhi and Schools under Central 

Board of Secondary Education 
G ujarat
Jammu & Kashmir
Karnataka
Kerala
M aharashtra
Manipur
Nagaland
Meghalaya
Sikkim
Tripura
U ttar Pradesh and 
West Bengal.

The m atter is under consideration in  
the other States.

(c) and (d). Does not arise.

Sick Colleges of Delhi University

37. SHRI R. R. SINGH DEO; Will 
thte Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to state:

(a) w hether there are sick colleges 
of Delhi University; and

(b) if  so, the  names o f those col-
leges and steps proposed to  take o w r  
those colleges from  privata manage- 
ments?
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THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND CUL-
TURE (PROF. S. NURUL HASAN):
(a) and (b). According to the infor-
mation received from the University 
of Delhi, there have been cases of 
violation of University rules by some 
colleges. There are also colleges 
which do follow the rules but are 
handicapped because of financial limi-
tations. The colleges falling under 
these two categories are (i) Ram Lai 
Anand College, (ii) Dyal Singh Col-
lege, (iii) PGDAV College, Civ) Rao 
Tula Ram College, (v) Kirori Mai 
College and (vi) Shy am Lai College.

The Delhi University Act does not 
have any provision to enable the Uni-
versity to take over a college if the 
management of the college is unwil-
ling for such take-over.

On receipt of a request from its 
management, the Ram Lai Anand 
College has already been taken over 
by the University and £ decision has 
been taken in principle to take over 
the Dyal Singh College. The question 
of taking over of PGDAV, Rao Tula 
Ram and K irori Mai Colleges is under 
consideration of the University of 
Delhi which has referred the m atter 
to  the University Grants Commission 
for their advice. As regards Shyam 
Lai College, some teachers of the 
college have requested the University 
for immediate take-over of the Col-
lege.

Irrigation Schemes in States

38. SHRI VIRBHADRA SINGH: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
sta te  hectares of land brought under 
irrigation schemes in each State after 
emergency?

THE DEPUTY MINISTER IN THE 
MWXSTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): Up-to-date information wit*»

regard to area brought under irriga-
tion after emergency is not available. 
However, State-wise details of irri-
gation potential likely to be created 
through major, medium and minor 
schemes during the year 1975-7® 
after June, 1975, allowing for deve-
lopment in three months prior to 
emergency, are given below;

SI. Name of State Irrigation 
No potential

fooohcctares;

T Andhra Pradesh 24
2 Assam 21

3 Bihar 95
4 Gujarat 63
5 H uyana 5»
6 Himachal Pradeih 2
«l1
7 Jammu and Kashmir 7
8 Karnataka 67
9 K -rala 24

IO Madhya Pradesh

i i Maharashtra XIO
12 M inipur 3
11 Meghalaya X

14 Nagaland z

15 Orissa 62
r6 Punjab 46
17 Rajasthan 48
IS Sikkim m .
»9 Tamil Nadu *7
30 Tripura 2
21 U ttar Pradesh 460
22 WeM B.*ngal 56

Umon Territories 2

T o t a l 1247
thousand
hectares

Say I • 25 nullion hectares.
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VautlMiiMi eoaitrMtiaD! la Union 
IM it to i te

39. SHRI V1RBHADRA SINGH: 
Will the Minister of WORKS AND 
HOUSING be pleased to state.-

(a) the  number of Persons living 
in  unauthorised constructions in  cach 
of the Union Territories;

(b) -whether the Government pro-
pose to rehabilitate them; and

(c) if so, the broad outlines of the 
Scheme?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHURA- 
MAIAH): (a) No survey of unautho-
rised constructions in the Union Ter-
ritories has been conducted.

(b) and (c). In Delhi, bonafide 
squatters on public land are provided 
alternative plots of 25 square yards in 
resettlement colonies developed by 
the Delhi Development Authority, 
which implements the Jhuggi Jhonpri 
Removal Scheme. In Chandigarh, 
families who have been squatting on 
public land prior to April, 1971 are 
allotted tenements under a scheme 
known as the “Licensing of tene-
ments transit-sites in Chandigarh 
Scheme, 1975". The rest of the 
squatters on public land are provided 
transit-sites each measuring 15* x 20’ 
on lease of Rs. 10 per month. The 
Government of Pondicherry has a 
proposal to allot tenements and deve-
loped plots to squatters on public 
lawri, during the current Five Year 
Plan, period.

Bxaabifttion of Report on Status of 
Women

40. SHRI VASANT SATHE; Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a) w hether the  repeat submitted 
by  fhe Committee on the Status of

Women has been examined by the 
Government;

(b) if so, action taken on the vari-
ous recommendations of the Com-
mittee;

(c) whether it is a fact that a good 
number of State Governments have 
not yet issued order prohibiting giv-
ing or taking of dowry by its employ-
ees; and

(d) if so, action taken in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM); (a) and (b). The 
examination of the report is continu-
ing. The action so far taken on the 
Recommendations of the Committee is 
as stated in the attached statement.

(c) and (d). Giving or taking dowry 
is an offence under the Dowry Prohi-
bition Act, 1961, which is applicable 
to Government employees as well. 
The State Governments of Bihar, 
Haryana, Orissa, Punjab, U ttar P ra-
desh and West Bengal have taken 
steps to amend the Dowry Prohibi-
tion Act, 1961 to make it more strin-
gent. The Government 0f India hav*e 
also recently amended the Central 
Civil Services (Conduct) Rules, 1964. 
to make the position more clear. The 
attention of State Governments has 
also been drawn to the amendment 
w ith the request that they may intro-
duce similar provisions in respect of 
their employees, if  this has not 
already been done.

Statement

1. The following recommendations 
of the Committee on the Status of 
Women in  India have been accepted 
by Government:

(i) Mounting a  campaign for the 
dissemination of information about 
the legal rights of women to in* 
crease their awareness.
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(ii) Prohibiting giving or taking 
dowry by Government servants 
through appropriate provisions in 
the Government Servants Conduct 
Rules.

(iii) The creation of a cell within 
the Ministry 0f Labour to  deal with 
problems of women.
(iv) Seduction of th e  limit of 

women workers for provision of 
creches from 50 to 3TT under the 
Factories Act (The Committee had, 
however, recommended reduction 
of the number to 20 women wor-
kers).

(v) Promulgation of Legislative 
enactment t0 ensure equal pay for 
equal work for both men and women 
workers.

(vi) Amendment of the Hindu 
Marriage Act, 1956 to cover in ter 
alia provision for divorce by mutual 
consent and for adding cruelty and 
desertion as grounds for divorce.

(vii) Developing programmes of 
vocational training for women in 
close relationship with industries 
and resources located in the area.

(viii) Attachment of production 
centres t© Polytechnics for Women 
as recommended by the Committee 
of the All India Council for Tech-
nical Education.

(ix) Development of vocational 
training for both illiterate and semi-
literate women workers.

(x) Provision of basic education 
to adult women.

(xi) Acceptance of co-education as 
the general policy a t the primary

level of education.
(xii) Maintenance of required 

standards in regard to staff, co-
curricula r activities, etc., wherever 
separate schools/colleges are pro-
vided for girls.

(x iii) Common course of general 
education for both sexes till the 
end o t  class X.

(xiv) Vocationalisation of courses 
in classes XI and XII;

(xv) Launching of special efforts to 
increase the number of bal-wadis 
in  rural area and urban slums, as 
near as possible to the prim ary/ 
middle schools of the locality.

(xvi) Provision of primary schools 
within walking distance from the 
home of every child.

(xvii) Provision of greater flexibi-
lity in admission procedures in 
schools to help girls to complete their 
schooling.

(xviii) Introduction of job oriented 
work-experience for girls in secon-
dary schools.

(xix) Provision of nan-formal edu-
cation to women who have remain* 
ed outside the reach of the formal 
system.

(xx) Promotion of research in the 
field of female disorders.

(xxi) Mass campaigns for family 
planning should also aim to correct 
prevailing social attitudes regarding 
fertility, metabolic hereditary dis-
orders and the sex of the child.

(xxii) Provision for conversion of 
single teacher schools as early as 
possible.

(xxiii) Developing system of part 
time education for girls.

(xxiv) Adoption of multiple entry 
system.

(xxv) Provision of facilities in 
schools for looking after younger 
brothers and sisters of girls who 
can thus attend schools.

(xxvi) Free education for girls up- 
to the end of the secondary stage.

(xvii) Provision of mixed staff 
for nixed schools.



^ 7  W vtttm  Answers MARCH 8* 19 ft Writ*** 4*w oer# ^

(xxviii) Provision of separata toilet 
facilities for girls in a ll schools, ade-
quate arrangem ents for co-curri- 
cular activities and provision of 

m ore need-cum -m erit scholarship 
for girls.

2. The following recommendations 
of the Committee were implemented 
during the Internationa] Women's 
Year:—

(i) Equalisation of wages for men 
and women workers; an Ordinance 
entitled “The Equal Remuneration, 
1975** was promulgated by the 
President of India on 26th Septem-
ber, 1975.

(ii) A scheme to provide basic 
education to adult women as re -
commended by the Committee was 
sanctioned under the title “Scheme 
of Functional Literacy for Adult 
Women**.

(lii) Inclusion of women in all im-
portant committees, commissions or 
delegations that are appointed to 
examine the socio-economic prob-
lems; appropriate instructions have 
already been issued in this behalf 
by the Government of India on 1st 
April, 1975.

(iv) Mounting a campaign for the 
dissemination of information about 
the  legal rights of women to in-
crease their awareness: all media 
of mass communication were utilis-
ed for the purpose.

(v) Launching of special efforts to 
increase the num ber of balwadis in 

ru ral areas and urban slums; the 
Integrated Child Development Ser-
vices scheme which contemplates 

th e  establishment of angavvoadlea
Which serve the same purpose was 
sanctioned during the year.

3, The recommendations referred 
to a t sub-paras (vif), (vili), (ix),
(xi), (xli), (xiv), (xv« , (xvil),
(xviii), (xix), (xx), (xxi), (xxvii), to 
(xxviii), in para 1 above are in  accord

with policies being pursued 'by Gov-
ernment,

4. The recommendations of the 
Committee regarding formation of 
women's wings in all trade unions and 
the adoption of a definite policy by 
political 'parties regarding the percen-
tage of women to be sponsored by 
them for elections are outside the 
sphere of Governmental action.

5 The remaining recommendations 
of the Committee are under considera-
tion in consultation with the S tate 
Governments and Union Territory 
Administrations and the concerned 
M inistries/Departments of the Gov-
ernment of India

Potato Production

41 SHRT VASANT SATHE' Will 
the Minister of AGRICULTURE AiND 
IRRIGATION be pleased to state:

(a) whether a large segment of the 
potato crop m the country is likely to 
get destroyed through rotting in the 
absence of adequate cold storage 
capacity—resulting m distress sale of 
potato;

<_b) if so, steps taken/proposed to 
ensure better re tu rn s  to the farm ers;

(c) whether Government have 
formulated a package plan with short-
term  and long-term perspective for 
increasing production and export of 
potato, and

(d) the results achieved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a). No, Sir.

(b) The question does not arise. 
However, following steps have been 
taken to ensure better returns to the 
farmers:

(I) purchase centres cf eigport- 
atole piotato a t remunerative
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price have been opened in 
the State of Punjab, Haryana 
and Uttar Pradesh.

(ii) Food Corporation of India 
has entered into the m arket 
to make commercial pur-
chases of potato in certain 
districts of U ttar Pradesh 
where fanners w ere facing 
tfce problem of fall in prices.

(c) Government have taken ade-
quate measures to increase potato 
production. Steps have been taken 
this year to promote exports also.

<d) The production during last 
three years is given below:—

Year

Production
in

‘000 tonnes

J9 'T2- 75( 4451-0

19- 3-74 4K61’ 1

W 4-7S 6 1 7 1 ’ *

Prod. ictioT estimates for 1975-76 have not 
yet become available.

EUmfoation of Argemone Plants from 
Mustard Fields

42. SHRI D. D DESAI: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state;

(a) whether there have been many 
complaints from oil millers that 
mustard seeds get adulterated with 
argemone seeds due to non-elimina-
tion of weeds in mustard fields; and

(b) whether any attempt has been 
shade to educate farmers regarding 
elimination of argemone plant from 
zmitvtard fields?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHXJDAS 
PATEL): (a) Yes, Sir.

(b) The question of adulteration 
argemone seeds with mustard seeds

in the fields has been considered. 
The opinion of the experts is that the 
unintemational adulteration of mus-
tard seeds with argemone seeds in 
the fields does not arise because 
argemone ripens much after the mus-
tard crop and further, they very 
thorny nature of the argemone plant, 
paticularly its fruits precludes the 
possibility of argemone fruit getting 
harvested along with the mustard 
crop. However, the State Govern-
ments have been advised to m ount 
a  campaign for the eradication of 
Argemone meximana and impress up-
on th e growers of rapeseed and mus-
tard  the imperative need for through 
weeding and eradication of this weed 
not only from the fields but also 
from the field bunds and adjoining 
wastelands etc. They have also been 
advised to emphasise this aspect at 
the time of “Farmers' Days” and 
“Fanners’ Melas” being organised by 
them

Nehru Yuvak Kendras

43. PROF NARAIN GHAND PARA- 
SHAR. Wili the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state

<a) the names of the places, along- 
with the Statens, in which they are- 
located, where the Nehru Yuvak 
Kendras, have been sanctioned in th e  
year 1975-1976;

(b> whether a" I these Kendras have 
been opened;

(c) if not, the names of such among 
them as have not been opened so far, 
the dates on which they were sanc-
tioned and the reasons for the delay; 
and

(d) the likely date(s) by which 
they would be opened?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a). A statement is.
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laid on tibte Table of the  House. [Plae-
• ed in  Library* iStc No. LT-1Q373/76J,

(b) to (d), Two Kendras a t Gur- 
daspur and Faridkot in Punjab, have 
^started functioning from October,
1975 and one in Delhi from March,
1976. Selection of 12 Youth Coordi-
nators has since been finalised and 
they are expected to assume charge 
shortly. Selection of suitable candi-
dates for the remaining Kendras is 
in  progress, in consultation w ith the 
State Governments concerned. The 
Kendras will start functioning as 
«oon as the Coordinators assume 
charge of their office.

Recognition of Nepali and Konkani 
by S&hitya Akademi

44. PROF. NARAIN CHAND PARA<- 
SHAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-

TURE be pleased to state-

(a) w hether Nepali and Konkani 
were recognised by the Sahitya Aka-
demi as modem literary languages;

(b) if so, the dates on which the 
languages were accorded recognition;

(c) w hether any funds have since 
xfaeen made available by Government 
for the programmes and activities in 
these languages; if so, the amount 
sanctioned in each case;

(d) whether the Advisory Boards 
for these languages have since been 
aet up to carry out these programmes 
and activities in these languages; if  
so, the composition of each one of the 
Boards; and

(e) if not, the reasons for delay 
and tbe likely dates by which the 
Boards would be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL .WELFARE A«Nd  IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P . YADAV): (a) and (b). A t its 
m eeting held on 26-2-1975, Hite Gene-
rali Council of the Sahitya Akademi

decided to  recognise Nepali and Kon-
kani as independent m odem literary 
languages of India.

(c) The Government of India pro-
vides grants for the overall activities 
of the Akademi I t is for the Aka-
demi to  allocate the funds for its 
various activities. The total grant 
sanctioned to the Akademi for 1975-
76, is Rs. 3.75 lacs (Plan) and Rs. 
13.51 lacs (Non-Plan).

(d) Not so far,

(e) Action to constitute the Ad-
visory Boards for these languages 
has already been initiated by the 
Sahitya Akademi in accordance w ith 
its prescribed procedure

Autonomous Colleges

45 PROF NARAIN CHAND 
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether the University Grants 
Commission has approved the concept 
of autonomous colleges in certain 
Universities; and

(b) if so, the names of the colleges
(a)ongwith the Universities in which 
they are located) which have been 
recognised an autonomous colleges so 
far?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a)
and (b). According to the information 
furnished by the University Grants 
Commission, it gives high priority 
to the programme of autonomous 
leges. The Birla Institute of Techno-
logy, Mesra, Ranchi has been accord-
ed autonomous statue within Ranchi 
University. A  number of other col-
leges have also been identified by  the 
Universities for granting autonomous
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status. The Commission has advised 
the Universities regarding the man-
n e r in which proposals lo r autono-
mous college^ may be examined.

Voluntary Association to look after 
Handicapped

46. PROF. NARA1N CHAND 
PARASHAK: WiU the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether there is any scheme 
under which the Central Government 
sanctions financial assistance to the 
voluntary Associations, set up to look 
after and help the handicapped;

(b) if so, the salient features of 
this scheme; and

(c) names of such Associations/ 
Institutions as have been granted 
financial assistance during the last 
three yeans?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) Yes. Sir

(b) Under the scheme of assis-
tance to voluntary organisations for 
the  handicapped, Government can 
give upto 90 per cent of the estimat-
ed recurring/non-recurring expendi-
tu re  o r the net deficit whichever is 
leas to r approved pojects . Grants 
can he sanctioned for buying equip-
ment, constructing buildings, conven-
ing conferences for payment of sala-
ries and allowances to  the staff.

(c) A statem ent giving the infor-
m ation to r  th e  years 1973, 1974 and
1975 is laid On the Table of the House. 
[Placed in Library. See No. LT- 
10871763.

Area of Irrigated Land

47. SHRI BISWANATH JHUN- 
JHUNWALA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to statae:

(a) whether any blue prin t has 
been drawn up to augment the area 
of irrigated land in the country under 
the 20-Point Programme by the diffe-
rent States;

(b) if so, the State-wise break-up of 
the same; and

(c) th e Central assistance proposed 
for this purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) 20-Point Economic Pro-
gramme announced by the Prim e 
Minister in July, 1975 envisages cre-
ation of additional irrigation facili-
ties for 5 million hectares of land 
during the last 4 years of the Fifth 
Five Year P lan  i.e. 1975-76 to 1978-
79.

(b) The target of 5 million ha is 
proposed to be achieved by the ex-
ecution of ongoing major and medium 
irrigation schemes as well as by tak-
ing up new schemes. State-wise 
break-up of the target of 5 million 
ha envisaging an outlay of Rs, 2800 
crores is given in the Statem ent a t-
tached.

(c) Irrigation is a State subject and 
funds for the irrigation projects are 
provied by the States themselves in 
their developmental Plans. Central 
assistance for State Plans is provid-
ed in the form of block loans and 
grants and is not related to  any sec-
tor of development. During 1975-76, 
it is propose^ to provide advance plan 
assistance of Rs. 56.65 crores for 18 
m ajor irrigation projects.
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Target of 
potential 
ot be 
created 

in four 
years 

from 
1975-76 

to 
1978-79 

C‘000 hec-
tares)

I Andhra Pradesh 1526
2 Asstm 74
3 Bihar 487
4 Gujarat 336

5 Haryana 168
6 Jammu and Kashmir • 45
7 Karnataka 189
8 Kerala 145
9 Madhya Pradesh 393

10 Miharashtra . 4 54
XX Manipur • 22
ta Orissa • 220
*3 Punjab • 111
14 Rajasthan 362
15 Tamil Nadu 13
16 Uttar Pradesh 1392
T7 West Bergal 212

T ota l  St a t e s 5149
Union  T er r it o r ies 3

Gr a n d  T o ta l 5152

. 5150

flupMttl t&r a separate University at 
Midnapore

48. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether Government are pro-
posing to have a separate University 
«ft Midnapore in the name of Iefawar 
Chandra Vidyasagar; and

THE MINISTER OF EUCDATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and 
(b>. The Central Government do not 
have any proposal under considera-
tion to establish a University a# 
Midnapore.

Damage to Sabi Crop doe to Winter 
Bain.

49 SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND1 
IRRIGATION be pleaeed to state:

(a) whether the rabi crop this year 
has been affected by scanty winter 
rains;

(b) if so, the total likely harvest of 
rabi crops; and

(c) the total quantum of procure-
ment expected from this crop?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Sowings of 1975-76 rabi 
cropb took place under favourable 
soil moisture conditions but there was 
a dry spell of about 8-10 weeks from 
the beginning of November 1975 to 
the middle of January 1976. How-
ever, in view of the beneficial rains 
received during the second fortnight 
of January and first fortnight of Feb-
ruary, 1978 as well as comfortable 
power and irrigation water position, 
the present indications are that rabi 
crops would show an increase over 
last year.

(b) and (c). Estimate# of produc-
tion of rabi crops for 1975-7$ and ot 

.likely procurement therefrom are not 
yet available.

SL State/Union Territory 
No.
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«*r*fo T n w r/^  m ftw  1975-76  
& 1 9 7 8 -7 9  

tpp T̂fT «NT *T 
qf^?r «rr% 
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2. 74
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189
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13. r o r s 111

14. TUPfFT . 362

i s .  w fiw T* 13

i s .  w * » srar 1392

17. qft**rar*rr?r 212

^pr^n^r 5149

flihr w fiw  w r 3

jp f^ ta r 5152

(5 1 5 0 )

m H f  9 m

S3, w pfrw  w  : w r  f in n r
W W  fW W  rfl? ®T9ft 4dA  

*T*rr f a  :

( v )  irw rarr, wrirf, ijwf 
<wt vffincf ^  tfw r * r t  $  *ftr 
srfownr ?w t  vwr«r % f*r<* fw *ftar 
spffrT JTtanrw |  ; *toc

(«r) w  ftrforcr w w , * 5  *ft? 
tfforr aqrPRwff ^  Ih m ff v r  «rnr ^ s p t t  

amrr $ iftx  vtfe ft, tft f w  s t f t t  ?

flWdt iftt (Wit iR W  WW1WT
* F f# rfw im 3 fv F w *  («ft * cfln r 
fcmr) : (fr) n w f t  *rr?r?t % w
>BpT-Tr |  f% f i r fw  s m r  %
•rfanflr ^r«srr fsFTfaferT 5 :—

W)Wo anf s s r

1 90 w

2 arfsrr i s  20 m *i

3. VTFT 40 %■ 50

4. JTprfa^ wt % 20
v fa r f im  (*»%)

trnsr % r r c ^ r  ^ - r r  w w ^r %
2 8 t x ra f  ^  % w i r e  t t

finpwnr aarPRrvr wTr f»r*rait 
v ir j  1 *r£?rar u f a f  <r«ft ?r*r f a re  

$ »

5srw t  % ’irar ^^nsr ŝr vnrvnQ’ % 
wfffiT fp=T *r fim rhv wrfiwwf % 

388 # w n ?  1 1 vs*t wfirrarc 
ir srryfiry  awr w rfin r  f w i  % w f* 

f »  • n v tn fk v  w fim v  4 t  
fir*JT wwf t  *
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(«r) *ft, i firifor ttv*rrc 
*n*rfw«ff ^  1 9 7 5 1 8 3 1 ftrTefffffor^nr 
<aftwrtl v t  xt**rrx firsrrar i

« r f f  *  n a w i*  ift*  
mtvTKt

54. : w r
tw n t ,  « n i« r  dhc ftap fr

fa :

(*r) sre^r rrwr ir %?5tar 
tfwrr w r  $ **  * w  *r faw r

^tt% «rrsr * r w  t? t *t, T r^rrc:, 
jtfwrr w r  t ;

(«r) **r r r r r  ^  f a r ^
*5^ î r *rfsr*rr *ronw  ?wr qtfsrift 
*rr*r ^  f  ,

(n ) if
■^rrt $nr^rrfWf ?wr *rfcpFrfT*fr 
t£* rrn ff % ftrerr fa^nff
3r wrnr v r * i |  s^wrfxifir % vrvTpff 
^r w  fjjT R rp rm r |  ?

fswir * f t  w rn i *w r«i * * m *  
:?nrr w5*r<r fwtrm 9  *<r «r*t 
(*ft wto <fr© «mr*r): (qr) srere n^r Jr

« j*  *rtf 1976 v t  firaT^r-ft m  *rwr 
iftr srefo t fr t  3fr tr* «rnrr, 197s 
qft %ssw ftrvw*? ir ?rfsr?T firsrrfSwr 

sr**rr 3 fffftrcr ^prr
I  t v t  5  «fr *r*r <&** t t  t o t  
r̂arr I  t[ifflp? wufT L T  10375 /  
76] fa s rw r 5*7* 1* *

M r *  % ***?
^forar «rrar«TOrwrif v t  «jrr vr% 

; | * t f c r r % q * ir r * r % $ 'r c « r r 'r i r
^  f fR R  f
**r. ^ f . - f  f irv w r  m  firvr#  fa*r

ttw t vr j ,  **r*tar i f ^ w r  fiwrw^f 
srnr *i$f tsV  arnfr 1 1

(*f) sfp^v ?T3wr *  %qfcr fror?w> 
ir vnS’^Trf arr# vwrmw sftr 4hr-
w a r m  ^ r r f r « f f

f ^ r r r  H  ^  ?ft »r| f  i 
aft flr»rr <rcrer *nc^arr«nrr 
w v n  L T  10375 / 76] ■pfrn ftg f 
v t  R m n  w m  ?r?«pm gT<r«g  
^  «

(<t ) tm ?r % %5s*ft*r fanrrr r̂*ff 
%  « r® rm  ^ ^ r f r f f  %  war* *rnr

* *  *rrfa?r *f w m tr 
w^PRrr sttrt % w w rm  
% «*rnr 1 1 f?«nRr<ff % firftrr 

tfrr % v ^ v f w f
% v m n  %??f^ *t <+'i t  % ^
Vq-Wrfrff % fPTPT 1 1 flwwpff 
% ^ ^ r r r T f  % #tT?r»rnr fir^ w  
I I I  % f ^  f  1 iwrr *resr *rr 
’W r mr f  1 [ff«r<* ^ « r  L T
1 0 3 7 5 /7 6 ] TTKT ’fTWtTt

<n^r ftrarr fNr*rnff ^  

sF^r *p% v t  fir^ ^
«rrer w w O  % *r ^ m r
?Tc^m r̂T?TS5 ?tfr $  1

« jr a f t  v t  fsHrn ^iMfr
WTfT

55. wto wnftifTnrai «n«#«r : w t  
^  vVc »Tft ir? v«rr%

ffTT f a  :

( * )  w r  ^n: f m  ^  *r
?r*rnt ftnrf?r f«n?
f ^ r  q r  srfiifsr ?r^rf % W f t  
gWT̂ H w^*tt ; H x
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( • )  1)JrtP #  w  fn ifW  wnhpc 
*nm w if r  9 «ffcc t o t  % fifilr

■ ■■ II III! J ^l^fT TV9nT *TnT $ !
t w i f  WWW XTVIWt 

(«fV *km)i («p) ^nF#r tk.
Pwfjr *wr% f r  -ŷ <w *nj |
f% f5R% ^vft i f a  V R H ^ h r ^F*fr %
<hr • mtt #rarr v*r fiptrr m i 
'̂ WPVGt  ̂ 1?^ ’* 1FR1̂ ,W f 
*CT 3 W W  **r WtTPrftT 'T^f

i !
(«r) *r fcPTfTt sft «*ttt wrr 

vtoi. wTwrw* itix #irif*r*r 
f f l s w  ?^lrf^r*<niT $  fare?*? *pra^ft 
ifr.w rftra  | f i  w t * jw f t  »ar'Trr 

n 5  m t m n m ii i m  *t%m*r
w n  vfe«r f  i % fw*
«ftw vftnj; *ftr sr t * <r fat*
VT ^ n m  fW  ’STMT 4f ' * * *  vr 

wpyfir % farf*T*rfar *ftr *fHr 
wr% % vnr «nm f  t "fWww farsrjwf 
?Nt t o  *ft «rarftr w rf ir Tftatf *, 
ynflr wm&n ir ffy , nm>wrr*rT

wrfa ^hft tr^ p  *pff <tt fa*?T 
vnyt $, WfkJr tftr ijarspft *rr 
Sftr iftwrTfim |  i

*v«rrfa, 1974-75 ^ r̂*rr=cr gfr 
«n*r «r?r <n*r «rrf *r yn6«fl % r a ry r
% WfaT*T VPTfhr W*J*?T«f ?ff% f?T£

m , |  i
% mm uT % 1 w ftpf

WtifUT:

W W R ( f ^ R  CTT ?t)

1970—71 6111 1 %
1971—72 6180 5

1 ^ 2 - 7 3  ' 

1 9 ^ 3 -7 ^

* 4091 6 
*

5932^ J

1 9 7 4 -7 5 4 9 9 0 ,^

*WW WĤ T ♦  ftaflf *3JITP5

5e. f w  w  «$«rar: w r 
f»r*rf«r « r V  w tm n f t f t  * i f  ^rr%- 

r r r  Pp :
(*r) w r  $ f W £  h w x  % 

* ir o # i f t r  twta*nr % <nwrcrN 
«}fTTTtf 3  m fo ip fr  *i*r ? f w  <fcrf #  

JfTTSff v  fsmf^ $ f^T ip y  

?r?frTT «ft; xftx
( f t )  *r^f tggTTf a

% «r^Tsr ^  ?

f*mw f f k  w w w  «wi 
vnf 9bit («ft %a Ty 4vi):

7 t ) fnrr" (^r)
^ t t t t  ^  vrA er ^  tyf^r^r 

% f&q w m t v f  »r>rfirrf
k  W%}Tr f^*? &  «gf ¥T«r% % ffTTT
5 ^pctr vY %?fhr Kfnjiff
% PnTC t^nr^rfrvr «rr t t r v r r v n r  
wrt «nr f>nrr »nrr |  %  fsm hr
softr trwT*r »t<srw** r^ft *ifĤ  ift^RT 
sn̂ V f  f*r*r% *r^r*frr ^ 7  snftsnr 
f ^ r  PrfaPTT f t  3tt ^  i

f w j  ^flrrf fw: tr r^  m n n%k
5 1  «ft j W  V I  f f f W  

f*TT ftWT( W W  f¥UI^ Wfffif
wtft m  5RTT% n fWTF WX*t - fip :

( r )  w r  W r tr  f r o m  % f ^ f t r r  
Ttaafr %  ?rfr ^  w r f  arr

T^t fW t W m ft o
wrr% % vYf «rr̂ fr irfe

w*rtlfr fin*r% ^
% ’S'CaiO %W T <Wr ftfWT
Im rn ff  * *  v<  ftwr w  ^
»■ - «■>....    ,1 Bf - ti-g  ̂*v *. .J*1  
w t  t *r *t  ■ c iw i  s r if  i w r  « w n

t ;  ^
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(«r) n rr  fiw t-
z t m  5*r: ^

VT t  ? *

fa w n  « flr  «wr*r « w w  

fw r ftrarro $  w r s f t  (tfttft©

(*p) aft ^  I

( tf )  JTFT *T# TOT I

Settlement of Adivasis In MJP.

58 SHRI G C. DIXIT: Will the
M inister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) how much land has been re-
claimed in Shahpur project by the 
R.R.O Unit in  Madhya Pradesh for 
settlem ent of the local Adivasis; and 
o u t of the total reclaimed land, how 
m uch area was utilised for settling 
tribal families,

(b) Whether it is a fact that despite 
■availability of Land for reclamation 
p art of RR.O, Unit was shifted from. 
Shahpur;

(c) whether the reduction in 
th e  strength of the Unit ha«j resulted* 
in  retarding the reclamation program-
me, and

(d) whether i t  will not affect the 
program m e of settlement of local 
tribal families?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G VENKA- 
TSW 4J4Y): (a) No> area has been 
made available ao far by tfeV Gov-
ernm ent of Madhya Pradesh for rec-
lamation in  Shahpur Project for 
agricultural settlement of local 
Adivasis.

(b) to (d). On the basis of land 
w hich was available, and programme 
of resettlem ent of new m igrants 'in

Shahpur area, it was decide to shift 
half RR.O. Unit to Andhra Pradeesh 
and this is not expected to create any 
difficulty in th^ reclamation of land for 
resettlement in Shahpur area during 
the current year. In regard to the 
reclamation for settling local tribal 
families, it has since been stated by 
the Government of Mpdhya Pradesh 
tha t 4000 acres' have been identified. 
Reclamation work thereof will be 
taken up by R.R.O. on completion of 
present assignment and as soon as the 
Forest area is handed over.

m  s ta r  if

59. trfnum v ’A fe n r: w
frtw ff tr  f tn n f  wtft warnr *>t' 
$*n f a r :

(*r) WT f  f t
*TECr SPJVT if f a m  V? If TTTZT

jnrri^RT t o  q  i

(̂ i) trfc $t , ?ft wr *nsrn: % 

TSTq- sfrr 

(»r) irfe fr, sft 3 * $  *r*rr«rfr«n*r
f ? P F #  ?

fffa tilT i m  if 3*-
«r*t (** spymr«i£*) ( * )  lr («r): 

f*r«frv $  fa? %ar w r  % ^
f ^ r s - ^  f w  1 .3  srrsr * *
ir ** w n r  so ,o o o  w

:re«rT xftx 1975 tf

$ ft  7fw H  % ffrsr ^  srr% ft qfaf 
err vm x  «tt 1

faran*fr f f tr  t t f t  frfar fihrnr
sn m r  % snrrfW , * t

qrrf*r#«s*r faarr 1 
fw H T  v f  *rwr% f r  *if ^  t  

«rc 2 'j r f a w  «if 2sr%- 
m  * r f  tm lftryq «i»re»5
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<wnr Km  ’ftzrvr *rr 
foncnr *p̂  i *r? ift wvrn? 
f t  *if *ft fa t  aqr«qwrg*ry <»ar*r 

f t w f  * r ?  i
«rsn  n l v  3f f i # w

«o. «ft i fm v ro  tffe ra  : wot 
f k v r f  *r?fr *n j v a r ^  i w  

«!** f t r :

(«p) *wt %?ar t o t t t  $  $ r m i ^  
^ 3 r c T T ,3 J 7 t  * £ * r  * t *  sr^flr ?rf*r?r * t t t  ,  
tfamr ^fwrwr % v fr
fa w rcr %  *nsqr *rT*f *p*rf %  sr*r*r * r r * r  
v t  iw fa r  ?r*sr f?r*rfw ynnwf 

»  « f h :  ?jnr w w  *r t  
h h i  wrfir, «tpt f¥*rr % 
<n?$ v t  * t  v m  srcsr %
^  *? ft  f w  t o t  $  ,

( ^ r )  srfa $ t , ?ft * m  w m *

v
v R r  « f k  fc w n f « w w i  ^  ^ n r r t  

s n p ro r w s  )  ( v )  s f t r  (m )
**& fiW T t h r i f t  favw *r*3Rsrt 

f % w  « r w  w m fa*? q’f r t f p .^ T  e i s  
w )  > *pt*h- io  

rrsaqf *ftr frwft *T?T rrwr sr* ^  s r t 
fw is r  wrfcrr fyq  Srfsftr ?nr ^  fircfr 
fwsft, w f  WfnTTTT ?T*T W *  % 

#■ f ^ T , ^  W75T fasT TOT
|  i * 8 *  sri^r 5r * *  v ^ p n r c f
*  %  W t  %  f?TTT f f ? 5 T  ^  
t e r  t o t  « r r ,  *tfr  **  q’f r ^ ^ r  *  
tM sr n #  frn i tot i ewTfr *rs*r 
* t * T  %  t K TTT C fo r f%«PTtf tjrawfr (art 
ft> ftnw fn  *r*«rgr **15*

I )  f%  v $ R n r r  Ir  « p r  24 » 7  
W  frmw % tĵ r  *r*f«Rr <t*t
H* i< t f* w  *rfcftiflri «$$ *rt *r|
f  I WR?ffcf t f t  T̂*r«l «PT «f> ’C’BT

«rft*ft3WT %* $?•< *r w  
t  A w v r ^ w r i f v  ct
srw nr f  1

Introdnctioo of Panjabi in q^uh 
schools

61 SARDAR SWARAN SINGH* 
SOKHI Will the Minister of EDU-
CATION, SOCIAL WELFARE ANI> 
CULTURE be pleased to state

(a) w hether Government propose 
to introduce Punjabi as second lan-
guage m schools of Delhi Adrmmstra- 
uon, and

(b) if so when'’’

THE DEPUTY MINISTER IN THE 
MINISTRY OP EDUCATION ANI> 
SOCIAL WELFARE AND IN TH E 
DEPARTMENT OF CULTURE (SHRI 
D P YADAV) (a) and (b) Under 
the three language formula which is 
to be followed m classes VI to X  
according to the Delhi School Educa-
tion Rules, provision exists for teach-
ing of Punjabi as a language in* 
schools under the Delhi Administra-
tion In addition to the above, Delhi 
Administration also gives grants to  
the extent of 95 per cent of the deficit 
to the aided schools which impart 
eithpr instruction through Punjabi 
medium or teach Punjabi as ft 
language

Enquiries pending against the officer* 
of CP WD

62 SARDAR SWARAN SINGH 
SOKHI Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) the officers of C P W D  against 
whom either Departmental o r CJBX 
inquiries are pending, and

(b) when these inquiries are Uktly 
to $»e completed?



109 W ritten Answer* PHALGUNA 18, 1897 (SAKA) W ritten Answers n o

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MA1AH): (a) and (b). The informa-
tion is being collected and will be 
laid on the Table of the Sabha.

t fn tn ta  ft «rn? «n:

63. W  1WT : *RTT tjpr
5»rfT*J ^rrft

:

(^r) ft v H?r ft ??nr
STTflTTfinif T t  'tTvsP? grJ(T r̂ W W T  % 
37r«*n? ft fnw nr % favSRV
n f t r  isp# ^  *?Nr ft ft v f^ n r
jr*rr*r * rw rr % faprft ft ffewrr
aRrm *ftr *r  ̂ f*r*r %• ^ t r  
f*PUT *PIT;

(m )  *RT T O R  ft
W»rm *i t t r  *;> 5*7 *srsf ft ft T*; 
2 7 .5 0  r d *  w t  Trfvr
w r r  *r? T tr r  % sfh r faqzT
fiwr * m  f  ; *rh:

(*r) *rf* **£r, ?ft BPRrfvr
WWT |  ?

*ff?r whr j j w k  * N iw  ft
(*ft wfro (sp) 25-3-
1971  *TT ^*?3> <rn? tTTTcT *nr* W r

% vrn>nf«r*if ^  t t ^ t  ?w t * r w  
fcft % fsrcr 1 9 7 1 - 7 2  ft % sfhr ^nanrx 

s m  «r# % ¥«r ft 'rfWw *nr?r
H O . 5 7  ’r t f * ' w f t  % 

‘̂ I ’r t ’ wfirR ftft<rffcr*r v w r t v n  
« m  8 9 . so v r tw v rf t  (^w n ff^ rf^ r) 
wr*r f a r  5tt f  i ir ro  *rsf nrrar 
fn w rrc jm  * $ * t o r  «ptt i

( v )  w k  («r): w  * r m r
W i *  *1% 2 1 . 2 7

TO? ( 1 1 0 ,5 7 —8 9 .3 0  * o ) tfteift 
f  i *?s fW*r fw r m r $ % *rf TTftr 
r m  * rrrrc  ft to  arrf ^  ft 
*r*rer ^rr i

_ — -s« a r» ^n
- - ,

m&K m r  %
frwf ?wr »rfarf % fftwm? % frn? 
wnref

64. ¥pit : sr t t  fa*rfar
w ft wwm m  w rft &  f t t  
far w r  *?r ft **% f q  t o  *rt *arft
| t t wtt fT*TR frrf 5TT?T»f ̂ r-
Ma- (trr^r^rf-sTT) arrTft r̂r f  
imriTTTVvterwrrfwifr iftrvnfH 
tr r̂rsTT ^ft v rrn  TT-f^rfsr ^ t t  *r?
mf̂ T *TRST

, ?ppsrf ?r«n nrarf fftapw ̂ fHfwi!r
fr *t%?

fftjrfor n>rimimtiwr#R*r v t i  
^ t r w i )  :**tk v n fh m  

? m  *Tir<yYTf w  % T O ft rr^ r  « w O  
% tNrfenrR ft *rrft f  » t r r t

?pqrr ^'wRwnpff % ^ - ^ N 1 
^  frnrr tTT ?m sf w  v p t ^ t  
5RT fgPfTRT «PTTfT VT̂ »f
ftrf^5TTTftft»Tfttcrrf%# i^?r»w  
VTBTR TC «rrft ^  ^  I
jprfftr rnrr w ^ r  wnfhm % fftftpw

TT3®r ZVTTV Vf »lf |  I

Use of surplus w ater of river S«ae

65 SHRI BHOGENDRA JHA: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether there is any proposal 
for vtiiising the surplus waters ot 
river Sone over and above those re-
quired by the present canal .system, 
to irrigate the almost permanently
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draught-affected areas of Pa^amai*, 
Gaya, Nawada and Monghyr Districts 
in Bihar, by making tome weir or bar-
rage yver Sone which will also bring 
flow of w ater into Ganga during the 
rainy season to the minimum;

(b) whether this flood prevention- 
cuxn-lrrigation system can also cover 
riv*r Poonpoon; and

(c) if so, salient features of the 
Scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) to (c) According to the 
Inter-state agreement on Bansagar 
Project reached in September, 1972, 
the allocation of water from Sone river 
agreed to was 7.75 m. a. ft for Bihar, 
5 25 m a ft for Madhya Pradesh and 
125 m.a.ft. for U ttar Pradesh Storage 
of Ion a ft In Bansagar wil be uti-
lised by Bihar In addition about
0.25 m .aft. will be supplemented by 
pumping from the Ganga to meet 
irrigation requirements of Bihar.

Bihar Government have formulated 
several new schemes viz. Auraaga, 
Amanat, Kanhar, Maila etc to use 
their share of Sone Waters These 
works when completed will reduce the 
flood -flows in the Ganga.

Hatch Ghats on the Ganga at 
Varanasi

66 SHRI CHANDRA SHEKHAR
SINGH: Will the M in te d  of AGRI-
CULTURE AND IRRIGATION be 
pleased to state:

(a) w hether the Government have 
given any assistance to the U P. 
State  ̂ Government for protecting five 
K utcfo  ghats on the Ganga at Vara-
nasi rrom erosion, and

(b) if «o, the particulars thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRXUBAVION (SHRI KEDAR NATH 
G m im y Y T a y  and (b) • No assistance

hM been given by the Centre to  the 
State Government of U tter FSradeah 
for-protecting particular five Jtutcha 
ghats in Varanasi from erosion by 
Ganga. However, a  sum of Rs. 5 lakhs 
for prodding launching apron, 
protection in front of Varanasi Ghats 
had been included in the advance plan 
assistance given to the State Govern-
ment for flood control works during 
the current year which the State Gov-
ernment is utilising on two pucca 
ghats namely Punch kot and Chet 
Singh.

Primary Education Curriculum

67.. SHRI Y. ESWARA REDDY: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
Oe pleased to state:

(a) whether a primary education 
curriculum renewal project is being 
launched in the country by the 
National Council of Educational Re-
search and Training with the assis-
tance of UNICEF; and

(b) if so, the salient features and 
objectives thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): (a) Yes, Sir.

(b) The purpose of the project is 
to develop innovative curricula which 
can meet the educational needs of the 
children who are likely to remain in 
school for only a few years or who 
are not reached at all.

The renewed curriculum will be re-
lated to the life style of the child and 
to the socio-economic opportunities 
likely to be available and the curri-
culum will be developed at th« grass 
root level w ith th« involvement of 
teachers community leaders and 
parents.

Initially the project will be limited 
to the lower prim ary stage of 30 ex-
perimental schools in each participat-
ing state. New instructional material*
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Including texltg multi-level self-learfc- 
ing materials and audio-visual aids 

.shall be developed and tried out. 
In-service training of teachers and 
tea th e r  educators shall be an integral 
part of the project. To start with 15 
StatesjUnion Territories are to launch 
th e  Project on an experimental scale.

The Plan of Action for the Project 
has been prepared in consultation 
with the States which will be imple-
m ented by the concerned States.

Increase In water supply rate for do-
mestic use in Delhi

68. SHRI Y. ESWARA REDDY:
Will the Minister of WORKS AND 

•HOUSING be pleased to state:
(a) whether the water supply rate 

io r domestic purposes in Delhi pro- 
•posed to be raised; and

(b) if so, the particulars thereof 
and reasons therefor?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH); (a) Yea, Sir.

(b) The Municipal Corporation of 
Delhi proposed to increase the rate 
from 17 paisa per kilolitre to 20 paisa 
per kilolitre with effect from 1st 
April, 1976. Increase in the rate was* 
necessitated due to overall increase 
in the cost of 'production.

Demolition of Jhnggi-Jhopries in 
Delhi

7ft. SHRI RAJDEO SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased V} state:

(a) whether there are more than 
one agency to demolish jhuggi-jhopr- 
ies in Delhi;

(b) if  so, the number of those 
J  huggies which has been demolished 
since July, 1975 to date, agency-wise;

(c) "whether Government are aware 
"tbai due to more active monsoon last

and w inter this year some deaths

have occurred due to exposure in these 
areas; and

(d) if so, the number of victims 
and their average age?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH); (a) to (d) The information 
is being collected and will be placed 
on the Table of the House.

Levels of DDT in Blood In India

71. SHRI RAJDEO SINGH; Will 
the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
statae:

(a) whether an international se-
minar held in Delhi recently has 
pointed out to Government .in its re-
commendations that the higher levels 
of D D.T. in blood found in India are 
not so much because of the washings 
of the  sprayed D.D.T. in drinking 
water or D.D.T. applied on food crops, 
but because of the admixing the mm* 
for preserving foodgrains and pulses 
during storage;

(b) jf so, whether the additional 
measures proposed include creation 
of licensed agencies to ithe country 
with possible alternatives for pastici- 
des usage in grain storage; and

(c) whether the seminar suggested 
in the context of lacking of Laboratory 
facilities for toxicological studies to 
have such a Laboratory?

THE DEPUTY MINISTER IN THE 
MINISTRY .QF AGRICULTURE AND 
IRRIGATION (SHHI PRABHUDAS 
PATEL); (a) and (b) The Govern-
ment have received the recommenda-
tions of the International Seminar on 
Pesticide Toxicology held a t New 
Delhi on 31st October and 1st Novem-
ber, W 5  organised by the Pesticide 
Association of India. Tfte Seminar 
had expressed itg concern a t the hijgbr 
concentration in  the fa t levels of un-
degraded DDT in our country. They 
had also taken the view that, the
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higher l«vels so found a*e aot so much 
because of the washings of the spray-
ed DDT in drinking water or DDA 
applied cn food crops but because of 
admixing the same for preserving 
foodgr&ins/pulses during storage. The 
Seminar had recommended suitable 
sanendments to the Food and Adulte-
ration Act for guarding against this. 
I t  also recommended that some addi-
tional steps were called for, like 
creating licensed agencies in the 
country with possible alternatives for 
pesticide usage in grain storage 
the homes of farmers, small traders 
and house holders.

Mixing of DDT in foodgrains meant 
for consumption is not allowed under 
the Prevention of 5ood Adulteration 
Act. The Registration Committee 
constituted under the Insecticides 
Act, 1968, has while granting regist-
ration certificates in respect of DDT, 
laid down the condition that it should 
not be mixed with foodgrains. Only 
fumigants have been approved as 
grain protectants. It may be stated 
that the reported presence of DDT in 
human blood/fat is on account of gra-
dual build up of DDT residues 
through food chain. In so far as crea-
tion of licensed agencies is concerned, 
proposals are under consideration to 
include a provision in the Insecticides 
Act for licensing of commercial pest 
control operators.

(c) Yes, Sir; the Seminar has sug-
gested establishment of laboratories 
lor toxicological studies. A scheme tot 
establishment of Central Insecticides 
Laboratory with an outlay of Rs. 200 
fofefrg has been included in the 
6th  Plan. The scheme is expected to 
be sanctioned shortly and the Central 
Insecticide Laboratory when estab- 

will carry out toxicological 
fhvflfrg- In addition, under a Central- 
ly-sponsored scheme lor quality 
control of agricultural inputs, 37 in-
secticides laboratories at State level 
are proposed to he established.

Implementation ot restructured cour-
ses of education

72. SHRI AKJUN SETHI: Will the- 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE bfr 
pleased to state:

(a) the progress made in evolving: 
the curriculum and text books by the 
Committee constituted to go into the 
matter before the switch over to the 
new system, 10 plus 2 plus 3 of 
education;

(b) whether any time bound pro-
gramme has been drawn up for im-
plementation of the restructured 
courses; and N

(c) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): (a) On the basis of 
the suggestions and guidelines of the 
Committee constituted to prepare 
curricula in different school subjects, 
the National Council of Educational 
Research and Training has brought 
out a publication entitled, ‘"The cur- 
riclum for the 10 Years School: A
Farme-Work"

The actual syllabii in the light of 
this framework are being worked out 
by the Counil in the areas of Science, 
Languages, Social Sciences and 
Humanities which are expected to be 
ready by 61st March, 1976.

The Council has also constitued 
different Editorial Boards for the 
various subjects. These Boards will 
assist the Deoartments of Education 
of the National Council of Educatio-
nal Research and Training in Social 
Sciences and Humanities and tn 
Science and Mathematics in finalising 
curricula in different subjects, pre- 
pation of textbooks and also supple-
mentary readers wherever necessary.

(b) and (c) The Council proposes 
to introduce this curricula la schools 
in a phased maimer, fa a period <& 
three years as follows:
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(i) In the first year, the Council 
would prepare the textbooks in

, Social Sciences, Humanities and Lan-
guages for Classes 1, III, VI, IX & 
XI and for classes I, III, VI, IX and 
XI in Sciences and Mathematics.

(ii) In the second year, the Coun-
cil proposes to introduce new curri-
cula and textbooks in Social Sciences, 
Humanities and Languages for Class 
II, IV, VII, X, and XII and for classes 
II, IV, VII, X and XII in Sciences 
and Mathematics.

(iii) In the third year, it is proposed 
that the curricula and the textbooks 
in Languages, Social Sciences and 
Humanities and Sciences and Mathe-
matics for Classes V and VIIi would 
»\e introduced.

Mechanisation of Agriculture
73. SHRI M. KATHAMUTHU:

SHRI B. S. BHAURA: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Indian Society of 
Agricultural Engineers has pleaded 
for a national policy on mechanisa-
tion of agriculture; and

(b) if so, Government’s reaction 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Indian Society of 
Agricultural Engineers has not sent 
any proposal to the Ministry 
of Agriculture and Irfrigation, plead-
ing for a national policy on mechani-
sation of agriculture.

(b) Does not arise.

Introduction of Grading System in 
University Examination

74. DR, RANEN SEN:
SHRI C. K. CHANDRAFPAN: 

Will the Minister of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
be pleased to  state:

(a) w hether the attention of the 
Government has been drawn to the

fact that several Universities are- 
going to .introduce grading system in.. 
examinations; and

(b) if so, the salient features there-
of and to what extent this system is 
welcomed by the Universities?

THE MINISTER OF EDUCATION,. 
SOCIAL WELFARE AND CULTURE. 
(PROF. S. NURUL HASAN): (a)
and (b): According to the informa-
tion furnished by the University 
Grants Commission, 27 Universities,, 
including deemed to be Universities, 
have agreed m principle, or have 
decided to, introduce the system of 
grading in certain examinations.

The objectives of the grading system 
are to introduce a more uniform, 
relative and reliable means of evalua-
tion, to ensure greater comparability 
among disciplines and within the 
disciplines, to bring about greater in-
ternal coherence in. the choice by  
students of different subjects or 
papers in keeping* with their aptitudes 
and ability, and to facilitate the mo-
vement of students from one univer-
sity to another. Recently, four Zonal' 
Workshops were organised by the 
Commission at the Universities of’ 
Delhi, Panjab, Bombay and Madras 
to discuss the mechanics and objectives 
of grading system in all their rami-
fications. The universities participat-
ing in the workshops generally agreed' 
that grading be adopted a t the post-
graduate level beginning w ith admis-
sions in June-July, 1976. Thev also- 
recommended switchover to  th e  
grading system in respect of the 
under-graduate examinations begin-
ning with admissions in June-July,
1977, if not earlier.

Foodfmins lost daring Transit and 
Stonge

75. SHRI SAMAR GUHA: Will the  
Minister of AGRICULTURE AND~ 
TRRIGATTON be pleased to  state:

(a) whether any estimate has 
been made regarding wastage or loss 
of foodgrains during (I) transit an d



W ritten Answer* MABCH 8, 1976 W ritten A m w eta  ta o

(ii) storage during the years 1973—
75

<b) if so, facta thereabout;
(c) w hether steps have been taken 

to minimise such losses; and
(d) if so, nature of the steps adopt-

ed and outcome of such measures?
THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHftB P. SHINDE): (a) and (b): 
No estimate on an all-India basis in 
regarding to loss of foodgrains during 
transit and storage during 1973—75 
has been made. However the esti-
m ate of such loss in respect of food- 
grains and foodstuffs handled by the 
Food Corporation has been as 
under: —

Year
Percentage

of
losses

1974,-73 0-8#
>973-74 o-8r

1974- 7S I* iq

(c) and t&f- *I» A Save Gram  Cam-
paign has been lanuched t>y Govern-
m ent in various States and it aims at 
reduction of storage losses by educa- 
tin*^ the ^farmers, traders and 6ther 
agencies engaged in handling and 
storage of foodgrains through training, 
demonstration, publicity ect. Improved 
types of storage 'structures of small 
size# are  made available to  farm ers 
etc., 'Under the scheme on "easy credit 
basis.

II. Godowns owned by  the  Food 
Corporation and the Central W are-
housing Corporation—the two m ajor 
public sector organisations holding 
stocks on behalf of Government are 
constructed on scientific lines, and 
they are ra t, damp ,sn d  -leak proof. 
S c i^ tif lc  {jgchAiQues for preservation 
o f stocks and proper handling of 
*tocks a t the  handling p d n ts etc. are

also being resorted *0. Strict quality 
control measures are being taken lo r 
preservation of stocks and scientific 
techniques tor control of insects, ro -
dent and birds are adopted.

Proper planning in regard to  
movement of stocks is ensured so as 
to reduce infructuous movement, un-
necessary transhipment and losses in 
transit. At the loading and unloading 
points, sufficient care is exercise# in 
handling foodgrain bags.

Covered wagons are being used tor 
transporting foodgrains to  the  extent 
possible. Necessary precautions are 
taken when block rakes of open 
wagons are used. All these steps have 
enabled the Corporations to  keep 
losses to the minmum.

Wagons Carrying F.C.I. Foodgrains
76 SHRI SAMAR GUHA: Will the 

Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether a large number of wa-
gons carrying F C  I. foodgrains were 
found lost or missing during the years 
1973—75;

(b) if so, facts thereabout includ-
ing the total quantity of food load in 
such wagons; and

(c) steps taken t© recover them and 
the result of such effort?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. 8HINDEU (a) to (c). 
During the years 1973 to 1975 as ‘ 
against a toal of 51, 688 wagons car-
rying 11.87 laks tonnes of foodgrains 
reported as ’missing*, 51, 921 ‘uncon-
nected* wagons of foodgrains includ-
ing some of the previous year (s) 
were traced and linked With ‘missing’* 
wagons by the Railways j, the
Food Corporation of Ix îia. Xn these 
thrAe vAfitT the to ta l * quantity of 
foodgraifuf, carried by tHe Railways, 
on Food Corporation of Ihdia account, 
was about 259 lakh tonnes.
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Foodgrain wagons, Miriiile in rail 
wtra&sit, have, cm occasions, to be di~ 
^Verted-to meet urgent demand of the 
deficit States or "dgfe1 to* cfperational 
reasons connected w ith the Railways. 
When th6 wagons so tj4.VertSd dg> not 

' reach the destinatimi*station (5) to 
which they, w ire  orginally booked 
within a reasonable time, the destina-
tion* stations record -them as 'missing*. 
A claim foV compensation is lodged 
with the Railways by the consignee. 
On the other hand, when such wagons 
are received at the station ( s ) /  F.C.I. 
depots to which they are diverted, 
these are, in the absence of booking 
particulars, term ed as 'unconnected* 
wagons. These wagons are subsequen-
tly linked and the ‘missing* wagons 
are there by traced. At times, tran-
shipment of consignments from one 
wagon to another, and at break of 
gauge points, also results in similar 
difficulty The so-called ‘missing* 
Wag?n$., do not reqpain * urrtradfed ’ and 
cannot therefore be deemed to have 
been lost.

Pollution of Ganga Water
77. DR. RANEN SEN : Will the 

Minister of WORKS and HOUS-
ING be pleased to state:

(a) whether Government are aware 
th a t according to a survey report of 
the West Bengal Government Ganga 
W ater is fast becoming undrinkable 
owing to the daily admixture . of 
about 5.25 crores gallons of polluted 
w ater from factories e tc ;

(b) if so, the main features ol the 
survey report; and

(C) steps proposed to be taken in 
the m atter? ,f<

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM- 
AIAH) (a) Yes. Sir.
* (Is) Oil behalf of the Calcutta Met-

ropolitan Development Authority, 
National Environmental Engineering 
Research InstifUtei Nagur (Formerly 
CPfidBRX) commenced a Base line 
•tttdy on w ater quality of Hooghly 
E stuary  In the 100km. long reach

between Kalyani and Birlapur from 
April, 1972. An interim repo rt. high 
lighting the basic data* tha t were col-
lected in th* first year is -ngw availa-
ble. From this report it is known that 
roughly about"346 waste water drains 
arct* discharging a total quanity of 
about .780 million* gallon /day of waste 
w ater into Hooghly. The bacterial 
quality fColiform organism) of the  
river w a te r 'in  the observed. 100 tan. 
reach is as tabulated in the- statement. 
From the statement it may be seen 
that there is degradation in quality 
of the river water.

(c) To prevent and cohlrol pollution 
of water the West Bengal State 
Board fojp Prevention and Control* of 
W ater Pollution has been set up ynder 
the  w ater (Prevention and C ontrol' 
of Pollution) Act, 1974.

STVTEMENT

^amn’irg Di<terce Co’if'rm
^ratie.r Kmv < f Orwri'ms
No. samplirg MPN

n'lirier) - p*fTno 
**.* ml.

Kahrari

2 IO 2*240
3 15 6,030
i  20 13,730
5 25 24,000
6 3c  4,670

35 12 ,870
8 40 Not

available

Q 45 I1M70
I" 50 20,070
ir  55 21,300

12 60 41*330
n  65 21,coo
14 70f H 22, too
T5 75 3*»<>70
ifi 3 0  *  6,030
17 85 2,G8o
18 QO 2 ,7 0 0
19 »5 7*930
20 100 *1,7*0

•No t e  :—Only grab samples vr re taKen? 
and mitlystd.
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Socio-Economic Projects

78. SHRI M. XALYANASUNDA- 
RAM:

SHRIMATI PARVATHI 
KRISHNAN:

Will tbe Minister of EDUCATION, 
"SOCIAL WELFARE AND CULTURE 
*3>e pleased to state:

(a) total amount sanctioned for 
'socio-economic projects to Central 
'Social Welfare Board during the last 
^three years;

(b) whether money sanctioned for 
"the projects was utilised for setting 
nip of various socio-economic projects 
•■during the last three financial years;

(c) if so, the facts thereof with the 
'names of the organisations to whoili 
money was sanctioned; and

(d) the basig of sanctioning the 
-money for the projects to the organi-
sations?

THE DEPUTY MINISTER IV THE 
‘MINISTRY OF EDUCATION AND 
'SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
■AHVIND NETAM):

Year Amount
(Rs ) 

in lakhs)
I97*’ 73 • 2*50

1973-74 • i-20
*974-75 • 9 ‘ rft

tb )  The amounts utilised during 
<hese years are as •under:—

Year Am<virt
(Rs 

in lak*is)
1972-73 i • 14
1973-74 * 2‘ s7
*9̂ 4-75 • 9‘6i

(c) A statement containing the re- 
«quisite information is laid on the Table 
*©f the House. IPlaced in Library. See 

W o .. LT—10370)761.

<d) Tbe grants are sanctioned to 
registered Organisations by the Cen-
tra l Social Welfare Board after consi-
dering the recommendation* of the 
S tate Social Welfare Advisory Board 
concerned end the report about the 
technical feasibility and economic via-
bility from the appropriate technical 
authority viz., Small Scale Industries 
Service Institutes* All India Handloom 
feoard. Industries Departments of the 
State Governments and the Design 
Centres of the All India Handloom 
Board, as the case may be.

In the case of agro-based schemes 
like Dairy and Poultry, standard 
schemes have beer drawn up in con-
sultation with the Ministry of Agricul-
ture and Irrigation.

Promotion of Circus

79 SHRI C K. CHANDRAPPAN: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have for-
mulated a scheme for the promotion 
of circus and for encouraging circus 
artistes: and

(b) if not whether the Government 
intend to take some steps in this di-
rection?

DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE <SHRI 
ARVIND NETAM V (a) and (b>. 
Government have been encourag-
ing Circus as a recreational activity by 
granting railway concession for move-
ment of troupes and theit luggage etc. 
in respect of bonafide Circus Compa-
nies for their performances. The State 
Governments and Union Territory Ad-
ministrations have also been advised 
to encourage Circus by granting ex-
emption from payment of Entertain-
ment Tax, provision of land for Cir-
cus shows at nominal rent, h»1v> In 
maintenance of law  and order, tempo-
rary  allotment of quota of foodgraine 
and other essential commodities.
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IrrifatSon Schemes Submitted by 
Kerala

80. SHRI C. K. CHANDRAPPAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether a number of irrigation 
schemes submitted by the Kerala 
<Jovernment are pending sanction 
’with the Centre;

(b) if so, the names of those sche- 
*nes; and

(c) the reasons for delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) to (c). 8 major and 5 
medium irrigation schemes of Kerala 
are pending examination in the Cen-
tra l Water Commission. The names of 
these schemes are given in the attach-
ed statement Of these 13 pending 
Schemes. 8 schemes lie in the Cauvery 
basin. Since there are differences with 
regard to use and development of the 
■waters of Cauvery, these will be pro-
cessed further for clearance after a 
settlement regarding the Cauvery 
w aters is reached amongst the con-
cerned States The remaining 5 sch-
emes are under various stages of exa-
mination in the Commission in consul-
tation  with the State Government

Statement
Name of th$ Project

CAUVERY BASIN 
M ajor

I. Kerala Bhaw^nj

2. Bmasurasagar
Tirunclli

AM ium
nr. Kirapuzha

2. Noolapozha

3. Attapaddy

*4. M mjat

5 . Thondar

OTHER BASINS 
Major

z. Idamalayar

2. Vamanapuram

3- Kakkadavu

4- Mavattupuzha

5- Chim^ j

Area, Under Crop Insurance Scheme

81. SHRI JAGANNATH MlSHRA:
Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased 
to state:

(a) the acreage of agricultural land 
covered by the Crop insurance 
Scheme; and

(b) the progress made in the im-
plementation of the scheme State- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) and CM. General Insu-
rance Corporation is implementing 
Crop Insurance scheme on a pilot basis 
for selected crops in selected areas. A 
statement indicating the state-wise 
progress of implementation of crop 
insurance scheme for the years 1974 
and 1975 including the acreage covered 
is given in statements I and II laid on 
the Table of the House. [Placed in 
Library. See No. I T -10377/76.]

Gobar Gas Plants

82 SHRI JAGANNATH MISHRA:
SHRI RAGHUNANDAN LAL 

BHATIA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) whether the maintenance of 
‘Gobar Gas Plants* in the country has 
been found to be extremely poor and 
neglected, by a Scientific Committee 
of ICAR; and
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(b) if so, fhe remedial measures 
proposed?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. In a survey of 
Gobar-Gas Plants in various States, 
the Committee found that, with a few 
exceptions, the maintenance of gas 
plants was poor. Lack of regular 
painting legato severe rustiyg^ ai*d a 
greatly reduced life of gas holders. 
Several plants la y  idle -for lack of 
technical advice, transport difficulties, 
tir'absence of maintenance services.

(b) The Committee has recommend-
ed that the State Governments, the 
Khadi and Village Industries Commis-
sion and the State Agro-Industries 
Corporations may arrange for the 
training (both theoretical and practi-
cal) of an adequate number of person-
nel in the installation and maintenance 
of gobar gas plants. Such trained per-
sonnel would be located at the block/ 
4i£tric1̂ 'headquarters to provide neces-

sa ry  assistance to the gobar gas plant 
owners.

Wheat Rost Epidemic
83. SHRI P  GANGADEB:
Wilt the Minister of AGRICUL 

fU R E  AND IRRIGATION be pleased 
to state:

(a) whether Plant Pathologists 
have made any study and research 
on wheat i*Ufet epidemics;

(b) if so, whether prediction of 
wheat rust epidemics is possible in 
the light of such study; and

(c) if so, facts thereof?

THE MINISTER OF STATE IN THE 
MNISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir Scientists at 
the Indian Agricultural Research Insti-
tute, New De£hi, and the Agricultural 
Universities have been engaged in the 
investigations of Wheat rust epidemicr

(b) No, Sir. Precise prediction of

ever, with new techniques, attem pts 
are being made to develop a forecast-
ing tnetyod for future

(c) The fungal jsipot̂ ea and stem ru s t 
of wheat survives In the (southern bills. 
They are transported by upper a ir  
winds particularly during late October 
and November along w ith the sou-
therly winds createdt by the cyclone* 
formed in the Bay of Bengal. These 
spores get deposited in central and 
peninsular India along with the rain  
that occurs due to cyclones. Some-
times, spore-depositions occur in‘ the 
foot hiPs by wind currents also. I f  
ground  level conditions a r t  favourable, 
successful infection establishes. Bated 
on these findings, it has been possible,, 
to some extent, to forecast the appro-
ximate date of the appearance of black 
rust in central and peninsular India. 
However, it has *iot been possible to  
predict the further development of the 
epidemics Experiments are in pro-
gress in this direction A survey and 
surveillance programme is maintained 
to identify the areas where yellow and 
brown rusts appear first.

New Variety of Dioscores

84. SHRI P. GANGADEB:
Will the Minister of AGRICUT 

TURE AND IRRIGATION be pleased
to state:

(a) whether the Indian Institute 
of Horticultural Research has released 
a n’ew variety of dioscorea recfently;

(b) if so, whether dioscorea tuber* 
are the source of diosgenin; and

(c) if so, whether the new dioscorea 
yields on an average l  Kg., of tuber 
per plant according to the IC.A.R.?

THE MINISTER OF STATE, $N 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir. T he 
Institute of Horticultural Research, 
Bangalore has released a new variety 
of Dioscorea floribunda on a small 
scale for cultivation in K arnataka 
region.
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(c) Yes, Sir. In trials conducted at 
the I.I.H.R., Bangalore, one kilogram-
me of fresh tuber per plant is obtained 
from the newly released variety of 
Dioscorea, when the tubers are har-
vested after a year.

procurement and imports and have 
helped in maintaining the price line 
by supplying reasonable quantities of 
foodgrains to the State Governments 
and the Union territories for issue 
through the Public Distribution Sys-
tem at prices fixed by the Government.

"Illegal Grants” to Universities and 
Institutes

85. SHRI P. GANGADEB:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether U.G.C. has been giv-
ing “illegal grants” to some Univer-
sities and Institutes;

(b) if so, which are those Univer-
sities and Institutes; and

(c) steps taken by his Ministry in 
this regard?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF S NURUL HASAN): (a) to
(c) According to the mfunnation fur-
nished by the University Grants Com-
mission, it gives grants in accordance 
with the provisions cf the UGC Act.

Bole of F.C.I. in checking Price Line
86. SHRI P GANGADEB:
Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased 
to state:

(a) whether Food Corporation of 
India has helped in maintaining the 
price line; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MNISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P  
SHINDE): (a) and (b). Yr>», Sir. The 
Food Corporation of India have built 
«p sufficient stocks through internal 
281? LS—«

Manufacture of Agricultural Equip-
ment

87. SHRI SHASHI BHUSHAN;
Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased 
to state:

(a) whether office-bearers of 
AVARD (Association of Voluntary 
Agencies for Rural Development) 
have set up a factory for the manu-
facture of agricultural equipments or 
a workshop to assemble agricultural 
equipments;

(b) if go, the particulars thereof; 
and

(c) names of big factories which 
are associated with these factories 
or workshops?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN)- (a) and (b) The office-bear-
ers of AVARD have not get up any 
factory for the manufacture of agricul-
tural equipment or a workshop to 
assemble agricultural equipment. How. 
ever, the AVARD Foundation for Rural 
Development holds less than 30 per 
cent of the equity of Goodearth Farm 
Equipment Private Ltd.. Muzaffarpur 
which is engaged in the manufacture 
and assembly of agricultural equip-
ments. *

(c) There is no big factory which la 
associated with the Unit but three 
small agricultural equipment factories 
the Landesbreg India Private Limited, 
New Delhi. Goodearth Engines, (P) 
Ltd., and Union Diesel Engines, are 
associated with it. These three com-
panies together hold the balance of 
the capital.
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Allotment of Land to AVAKD by D M (b) : The rates are as under

88. SHRI SHASHI BHUSHAN:
Will the Minister of WORKS AND 

HOUSING be pleased to state-

(a) whether the Delhi Development 
Authority has allotted some land to 
Association of Voluntary Agencies for 
Bural Development; and

' b) if so. particulars thereof and 
terms and conditions on which 

land has been allotted to AVARD?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU  RAM- 
AIAH) • (a) No, Sir

<b) Does *»ot arise.

Allotment of plots to Low and Middle 
Income Groups by DDA

89 SHRI SHASHI BHUSHAN
Will the Minister oi WORKS AND 

HOUSING be pleased to state.
(a) whcthci the Delia Develop-

m ent Authority ha*, allotted plots of 
land of different measurements to 
Low a*>d Middip Income Group Peo-
ple by draw of ToH recen tly

(b) if so the rates at which such 
land has been allotted;

(c) whether all plot holders, irres-
pective of the size of the plot, are re-
quired to cover only 60 per cent of the 
plot; if s°, the justification therefor; 
and t

(d) w hether Government are con-
sidering to allow the small plot hol-
der* (upto 100 meters) in the low-in- 
come group to  cover more areas?

S. Nam" o f the Whether Area in Rate 
N o. Schem* L I G  i" per 

or Sq. Sq. 
M I G  m t- M et-

ers er

Rs.

i. Ghondg Rrsidcr - 
tial Scheme L I G 36 60

2 D o. L I G 70 60

3 . Shalunar Bagh L I G 36 7*

4 - Pritampurn L I G 70 84

5 - P«u>chi mp ri L J G K4 96

6 B Uh M K r I 2ft 120

7 B >d< lid M IG r6-’ 150

(c) In accordance with the Buiding 
Bye-lawst maximum coverage per-
missible is 60 per cent m respect of 
plots uP4o 250 sq meters m area.

(d) No, Sir

Allaftnent of Plots by D.D A.

90 SHRI SHASHI BHUSHAN:
Win the Minister of WORKS 

AND HOUSING be pleased to state:
(a) whether the Delhi Development 

Authority has taken the full amount 
of lease money in respect of plots at 
land allotted to  Low and Middle In -
come Group people by draw of lota 
in the month of December, 1975 and 
January, 1976;

(b) if so, when the possession of 
these plots is likely to be given to the 
person« concerned; and

(c) when these plot holders 
start construction?

can

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAM- 
AIAH) : (a) Yea, Sir

THE MINISTER OF WORKs AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAM- 
AIAH) : (a) No, Sir.
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(b) Possession ° f  Plot will be given 
soon a» full premium is received

front the allottees.

(c) Plot holders can start construc-
tion only after taking possession of 
plotg and obtaining sanction of the 
Delhi Development Authority to the 
'building plans.

Sbeep Breeding in Hil, Areas of C P .

91. SHRI PARIPOORNANAND 
PAINULI:

Will the Minister of AGRICUL-
TURE ANd  IRRIGATION be pleas-
ed  to state:

(a) the number of polwarth, marino 
and other breeds of imported sheep 
-supplies to U  P hilte;

(b) step-? taken to provide pastures 
for these sheep;

(c) percentage of wool produced 
from these sheep to be allowed to be 
used locally; and

(d) step*? taken to improve indige-
nous sheep during 1976-77, 1977-78
and 1978-79? *

THE DEPUTY MINISTER IN  THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION fSHRj PRABHUDAS 
PATEL) (a) 108 Polwarths, 1412 Rom- 
bouillet, 1327 Russian Merinos 70 Cor- 
riedale and 70 Border Licester Sheep 
have been imported and supplied to 
the  Hilly areas of U P  by the State 
Govt.

(b) Grazing areas have been res-
erved by the State Govt in the hilly 
districts for providing the pastures 
to  these sheep.

(c) There is ao  restriction on the 
use of Wool produced locally. The 
State Government however provides 
tor  purdhase of surplus wool, if avail-
able.

(d) The State Government has a 
proposal to set up 2 Exotic Sheep 
Breeding farm s and 5 Sheep & Wool 
'Extension Centres in the billy tracts

during 1976-77, 1977-78 and 1978-79 
for production of good quality Rams 
and their distribution for improving 
the indigenous sheep through cross 
breeding programme.

Triple Benefit Scheme for Teachers
92. SHRI S M BANERJEE;
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE
be pleased to state*

( a )  whether Triple Benefit Scheme 
for teachers has been implemented in 
all States and

(b) if not name* of States who 
have not yet implemented the 
Schrvne?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P YADAV): (a) and (b). A State-
ment is laid on the Table of the 
Sabha.

STATEMENT

School Education:

Education In general and school 
education in particular is a State 
Subject. However, according to the 
available information the States of 
Andhra Pradesh, Assam, Bihar, Guja-
rat, Haryana. Himachal Pradesh, K ar-
nataka, Kerala, Madhya Pradesb, 
Maharashtra, Manipur Orissa, Pun-
jab, Rajasthan. Tamil Nadu, Tripura, 
U ttar Pradesh and West Bengal are 
implementing the Triple Benefit 
Scheme in aided schools wholly o r 
partially or in a  modified form. 
Other States are considering the 
matter.

In so far as Union Territories are 
concerned Chandigarh, Delhi and* Goa* 
Daman and Diu have implemented 
the Scheme. Arunachal Pradesh and 
Lakshdweep have no private aided 
schools. There is only one aided 
school in A & N  Islands and this
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Scheme has not been extended to thia 
school $0 far., The m atter is under 
consideration'*^ the Government of 
Pondicherry,"' Information is awaited 
from Dadra and Nagar Haveli and 
Mizoram.
University Education:

The Triple Benefit Scheme is being 
implemented in the following Univer-
sities and Deemed to be Universi-
ties:—

Universities
1. Guru Nanak
2. Sardar Patel
3 Panjab Rao Krishi Vidapeeth
4. Utkal
5 South Gujarat
0, Andhra University, W altair
7. A .P Singh University of Rewa. 

Deemed to be Universities
8. Jam ia Millia Islamia

9. Central Institute of English and 
Foreign Languages

The University Grants Commission 
in consultation with the Central Gov-
ernm ent introduced with effect from 
3-4-1964 thfe following two Schemes 
for the employees of the Central Uni-
versities (including those of colleges 
in Delhi in receipt of maintenance 
grant from Univeisjty Grants Com-
mission) and the Indan Institute of 
Science, Bangalore.

(1) Contributory Provident Fund- 
cum-Gratoity

(2) General Provident Fund-cum- 
Pemsion-cum-Gratuity.

The Commission circulated these 
schemes to  the State Universities fo r 
adoption for the benefit of their em-
ploy ees in consultation w ith the 
authorities concerned. Implementa-
tion of 'th e  scheme, however, depends 
u^on the State Governments concern-

Technical Education
The <]grmle Benefit Scheme has been 

Implemented in the Indian Institutes 
o f Technology at Kharagpur, Bombay,

Madras, ICanpiir and New D elhi; 
Indian School of Mines, Dhanbad; 
the  Indian Institute cxf Science, 
Bangalore; and the 4 Technical 
Teachers Training Institutes a t 
Chandigarh, Bhopal, Calcutta and 
Madras. In the Indian Institute Of 
Management a t Ahmedabad, Calcutta 
and Bangalore, C , P . F . -cum -gratuity- 
scheme has been introduced.

11 out of the  IS Regional Engi-
neering Colleges in the country which 
are given grants by the Central 
Government and State Government 
concerned have C .P .F .-cum -gratu ity  
or C .P .P . rules. In  the case of th e  
remaining four regional colleges,
C .P .F . or Dea t h -cum -Ret i rem ent
scheme has been approved by the 
Board of Governors; but the approval 
of the Government is awaited.

Breakthrough In Seed Production
03 SHRI SARJOO PANDEY:

SHRI B S BHAURA:
Will the Minister of AGRICUL-

TURE^ AND IRRIGATION be pleased 
to state:

(a) wliettier recently there ig break-
through m production of foundation 
and certified seeds in the country; and

(b) if w , the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDA8  
PA TEL)’ (a) and (b) There has 
been substantial improvement in  
production and distribution o t quality 
seeds to m eet the requirem ents of 
farm ers. In the last 2 years by and 
large there has been no shortage of 
foundation and certified seeds in the 
country The production of certified 
seeds by National Seeds Corporation 
increased from 311900 quintals In
1973-74 to 788200 quintals in 1975-76, 
During the same period the  certified 
seeds production o t ,  Tarai Develop-
m ent Corporation increased from  
221640 quintals to 2®670<fr quintals and  
th e  production of foundation seeds I f f  
National Seeds Corporation inftfeasatf 
from 56368 quintals to  66880 qu in tals.
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Assistance from International Deve-
lopment Association for Cotton Deve-

lopment

94. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the International 
Development Association has agreed 
to  finance cotton development in 
selected areas in the country; and

(b) if so, facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (£*> Yes, Sir

(b) Government of India has 
negotiated an Integrated Cotton 
Development Project with the World 
Bank at a  total cost of $ 36 million 
with IDA loan component of $ 18 m 
The Project will operate in the States 
of Haryana, Punjab and Maharashtra 
M ajor components of the Project are 
a s  under: —

1. Acceleration of Cotton Re-
search to Breed more suitable 
and high-yielding varieties 
as well as operational 
research to field test/ 
demonstrate improved cotton 
production technology.

2. Provision of improved seeds
and more intensive insect and 
disease control service.

3 . Modernisation and expansion
of ginning and cotton seed 
processing facilities.

4 .  Provision of a revolving fund
f©r short-term credit to 
cultivators for financing 
package of inputs.

5 . Training programme for cotton
growers, processors extension 
and research workers

# . Ektenslve Cotton Development 
Service.

Land Reform Measures

95. SHRIMATI PRAVATHI < KR1SH- 
NAN: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 

to state:

(a) in the view of the assurance 
given by the Government for quick 
execution of land reform plans in the 
States, how far this decision has been 
implemented since January, 1976; and

(b) whether Government makes 
review of it from time to time and 
if so, the results thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b). The latest 
position of the implementation of the 
land ceiling measures has been given 
m the statement laid on the Table ol 
the House. [Placed m Library. See No. 
LT-10378/76] Progress of land 
reforms measures, particularly- land 
ceiling and the distribution of house- 
sites as well as conferment of owner-
ship rights on homestead tenants, 
is being monitored closely. The Chief 
Minister’s Conference held on the 5th 
and 6th March, made a detailed 
review of the position and suggested 
various measures in order to make 
implementation of land reforms 
speedier and more effective.

Rice Allocation to Kerala

96. SHRI C. JANARDHANAN: 
SHRI A. K. GOPALAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the kharif procurement 
reached an all-time record during this 
season;

(b) if so, the quantum of procure- 
ments made; mad
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(c) in the light of the high procure- 

j ment whether  Government  will in-
crease the rice allocation to Kerala 
as required by the State?

THE minister  of STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE);  (a) Yes, Sir.

(b) According to reports  received 
upto 2nd March, 1976, the  procure-
ment of kharif cereals during 1975-76 
has been of the order  of about 47.2 
lakh tonnes, comprising 44.7 lakh ton-
nes of rice and 2.5 lakh tonnes of coa-
rse grains.  ■

,  (c) Consistent  with  the  overall
availability of rice in the Central pool, 
relative needs of other deficit States, 
market availablity and  the need to 

build up a buffer stock and other rele-
vant factors, maximum possible allot-
ments of rice are being made to Kerala 
to meet its reasonable requirements of 
the public distribution system.  The 

allocation of rice for Kerala has been 
increased from 45,000 tonnes to 54,000 
. tonnes per month from February, 1976.

s Export of Seeds

97.  SHRI  RAGHUNANDANLAL 
BHATIA: Will the Minister of AGRI-
CULTURE AND IRRIGATION  be 

pleased to state:

(a) whether National Seeds  Cor-
poration are taking any steps for ex-
port of seeds; and

(b) if so, whether there are good 
prospects for seeds export to  South 
East Asia?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) and (b). There is scope 
for exports of seed's to South E'̂t 
Asian  countries.  The  Volume  of 
export of seeds by National Seeds

Corporation to these countries during 
last four years has been as under:—

Rs.
Lakhs

1972-73 . 42-■ 50

1973-74 • 35'•40

1974-75 28-25

1975-76 • 33■SO
.̂vpto Jar., I? 76)

A proposal to open a zonal office of 

the corporation in one of the South 
East  Asian  countries  is  under 
consideration.

Fall in Foodgrain Prices

98. SHRI RAMSAHAI  PANDEY: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be  pleased  to 
state:

(a) whether the prices of  wheat, 
barley and other  foodgrains  have- 
fallen down considerably during the 
last six months; and

(b) if so, the percentage of fall, 

commodity-wise?

THE  MINISTER  OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE):  (a) Yes, Sir.

(b) A statement is laid on the Table 
of the  House [Placed in  Library. 
See No LT—10379|76]

Extinction of Wild Life

99. SHRI HARI SINGH:  Will the
Minister of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether rare fauna like Asiatic 
lion, the brown deer, the Kashmir 
stag, the wild buffaloes . are on the 

verge of extinction in near future in 
the coxmtfir; and  ' rrgj

noc.
(b) if so, steps Government propo-

ses to save these species?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) The Asiatic, browan- 
tlerd d««r  or Thamin deer, ‘Kashmir 
stag or Hangul and the wild buffaloes 
are not on the verge of extinction 
but they are among the endangered 
species which require special protec-
tive effort.

(b) The following steps are being 
taken by Government to protect these 
specics*—

(i) Asiatiliov

These lions are available in the 
Gir forests in Gujarat An area 
of 1265 Square kilometers has 
hrcn declared a sancttiary and 
Rs 45 lakhs sanctioned by the 
Government of Gujarat for con-
serving the Gjr habitat, encourag-
ing wild life, minimising human 
interference with a view to create 
a conducive ecosystem for the 
lion Government of India have 
approved Central assistance of 
Rs. 11.13.500 for this project dur-
ing the fifth five year plan.

(ii) Browantlerd deer or TTiamm 
dear.

This species is restricted to the 
keibul Lamjac sanctuary on the 
shore of the Logtak Lake in Mani-
pur. The sanctuary is receiving 
special attention from the Gov-
ernment of Manipur and the Gov-
ernment of India. Government of 
India have sanctioned Central 
assistance to the tune of Rs. 6.46 
lakhs for proper maintenance of 
the sanctuary and to protect the 
species from extinction.

(iii) Kashmir stag or hangul

The species is limited to the 
north side of the Valley of Kash-
m ir and some of the adjacent val-
leys. As recommended by the

eleventh session of the Indian 
Board for Wild Life the State 
Government are exploring the 
possibility of setting up of sanc-
tuaries to provide maximum 
protection for preservation of this 
endangered species.

(iv) Wild buffa los

This species is diFtributed in 
the plains of Brahmaputra in 
Assam, parts of Orissa and in the 
Bastar District of Madhya P ra-
desh. Tht> Government of 
Madhya Pradesh have recently 

formulated a scheme for Central 
assistance to protect this species.

New system of education

ion. SHRI D D. DESAI: Will the 
Minister of EDUCATION, SOCIAL 
WELFAHE AND CULTURE be 
pleased to state:

<a) whether a meeting of students 
was held at Wardha to  consider the 
lO-f-2-r 3 system of education;

(b) whether this conference oppose* 
the 5 3 'stem; and

(c) if so. Government's reaction 
thereto?

THE DF.PUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND II** THE 
DEPARTMENT OF CULTURE (SHRI 
D P YADAV): (a) to fc>. Apart from 
the newspaper reports the Ministry of 
Education and Social Welfare has 
received no communication on this.

Pilferage of Precious Stone* Crow 
Agr* Fort

101. SHRI HARI SINGH: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be plea-
sed to state:

(a) whether pilferage of precious 
stones inlaid in Shahajahan’s balcony 
inside the hall. Shahajahan’s Jail and 
Jasmine Tower of Agra Fort, Agra
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has been reported in newspapers of 
January, 1976; and

(b) if so, w hat action Government 
have taken to  check further pilferage 
from Agra Fort, Agra?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN); (a) 
and <b). Government’s attention has 
been drawn to newspapers reports 
about the pilferages of precious stones 
from  monuments at Agra. These 
reports have, after investigation, been 
found to be baseless. The inlaid areas 
a t  these monuments are being 
photographed in detail for record, and 
restoration of semi-precious stones 
has been in progress for sometime. 
The present watch-and-w ard arrange-
ments have been tightened.

Special Books Programme

102. SHRI HARI SINGH: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to  state:

(a) whether special books program-
me has been sponsored by the Govern-
m ent to produce 600 quality books on 
a variety of educational and literary 
subjects; and

(b) if so, w hat are those books and 
in  w hat languages those books would 
be produced?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P . YADAV): (a) and (b). There 
iff no  such special book programme 
Wkder which only 600 quality books 
Kte to  be produced. The Government 
c t  India, however, launched in 1988-89, 
a massive programme of production 
o f university level books in Indian 
languages to  facilitate the adoption of

regional languages as media ot 
instruction for higher education. 
Under this programme, a number of 
schemes have been taken up by the 
concerned State Governments as well 
as central agencies like University 
Grants Commission, the National Book 
Trust and the Indian Council of 
Historical Research to produce quality 
books on a variety of educational and 
literary subjects for use by students 
undertaking higher studies.

Procurement targets In West Bengal 
and Madhya Pradesh

103. SHRI INDRAJIT GUPTA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) w hether procurement targets of 
West Bengal and Madhya Pradesh have 
not been fulfillrd as yet; and

(l>) if s^, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P . SHINDE): (a) and ( b ) .
Procurement in the current Kharif 
m arketing season (1975-76) is still in 
progress and will continue upto the 
end of October, 1976. The question 
of non-fulfilment of targets as such 
does not, therefore, arise at th is stage.

Security of service of employees of 
Farakka Barrage Project

104. SHRI PRIYA RAN JAN DAS 
MUNSI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be 
pleased to  state:

(a) w hether the employees of Fa-
rakka Barrage Project were assured 
before completion of the  work th a t 
no worker would be retrenched after 
the work on the project was over;

(b) if so, w hether a t present the  
position of security of service of all 
th*  employees of Farakka Barrage 
prefect is ensured; and
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(c) if not, what alternative efforts 
Government are making to protect 
these employees and their service?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) (a ): No, Sir.

(b) In view of (a) above, does 
not arise.

<c) Efforts are being made to find 
alternative jobs for the staff likely to 
be rendered surplus from the Farakka 
Barrage Project. The m atter has been 
taken up with tho various Minis-
tries and the Departments of the 
Government of India. Public Sector 
Undertakings etc. The Government 
of West Bengal has also b»pn reques-
te d  to fAve preference to the emplo-
yees of the Project specially the low 
paid, for employment undrr them. A 
Special Cell under the Directorate 
General of Employment and Training 
has been set up at Calcutta for finding 
alternative employment for the 
Project staff likely to be rendered 
surplus. As a result of these efforts 
m ore than 900 employees and worker- 
have been provided with alternative 
jobs so far.

U G .C ’s G rant to Universities

105. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether U .G .C 's  grant* are 
-uniform in case of all the non-Cen- 
tr®i Government Universities in 
India; and

(b) the amount actually given to 
various Universities of India during
1974-75 and upto December, 1975?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): <*>•
T h e  University G rants Commission 
gives development grants to  State

Universitites. The grants are alloca-
ted for universities development prog- 
rammes, on the recommendations of 
expert committees appointed to as-
sess the needs of universities accord-
ing to the prescribed pattern of assis-
tance. The quantum of assistance 
provided to State Universities is not 
uniform and depends on the recom-
mendations of the Visiting Committee 
which takes into account the stage 
of develoment of university concern-
ed, acadmic standards, needs of the 
area, the programmes of the univer-
sity, its enrolment, number od depart- 
mpnts ‘.lrf»'rjth of teaching staff, etc.

recommending programmes and 
allocations. Development grants, 
except for a few schems, are given 
on t  rm trhing basis, the matching 
shai<» bf'ing m et by the State Govern-
ment

fb) A statement showing the de-
velopment grants paid to the State 
Universities is laid on the Table of 
the Housr' fPlaced in L ibrary See 
No L T - 10380/76]

Seed Garden for Cocoa in Mall&puram, 
Kerala

106 SHRI A K GOPALAN: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Government have 
given approval to a scheme for the 
establishment of a seed garden for 
cocoa in the District Agricultural 
Farm, Chungathara, M aliapuram Dis-
trict in Kerala;

(b) if so, when; and
(c) if not, when the  approval Is 

likely to be given?

THE DEPUTY MINISTER IN THE 
MINISTRY O F AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). A scheme for 
the establishment of a Seed Garden 
for Cocoa in Kerala has been formu-
lated for being implemented as Cen-
tra lly  Sponsored Scheme In the Fifth 
l iv e  Year Plan. The scheme was 
discussed with th e  Planning Commis-
sion in a  meeting held In May last.
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and i'; was desired to be revised on 
the basis of guidelines evolved. The 
schem* was accordingly revised and 
the same is being processed for sanc-
tion. i t  will, however, take some 
time before a final decision is taken 
on it.

Sanskrit Vidyapeeth in Kerala

107. SHE? A K  GOPALAN: Will 
the  Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE 
be pleased to state:

(a) w hether the question of esta-
blishing a Sanskrit Vidyapeeth in 
Kerala is pending with Government 
of India;

(b) if so, when the final decision 
is likely to be taken; and

(c) the reasons for the delay in 
taking the fin®! decision?

THE DEPUTY MINISTER In  THF 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE rSHRI 
D. P  YADAV)- fa> to (c) The 
question of establishment of new 
Sanskrit Vidyapeethas during the 
Fifth Five Year Plan is still under 
consideration. A final decision could 
not be taken so far due to financial 
constraints.

Veeranam Projects in Tamilnadu

10B. SHRI S. A. MURUGAN- 
ANTHAM- Will the Mimster of 
WORKS AND HOUSING be pleased 
to  state:

(a) whether the Tamilnadu Gov-
ernment have appointed a three 
member technical panel to examine 
the Veeranam Project meant to uti-
lise Cauvery water;

(b) whether the contract for this 
project was given to a private firm; 
am}

(c) if «or the outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI H. K. L. BHAGAT):
(a) to (c). The information is being 
collected and will be laid on the Table 
of the Sabha in due course.

Accord on Krishna Water

109. SHRI S A. MURUGAN- 
ANTHAM- Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state;

(a) whether an agreement has 
been reached among M aharashtra, 
Andhra Pradesh and Karnataka re* 
girding giving Krishna W ater to  
Tamil Nadu; and

(b) if so. the salient features there-
of*

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR 
NATH SINGH)! (a) and <h> The 
Governments of M aharashtra, Andhra 
Pradnsh and K arnataka have agreed 
to span* TMC '*nch from 1heir share 
of Krishna waters to meet the w ater 
requirements of Madra*. o ty  Rele-
vant detail^ are being worked out

Stndy of Modern Arabic

110. SHRI C H. MOHAMMED 
KOYA Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state.

fa) steps taken by Government to  
introduce the study of Modern Arabic 
in the country;

<b) whether his Ministry has pro-
mised any help to the Calicut and 
other Universities if they introduce 
the teaching of modern Arabic; anti
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(c) w hether he is aware of the large 
number of job opportunities in the 
Middle East to those who know 
Arabic?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND i n  THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV)* Arabic language 
in its classical form is rommon to all 
Arab Countries However, in diffe-
ren t regions dialects have developed 
their own speci^c characteristic!5 It 
would thus he difficult to look rpon 
Moder*. Arabic r 1*5? pu'ijrf' dis-
tinct from classical language.

In n larp;^ number of schools, col-
leges and universities facilities for 
teaching Arabic are available -ind 
efforts are now being made to intro-
duce tbo ♦A'tchinr of Modern Arabic 
literature Snmp o* +be Gov-
ernments have reported that ^t^ps 
hove beer tak^r to modernise ^vllabtis 
and prepare teict-hooks for ct’tdv o* 
Modern Arabic a* th*» School s+age 
m respond to th** demand for thi” 
subiert in their respective areas 
The University Grant? Commission 
hap alco taken measures to he^n the 
Universities and Colles»fv affiliated to 
them to  modernise and irrmrove 
courses of *fudv in Arabic The 
Commission offe*^ financial assistance 
to the  universities for appointment of 
additional teachers fo^ teaching 
Modem Arabic and encourage short 
term  and advanced research nroiects 
The schrme of scolarships .,!-»d fellow-
ships of the Commission also pro-
moter study in Arabic

(b> The University Grants Com-
mission has accepted the development 
proposal^ of the Calicut University for 
the study of Modem Arabic and has 
sanctioned an additional teacher. 
Besides, i t  has agreed to provide 
funds fa r purchase of books and jour-
nals. Similar facilities are also given 
to the Aligarh Muslim University and 
the Delhi University.

(c) Yes, Sir.

Sugar Samples taken from Vishnu 
Sugar MiRs, Gopal Gas)

111 SHRI RAMAVATAR SHAS- 
TRY: Will -the Minister of AGRI-
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether sugar samples are 
taken from cugar factories to check 
up the correct gradation of sugar by 
the Directorate of Sugar and Vanas- 
pati; and

(b) if «-o. how mariv su£ar samples 
have been taken from Vishnu Sugar 
Mills Ltd , Gopal Ganj, <Bihar) in 
between 1973-74 and 1975-76 and how 
manv misgndinjrt: have been detected 
and jf prosecutions launched what 
are the popifions of the cases *

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRTUG4.TTON fSHRI SHAH NAWAZ 
KHAN)- fa) Yes, Sir.

(b> A to«aT of 52 sugar samples 
were drawn from the stock* held by 
ViShnu Su"ar Mills Ltd.. Gopal Ganj, 
Bihar, on si* occasions during the 
period 1973-74 to 1975-76 and 10 
coses of overgrading were noticed.

O’jt of these, 8 sugar camples were 
foiind to be overtraded as per con-
firmatory test report of the National 
Sugar Institute, Kanpur 3 eases 
coveii'ie the 8 overgraded sugar sara~ 
plec; were forwarded to the S tate 
Government for initiating prosecution 
proceedings against the factory. The 
State Government have informed that 
one case is already under tria l in the 
court of Chief Judicial Magistrate, 
Gopalganj and th a t the o ther two 
cases have also been sent to District 
Magistrate Gopalganj for launching' 
prosecution proceedings against the 
factory.

2 sugar samples, which were found 
to  he overtraded on analysis in the 
Directorate of Sugar and Vanaspati 
have been forwarded to the National 
Sugar Institute, Kanpur for their 
corflrmatory analysis and report,
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srcta  *41$

115. *ft T W f ^ ?  -TTF*> :
«ft ??n-«r ;

w t  ffhr P rsnf *=fr q-jr apTR 

^  ^  T̂ »T f r  ̂ r V q j S F T  rrw^TT 
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ffftr FfpwiC «hmm ?f n w r 
^  («rt «fVo f t r ^ )  :

TT r̂ f w m r  JT«rr TT^r  tp* TifT  TpTT ^

fsrfigrt? jtwtt ttst ^ - i o 3«i / 7«]

Rice and Wheat Allotment to States 
During 1975

117 SHRI C H MOHAMMED 
KOYA* Will the Minister of AGRI- 
CTTLTUEE AND IRRIGATION- be 
pleased to state the quantity of rice 
and wheat allotments to various 
States, State-wise, from the Central 
Pool during 1975*

THF MINISTER OP STATE IN’ THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION fSHRI ANNASAHEB 
P SHINDE) A statement showing 
the quantities of tire and wheat allot-
ted from Cential Pool to the various 
States (including Union Territories) 
during 1975. is laid on the Table of 
the House fP^crd m Library See 
No LT j0382AC]

Decentralisation of Central Forms
Department

118 SHRr DINEN BHATTA- 
CHARYYA- Will the Minister of 
WORKS AND HOUSING be pleased 
to state*

(a) whether the Central Forms 
Department has decided to decentra-
lise its work;

(b) if so. the reaction of the em-
ployees thereto;
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(c) whether the decentralisation 
will increase the expenditure of the 
-department; and

(d) if so, to what extent?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS & HOUSING 
(SHRI H. K L. BHAGAT): (*) At 

present the forms required by various 
Departments/Organisations are stock-
ed and distributed by the Government 

of India Forms Store, Calcutta. In 
order to expedite supplv of Forms to 
the indenting Departmrnts./Oi^ni'TO- 
tions scattered all ovei the lountiy, 
some regional stores arc being; rpon- 
ed, in addition to the Government of 
India Forms Store, Calcutta

(b) Some representations have been 
made by the employees of the Gov-
ernment of India Forms Store, 
Calcutta.

(c) and (b> There reui\ * f* some 
marginal increase in overall expendi-
ture  commensurate with the advant-
age of more expeditious distribution 

'Of Farms to the mdentors

Permission for Allotment of Plots to 
the Members of Works Housing House

Building Cooperative Society I td.

119. SHRI VIRBHAt>RA SINGH: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether a number of House 
Building Cooperative Societies were 
allotted land in Shahdara Area across 
the Jamuna Bridge more than ten 
years ago;

<b) whether some of these Societies 
h ave approached the Government to 
allow them to allot the plots to their 
members particularly Ministry of 
Works Housing House Building Co-

operative Society Ltd.; and

<c) if so, whether Government 
have permitted them to allot the 
jplots to their members?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): (a) 42 Cooperative
House Building Societies have been 
alloted undeveloped land in Shahdat* 
area.

(b) Yes, Sir.

(c) Only one Society namely Saini 
Cooperative House Building, Society 
has been permitted to allot plots to 
its members.

apt  i jw
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*rtr 14- 35-14  v r
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(*r) w t  m s *  fewft

%  w m r  5TR-”  aify *rnr ug?r *rcr

$* *tf t ; 

(*sr) fr, f t  ^r% w r  rrv>r ff ;
*fcr

(*r) *pt t  a- iTT % faft

n't sffaMT 3RI% ~r €^rrr «TT f̂ RTT
t  frtr *rfe gr f t  t o t  srrf
*TT f  ?

ffftr v ftr  f a a r f  * * r a a i  i f  t t w t  

4 f t  (*> VftsTrflrffl| «f>o f*T5%) :

(ar) ^.' $ti

(&)  gr?r % ^T^ft 3tt  raprrfrre ? tt?
% ?TFT #*T P‘ ftr.T  t3’T f%  *  I zr* q f r .

*rb7«rr strfrfiRT % sqffT- wprfr ir 

srpr ^ r m  q r  * h <t  f a n -  ^  fV ^ jc -

*rfr^>rwT 11 $sr *t *w  favn w i

5t f t  s n w ’T. T f^rm i ^*r% jrtanrr
^  €S

if JTRr 5T#r t  ?rV f*tfTF Pv*»r if 

$srp: wrr wnm r *  i ft1

(»r) *rrr;r *rr«Rr it

s^ftsrc rgt fr fa,ir*r Tr^^T  

srf̂ WT *nfe it t̂fV7 ’sr^TfsFPr ’‘m  *rsfftR 

wr&r mfirfT ft ?rr^r ■ 3w rw  ^ft m *i 

WhK  $ t  fa*n*T t e r  *n *7%;
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PAPERS LAID ON THE TABUS
S t a t e m e n t  h e .  R e p o r t  o f  P i p e l i n e s  
I n q u i r y  C o m m is s io n  ( T a x r u  C om :* 
m is& d o n ) , R e p o r t  o f  P i p e l i n e s  
I n q u i r y  C o m m is s io n  ( A o c t .  1975> 
F in d in g ,  e t c .  i n  t h e  R e p o r t .

8, 1976 l 6o

THE MINISTER OF PETROLEUM 
(SHRI K. D. MALAVTYA): I  beg to 
lay on the Table a copy each of the 
following papers:

(1) A statement (Hindi and Eng** 
iish versions) regarding Re-
port submitted by the Pipe-
lines Inquiry Commission 
(Takru Commission) which 
was set up in August, 1970, to 
inquire into certain m atters 
connected with the laying of 
Gauhati-Siliguri and Haldia- 
Barauni-Kanpur Pipelines of 
Indian Oil Corporation.

(2' Report of the Pipelines Inquiry 
Commission (August, 1975), 
under subsection (4) of sec-
tion 3 of the Commissions of 
Inquiry Act, 1952

(3> Findings and Important 
Observations contained in 
the Report of the Pipelines 
Inquiry Commission (Hindi 
and English versons).

[Placed tn Librari/. See No. LT- 
10347/76 ] .

O r d i n a n c e s  u n o f h  a r t i c l e  1 2 3 ( 2 )  ( a )  
OF THE COMMISSION

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGIIU RA- 
MAIAH): I beg to lay on the Table a 
copy each of the following Ordinances 
(Hindi and English versions) issued 
by the President under provision of 
article 123(2) (a) of the Constitution.

(1) The Comptroller and Auditor-  
General's (Duties, Powers and 
Conditions of Service) 
Amendment Ordinance, XfW* 
(No. 1 of 1976) promulgated
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by the President on the 1st 
March, 1976;

(2) The Departmentalisation of 
Union Accounts (Transfer of 
Personnel) Ordinance, 1976 
(No. 2 of 1976) promulgated 
by the President on the 1st 
March, 1976.

[Placed m  Library. See No. LT- 
10348/76],

Economic Survey, ll>75-76 
THE MINISTER OF FINANCE 

(SHRI C. SUBRAMAN1AM) ■ I beg to 
lay on the Table a copy of ‘Economic 
Survey, 1975-76* (Hindi and English 
version) IPUtced in Library. See 
No. LT-10349/761.
Urban Land (Ceiling and Regulation) 

Rules, 1976
THE MINISTER OF STATE IN 

THE MINISTRY OF WORKS AND 
HOUSING (SHRI H. K L BHAGAT): 
I beg to Liy on the Table a copy of 
the Urban Land (Ceiling and R e f la -
tion) Rules, 1970 (Hindi and English 
ver^jons) published in Notification No. 
G S R  3><E) m G n / e t t e  of In dated 
the J 7th February; 1976, under sub-
section (3) of section 46 of the Urban 
Land (Ceiling and Regulation) Act, 
1976, together with an explanatory 
note) [Placed in Library. See No. 
LT-10350/76).

Notification under Customs Act 1f)62, 
idian Tarifl Act, 1W4 and Central 

E£ise Rules 1044. and Central Ex- 
cis< ilncome-tax and Wealth-tax Rules, 
J97b .

MINISTER OF STATE IN- 
CIJA iG B OF REVENUE AND
b a k i n g  c s h r i  p r a n a b  k u m a r
IVrtT KIIER JEE> • I beg to lay on the 
TxJOle—

n *  A copy each of the following 
Notifications (Hindi and Eng-
lish versions) under section 
159 of the Customs Act, 
1962:—

(i) The Customs (Publication of 
Names) Rules, 1975, publi-
shed in Notification No.

G.S.R. 27(E) in Gazette of 
India dated the 19th Jan-
uary, 1976 together with an 
explanatory memorandum.

(ii) G.S R. 183 published in 
Gazette of India dated the 
7th February, 1976.

(ui) G.S.R. 74(E), 76(E) and 77 
(E) published in Gazette of 
India dated the 12th Feb- 
ruaiy, 1976 together w ith 
an explanatory memoran-
dum.

( i v ) G.S R. 106(E) published in 
Gazette of India dated the 
1st Maich, 1976 together 
with an explanatory memo-
randum

(2) A copy of Notification No,
G S.R 75(E) (Hindi and Eng-
lish versions) published in 
Gazette of India dated the 
12th February, 1976 making 
certain amendment to the 
Second Scheduled to the
Indian Tariff Act, 1934, under 
sub-section (2) of section 4A 
of th r said Act together with 
an explanatory memorandum. 
[Placed in Library. Sec No. 
LT-10354/76].

(3) A copy of the Central Ex-
cise (Fifth Amendment) 
Rules, 1976 (Hmdi and Eng-
lish versions) published in  
Notification No. G S.R. 164 in 
Ga?ette of India dated the 7th 
February, 1976, under section 
■38 of the Central Excises and 
Salt Act 1944. [Placed in
Library See No LT-10355/ 
76).

(4* A copy of the Income-tax
(Amendment) Rules, 1976 
(Hindi and English versions) 
published in Notification No. 
SO . 134(E) in Gazette of
India dated the 23rd Feb-
ruary, 197$. under section 296 
of the Income-tax Act, 1961. 
[Placed in Library!* See No. 

LT-10351/76).
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[Shri Pranab Kumar Mukherjee]
(**' A  copy of the W ealth-tax 

(Amendment) Rules, 1976 
(Hindi and English versions) 
published in Notification No.
S.O. 147(E) in Gazette of 
India dated the 1st March, 
1976, under sub-section (4) 
of section 46 of the Wealth- 
tax  Act, 1957. LPlaced in 
Library. See No. LT-10352/
76.]

(6) A copy each of the following 
Notifications (Hindi and Eng-
lish veisions) issued under 
the Central Excise Rules, 
1944:—

(i) C .SE. 162 published in 
Gazette oi India dated the 
7th February, 1976 together 
with an explanatory memo-
randum

(ii) G S R  163 published m. 
Gazette of India dated the 
7th February, 1976 together 
w ith an explanatory memo-
randum

(ili) G S R  C8(E) published in 
Gazette of India dated the 
9th February, 1976 together 
with an explanatory m eao - 
landum \Placed m  Lib
rary See  No LT-10353| 
763

S t a t e m e n t  re Fmr i n  a  m n iF  o f  T 8 4  
UP T h a n a - B o m b a y  V T  L o c a l  T r a i n  

o r  C e n t r a l  R a i l w a y

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD SHAFI QURESHI): I 
beg to lay on the Table a statement 
regarding lire m a bogie of T84 Up 
Than a-Bombay V.T Local Train bet-
ween Sion and Matunga stations of 
the  Central Railway on the 12th Feb-
ruary  1976. [Placed in Library. See 
Mb. LT-10356/76].

Gadgil Committee Report on Memo-
randum  submitted by NSC Emplo-
yees Union to  P.M., Central W are-
housing Corporation (Arndit.) Rules,

1976 and Notification under Seeds 
Act, 1966,

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION
(SHRI ANNASAHEB P. SHINDE):
I  beg to lay on the Table—

(1) A copy of the Gadgil Com-
m ittee Report (Hindi and 
English versions) on the 
points raised m the Memo-
randum submitted by the 
National Seeds Corporation 
Employees’ Union to  the 
Prim e Minister on January 
30 , 1971. [Placed in  library. 
See No L T -10357/76] .

(2) A copy of the Central 
Warehousing Corporation 
(Amendment) Rules, 1976 
(Hindi and English versions) 
published in Notification No 
G S R  14.i in Gazette of 
India dated the 31st Janu-
ary, 1976, under sub-section
(3) of section 41 of the 
Waie housing Corporations 
Act, 1962 [Placed m  Library. 
See No. LT-103/56/76].

(3) A copy of Notification No.
G S R 52 (E) (Hindi) and 
English versions) published 
m Gazette of India dated the 
30th January, 1976 contain-
ing corrigendum to Not) 
firation No G S R  211 (F 
dated the 29th April. 
under sub-section (3) 
section 25 of the Seeds JVĈ i 
1966. f Placed t« library S®e 
No. LT-10359/76].

I n d i a n  T e l e g r a p h  ( 4 t h  A m d t . )  R «*** 
1976.

THE DEPUTY MINISTER IN TH 
MINISTRY OF COMMUNICA 
TXONS (SHRI JAGANNATH PAHA- 
D IA ): I  beg to  lay on the Table a  
copy of the Indian Telegraph (Fourth 
Amendment) Rules, 1976 (Hindi and 
English versions) published in  Noti-
fication No. GJS.R 98 (E) in Gazette 

of India dated the 27th February,



i$5
1970, under sub-section (5) of sec-
tion 7 of the Indian Telegraph Act, 
1885. {.Placed, in Library. See No. LT- 
10360/76].
Fertiliser (Movement Control) (2nd 
Amdit) Order, 1976 & Annual Report 
of Rajasthan State* Agro Industries 
Corporation Jaipur for 1974-75

SHRI ANNASAHEB P. SHINDE: 
on behalf of Shri Prabhudas Patel I 
beg to lay on the Table—

(1) A copy of the Fertiliser
(Movement Control) (Se-
cond Amendment) Order, 
3976 (Hindi and English ver-
sions) published in Notifica-
tion No. G S.R 49 (E) in
Gazette of India dated the 
28th January, 1976. under 
sub-section (.6) of section 3 
of the Essential Commodi-
ties Act, 3955 [Placed in li-
brary. See No. LT-10361/7G].

(2) A copy of the Annual Report 
(Hindi and English versions) 
of the Rajasthan State Agro 
Industries Corporation Lim it-
ed, Jaipur, for the year 1974- 
75 along with the Audited 
Accounts and the comments 
of the Comptroller and Au-
ditor General thereon, under 
sub-section (1) of section
63 9A of the Companies Act. 
1956. [Placed tn library. See 
No. LT-103562/761.

Order of the President re. Extension 
ot  President’s Rule in Pondicherry

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to 

lay  on the Table a copy of the Order 
of the President dated the 5th March,
1976 issued, under section 51 of the 
Government of Union Territories Act, 
1963. extending the President’s rule 
in Pondicherry for a further period 
of one year commencing from 28th 
March, 1976, published in Notification 
No. S. O. 174 (E) in  Gazette of 
India dated the 6th March, 1976 
[Placed In Library. See No. LT-10363'

166
Madras C ity Municipal Corporation 
(Amdit) Ordinance, 1976.

SHRI H.K.L. BHAGAT: I beg to  
lay on the Table a copy of the Madras 
City Municipal Corporation (Amend-
ment ) Ordinance, 1976 (Tamil Nadu 
Ordinance No. 5 of 1976) (Hindi and 
English versions) promulgated by 
the Governor of Tamil Nadu on the 
3rd March, 1976, under provisions of 
article 213 (2) (a) of the Constitu-
tion read with clause (c) (iv) of the 
Proclamation dated the 31st January,
1976 issued by the President in rela-
tion to the State of Tamil INfedu. 
fPlflCPd library, See No. LT-10363{ 
76]

Annual Report of 1-1-T. Bangalore 
for 1974-75, Certified Accounts of
I.I.T., De Ihi for 1973-74 & Certified 
Accounts of Jaw ahar Lai Nehru Uni-
versity New Delhi for 1973-74.

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the 
Tabic—

(1) A copy of the Annual Re-
port i Hindi version) of the 
Indian Institute of Science, 
Bangalore for the year 1974-75 
[Placed in Library. See No.

LT-10365 76.

(2) A copy of the Certified Ac-
counts of the Indian Insti-
tu te  of Technology, Delhi for 
the year 1973-74 along with 
the Audit Report thereon, 
under sub-section (4) of sec-
tion 23 of the Institute of 
Technology Act, 1961 (Hindi 
version). [Placed in library. 
See No.LT-10366|76]

(3) A copy of the Certified Ac-
counts (Hindi and English 
versions) of the Jaw aharlal 
Nehru University, New Delhi, 
for the year 1973-74 [Placed 
in Library. See No. LT-10367/ 
76]

Papers laid PHALGUNA 18, 1897 ASA K A ) Papers laid
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CALLING ATTENTION TO MATTER 
OP URGENT PUBLIC IMPORTANCE

x 6 j Increase in
Rates of

Inc r ea se  i n  t he  r a t e s  o r  post al
SERVICES, TEUSGRAMS AND TEZJSPHo NIS 
ON THE EVE OF Pa KXJAMENT SESSION.

sft Tmrarflrn: m ^t (te stt)  : 

sr^srar 3prf fr ^  P w f t
^ r^ rr  f? i «rrt fr w n s f  

^  qrnft r*r % crnr vsft *rf 
1 1  *r*nrr |  fV  ^  *«rr wfr 

*ii t  ? wi* fr n #  ipTr h #  $ i 
q ^ r  ar»wf w r  sfr r̂ufr srrcft 

%f*FT *rror -r.rft it  »n< £ 1

SsfaiT jpfT^r *?fr ’ pr t 7- $t *̂r 
sfTFT fr tftK frift -ft fr f 3  *r4ft |

*ft »t =t  ^
$> 1

*£fr Jftgrq-T (f*TT*) :
* m  fr % 1

M R SPEAKER: The statement 
was kept in the Notice Office, as 
usual

*l*nwtvr VTP^T • it 
«rrcft *ft 1

SHRI INDRAJIT GUPTA: The
Members whose names are on the 
Cail-attenlion notice are always, pro-
vided with copies. Otherwise, how 
a re  they expected to ask questions? 
Perhaps, it has been given late by 
the Minister.

HE. SPEAKER: It was received 
« t  10*28.

SHRI INDRAJIT GtlPTtA: There
was plenty of time. I t could have 
been given during Question Hour,

MR. SPEAKER: In future, i t  will 
be done.

«ft '<iqr«reriT viiwV : *r«m  sff, 
t  w fiHwrfor *tftar *rfw % f?n^rfgr?r 
ffr^r F̂t sftr erpfiihr #^rrr *f»r 

f tw n  ’sfi^rr f  ’tfF  sn^rr w tm
f  far. 3T9T 9TC fr %% f  :----

"*Pr? % *TST % 5tT 3TFF- 
frTT, JTfT *rV MtsiFT
#  *T*f fr srfe i"

THE MINISTER OF COMM UNICA-
TIONS (DR. SHANKER D A Y A L  
SHARM A); A  review of the Budge-
tary position of the P & T Department 
over the pas-t few  y r , u  s shows that 
the ovn  all .surplus’s of the Depart-
ment have been c<.m*ng down pro- 
gre*hiv(ely. The profit <>f **» 3 7 1 4  
croit’i' during tht* year 1971-72 came 
down to a mew* Hs. 2 33 crores duiing
1974-75 Duim g the cut rent year
1975-76, i ’h Depaitm ent ’*■ e x p ir e d  
to run into an anticipati'd loss ol over 
Ri*. 20 'roies

Taking tin* frianci.'Ji picture *>f the 
Postal Service* jndepond-ntly, it has 
bt‘<*n ubvrvod that tl**3 losses incurred 
by this Wing dux mg the year 1970-71 
amounted to a li*tie less than Rs. 1 
crorc, but had been going up steadily, 
rearhing the figure of about Rs. 66 
crores estimated during 1978-76. The 
total loss on Postal Services since 
1970-71 ha» accumulated to Rs. 138 
crores. The calculated loss lor next 
year would have been another Rs. 7* 
crores.

The Postal Branch is highly labour 
intensive and about 80 per cont of It# 
cost is spent on staff expenditure. Tbe 
revision of pay scales implemented on 
account of the Third P*y Commission*# 
recommendations and some improve-
ments in promotional avenues made as
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a  resu lt of A greem ent in  th e  JCM  
D epartm ent Council in  May, 1974 
have steeply increased th e  salary  Bill. 
Besides, sanction of 14 instalm ents of 
Dearness Allowance has led to a 
considerable increase in  expenditure 
on allowance. The wage hill of the 
D epartm ent which stood at Rs. 203 
crores in 1973 74 roso to Rs. 321 crores 
during 1975-76, an increase of nearly 
Rs. 120 crores during a period of two 
years.

The P&T D epartm ent hag been tak -
ing  various m easures to  contain the 
expenditure on -staff costs. I t is cu r-
ren tly  engaged in carrying out an 
exercise to modify and sim plify the 
procedures so th a t the tim e of staff 
required  *°f perform ing various ope-
ration-' pertu*mng to tliij woik m Post 
Oflicc?, RMS Offices and Trlccom m u- 
nication Offices may be rt duc<Jd The 
recent economy nu-a-uies decided 
upon by the  Governm ent rue being 
im plem ent ’d 1 iipu!oti:.!y. Staff ston. 
dards for n a n 't ton of m an-pow er are 
being followed stuctlv . Expenditure 
on contingencies, over-t'rrp  allow-
ance, m edical ro-im bur^ement etc. arc 
being controlled and 1 estricted to the 
m inim um  required for efficien* func-
tioning of the Department Thet-e 
m easures are expected to result in 
stream lining the  working, increasing 
efficiency and also reducing expendi-
tu re. However, these m rjsu res cannot 
by  them selves meet the  anticipated 
deficit.

The costing of the individual postal 
services indicates that almost all the 
services are running a t a loss, mostly 
due to the increased staff costs as 
m entioned e°rlier. The Telecom muni-
cation  facilities in th e  country stand 
a t a very low stage of development 
a t present. We have 0,3 telephones 
per 100 of population as compared to 
62.75 in the United States of America. 
55.95 in  Sweden, 35.9 in Japan and 
38J9 in U.K. Telecom munications is  
an essential infrastructure for last 
economic development of the country.

I t  also provides scope for earning sub. 
stan tia l quantum  of foreign exchange 
by export of telecommunication equip-
m ent m anufactured in the country. 
The D epartm ent therefore, has to have 
an  intensive plan to expand the  Tele-
communication Services in  th e  re* 
m aining 3 years of the 5th P lan. In  
order to ensure th a t the existing sub-
scribers get a better service, expansion 
as w ell as im provem ent of the  system 
is absolutely necessary. This calls for 
heavy investm ent in  more m odem  
and sophisticated equipm ent. F or 
th i3 purpose, substantial support ha', 
"to be provided to the P&T’s  Capital 
Budget from  out of th e  P&T 
revenues.

The surpluses of the Telecom. 
Branch are being utilized to  balance 
th e  overall Budget of the Deparement. 
Consequently, the in ternal resources 
th a t could be utilized for Telecom 
developm ent are decreasing fast. The 
Capital Reserve Fund built up so fad 
will be com pletely wiped off by th^j 
end of 1975-76 As a m atte r of fact 
Rs 11 crores have to  be borrow ed 
this year from the  G eneral Revenues 
to meet the  anticipated loss. Beside* 
the increase in staff costs, prices of 
Telecom, equipm ent both im ported 
and indigenously m anufactured have 
been going up steadily . In  these 
circumstances, the Government have 
found it necessary to  revise th e  tariffs 
for certain of the Postal Services and 
Tele-com Services,

The revision of tariff* im plem ented 
w ith effect from 1st M arch, 1976 are 
the barest minimum required  by th e  
D epartm ent to m eet its  overall cost* 
and earn  a little  surplus fo r Capital 
investm ent. In  fact, the  G overnm ent 
have refra ined  from  raising substan-
tially the  charges for certain  service* 
w hich are used by th e  common man. 
F or exam ple, th e  m oney order service 
was incurring  a loss of Rs. 11.5 crores 
per annum . The revision of money 
order commission w ill make UP 
loss only to  th e  ex ten t of Rs* 4.5 crorea,
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still leaving the service to run a t a 
deficit of Rs 7 crores

I  would like to subm it th a t the rev i-
sion of theese ra tes  are  w ithin the 
com petence of C entral G overnm ent 
u n d e r th e  provisions contained in  
Ind ian  P ost Office Act and Indian  
Telegraph Act I t  is  onl\ m respect of 
certa in  Postal Services like Postcards, 
le tte r-cards, le tte rs, book and sam ple 
packets, reg istered  new spapers and  
parcels, th a t the revision of tariffs are 
sub ject to  th e  approval of the  P a r -
liam en t I t  m ay be obseived th a t the  
tariffs for these sei vices arc not being 
revised

T he G overnm ent have been senous- 
ly  considering th e  need for revision of 
ta riits  foi quite some tim e past in 
o rder to  a rrest the  de ten o ia ttiig  finan-
cial position of the  D epartm ent as 
ea rly  as possible The G overnm ent 
w ould have liked to  xcvisc the  rates 
m uch ea rlie r b u t due to  certain  ad mi 
m stra tiv e  reasons, th is piacticablc 
only from  1st M arch, 1976 Ever> day 
m a tte red  and  so th e  G overnm ent d e -
cided to  lev ise the ra tes from 1st 
M arch and  place th e  revision on the  
tab le  o f th e  H ouse on re-asi»emblj of 
th e  P arliam en t

iw n wrn  srrewt -jft
r o a r  fft *T*=fT faffw r
$  w*pftT3RT % v tr  am r r*  *fr£ 
apr^ arPTT % » v m  8 srrrte  ^  w** t t  
m  srrm r $*rr w  % w

25 Tt I WTTTT
ir  arm

m* *rafr t*  f w # t  
irm affrff t» \  T d r f

<rr, v t f w  T t $  \

«PTT |*t?TT t m  W* 1 0 -1 5  f t*  
^  w « F T fa r *r r T $ >  %?rr ’  

T O  *rr ?rar *r*rr
s * t r  srewr ^r$?ft ?fV $ $  ar? srfr
*rr?ft aft i w r  nflfiy w  It %  

*m* *r <rr% T&t Tt «far<nr 
qft ? ?rt ’Ten ^mrn % fir
TT ITT V lk r  TT SSFT
?r ? r  t t  ^  fc i

3ft, % «mr -t> t~t  q r
«t?t i * rffans1 T^tarr *rrr*r sft*r
t  T T ^ H  % T1*T T ^  WŜ J 
P 1 ^  ?T̂ l% *T 5T1T TT '* Z  *TT 

f w r  i ? t ^ * r  ^  5nr it f r t t  ernr 
*Tift £f*n t ;*>r str**? wi*r %
^3T ^  ? it t  *^3 *T fTP" war

fTT>r f t  r r , i  *, -J i^R T  \ Z *  T T ?  I t

Tfv*$WT qvr t i  i q y  ^  f  f r  srff
w it  T r ifs n n  3m t i  Tf^rfr^rr ^sfsfy 
?  f «rr<7 w  t  |r r *r*T7 ^ r r r r  
jtt ?nr ?r  ̂ i Srfr-T wrvrft 
frra^fr w»n- ^  i * r  t  «rsr
n̂sm -rt *?h t %ttt j

*r f T T i ’ar f  i *>rt «fV
mrr <in?r j?mr t o  
% forr ?ftjr '̂rofrotfto ?r ,vfw|rnr 5

?n 1 ’5 R  jsf tP 5Tafft
err jzrrsT ^»?r 5*tt tRrrrr ♦ *rr*i»

t  w t e  e n p i  iff
ftpjTwr % f%rnr 3 t m  ^ t t  f> n  »
w  *P?rr t t  f*rw ^  fT «rr? JfPfsfr ?f)r*rt 

t w  ?T»rr ar* ^ » r t  
^ r t t  art c r  ^an^snff, ĵfVrf*F<ff 
5 rtt^ nmrflr ?r*r«r <rr f t  % t *r «rFT»r,

«n% feft 5t, wan % ^
VTFt <F5TT TT% f  ? tqffr TTTB
snrr ?irar *ft»r i n w  ^
ipjW r t  if t r ) ^  <Rj(t t t  aewflr ^  ? 
w*n ’pft ^
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fiWlpqpT *  *R^ff apT tffTfrr 
apr ?7^r>T t ,

fa*Tpfr «pt sr^V r ?%Tm %, ^rsn^T 
>Rm SfJHT *PT *?TC>T w m  t ,  wenm 
wn spt *TE*nr wrf ?rs*m
s*T9?t f  ’ ft *r«T3nrr f  fa  m? srprf? ?nr 
spr faronr ft f a  fffatrnft, ^lfa^a 
T?rfaRr«rr m i  i vm t ^ f t
q’K r ^ y f  f  i -TfTT ;=P% *tp7 irnsff 
*rt, arfterr f*T̂ r=T % ^mr t t ,  w^rsfr

w  ▼? f  i t*t*t 5rrT^ ^frfr 
f t* ?  m^*r T^rft % \

screw -srt, s*r W * r  *r %
3TTT 3TT?T*Tr Ŵ TT g I T7‘fr 5TFT Tt 
*J£ fa v̂STT TT *t *r*re
t ; sTPTwr ^  srm rt
tn^nr ^7% ^rr <f*tar *fV ^nrsrcrrTT q r  
»rf ? m  *«r. w t  * q t  *r% '

^TCf T̂FT, WT V I  T»7 T̂T jftfa it
vn r *rnr anwr wrr *FfT t t w t  
% f%rr ifTWPTTfFT V* *rfrrr '

H tort t p t  m  &w. f a  w rv r  q%
tfr srsrrrT t  ^TTT 37 r=ft # I TPF-TR- 

fa*rc*T *rr fnrnr w  5 «rT*r<TT
g i g*rfcrq  srm rr t c t  «ft m  
w fffi  *rrm ^rf^n; , ?nn: wrr spft 
sfm f q r  srym m  wti * f t  * f t  «ft i 

S ffa^  $  m  3TRRT **13*! £  f a  »RT fTPT 
tfter * n i  *r^ftsrrsT *iV f¥ ? rm  «rr 
i c w g m frg o t t  ***% vnR tft Rft 
v r  5r ?

irrfsrfr snw, w^rer -aft.
|  t i ifa fcr  v> r 5fr»T f g ^ r w  !rr?r 

^  ? w r  *nr w  w i wt»T ? t v ^ t t h  
spTff f  ? vr^rf If ^jcr wit mrvrf ^ 

t o h t  m w rnr #®fr % ^
f ^ w w  ftt% f[( gasr <p: «ft «rnr% wrr 
fw n  i mt iA N ? v  t  

« w w r  W pA  #<Pf ^  W’T anrf^c |  i

stp* ztt. grqr ?ft<r ^  sr^r
^ f«p 5rfr q-|t *̂r%,

WrT% fWFT ^  ^CSPT ^ I fj- qppryjj ^
w pt  jfFrrr 3(7? % frnr q r  srw f 
w r  grgrf? Pf% t #  ^  ^rpm
,î T^Tr ^  f i r  ’STPTfT T T r7R  fr?F% 

% f^-nr q?r^ ir  t t r  f%-2r t  ? t a ’ST- 

TFFr ^ r  'Tr=T $ %fW
^rrcgpT 3FTT ?TPT ¥  f-?T spf^nff

Tt^'TT grrrf f, ’

2r ^7 ^ri^TT ^  f%  ?  rr jfp r-^T T  gr=ff 

sfrr ? t t t  » w  orsrra frf^r-T ^TTfwr s r t t  

*nrar srnr^r ^t<rr * r t  t ,  
srnr ?r?tpr ir ^ r  ^5fr r̂nrw  
wjtt >r 5th t  %, m  ^r% ?rw 
«rrr ^ t t  q r  ^ r t  ^rr^r |  ?
:pT ^  WT *r '̂TTT -%?, 3TFFTT T̂T??ft
I  1

¥T© snrm sm f: 
sr?n  ̂ ^  Rr «rnr 3r?tt t  tpt t t  
#̂T3Frr snsrrw ^ i wr̂ fi "sft
sî TT »T?Trt n ?fr f% fsr^r^Wf 
wi ’TPapsr wr»r J5fnn ¥i ^ «ftr 
f^prir ir*?  wnr # . ^ r r r  spri f ,

q r  ^  ?rr apt ^
^ t r t  |  i sr?nr «
STH i^ STJWf ^T v t f w
rft r̂?r T r̂ ^ %fr^ ?r? ^ vn?t f  xftr 
iw  t o  ^ rr  ^  »rt ? T ^ r | i 
<r>^r » n ^  k  ?prrrT w r  *rt^jr ^  
?» Ts^PTty^-srT^r |  
fsRPTT ^TOT I  ^  19
70 T̂TO wnr «(tt qrr̂ - ^ i xart 
*te?r £ farcm w v  ^rr ^rmr<qr 
^ f  «w â?rfir inr «rt^ w iw ft ir % 
s w  % ^  $  i n f t  m + z  srriT «ft

<5̂ r t  <wpr ^ f^r
11.5 v d ?  fr irdar wrcr «rr i wr
iftintTTT VTST 7 *Fdv ^  vthr I

fjEHfi W*TT ^  9fTQT I  fa ra %  f^T T
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îife: hi I I ll̂ii i £ ilt 4̂£iii ttUS
life Jiilit It I l£iife ir'4ai.|ii£ tit 
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I 4̂ JbllB tiJa4E2 |.(d_il2 1141̂4̂2 
4<feiiliiiis I iixjk'i i^iii uiiH 141s 

<̂fe izitii I I |l l.i Jttiili

lifeii£ ±44i I |i. ill % 
bii2s % jiaii£S>i£ :̂1 Ub
!■£ 14^ I iuiit hijjy till iijij iîî
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*' 3to 5ilT?t 5Ttrf : 1'̂
r f̂f t  ^x>f q̂-ir ^  TfaiT I  I

’ SHRI BHOGENDRA JHA (Jai-
, nagar): It is a very serious thing that 

a serious attempt is being made by the 
G overnm ent to erode the v'ery powers 
of the Parliament and introduce a 
budget through the back-door just on 
the eve of the Budget Session. The 
statem ent takes shelter behind the fact 
that in  accordance w ith  the provisions 
of the Indian Post Office Act and the 
Indian Telegraph Act all these inc-
reases could be made w ithout refe-
rence to the Parliament. The M inister 
had explained that he had shown  
m ercy upon the people in  that he had 
exem pted item s like the post-cards etc. 
w hich could not be done w ithout the 
approval of Parliament. So, therefore, 

' no question of m ercy here. In  the
statem'ent 'just now  made, w e have 
heard this. He said that substantial 
support has been provided to the 

j P&T’s Capital Budget from out of
these P&T Revenues. What I w ant 

' ' to  say is this. This is the Budget for
the com ing year and this budget is 

I being introduced in a manner which
' erodes the authority of the Parlia-

m ent.

, Sir, several blow s on democracy are
_  being m ade and on the authority of 

Parliament. These things have been  
happening during the last two years  
and there have been various forces at 
■work. There have been one set of 
forces dem anding the dissolution of 
S tate A ssem blies and even the Lok
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Sabha. And here is another blow  
which is coming, from  the ruling  
party itself, from  the Treasury B en-
ch es them selves. The tw o stream s 
are m eeting here only to g ive a b low  
to our system  and thereby eroding the 
very authority of the sovereign Par-
liam ent.

No plea of public interest could be 
taken here. The M inister has explain-
ed in the statem ent that th is ought 
to have been done earlier, but, b e-
cause of some administrative reasons, 
this could not be done before March 
1. So, because of this, namely; adm i-
nistrative difficulties; this could not be 
done earlier. But m y question is this; 
Why cannot you w ait for som etim e 
more, especially w hen Parliam ent is 
going to m eet soon? You have w aited  
for so long. You have been losing  
■several crores because of administra-
tive difficulties. These adm inistrative 
difficulties could not be overcome 
three m onths back or two months 
back or even one m onth back because 
it  is a time-consum ing, long-draw n  
out process and so th is thing has come 
suddenly in th is fashion. We know  
that during the last several years there 
have been cases of losses accruing to 
the Department. Even last year it  
could have been done, but it w as not 
done. Here just now on the eve of 
this budget session it has be'en done. 
So, Sir, here; it is not m erely a ques-
tion of reply by the hon. M inister, 
but you, Sir; as the Speaker of the 
House; as th'e custodian of the autho-
rity of Parliament, have to g ive your 
ruling on this particular point. The 
argum ents m ade sO far b y  the hon. 
M inister are superficial and they are 
not convincing. He is giving a b low  
to the authority of Parliament, though  
unw illingly it m ay be. A lthough ho 
m ay no have m eant it, his is w hat it 
really  means, and it serves that very  
purpose.

And, Sir, I think the M inister ow es 
an apology to this House that in  do-
ing so he has com itted a m istake and
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th a t ought to be rectified- The aooner 
i t  i0 done the better it will be for 
(he country and all of us.

Now coming to the contents of the 
statem ent Sir, one argument that has 
been given in the statement is regard- 
ing some economy measures that have 
been taken. The economy measures 
have been enumerated in the state- 
m ent but neither the statement nor 
the oral reply given by the Minister 
givtes us any idea as to what amount 

going to be saved through these 
economy measures and whether these 
have been calculated in putting this 
additional burden on the common 
num. In this context I would like 
to say that the different measures of 
economy that have been enumerated 

ought to make good the loss or part of 
th e  loss.

Another aspect that has been 
emphasised in the statement i s :

“In  order to ensure that the ex-
isting subscribers get a better ser-
vice, expansion as v̂ &ll as improve-
m ent of the system is absolutely 
necessary. This calls for heavy 
investment in more modem and 
sophisticated equipment. For this 
purpose substantial support has to 
be provided to the P&TTs capital 
budget out of the p&T revenues/’

Sir, we know and I fully share the 
Idea given by the Minister here that 
our production, particularly in tele-
phone industry, has picked up very 
speedily during the last lew  years 
and we ought to be proud of it. I 
also feel tha t tim e has come when 
by exporting our equipment we can 
augment the resources of foreign 
exchange for our country and make 
this Bepartmfent a very profitabe one. 
But, Sir, for that investment is it 
necessary that the common man 
should be taxed? Is  it not possible 
hat <the money could be had from 
nudes and other sources because it

is an investment and not an expendi-
ture. If an investment is required so 
that our telephone industry is capa-
ble of satisfying national needs and 
a t the same time is in a position to  
meet the requirements of a score ol 
other countries and thereby earn 
foreign exchange for tha t taxing the 
common man, I do not think, is 
justified.

Similarly the third point that has 
to be emphasised is that the incre-
ments in  rates have violated the poli-
cies enunciated by the Government 
and the Prime Minister during the last 
few years. The policy here as de-
clared several times is to try  to help 
the common man, try  to help the 
lowest rung of our population and 
then try  to tax  the upper rung. But 
her we have increased the money 
order and registration fee Most of 
us are receiving registered letters. 
Could it be not possible to exempt 
the lower rung and impose heavy 
burden on the upper rung I submit 
that taxing all classes together at the 
same rate is not very justified and 
that goes against the declared objec-
tives of the Government. I think, in 
such a situation 'even novr the lowest 
rung of people should be exempted 
and that burden, if it is unavoidable, 
can be shifted to the upper rung of 
people.

So I  w ant to ask of the Minister 
whether it could not be done earlier. 
I also w ant to ask why it could no t 
be delayed for a t least one m o n th ...

Mr. Speaker: He has answered
tha t.

Shri Btaogendra Jfca: He has said 
in his statement that several croree 
have beten lost already. He has also 
said in his statement that for admi-
nistrative reasons, it could not be done 
before March 1. I am asking why St 
could not be done from January* 1, 
why not from December*-!  why not 
from last yearfs budget itself so ife*i 
Parliament could have had an oppor-
tunity to dJabuat it. He has said that 
for administrative reasons tt couldi



not be done. So the administrative 
difficulty was taken note of. But what 
About the sovereignty of Parliament? 
W hat about a  discussion with Mem-
bers of Parliament and the Opposi-
tion. and then evolving a more con- 
create, more satisfactory, policy? 
That has been avoided. There is no 
satisfactory explanation as to why 
this could not be done, why this could 
not be delayed for a while.

Then what is the net effect of the 
economy measures? Thirdly, what is 
the tota\ expected-saving due to all 
these treasures? Lastly, are they 
even now thinking of exempting the 
lowest rung from these taxation 
measures?

l8x Increase in  PHALGUNA 18,
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DR SHANKER DAYAL SHARMA: 
Mr. Speaker, so far as the question of 
not bringing these measures earlier is 
concerned, I should like to point out 
that last year we had a surplus of 
Rs. 2.33 crores. Naturally in a de-
partm ent so widespread ad this, it 
takes time to get figures of income 
and losses Again, I would like to 
remind Shri Jha—working in the 
labour field, he must be knowing it— 
that the new rates of DA were 
decided upon only late and after it 
was decided, its impact was studied. 
Then and only then could we decide 
about it.

So fa r as respect for Parliament is 
concerned I should like to submit that 
we have done this fully in accord-
ance with the traditions and wishes 
of the House, because Parliament it-
self has conferred upon Government 
this power to change, meaning there-
by—we have every reason to think 
that this is the only way of interpre-
ting it—that Parliament in such a 
case has decided tha t this should be 
done by administrative action and we 
need not come before Parliament for 
thes things.

AN HON. MEMBER: No, no.

DR. SHANKLr  DAYAL SHARMA: 
So we have done it fully In accordance 
with the letter of the law and the 
intention as can be gathered from 
the letter of the law.

1807 (8A K A ) Postal Services i8 z
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As for the question of its being done 
earlier, I have already explained that 
after that impact of the new instal-
ments of DA was studied, we had to  
consider what further measures we 
should take in this matter. We could 
think of raiding the rates of certain 
items with the consent of Parliment. 
We have tried to leave them.

So far as money orders are con-
cerned, you have said that the richer 
people use bank cheques We do not 
get money orders of the rich people. 
They just pay a rupee to the bank 
and they collect it from bank to bank.

As I said, there was a loss of Rs.
11.5 crores and we have only tried  
to make it up slightly.

So far as the question of what w e 
are going to get by the various eco-
nomy measures is concerned, the 
effect of these measures will be 
known later. We have reduced the 
forms, but we are not going to  re -  
red uce the strength. There Is no 
idea of retrenchm ent. As to  w hat 
will be the effect of these measures, 
we will come to  our conclusions later.

You may judge the extent of our 
work if you realise th a t w e have got 
more than 6 lakh people working for 
us We have to look to  the ir inte-
rests. Then we have also to  look to  
the interests of the extra-departm en-
tal employees. We have increased 
their emoluments also. As you your-
self have said, ours being a welfare 
state, w e have to  see tooth sides. 
These 6 lakh people are  not only em-
ployees, but they a re  also our peo-
ple. We cannot retrench them ; w e 
cannot also stop what they should 
get, merely because this thing has
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cgone up So an every measure taken, 
We have to see tha t the burden falls 
heavily only on those who can afford 
to  bear it. We have tried  to save the 
people who cannot pay, who are in 
'difficulty We have tn ed  to tap the 
neh  people

Then I am not using the word ‘tax ’

SHRI BHOGENDRA JHA The 
rich have been spared.

DR SHANKER DAYAL SHARMA 
This ig technically a fee and not a 
tax.

As for de’ay, delay would have re-
sulted m  a 1oj-» of Rs 10 tio ies  which 
would mean so much lo>s m  othei 
things Wo want to utilise all this 
for improving the condition* I want 
to make it <ie«»t that when *ve au  
talking of cconomy, we arc not th ’nk- 
ang of economv in torm* of essentials 
for the w o ik tr Y \ c \  during this 
period while v.e utrr* c ilculatmg 
we also decided about tht quaiters 
Which had been stopped ca iher tvpts 
I  and II The bun on them h*\d been 
removed and we are thinking of 
th a t So this has to be balanced 
both ways m  order tha t wo may be 
able to meet the needs of the com-
mon man

SHRI BHOGENDRA JHA He has 
not answered the point whet he i it 
was not possible to invest in Tele-
com industry, not by taxing people 

Unit by taking money from financial 
institutions

DR SHANKER DAYAL SHARMA 
As fa r as the Indian Telecom indus-
t ry  is concerned, the capital invest-
m ent does not come to  much We 
hanre to pay for the equipment we 
rate and this will mainly go for pay-
m ent for the equipment that will 
tbe w ed.

Discovery o f 0fy 
to  B a u ein

Structure  (S ta t )
19.41 h a .

« *4

LAIDCOMMITTEE ON PAPERS 
ON THE TABLE

( i )  Mxmt ot ss

SHRI SEZHIYAN (Kum bakonam ): 
I beg to lay on the Table minutes of 
the  sittings of the  Committee on 
Papers laid on the Table held on the 
23rd June, 1975, 18th February and 
1st March, 1976

( i t )  F i r s t  R e p o r t

SHRI SEZHIYAN Sir, I beg to pre-
sent the F irst Repoit of tne Com-
mittee on papers laid on the Table

12 42 hrs

STATEMENT RE DISCOVERY OP 
OIL BY ONGC IN BASSEIN 

STRUCTURE

THE MINISTER OF PETROLEUM 
(SHRI K D MALAVJYAj Mr 
Speaker Sir, i t  is with a sense of 
cons dproble giatifkation that 1 rise 
to make this statement today The 
Hon’ble Members a r t aware of the 
efforts made by us in ofl-shore ex-
ploration in an area of about 100,000 
sq k m , spreading from tihe Saura- 
shtra Coast to Konkan line I have 
already stated about tbe special pro- 
3ect known as the ‘Deeper Con-
tinental Shelf Project* covering an 
area of about 20,000 sq km w here 
seismic surveys have been complet-
ed in a record time of two months. 
The data obtained from the seismic 
survey of the deeper continental 
Shelf project area are being pro-
cessed and evaluated And the pre-
liminary results are quite encourag-
ing. In  all probability, exploratory 
drilling in the deeper continental 
shelf area will also be taken  up  
during thia year.
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Against this background of good 
work done by the ONGC, I would 
like to announce another good oil 
discovery made by ONGC in the 
off-shore areas. On the basis of 
seismic surveys conducted previous-
ly, several independent structures 
'were delineated off the Western 
Coast. One such structure is located 
about 70 km west of Basse in. In the 
light of the optimistic interpretation 
given by the ONGC’g geo-scientists 
about this structure* and some others, 
a programme for off-shore explora-
tory drilling was discussed at a two- 
day conference in thP first week of 
February, 1970 As a result of these 
deliberations. ONGC laumhed a pro-
gramme of simultaneous drilling a t 
Bassein structure and ,-tt another 
structure 90 km south of Diu The 
drilling was cormmencf'd on Bas-
s e ^  structure on the 11th February,
1976 and the well ho* bee-i project-
ed to a depth of 2300 fnehf". After 
drilling about 1714 nittre;. a 71 
m etre thick lime-stone section con-
taining oil and gas Ins been en-
countered. The preliminary testing 
could only be of a short duiatwn bat 
it indicated good production charac-
teristics. A more precise estimate of 
the potential of this structure can be 
had after the well is drilled to the 
projected depth an^ the conventional 
production test completed Howiver. 
I dare say that the discovery i<? of 
very great significance and the oil 
of good quality. The drilling has 
been resumed and j? likely to be 
completed during the course of the 
next few days In order to £fef a 
quick idea of the potential of the 
Bassein structure 3S well as the pros-
pects of the neighbouring area, a 
programme has been chalked out f°r 
commencing exploration an^ apprai- 
«al drilling -without losing any time. 
The exp lo ra to ry - cum -  assessment 
drilling will be completed by 
October, 1976 Thi« new discovery of
oil at Baasein would take u«? one 
more step tow ards the goal of self- 
sufficiency In oil.

12.44 hrs.

NAGALAND BUDGET, 1978-77
MR. SPEAKER: Shrimati Sushila: 

Hohatgi will present the Nagaland 
Budget.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATL 
SUSHILA ROHATGI): Sir, the House 
is aware that the State of Nagaland 
is under tkie Piesident’s Rule with 
effect from 22nd March, 1975 and 
under the Pi evidential Proclamation 
issued under Article 356 of the Con-
stitution, the powers of the State 
Legislature are exercisable by or 
under the authority of the Parliament.

MR. SPEAKER: You may lay i t  
on the Table,

SHRIMATI SUSHILA ROHATGI: 
Sir, I lay it on the Table.

B u d g e t  f o r  1976-77 o f  t h e  G o v e r n -
m e n t  o f  N a g a l a n d

The House is aware tha t the  State 
of Nagaland is under the President'® 
Rule w ith effect fivm  22nd March, 
1975 and under the Presidential Pro-
clamation issued under Article 35® 
of the Constitution, the powers odf 
the State Legislature are exercisable 
by or under the authority of th e  
Parliament. A ccordingly, with j-our 
permission Sir, I lay before tile House 
the Annual Financial Statement of 
the Government of Nagaland for the 
financial year commencing from Is* 
April 1976 The Explanatory Memo-
randum and the Demands for G rants 
are also being circulated to the Hon-
ourable Members.

Rewised Estimates 1975-76

The Budget of the Government of 
Nagaland for the Current financial 
year, presented to and approved by  
the House, assumed Revenue Receipts 
at Hs. 45.22 crores including Rs. 89,10 
crores as grants-in-aid from the Cen-
tral Government. Revenue Receipts
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in  the current year including granta- 
in-aid  from the Central Government, 
June now estimated to be Rs. 44.32 
crores. Expenditure on Be venue Ac-
count, originally estimated a t Rs. 41.32 
crores will now be Rs. 41.02 crores 
resulting in a surplus of Rs. 3.30 
crores in the Revenue Account against 
Ha. 3.90 crores anticipated in the ori-
ginal Budget for the year. The trans-
actions on Capital Account in the 
Consolidated Fund and the Public Ac-
count are now Expected to result in a 
deficit of Rs. 5.70 crores against the 
deficit of Rs. 6.91 crores originally 
estimated. Thus, the overall deficit of 
the current year would be Rs. 2 40 
crores, which will be met by draw-
ing down the opening cash balance 
of that amount.

Budget Estimates 1976-77

Receipts on Revenue Accotmt arc 
estimated at Rs 50.12 crores, includ-
ing grants-in-aid of Rs. 42.83 crores 
from  thft Central Government The 
expenditure on Revenue Account is 
estimated at Rs 44.47 crores, leaving 
a surplus of Rs. 5 65 crores. Disburse* 
menta on Capital Account are estimat-
ed at Rs. 13 74 crores against the 
estimated receipts of Rs. 6 45 crores, 
including m arket loans and loans from 
the Central Government, leaving a 
deficit of Rs. 7-29 crores on Capital 
Account. With a surplus of Rs. 1.34 
crores in the Public Account, the 
year is expected to close with an over, 
a ll deficit of Rs. 30 lakhs. The State 
Government might have to  raise addi-
tional resources during the year to 
cover this deficit.

Plan Outlay in 1976-77

The Budget of State Government 
4far 1075-76 envisaged a Plan outlay of 
Hfc 15,24 crores. On the basis of latest 
estimates an outlay of Rs. 15.36 crores 
Oa Han is anticipated during the cur-
rent financial year. Thte Budget for 
1975*77 contemplate* a higher State

Plan outlay of Rs. 17.70 crores, com-
prising Rs. 7.94 crorea cm Revenue 
Account and Rs. 9.76 crores on Capital 
Account. A sectoral distribution at 
the contemplated Plan o u « S  2  
1976-77 is given in  the Annexure to 
the Explanatory Memorandum which 
is being circulated along with other 
Budget documents. In  addition, the 
estimates for 1976-77 include Rs. 3.67 
crones, comprising Rs. 2,11 crores on 
Revenue Account and Rs. 1.56 crores 
on Capital Account, for expenditure 
on Central and Centrally sponsored 
Plan schemes. This includes an amount 
0/  Rs. O.84 crores for schemes of the 
North Eastern Council. The estimates 
for 1976-77 also include a provision 
of Rs. 1.96 crores for improvement of 
roads through the Border Roads Or-
ganisation.

I may make here a brief review of 
the progress of Plan schemes m Naga-
land. Intensive agricultural practices 
have been introduced in Nagaland on 
a systematic basis to achieve lygher 
food production. Necessary physical 
inputs have been put into use over the 
past few years. As a result of grea-
te r emphasis on high yielding variety 
programme and such other quick- 
yielding schemes the original Fifth 
Plan target for food production is ex-
pected to be exceeded Inspite of all 
these, the State will have to import 
food-grains for some years to meet the 
requirements of town-dwellers and 
•ecurity forces. Agricultural Research 
was almost non-existent in Nagaland. 
I t is a happy augury that the Indian 
Council of Agricultural Research has 
set up a few research centres and 
stations in Nagaland as a part of their 
Research Complex ior the entire 
North Eastern Region.

Intensive piggery, poultry and cattle 
development programme have been 
•fcarted in the State. Side by aide, ve-
terinary aid facilities have been ex-
pended to cover Interior areas. Under 
Small and Marginal Farmers' Deve-
lopment programme, intensive pig-
gery development programme in 7
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districts and one Milk Production 
Scheme are being started.

Forest plantation works have been 
progressing both for economic planta-
tion as also for farm forestry. A sum 
Of Rs. 2.50 crores has been allotted 
within the outlay for 1970-77 for pur-
chase of about 70 square miles of 
forest area growing bamboo and other 
pulpable species for assured supply of 
raw  materials to the paper mill when 
it  goes into production.

The Co-operative Department is 
seriously taking up revitalisation of 
the weak societies, so as to be able to 
cater to  the needs of the rural and 
weaker sections under the 20 point 
economic programme. The youth and 
students are also being benefited 
through these efforts.

Under the industrial undertakings, 
the Sugar Mil] in Djmapur has made 
substantial improvement in its work-
ing over the last year The Distillery 
project is expected to be commission-
ed in the beginning of April 1976 and 
the Paper and Pulp Mill at Tula is 
expected to go into production towards 
the end of 1977. The work on the 
Plywood Factory is progressing 
according to schedule

Nagaland being a State consisting 
mostly of difficult hilly terrain, u t-
most importance has been given to 
road communication which accounts 
for the largest outlay under the Plan. 
The emphasis is on the completion of 
Important spill-over works and link-
ing of villages under the Minimum 
Needs Programme.

Under Power Development, the 
Dzuza Hydro Electric scheme near 
Kohima with an installed capacity of 
1500 Kw. is likely to  be commissioned 
in  a few months. Electrification of 
villages is progressing satisfactorily.

Under the Social Services Sector, 
the  improvement of educational and 
mfdical facilities in  the ru ra l arees 
faaa given priority. Xn case of water

supply schemes, the efforts have been 
directed towards completion of as 
many schemes as possible, specially 
for the rural water supply.

Tw tnty Point Economic Programme
The 20-point Economic Programme 

announced by the Prime Minister has 
been whole heartedly welcomed by 
the people of Nagaland.

Branches of the Nagaland State Co-
operative Bank have been started in  
the rural a* eas to extend credit to 
the farmers and Marketing Societies 
have been asked to purchase their 
suxplus produce. The minimum agri-
cultural wages have been raised from 
Rs 4 to Rs 6 per day. Plans have 
been drawn up. and arrangements 
have been made for stepping up the 
agricultural production in the State.

As far as the student community is 
concerned, they are being given ade-
quate scholarships and stipends. Co-
operative Societies have been organis-
ed in hostels to provide essential com-
modities at controlled prices. The 
Government itself arranges rice* 
sugar, atta, cloth, salt, etc., to Aese 
co-operative societies Arrangements 
have also been made to print text 
books and make them available to the  
students a t cheap rates.

The Government has been vigilant 
in regard to the price situation and 
has taken steps to bring down the 
prices of essential commodities.

Law and Order

In  the end, I  come to  the present 
situation in Nagaland. As the House 
is aware, following large scale de-
fections in the Nagaland I^gislaive 
Assembly and the inability of any 
political party  to constitute a stable 
Government, Article 85® of the Con-
stitution had to  be invoked and the 
President's Rule was imposed is 
Nagaland w ith effect from  22.3.19S& 
As Instability continued, th e  recom-
mendations of the Governor we**
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accepted and the  Legislative Assembly 
w as dissolved on 20-5-1975.

I t  is gratifying to  note that the  end 
of an  era of conflict and confronta-
tion is in  sight in Nagaland. Talks 
w ere held between the Governor of 
Nagaland, representing the Govern-
m ent of India and the representatives 
of the underground and an agreement 
was signed at Shillong on the 11th 
'November, 1975. Under this agree-
m ent the underground conveyed their 
decision, on their own volition, to 
aceept without condition, the Con-
stitution of India to bring out and de-
posit the arms held by them. The 
Government of India agreed to allow 
tim e to the underground to formulate 
issues which they may like to discuss 
subsequently The implementation of 
the Accord reached at Shillong on the 
11th November, 1975 is progi essing 
satisfactorily.

12 45 hrs
PONDICHERRY BUDGET, 1976-77

MR. SPEAKER: I t may be laid on 
the table.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSH3LA ROHATGI): I lay 
on the Table a statement showing es-
timated receipt^ and expenditure* of 
the Union tem to iy  of Pondicherry for 
the year 1976-77.

B B d g ft o r  t h e  U n i o n  T e r r i t o r y  
o f  P o n d i c h e r r y  f o r  1976-77

As the House is aware, the Union 
Territory of Pondicherry has been 
under President's Rule since the 28th 
March, 1974. Accordingly, w ith your 
permission Sir, I  lay before the 
House, as required under Section 27 
o# the Government of Union Territo-
ries Act, 1963, the Annual Financial 
Statem ent of the  Union Territory of 
Pondicherry for the financial year 
eamnMsncing from 1st April, 1976. The 
Explanatory Memorandum and the 
Demands fo r Grant* for the  year

1976-77 are also being circulated to  
the  Honourable Members,

Revised Estimates 1976-76
2. In  the Budget of the Union 

Territory fo r the current financial 
year, receipts on Revenue Account 
w ere estimated a t  Rs. 15.34 crores, in -
cluding G rants-in-aid of Rs. 5.39 
crores from the Government of India. 
As a result of revision of electricity 
tariff and also due to buoyancy in  re -
venue collections, it is anticipated 
that Revenue Receipt® in the current 
year will go up to Rs. 15.99 crores, in-
cluding Grants-in-aid of Rs. S.27 
crores from the Government of India. 
There will be an increase of Rs. 1.68 
crores in Revenue expenditure over 
and above Hs 15 34 crores orgmally 
estimated The increase i* mainly due 
to grant of additional dearness allo-
wance. payment of arrears of salaries 
in the revised scales of pay, payment 
of arrears of increase in pensions 
sanctioned to ev-French pensioners 
from 1 1 1973 and payment
of surchnge levied by Tamil Nadu 
on electricity Mipplied to the Union 
Territory On Capital Account, both 
Receipts and Disbursements are es-
timated to bo more by Rs 27 53 lakhs.

B u d g e t  Estimates 1976-77
S.Revenue receipts in th*» next year 

are estimated Hs 10 44 crores as 
against expenditure of Rs 18.32 cro-
res. The deficit of Rs. 7.88 crores will 
be met by Grants-in-aid from the 
Government of India. Receipts on 
Capital Account by way of recove-
ries of loan** arr> estimated at Rs 43 
lakh?, while disbursements on Capital 
Account, including Rs, 92 lakhs by 
wav of repaym ent of loans to the  
Central Government are estimated 
at Rs. 4.12 crores. The deficit of 

' R*. 3.69 crores will be met by loans 
from the Government of India.

Plan Outlay
4. The Plan outlay as envisaged in 

the Budget for 1975-76 wag Hs. 5.14 
crores The Plan outlay for the ctfcr- 
ren t year has now been enhanced to
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Us. 5,25 enures consequent on mobQi-
ffftfrjom pf ^esoiutpces bjr îhf1
Union Terrltcwy Administration. The 
Budget for 1976-77 contemplates a 
higher outlay of Be. 6.97 crores, the 
sectoral distribution of which is given 
in the Annexure«to the  Explanatory 
Memorandum. In  addition, the esti-
mates for 1976-77 also include 
Rs. 45.6ft lakhs for Central and Cen-
trally  Sponsored Plan schemes.

20-point Economic Programme

5. In pursuance of the 20-point 
Economic Programme announced by 
the Prime Minister, concrete policies 
and action have been initiated by the 
Union Territory Government to fulfil 
those objectives and this has given 
greater depth and fuller content to the 
Budget of the Union Territory, par- 
ticulaily on the Plan side. Ail the 
schemes and programmes have been 
reviewed in the light of the 20-point 
Programme with a view to achieving 
the objectives quickly. The Plan out-
lay of Rs. 6.97 crores for 1976-77 in-
cludes Rs. 41.66 lakhs for Minimum 
Needs Programme and Rs. 119.72 lakhs 
for the schemes specifically and direc-
tly  covered by the 20-point Economic 
Programme.

The Union Territory has made 
rapid strides in the implementation 
of the 20-point Programme. In  the 
field of Land Reforms, it has been esti-
mated tha t about 1000 hectares of 
surplus land would be avilable as a 
result of the  implementation of the 
ceiling Act. Distribution of house 
site? to the landless and to the weaker 
sections has been taken up »s a major 
programme and so far 4226 house- 
sites have been distributed, out of 
which 33&0 have gone to  scheduled 
cates. A housing scheme tor fishermen 
has been added in th e  fisheries sector.

Necessary Regulation has already 
been promulgated imposing morato-
rium  on recovery of debts from agri-
cultural Ivboures, ewall and marginal 
farm ers and ram ! artisans.

In the m atter of distribution of 
essential goods, the entire Union
Territory has been covered by the 
public distribution system and ^  
rural areas have been treated on 
the same footing as urban areas for 
this purpose. All the 63 fair prvy  
&hops tha t have been newly opened, 
have been allotted to  Co-operatives 
to ensure that the Co-operatives play 
a decisive role in the scheme of 
public distribution Distribution of 
controlled cloth is now being 
through 82 outlets as against 15 ear-
lier. The quantum has also been in-
creased from 40 bales to  60 bales per 
month and the items now include 
dhotis and sarees, Thjs step has been 
widely welcomed by the public. The 
prices of commodities have registered 
a steep fall as a result of the measu-
res taken, and there has been cons-
picuous reduction in the price of 
food stuffs.

The outlay on apprenticeship train-
ing programme for 1976-77 has been 
increased considerably. Even in 1975- 
76, the Union Territory has exceeded 
its tax pet for the number of appren-
tices to be trained.

Production in the small scale in-
dustries sector registered an increase 
of 50 per cent over last year’s level, 
whereas in the non-small scale in-
dustries sector, the increase has been 
15 per cent compared to the previous 
average of 9 per cent. In  the  Handloom 
sector 42 per cent of the weavers have 
already been covered by Co-opera-
tives and the drive will be continued 
to bring the rest of them  into the  
Co-operative fold. An intensive Han-
dloom Development Project w ill be  
implemented in the  next year. Two 
export oriented production units will 
also be set up.

All the high schools and colleges 
have been covered under the Book 
Bartk Scheme. Middle Schools will be 
covered during 1976-77, Text Books 
have been made available to students 
a t controlled rates.

8617 1 & -* .
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«. T he o ther developmental sche-
m es being implemented by the  Union 
Territory are making fast program 
and  «. number of new  schemes ere 
also being taken up. In  the Agricul-
tu re  sector the strategy continues to 
be e»e of increasing the area under 
commercial crops w ithout affecting 
the production of food-grains. (Ade-
quate provision has been made under 
High Yielding Varieties Programme 
and schemes fear development of or-
ganic manurial resources, plant pro-
tection and minor irrigation to  achieve 
this objective. Food-grains production 
in  the Union Territory has surpas-
sed the target of 1,20,000 metric ton-
nes by 15.000 metric tonnes. An in-
tensive Poultry Development Project 
and  a  new scheme to assist small and 
marginal farmers in rearing cross-
bred heifers have been included in 
the  Animal Husbandry sector.

The Industries sector will get a  new 
fillip w ith the estblishment of a  semi- 
urban industrial estate and imple-
mentation of a Package Assistance 
Scheme for new entrepreneurs. These 
w ill be implemented by drawing up-
on institutional finances to the maxi-
mum extent possible.

Schmes for the  welfare of scheduled 
castes and backward classes have 
been expanded in coverage and con-
tent. A scheme to provide free legal 
aid to  the weaker sections of society 
has already been started in the Union 
Territory

7. Even excluding expenditure on 
nxm-Plan schemes and schemes imple-
mented with the assistance of institu-
tional finances, the Plan outlay alone 
accounts for a  p er capita level of de-
velopmental expenditure of about 
Rs. i l l  in 1975-76. For 1976-77. this 
wHl be about Rs. 147. The develop-
m ent programmes are thus being 
given greater stimulus in the Budget 
for 1976-77.

lS,4&fa*s,

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1975-70.

THE DEPUTY MINISTER £N THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHXLA flfoHATGl): Z beg 
to  present a statement showing Sup-
plementary Demands for Grants an 
respect of the Budget (General) for 
1979-76

12.45} h rs .

INDIAN LIGHTHOUSE (AMEND-
MENT) BILL

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND  
TRANSPORT (SHRI H. M. TRTVB- 
D I): I beg to move:

"That the Bill further to amend 
the Indian Lighthouse Act, 
1927, be taken into considera-
tion"*.

SHRI ERASMO DE SEQUMRA 
(Marmagoa): Sir, kindly look at
the Statement of Objects and Reasons 
of this Bill I t is stated m paragraph 
2 as follows*

“For the purpose of maintaining 
or providing lightouses for 
the benefit of ships, the Act 
empowers the Central Go-
vernment to cause light-dues 
to be levied and collected in  
respect of every ship arriv-
ing a t or departing from any 
port in India. According to 
section 10 (1) of the Act, as 
amended in 1959, the maxi-
mum rate  a t which such 
dues may be levied Is fifty 
paise per ton. This ra te  is not 
a t all adequate to  m eet the 
cost of the services which 
have to be rendered and im-
provements in relation there-
to, I t  l» therefore, proposed 
to  raise maximum sate  to  
Rs. 1.99 -par ton.
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Article 1170) ot tbe Constitution 
says like this:

"117 (1) A Bill or amendment 
making provision for any of 
the matters specified in sub- 
clauses (a) to (f) of clause 
(1) of article 110 shall not be 
introduced or moved except 
on the recommendation of the 
President and a Bill making 
such provision shall not be in- 
trouced in the Council of 
States”.

This is a finance Bill and, therefore, 
i t  cannot be considered by this House 
without the recommendations of the 
President.

MR. SPEAKER: Please read the 
proviso to article 117.

SHRI ERASMO DE SEQUE1RA: 
That is for reduction or abolition. 
This is an increase.

SHRI H. M. TRIVEDI: The ob-
jective is to levy only a fee and not 
a tax. Therefore, this Bill really 
does not fall under article 110(1). 
Secondly, the existing statute itself 
under section 10(1) provides for the 
levy of this fee. All that is now be-
ing attempted is to amend the ceil-
ing prescribed by the existing Act.

SHRI ERASMO DE SEQUEIRA: 
Tbe objective of the constitutional 
provision is to ensure that wherever 
st citizen has to  pay something to the 
government, it should be brought 
before the Parliam ent with the pri-
or permission of the President. The 
fact, as the minister says, tjhat the 
fees wag already leviable does not 
in any way let him off from com-
plying with the requirement of go-
ing to the President for permission 
to  increase it. I t  is only a m atter 
of procedure, I  know bu t it should not 
be given the go-by s°  lightly.

MR. SPEAKER: Article 117(2)
s a y :

*A Bill or amendment shall not
tit deemed to make provision for

any of the matters aforesaid by 
reason only that it  provides; for 
the imposition of fines or other 
pecuniary penalties, or for 
the demand or payment of fees tor 
licences or fees for services ren-
dered • .**
SHRI ERASiMO DE SEQUEXRA : 

Thisj is not a fee for a  service ren-
dered.

SHRI H. M. TRIVEDI: The light 
house only provides the service of 
safety of navigation. I t  is in fact 
a fee levied on ships, not a tax for 
the light house.

MR. SPEAKER: So, we can go 
ahead with the Bill.

SHRI H. M. TRIVEDI : Sir, I  do 
not think I need to elaborate on the 
main purpose of this Bill. These 
have been stated more or less lully 
in the Statement of Objects and 
Reasons.

The Department of Lighthouses 
and Lightships in the Ministry of 
Shipping and Transport is responsi-
ble for the administration and main-
tenance of lighthouses in India. The 
capital expenditure on the develop-
ment and improvement of naviga-
tional aids is financed out of loans 
from Government repayable from 
the yearly surplus of revenue over 
expenditure to the extent available 
and the remaining is treated as as-
sistance from Central revenues. 
Government assistance for improve-
ment and development of lighthouses 
upto the end of Fourth Plan amounted 
to Rs 293 lakhs.

The total expenditure during the 
Fifth Five Year P lan is likely to  be 
about Rs 1200 lakhs. On the basis 
of existing trend ot collection of 
light dues at present rates and 
normal maintenance expenditure, only 
about Rs. 50 lakhs may be available 
from normal revenues for financing 
capital expenditure. Thus a bal-
ance of Rs. 1150 lakh;; would Shave to 
be provided by the Central Govern-
ment. In view of the fact that there
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is a considerable increase m the 
«wrt6 of providing the services, it is 
considered appropriate that the rate 
of light dues should be revised up-
wards.

The Indian Lighthouse Act, 1927, 
empowers the Central Government 
to levy and collect light dues in res-
pect of every ship arriving at or de-
parting from any port in India. Ac-
cording to Section 10U) of the Act, 
as amended in 1959, the maximum 
rate at which such dues may be levi-
ed ig 50 paise per registered ton 
The mam purpose of this Bill is to 
raise the maximum rate to Rs 1 50 
per ton As the light dues have to 
be specified in the body of the Indian 
Lighthouse Act, 1927, jt is necessary 
to amend this Section of the Act,

The other purpose of this Bill is 
to provide for charging fees for ser-
vices rendered by the Department to 
ships under the Act, for calibrating 
their wireless direction finders, etc.

Apart from these purposes, the 
other amendments are mainly pro-
cedural and consequential to the re-
peal and replacement of Sea Cust-
oms Act, 1878, and the enactment of 
the Merchant Shipping Act, 1958

It is also intended that rules fra-
med under the Act will be laid be-
fore Parliament,

Sir, I move

MR. SPEAKER* Motion moved.
“That the Bill further to amend 

the Indian Lighthouse Act, 
1927, be taken into considera-
tion."
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MB. SPEAKER: The hon. Member 
may continue his speech after lunch.
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The Hou»e v<JU Adjourn no«r and 
m eet again a t 14.00 hrfi.
13.63 Urs.

Tile Lok Sebha then adjourned )or 
Lunch to meet again at Fourteen 
Hours o f the Clock

The hok Sabha reassembled after 
lunch at three minutes past fourteen 
o f the clock

[Mr. D eputy-Sfeaker tv the Chair]
INDIAN LIGHTHOUSE (AMEND-

MENT) BILL —Contd
MR DEPUTY SPEAKEK Shri 

Mohammad Ismail to continue his 
speech.

tw ifw  ( v r r f r )  -
*rf w  v m  m  f r  mr<r ? t3 jt  mr? 

TT '{fogf e  ’5TTJ% farqT WT ">TT f  rT 
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fprrfc w rff  uftr *rnpr
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STŜ f % »TT«r 4  ’S’T ftFT 3FT 
t o  5 »

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
(TRANSPORT (SHRI H. M. TRIVEDI): 
Thjg is really a very minor Bill which 
seeks only to raise the ceiling limit on 
U&bt dues which can believed. As a

m atter of lact, it had nothing to do 
w ith the Indian Merchant Shipping 
Act as such of the Sea Customs Act. 
Ony consequential amendments aris-
ing from the Sea Customs Act and 
the Indian Merchants Shipping Act 
have be&n indicated here. Lighthouses 
are useful to merchant shipping all 
over the world and J^st because smug-
glers can see lighthouses, we cannot 
abolish lighthouses—because they are 
mainly meant to be used by merchant 
ships.

In regard to any recomendatiozia 
emanating from the National Ship-
ping Board in so far as they concern 
the Indian Merchant Shipping 
Act, the Ministry will certainly 
consider them in due course. what-
ever the recommendations of the Na-
tional Shipping Board may be, they 
are not really relevant to the pres-
ent Bill.

Another Hon. Member correctly 
referred io the fact that the ww®* 
nues are  presently not sufficient to  
■meet the expenditure. The estimat-
ed revenue from light dues in 197&- 
77 is likely to be only Bs. 153 lakhs; 
a* against that, the expenditure is  
likely to be Rs 210 lakhs and it is 
the purpose of this Bill to raise the 
ceiling so that. after consultation 
with the Central Lighthouses Advi-
sory Committee, it may be possible 
to raise the rate of light dues which 
are at present being levied.

There is a reference made to sail-
ing vessels. At present, sailing ves-
sels pay light dues a t the rate of 
six paise per net tonne and as fwr as 
the sailing vessel are concerned* 
there is at present no intention to  
raise the rate.

With these words I  commend that 
the Bill be taken into considera-
tion.

MR. DEPUTY SPEAKER: The ques-
tion iS;

“That the Bill further to amend
the Indian Lighthouse Act, 1927
be taken into consideration 

The motion was adopted.



Indian LAoMKoyu* MABCH % m *  Utwfc,* 4KH

MB. 1>EPUTY-SPEAKEJI; We now 
tak e  up elause-b-y-cl&uaa conaidera- 
taon. There are n© amendments to 
Clauses 2 to 4, The question, is :

“That Clausa^ 2 to  4 stand part
o f the Bill”

The motion was adopted. 
Clauses 2 to 4 were added to the Bill. 
CImmm 5 (Amendment of Section 10 >

SHRI ERASMO DE SEQUEIRA 
(Marmagoa): I beg lo move: 

page 2, lines 18 and 19 —

for  "one rupee and fifty paise 
Per ton”

substitute  “rupees five per ton 
as Government may from 
trme to time notify” 1,2)

The Bill, as it stand*, seeks to in-
crease the limit from fifty paise to 
Rs. 1,50 per ton. My amendment seeks 
to  increase it to rupees five per 4on 
am Government may from time to 
tim e notify. I think, all of us know 
that the  number of lighthouses in this 
country, even if visibility is better than 
i t  is today ig very inadequate and thnt 
Government has, before it a substan-
tia l number of requests for additional 
lighthouses and also for improve-
m ent of the existing lighthouses 
many o f which were built quite a 
long time ago and require moderni-
sation. ln the period of darkness 
through which this country is pass-
ing, 1 think, lighthouses should cert-
ainly be wnproved . With this in 
mind I have suggested that, instead 
o f having to come to the House more 
often than this, we may fix the limit 
In the Bill itself so tihat Govern-
m ent could acquire for itself a lar-
ger margin and really utilise that 
margin to improve the existing light-
houses and to increase the number of 
lighthouses, within a margin of Ft* 5, 
Government can notify the various 
limitt, a t various limes and thus a 
cost control can be maintained

With regard to sailing ships, I am 
sorry ihst Government has not 
thought it fit thus far to exempt

sailing completely from  light-
house dues. Z think, thl* is some-
thin* which they should seriously 
consider.

SHHj H. M. TRIVEDI : I regret I 
cannot accept the amendment. I 
shall explain the reasons. As tar as 
lighthouses ar« concerned, there are 
several countries in the world Uke 
USA, Canada, etc., who, in fact, levy 
no light dues a t a ll  In fact, light-
houses, light beacons, direction fin-
ders, etc , are regarded by some coun-
tries ag a service which they have to 
render to m erchant shipping calling 
at their ports As a m atter o f fact, 
we are une of the few countries, 
along witih U K. Sweden, e tc , who 
do I<‘Vy light dues. So, as fai a& 
the ceiling or the level of light dues 
which one can levy h  concerned, one 
hag therefore, to he a little rtts>- 
treet about it.

Secondly, under section 4 H ) of 
the original Act itself. Government is 
icquired appoint a Central Advi-
sory Committee for lighthouses, and 
it hNo la* s down that the Govern-
ment shall consult it m regard to 
making or alteration of any rule*, or 
rates of due® under thw Act We 
have already constituted, in con-
sonance with the Act. a Central Light- 
ho se Advisory Committee Unas sub-
ject was placed before s* and the 
recommendation made by the Light-
houses Advisory Committee ta that 
the ceiling may be raised from fifty 
paise to R» 1.50

I entirely agree with the hon Mem-
ber Hi at there i8 possibly scope for 
increasing the number of lighthouses 
available in the country But I 
would Uke to point out that the re-
venue arising from light dues is 
mainly to meet the operaticmal ex-
penditure of lighthouses, and ttie 
marginal »urplus which is intended to 
be raised is m ainly to repay the loans 
which a re  made by the Central 
Giovernment, because, as you will ap-
preciate, lighthouses, once construct-

ed, render service over a long period.
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So, th e  «urplus a t revenue over ex -
penditure I* mainly to maet> over a 
period, the loans advanced by Govern- 
nment

For these reasons, l  would not he  
able to accept the amendment which 
ha« been moved by the hon. ‘Merri-
ment.

MR. DEPUTY - SPEAKER • I -hall 
now put the amendment, moved by 
(Bhti Erasmo de Sequeira, to  the vote 
of the House.

Am endm ent No 2 wat put and nega
tived

UR  DEPUTY-SPEAKER : The
question k? *

“Hnat Clauses fj to 9 and ClauM-*
I stand part of the Bill”

The motion was udopted

Clauses 5 to 9 aud Clause 1 
added to the Bill

ENACTING FORMULA 
Amendment made

Page l . line 1. -
for  “Twenty-sixth” mbstitute—

'“Twenty-seventh” (1).
< Shirt H M. Trivedi)

MR DEFUTY-SPEAKER: The
question is:

‘T hat the Enacting Formula, a? 
amended, stand part of the Bill.”

The motion was adopted
The Enacting Formula, as amended, 

was added to the Bill
MR DEPUTY-SPEAKER The

question is:
“That the Title stand part of the 

Bill ”
The moitort was adopted

The Title was added to the Bill
SHRt H M. TRIVEDI: I beg to 

move:
“That the Bill, as amended, be 

potted”.

1897 (SA K A )  2X0
Warehousing (Arndt.) B ilt

MR. DEPUTY-SPEAKER: The
question jus:

‘T ha t the Bill, as amended, be
passed”.

The motion was adopted

14 20 fers.

WAREHOUSING CORPORATION 
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We take 
up the next Bill further to amend 
th t Warehousing corporation Act, 
1962

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P SHINDE). I beg to move:*

"That the Bill further to amend
the Warehousing Corporations Act,
1W 2 b e  taken into consideration”.

Section 4(1) of the Warehousing 
Coipotations Act provides that the 
authorised share capital of the Cen-
tral Warehousing Corporation would 
be Rs 20 crores T h e  entire autho-
rised capital has been notified, issued 
and fully subscribed As  the Corpo-
ration is required to create additional 
warehousing capacity during the 5th 
Plan and as it is not possible for 
Government and other agencies to 
participate m the oquity capital of 
Cential Warehousing Corporation, 
powers are being taken to enable the 
Central Government to increase the 
;>hare capital to such extent as may 
b e  necessary

Section 19(1) of the Act provides 
that the authorised share capital of a 
State Warehousing Corporation 
would be such sum not exceeding 
Rs. 2 crores. The share capital of 
some of the State Warehousing Cor-
porations has been fullv subscribed

•Moved with the recommendation 
of the President.
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The Central Warehousing Corporation 
has to participate in the equity 
capital of S tate Corporations to  the 
extent of SO per cent. Additional 
capacity during the 5th Plan is also 
envisaged to be created by the State 
Warehousing Corporations. To enable 
increase in the share capital 
of State Warehousing Corporations, 
Sections 1&(1> of the Act is 
being amended to provide tha t in  
respect of any S tate  Warehousing 
Corporation, the Centtral Govern* 
ment may, after consultation w ith the 
State Government concerned, increase 
the maximum limit of the capital to 
such an extent as the Central Gov-
ernment may determine.

Section 16 of the Act at present 
provides for maintenance of two 
funds, namely the Central Ware-
housing Fund and the General 
fund. There is no provision in 
the Act for meeting expenses in-
curred in relation to training of 
personnel or publicity and propa-
ganda for the purpose of pro-
moting warehousing and storage of 
agricultural produce and notified 
commodities as also for meeting ex-
penses including salaries, allowances 
and other remuneration of the officers 
and other employees incurred in re-
lation to the administration of the 
warehousing fund. This has been a 
liability on the General fund of the 
Corporation upon which the working 
results are based. Section 26(2) of 
the Act is therefore being amended so 
that the expenses incurred on this 
account are debitable to the Central 
Warehousing Fund

Section 27(2)/ provides that a 
warehousing corporation can borrow 
money from Reserve Bank or the 
State Bank only. Considering the 
limitation on the budgetary provisions 
for financing the warehousing prog-
ramme and having regard to the 
need for the Corporation seeking 
finances from n on-budgetary re -
sources this section is being amended 
to enable the Corporation tq  borrow 
money also ttom  nationalised banks

or from financial institutional as may 
be approved by the Central Govern-
ment.

Section 28 of the Act provides th a t 
all moneys belonging to a w are- 
housing corporation will be deposited 
only in the Reserve Bank or S tate  
Bank or in any scheduled bank or 
cooperative bank. With the na-
tionalization of the major commercial 
banks in India this section is being 
amended to allow the  Warehousing 
Corporation to deposit their moneys, 
in nationalised banks also.

A new section 31A i8 being insert-
ed to provide that a warehousing 
corporation shall furnish to the  
appropriate Governments such re -
turns, statistics, accounts and other 
information with respect to its  
property or activities as may be re-
quired by that Government. This is 
in pursuance of Government’s  
decision on the ARC's recommenda-
tions

Section 41C3) provides that a rule 
made by Government is to be laid in  
Parliament for a period of 30 days 
while it is in session. The rule laying 
formula in this section is being 
amended in accordance with the form  
that was decided upon by the Com-
mittee on Subordinate Legislation

This is the sum and substance of 
the Bill which has been placed 
before this august House for con-
sideration. I hope, all sections of th e  
House will support it.

MR. DEPUTY-SPEAKER: Motion 
moved:

'T h a t the Bill further to amend
the warehousing corporations Act,
1962 be taken into consideration."

SHRI KRISHNA CHANDRA
HALDER (Ausgram): I would like to 
support the Bill but want to make 
the following observations.

The Warehousing Corporation
during the last ten year* have 
claimed to offer storage fadOtitai t*
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both private and public sector under-
takings lo r agricultural products. 
But, so far the capacity available 
w ith the Central Warehousing Cor-
poration was about 10 lakh tonnes 
while the State Warehousing Corpo-
rations have got facilities to store an 
equivalent capacity. During the Fifth 
Five Year Plan, it  is  expected to 
reach 4 million tonnes for both State 
and Central Warehousing Corpora-
tions. P art of the storage facility 
available with the Central W are-
housing Corporation is through 
hired god owns from private indi-
viduals. During the Fourth Five 
Year Plan nearly 40 per cent of the 
capacity of the Warehousing Corpora-
tion was through hired ware-houses. 
In view of the total requirements of 
the warehousing facilities. the 
availability of the storage facility 
with the warehousing authorities is 
just insignificant

What is however, worse is that des-
pite the provision of Rs 65 crores 
during the Fifth Plan, the progress 
made by the Corporation is far from 
satisfactory. In  many places, the 
storage facilities are available at far 
away places than the places of actual 
agricultural production. At times, 
facilities are not utilised fully while 
sometimes the facilities are not
available. One wonders whether
the requirements of sites have been 
properly surveyed while going into 
these aspects.

Then. Sir, though the Warehousing 
Corporation has taken guarantee of 
the safety of the goods, there are 
cases of pilferage and thefts at 
different times Culprits go un-
punished. So, it is necessary to have 
a proper check-up of this pilferage so 
tha t public money is not wasted. It
is also necessary to investigate
whether while hiring godowns from 
private individuals. any undue 
favour was shown by the officials of 
the Central Warehousing Corporation.

The Government appointed the 
GadgQ Commission to go into the

aspect of warehousing facilities. The 
recommendations of the commission 
show that this Warehousing Corpora-
tion should act as a storing agency 
where the farmer could keep his 
products. However, in practice, the 
facilities are available not for poor 
farmers but for rich farmers and 
landlords. The manner in which the 
storage facilities have been develop-
ed by the Central Warehousing 
Corporation is not different from that 
of the Food Corporation of India, since 
both are under the same Ministry. 
The storage losses are piling up and 
the blame is normally put on in-
sects, rats and other rodents bu t it Is 
not always so. Things are often 
lifted through underhood manner 
and the Warehousing Corporation has 
not been able to devise ways of check-
ing these pilferages. Since the 
Central Warehousing Corporation 
subscribed 50 per cent of the  share 
capita of the State Warehousing 
Corporations, it is necessary to have 
a proper check-up on the working of 
the State Warehousing Corporations.

The Ninth Report of the Commit-
tee on Public Undertakings on the 
Central Warehousing Corporation 
has noted th e  inefficiency and 
uneconomic set up of the State 
Warehousing Corporations and also 
noted that the progress  with regard 
to their improvement is far from 
satisfactory with the result that part 
of the money goes down the drains.

Therefore, I strongly feel that 
before expansion of the existing 
storage facilities it is necesseary to 
take strong measures so that misuse 
of Warehousing Corporation is stop-
ped. It is also necessary to make 
the Warehouse oriented towards poor 
peasants and they should be given 
proper storage facilities. Otherwise 
big landlords and rural rich will be 
able to take advantage of the storing 
facilities and add to their profi-
tability. This would compel the poor 
peasants to have distress sales 
because their capacity to  sustain for
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a  long time is limited. I t  adequate 
provision is made to help the poor 
farmers by giving them loans at 
nominal rate of interest on a wide 
scale against their stocks in the 
W arehouses it will help them in 
facing the difficulties m marketing 
the produces However, the ma-
chinery of the government a t present 
is not oriented towards that direction 
No expansion programme will be 
successful unlesg the existing mal-
practices are stopped by the Govern-
m en t

*;»TT (TT#) :
t  * n q  v t  srw R rr %rfr f  f a  wrq 

#VTgTarf?TJT Tr ‘T ^pt w~ ’fr*
*r wrq fan- w r  ^  r̂nr

5*? *FT I>r1l*-£V(£ SRJT
t  ̂  wrq ws nfr fnffe: n  ferr
£WI I t l  OTT sr W  ^  34 TTtS

1 6  * T f W  * 7 * T T  f a l T T  p  « r V

am  qr 5r*rr?t faawr $ rrr 
^  i rrrr zv r*  *rrr

% to fv t  w  jo b  «>« ^nsr
% t tft "Wt v*m  v r r  ’Tflrr wrs# £
% tf tfc r  34 «Pf*I ^  IFPTfsr 
*nr «rV 1964 *  ^frf 5rrtr t t j i t
>, $  *nwwT ft f*P »rr̂ - fk^T^rnr

?r*i«n ?nr gV 3rr;fr «fr i

st^t srrr S}f*frr f a  ?■*? *r "srt 
t  fa*  qr ift t o  it i T**t 

sbpt m m  P or ^  i % *v*rr 
^ ifWwjuwr % ift «r*f ? wrt 
$r warm t o  ?  i i*»74 *r 
*rr 3pr *snr fa*rr * tt m 2 *rm
7 6  & & T 7 S 8  s w t  «rr% fa;r »rrsr 

^ i fh ? N T 1T7- 3 *rrw  s t j h t f ’ 331  t o t  
fw r I *aTO W * q r  rr*ttf%3- 

fiRiSr m  *w i <n- 7 1 , 1 m

* f  f * i  1 f v  t o  % i »  * r*
*q*rr tfw  »pt tjtfafJw^sra q r  w'fr 

|  «ftr f* r a $ fa *w  «rt ftflw r

1 3r€ «nr tM m r
^tarr f  eft ^srajft faw3rf*<w % TW 

f  1 ?ft ftmMkw “ **?'
«wt ?rt*r fc, sftfa f a & f t x  ?r«fr

t  I 3 * W  16 w r r
ftwwrr *mT t  s f #  *m j

*fV *rr 1 f*r wr% *r 
wnr f a  q^* fr* f» p r wrq- v r

3TOT *S* wt 3TRTT f  I 34
srrqr^i r̂wyfw »f# 

ff> n# rrr  r,TiFT apr
’TjfV fWT <

w  5r «f^rsrr urq  f r
TPff^RT, fajf-f) i ; f € r
Tr»r f  ( r r r  »fr ’trr? 
y n fp w r <nq» «f7?qr ^ #*p--
?rT‘3f»flT TRq.^SH TFTIT ?

aFtqt^R- *rr^ ff-T?rr »i»pt 
I  «t>t jpt^nr^fear ?f1*T5€t* «nr*r 
apm «rr#r K tfr?- t p t t  arr? *4V *m  
^  w  rr^rfvT^^ ^  f a  wrq vr ?rrnrf 
wwr farr?rr < c r % *r«f?re 
%«rr *?wt #■ ’Bfip- jt«t trrr «r«tt 
*rnqrr!T -3P»f% f  « m q  ^  ^  farurr ??

‘As on 1-1-1975 the Corpoiation 
had a total capacity of 15 19 lakh 
tonnes of which 11 77 iakh tonnes 
was owned by it and the remain-
ing 3 42 lakh tonnes being hired 
capacity.”

*  armst t  jr f a  fa?r srrn - r r ^ r  
fa m T  ftwrr ^ p tt  ft 1 *fer 
«rtr;>^rT w w  «rr^ «fmrr % v r r  
m m  wrrn f .  n *  vrrf^inT nsr*r >n*r 
qrr'Tr f  TT W M R * r w f
% %trr fTPTT f a *  fa n  t
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W  ^  f  fa  ^  fc »
$  sr*WTf g 1% 20 '3rrs*r sff(rr*r 
tt.st % nrr? anr *r*® r starr *r»r»-
¥̂T $T<$nJf*nr Vflfft*Pr rrfS *:

sr^cnfr irnffarar qRrnpr *rrr?T tPfrjrflr 
«rtr «r?rnr^ % srt spas s r ^  *$<&- 
y ^ f r -ggq f » P «rV 3ft <pr?r 
m*r f ,  3 ^  afTT ^  *r ***#
*̂rr% i s*r anur fft ??rft ’rNft

trsftoCf *pr4T? Tf fr *ftr jt? Or*r 
prqr $ i *vrr?r?rnfT apiq-t^^r 
mt t r  ?fi 3?r ^ f r  ^  T rew p- 
«rr fsFTi^r *rc *rnrnr
sifr *r « ^ r  * n 7  *r ^ r  *r c  sr«fr 
larmsr 5T f> i ST<rr r r  * t t z 'w s t  
^ | r  $ i v ?  %tn rf=p «rrs ar-rr% *rr 
Tg fr 'ft ?*t wt? t  s r ^  **m
n;ar *fcrfafyr % ft-rr ^r,>qr i htsPst^t 
nn’w r ,  ?*rr* ^ r  r r£
srfkfrfa *r#t f  5ftT *rn- %■ ^5* 
^  nfnOrftr f  i $  ̂sctpt ^r =btp- 
qf«r <qpTO?T Or*fOT s*sr f  \ f*TT 
fsf-r sctpt % r?r«r P %fr* w  *r 
«prr s t r i  ^r tr z  i
^rSr *t?? fcsrHT ^r%nr f f  JTfrar 
spn^Ffr *r<*r sr-Tra fflp^nfaflr 
vnfftsFr «r r |  § srtr #<p?n-3Pwr 
^■nffiw-f *rfar srV ®ri ^rnpf-rm %■ 
fsro; 'ftfiEjsr r«r?r % favr |  «*fr?r 
F̂T*T m  ir m  % I 5?T *  T̂T 

sir sri ^  i *rrr
wnrqf^vrr m  

0r*rR i f r  ir arsr t &
t  I t  qrfw'1=rf*r€V % fart v T »r3 
^t<rr ^rfsp wT ®t' ^rr^TtT

?t t o  <rr^ft?r iff fv  % *t r  
^ tuqpgr^  f=rr ?ft  ^  w  «n"-
?rrn[, «rM r s s *  wrr &«*r f^  *rfr® 
«prc w *  t t  ^  ^

^  % f  gft

5»T<T15T ^
Ml ( 'T ^ p c  )

»pOw 3pr m
w z w rm  s t  i

«fV »jw •b pt  ¥T*n wrr «Fr
uprr f  far ^ r o  ^r® *?f?TT vrfP’w r  
ir T̂HTHT % ‘Sim if R̂Pf ^  ^  % I 
^  w t^ t  §■ fap s&Twr q»>? ^rrr i

=fr ^  t ? *rr f r  *t?  ^  w t  
^ i f?F? 5TTf3 t t  W 5̂  ’prr
t  Or ~7? f t  w r ^tt fr r̂r f. %f«Fr 
Ir T?̂ rr ^r? r̂ p Of  qfî f*i#lr ir 

t» t fwr #■ ^fr^r t t ^  v r  
tztttt w  x m  f  » OnOfq^r m  *r 
Ott, 4'̂ Tf̂ ’T € ir> ^ T r̂r?̂  ¥ t  
Ot t̂t (»iw w R ) OsOwf̂ r, ^h pt  

j»t% cl-J’ s'nrr s t  
t ? t  > t

^■Ifr ftrsf̂ FT WT’S
*r qfNr ’TT 34 T ^t? ^  5TTT

TT ^  Ĥ7 |  Tfrr T̂ OrOri'fTFT ^
<fr ?rrT t t  ^rnrr ? w r  f w  t
HfTJT m  €r JUTBrr  ̂ f f  t
»rm  wnRTfrrr w t t̂t O iw rrr t  
=fr ttt  =5FmT t  Or ^  rfsrr WJTra 
»rr ^  f ’TTi ^r^sr ’smrsr f t
*T?rr i t  *ff*snT trT ftPT̂ t f̂t̂ ff % 
5FH3T f  ’Bfrr fw*^ TTfTiTTOTSr ^
O tt irrT «rp7 3Prr$<$ i Opft H t
iFTTt n  r̂r̂ T m  ^rf tspwrs^T  
i t ? srnr ^  ^  tfr flffipp  *rOr»r 
?i#V fT*n i Or*rr ?ft ?ft «*ru Êtfsrcf i

A single officer has not been 
punished by the Central Ware-
housing Authority

vftr WT I?rr ?rfr*T \

Pay and allowances of employee® 
prosecuted tor criminal chargee 

but were acquitted by the Court*
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sswft m  % % rr  ft# r i ^  
faftd fiw% vr$  *̂r% « t tw  ?rt*r |  
ft ?  *? fs ra r 5r * r r t  q h w ^ r t  s r o *  
ftforr $ i «r*ft ^rOTST *r̂ rar«r %
^ v r ^ r r  tft ft? $  *nr*ft *r *f

* ' i ^  ^  *arr*tr Burt 3tt?t
% i * m  q% w ctrt
w r^r f  i

A iman w u  prosecuted. He w ai 
acquitted. How much was paid?

spffa 12 9mt *PT W *  I  I

There was a claim of Rs 11.82 
lakhs.

<r> *?$ i t f t  w m  n  srrarr g  i

f a w  ®r> w n r  ?rrc£ f  s ? n fV  arm  
•tft f  #fV?r **t f?m  % v f z t  sf%*r

w r  ?rmw t ,  *ft 3  m w t
*? tt? it  |  i s r r w t  ^  f W t ?  3  fk m  
f * r r  i f  fa r  s f m  s rte r-tris r  f  ^ n r r  *rr<T 
w *ff $  i $  wrfprr vif? m  g  %  s m r  
^  v r d W r  «frt v f f  ^  ^ r %  f  i 
qftsrfr «Rnc?f«p»?T ^riRft #  *ft w f t  

f t n s i f T i n  n  ^ F f r  t  fa r  arir $ ^ r  *pV arnr 
f  ft? *rro- ^?r t f t f t  t ft  ifliv it  $  

i  i

You should not keep the minimum 
-age at the present level to the men 
by depriving the younger persons with 
initiative and drive m  entering the 
services of the Corporation.

«f«TW3f?rrr Tm nW pr % w sfN  tr^ 
arrar î?rm «tt ft? *m nrw tpî pr *Pt 
flTT W^ftnr «T>T jpf*" TTSrmT v t
*fV r « n ^  * t t *  w %  ar*r apyfsrir i

SHRI D. K. PANDA' Mr Deputy- 
TSpeaker, Sir, this particular Bill is. 
-of course, welcome because we need 
proper storage of foodgraing. I t  is

necessary th a t there should be an 
additional capacity for the ware-
houses.

SHRI SOMNATH CHATTERJEE 
(Burdwan): The hon. Minister is
not listening to the speech a t all. He 
does not know what is happening 
here You should stop speaking.

SHRI D K PANDA : I say the pur-
pose is very laudable. But, I want 
to point out certain facts. In the very 
system since 1952 when this Act was 
enacted, it wag not thought of that 
there was going to  be procurement of 
ioodgrams etc., etc. Even during 
1971-72, when there was wheat take- 
over, at that time too, there was dearth 
of warehouses for the proper storage 
and i can say for the State of Orissa 
that there were very few warehouses 
and, therefore, whatever be the pro-
curement of foodigrains, they were 
all kept there. The millers, black- 
marketeers and the wholesale dealers 
used to rent out their own godowns 
by charging a high rent If the losses 
as a result are calculated it would 
run to crores and crores of lupees 
Who is responsible for this huge Joss9 
There is defective planning I say 
that when you are going to take cert-
ain steps for increasing the proem e- 
ment or when you are going to take 
over the wholesale trade in food- 
grains, unless there is absolutely pro-
per planning, we uould continue to 
lose croreg and crores oi rupees which 
would onlv go to the pockets of these 
black marketeers and smugglers and 
those millers This Bill has been 
brought forward to create an addi-
tional capacity of stoiage I welcome 
it But, the fact is how far we can 
protect these warehouses and security 
arrangements can be made

I need not draw the attention of the 
hon Minister to the debate that has 
taken place in the Rajya Safaftia in the 
form of calling attention and other 
debates. This shows that there is a 
lot o* pilferage, corruption a»d smug-
gling of grains that is taking place. 
Whenever a check is made, you will



Warehousing PHALGUNA 18, 1807 (SA K A ) (A m dt)B ill 222
Corpn*.

find tha t there would be not stock 
a t ell. Even in the godowns of these 
millers entrusted with the storing of 
these things, it would be found that 
there would be no stock a t all* Even 
though the FCI is a public sector 
undertaking which hag some ware-
houses* there ftlso we find that there 
is absolutely no stock at a time when 
the country is facing the difficulty of 
shortage of foodgrains. Therefore I 
say that proper security arrangement 
must be made.

As for the wholesale trade takeover 
or procurement of foodgrains or what-
ever good policy the Government 
may adopt, there are forces inside the 
F.C.I. who are out to sabotage the 
whole thing; they even go to the ex- 
ent of torpedoing the wholesale trade 
takeover on many occasions. Hiey 
are also being detected; it is the hig-
hest officials—the bureaucrats—who
try  to  sabotage the whole thing. Dur-
ing the emergency, it is necessary that 
the whole FC.I. should be democra-
tised and there should be a determin-
ed effort made to democratise the en-
tire  institution. Workers’ participa-
tion, specially, of the employees, 
should be ensured. That has to be 
enforced immediately.

Sir, lastly I would hke to say a 
few words about verification of stocks 
in the warehouses. At present there 
are no adequate arrangements for 
check up of stocks once they are stor-
ed in the warehouses. The rules pro-
vide sending the inspectors to check 
up the godowns once in a y e a r .  That 
is not the way. There should be sur-
prise checks and visits and tbe period 
should not be one year. The rule 
should be changed to provide that 
there would be effective checks now 
and then and there will not be any 
such limit. FurUher, if something 
wrong is brought to  the notice then 
immediately there should be a check 
up. The big officers and top-most 
bureaucrats who are  indulging in 
sabotaging the entire programme of

procurement should be driven out of 
the service. Unless these things are 
done creation of additional capacity 
will not solve the problem.

•ft srw rnr ) :
fsrsr apT gsrre

s r w  fj 1 w m  *
for qrqTwqrETyr*reT3rr

sr t zt t  |  qf fspraT
1 «ti < *11 jjr fNr  ̂ f%?i*T *rt?rmT

ŜRTHTOPFcTT p f f t  tflT

^TT |  3ft STTT STOTT 5TRT
|  1 anrt ^

*  nr
>nr<qT #  w r  srn rrf sfir #  ^f t t |
spw r cr* srnrr f
5Ĉ T jfTcfT f  I TO % ^*T
m *  srrar |  sftr
WTqft ?TT5rr *T W K tS J :3rFTT f  ^  'f7  

w?wrt % *fteT*r 1
fsnrar w  3it 1 #  swsrprr 
g  f%  4 $ t  ?r v t t  s n r  w  

*fr w  sftrfspr fouri?  % vm
*€t^sr nft fffr f  *rn?75fV
fro * rr ^  ^ fa r r

^ r r f  1
?> rr f  1 srrsr ^  f  

srrc- % 37TK sfg?r 3*rrarr

«ri s i  nrrarfr*? w r
f^ T z rf q r  f

?r^fT 7*3% f  • ^stt |  %  ? d w r€ t
dfUnfo tt % TW$ t  *ftT *rFTPT fprrr

w r  f  ' 1 «qranft
8̂TT I  ’tftr ^

^  ?l?rr |  «rrrar f t  *wnr

I  1 i^f^T w i w  «snnrar f t
t  1 *rror w i#  aW t

^  f , **nm r 
f r r  *zra *ft C
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?rnT^r f r  |  i
?miT if -T^f ?iT^T I  I rrcfj ^ # o  % 

?fm f ' m
©Tq- m  I  f

q?«rT ?fr fr^r |
Jr 3tt ^

gf? ^  ^ T  I  Fft 3̂̂
^  ?TT 3n^> I  I ?Tf ^  'f?T ^T

^Icfr I  ; t  T̂fTH'iTT f  fTjf=̂ T-fr I'
t  ^ iffii^ ''r ^  ^RT I  I f  s
ttiT R i €\ ^r?r ^Rff I  
^  ftcTi I  I ? r m :
|:? ri,i 1 I  I ? , f ^  t

? îiT frff ^ n r  ^arffTt
%  T̂?<?rr ?3Tr3- fr)- ^  w  |  ?
’g r r?  |>  ^rrm' f  f? )̂T sricnr |  f̂ fr

W  I  , =q f  ^  tt?;- f  I 5T>
? ft  #5  f ?;• f  t  îri I' ?

T^aTi I ^nr^r
? m  q-T Ji'̂ >?Tiff ^ 't  ^ ' r ^ T

f=TT ^'5rr ^"t ^  f t
I  I f ?̂rr?r ic t r t  | ,

qTH ^I'j^rrFT^ | ' ,
ftjT ^1 ^  n??iT a r ?  ^  | ,
siTRT '̂r ?ftT 5T=5SV ^  T̂wIT 

I  I qr^T 5T? ^iff 
| ,  3fw 5rnr% qr?r ^irsr^ 

?  ? '■

400, 500  » l^ r  T^T ?>,
^  W  f3Ti)T ^rTT |  1 00
?3T I I *  I ^ f f  s'T srim  I  ?

^  q r i r  ?rq r q^or | .
w f  ?rCr ^  -T f̂ T^T ^TRr; i

m  ?rr5g-?f | ,  tr^
flTT^R I  %  ?T T ^ ?f ?r>ff ^

^  Tfl- I , H ?FTTiTT
??R t cRq; ^T ^TTTf^5H

^ T  t ,  ^  9Tft TO  % ?r>T w  

W  t ,  ^  ^  ?Tf^ f  I
¥ t  ^ r^ rr ^ r f ^ : ,  ^ rt 

i '  I

3fr T[^'Tfe ?TTO ^f^qr sfrr ^ v f f -  
^ iT  | ,  IT? 5>rr ^ r f^ -  f^- 
^arfi ?rw % ?n=riff t #  i

?TT̂  ?rw
f^ iT T  I

tttt  f t  %Tcft 
5? ^  ^"kTTr ^Tr^ i
^  ^Tr|;?T ^
^ frfr  % ?3>%3r I; ? | ; t  ?T̂ ® Ti'T̂ TfT 

iR - t  I
^'r? ^nra'T f^’̂ TFiff ^'r fer

I ^> r ( ^ ) r?-irr ^ •  
t  ?TT^ ̂  i f r ^  ^fTT^T

5 0 , i o o F^:^^^ ?r^r5r f

t'^ g 'R  % TRT *r 3TIT? ^  fW r f
^  ^  I ST^ n

% ^Rfsr ^  T w\ r̂rrfT f  \ ^ i -
tiiTfT ^ 't  %  5fft-?rrTTf2^?r wrt ^rtfT

5TTT jfkiT|- 
?F® r f t  I

^iTsfrTT % ? ifs m d  sts-

^qTcff ^  qf=? q r^  f  F w i  5 t^- 
O r^T R r ^x I ? rm ; ^ = ? r< t

^ficff ^  ^ if
I  I ^TTraTT  ̂ f ,

m q’ ^^a'q; fe ^ ir r  ^ r» r^  f t r r r  f  ?

^  ^  I  ? JT)T?
w!" fe ^ rn rr f , sffT  ^ wt  ̂ ?=rr ^^rr

’T f^ fT  f> f t  I '  I

^ T r spf̂ TT I  ft-iTT T ^
"srrffS' ?ft"?; ^nr^rfTTf %

= ? rffir i ^  ^  i f t  

f ta r  f ,  ^^sp t ?Tft ^ F T  q”!  T ^ r 
^ ^ r r  = ^ rff^  i % ^m r t

*rfr«Tff I  I
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SHRI ERASMO DE SEQUEIRA 
(MARMAGOA) ; Mr_ Deputy-spea- 
ker, when the Warehousing Corpora-
tion was conceived, it was the an-
nounced intention of Government that 
this Corporation would serve to build 
facilities, not merely for the storage 
of government foodgrains, but also 
very much to ensure that tihe kisan 
and the farmer would have a place 
close to where he workg where he 
could go and deposit his foodgrains, 
and get an advance against them. It 
is very clear from the figures of tbe 
Warahousing Corporation that this 
one essential objective of the Corpor-
ation has been completely forgotten 
by this Government. It is not that 
we are surprised, Sir, because in 
every single case Government pre-
aches one thing, and practises some-
thing quite different.

If you look at tfae Report of the 
Warehousing Corporation you will see 
that in spite of the large gap that 
exists between the storage that it has 
been able to build up, and the requi-
rements of a buffer in thig country in 
foodgrains, the Corporation aided and 
abetted by this irresponsible Govern-
ment. is already going into more pro-
fitable channels. If you look at the 
Report, you will see under the head-
ing ‘Sales Promotion’ —if you please :

“With a view to divercify the 
custom, your Corporation had ap-
proached the Central Government 
for notification of additional com-
modities for storage in Ware-
houses....... ”

And Government, aiding and abetting 
this irresponsible change of opera-
tion, has notified 56 new commodities. 
Just now, Shri Daga put forward be-
fore the House the economic func-
tioning of the Corporation itself, of 
very large investment aind a very 
small return.

In addition to that, look at what the 
Government sayg to the country and 
what it does in practice. To the 
country it says : we are now work-
ing to build up a buffer stock. For 
1975-76 the money that is allotted by 
the Planning Commission is, accord- 
2617 LS—9
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ing to tlie Corporation, .sufficient only 
for buildin.j m additional 40,000 ton-
nes. How can you expect anybody 
to believe what you are saying, and 
there appears to be a method in this 
madness, and that is what makes it 
worss.

I see here that as a result o f the 
Planning Commission allotting in-
sufficient funds, the Warehousing Cor-
poration has gone ahead and “is con-
sidering entering into Jongterm ar-
rangements with private parties at 
certain centres who may be interest-
ed in constructing storage godowns 
according to prescribed specifications 
and leasing them out to the Corpora-
tion.” What happens in those contr-
acts and what great sources of cor-
ruption they are, we all know. Let 
me leave it at that.

If you look at the figures you will 
see that even today against a cap-
acity of 11.7 million bags of owned 
storage, the corporation has 3.6 million 
of hired storage. If the corporation 
is unable to build sufficient storage, 
why should the government allow it 
to go in for hired storage ? Why 
•sthould the Government not, instead 
build up a system of controlled pri-
vate storage where the government 
will license private parties to have 
storages according to government spe-
cifications, where both entry and ®xit 
would be controlled by the Govern-
ment.. We all know that the private 
sector today, at this stage in India 
history, is in a position to manage 
those .storages, at far smaller costs than 
government. Once the storages are 
licensed built according to spe-
cifications and entry and exit are con-
trolled, tfaere is no reason why buffer 
cannot be built. .

SHRi ANNASAHEB P. SHINDE : 
Are there no malpractices in the pri-
vate sector ?

SHRI ERASMO DE SEQUEIRA r 
The hon. M&iister talks of *malpr- 
actices in the private sector. 
There are malpractices in the private 
sector. But are there none in the 
Warehousing Corporation? This is 

neitfaer here nor there. The point is;
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are we serious about getting storage 
expanded much faster than we are 
able to do now or not. The Minister 
today is faced with a marketable sur- 
plu53 of Icharif, about 25 million tonnes. 
Prices are falling to the levels where 
grain today is selling in the market 
at prices lower than Ihosa reccmm- 
cn i.'j tt’ o Agricultural pri:es com- 
'.u:s VV3 buying them? If
We buy them where w ill we keep them 
Let us not merely talk of malpracti-
ces; they will continue in this sector 
or that sector. The real point is ; 
we need additional storage and this 
GovernTTient has proved to be a com-
plete failure at building it. Let them 
not stay with a monopoly of it which 
they cannot work. Let them expand 
it let storage expand and let them 
control it. For example cold stor-
ages are licensed today; they are work-
ing according to their conditions, they 
are built according to their specifica-
tions. Let them do the same *'’ ing 
for storage.

Unless this government really gets 
down to organising warehousing within 
a reasonable radius of the centres of 
production, our agricultural com-modity 
prices are going to be subjected to 
tremendous amount of fluctuation 
and unless this government can build 
within a short time really sufficient 
buffer, our planning is going to be 
upset every time the cycle of the
monsoon changes. For far too long 
now we have lived in a country 
where if rains fall we eat and if they 
don’t we starve. It is now time we 
looked at this warehousing problem 
because it is only when we have 
sufficient warehousing capacity and 
enough bufler that we can make pro-
gress always in a forward direction.

15.00 hrs.
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SHRI ANNASAHES P. SHINDE: 
Su, I «ni thankful to ^on members 
far tho f'oneia! support they have 
pMtnded to this Sill, though scone 
hon tnembers have naade some criti- 
Ci^m, tf> which I am not allergic if 
it is b i*ed on fact**.

While I broadly agree with the ob-
servations o( my hon friend Shri 
Mirdhn that there is need for coordi-
nate n between various storing 
s^fenoj/’T, to speak as if there «  at> 
co~ovdin£it\on at all a t present is not 
fully correct. For instance, with a 
view to  ensure proper coordination 
and planning between these agencies 
namely FCI, Central Warehousing
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\;LGe^t>irat|COT':etc,v;-thetie.;is; a  : central 
^TO ge coinrnittee set up a t the cen-
tra l level which has representatives 

. Iroto -the Food Ministry the FCI, the 
Central Warehousing Corporation, 
the railways, the Planning Comrms- 

. sion, the NCDC, etc. So, this agency 
is already there bringing about co-
ordination between various storing 
agencies. To a lay man it may .appear 
tha t there is no need for so many 
•agencies. But if one look*, closely 
a t the storage problems of this coun-
try, this doubt will disappear. Take, 
for instance, cooperatives. The co-
operatives at the village level will 
have to store not only agricultural 
commodities but also agricultural in-
puts. Some of them even run fair- 
price shops. Their activities are a 
little different. The service coopera-
tives also by and largo according to 
the present system of functioning 
have a godown or storage facility and 
they can accept surpluses which the 
farmers want to store tbnf does 
not nome into conflict with the role 
of FCl or Central warehousing Cor-
poration or State Warehousing Cor-
poration. First I want to distinguish 
between the role of a State Ware-
housing Corporation and the Central 
Warehousing Corporation.

As far as the Central Warehousing 
Corporation is concerned, Sir, it de-
termines its locations of storages from 
the point of view of regions and the 
various locations, so that if the move-
ment of foodgrains or any other 
commodities i$ to be made, the loca-
tions are of all India importance. A." 
fa r as the State Warehousing Corpo- 

. rations are concerned, they take into 
consideration t^e position of the 

the logistics the toposrraphv. 
the means of transport available nnd 
the  means of communications and 
therefore, they mainly concentrate 4>n 

■ fceWftyj their storage points at district 
, o r ^visional hemlquarters in their 

•' Therefore, while the Cen- 
^^^W ajeBpiw ing Corporation neces-

at

■' p o i n t s  .•!©£ 'a ll.-’J t id ia :  t i l e  “
' State, .corporation: 'sto rage ' '

’• rsftaie
.portatoee.-' ifhwes6ipef '-tfwdfe- is «t ■ 
ereiice, As far as the Corpora- , 
lion is concerned, again it has a diff-
erent foie, as compared to the State 
corporation and the' Central corpora-
tion, though some of the /unctions are 
necessarily overlapping. For instance, 
if storage facilities are available with 
the Central corporation, the Food 
Corporation would like to utilize it to 
the exfen! possible. Now the Food 
Corporation is essentially a procure-
ment agency and also an agency 
which, after importing foodgrains or 
internally procuring foodgrains. al-
lots them to state Governments and 
carries them from the surplus to 
the ikficvt States. Now take the case 
of Punjab, for instance, Punjab is a 
small part of our country; but it 
throw;? up such a massive marketable 
siiroiu* .*xs perhaps very few parts in 
ti’p world v'ith such smal1 areas may 
he- doing On” present railway sys-
tem, for instance is not in a position 
to carry aJi the marketable surplus. 
wb?**h romc« to the market in 4 or 
fi wrek-1 F c  ins'Hnce. take the 
paddv roarkr-tinc* season. In Punjab, 
it hardly extends to 6 to 8 weeks. In 
regard to whea1. it is 8 to 10 weeks. 
And a’. ■hi-" marketable surplus
.'•mountg " f<svv million tonnes of 
food grains with whose, movement 
neither the Railways can cope, nor any 
nth r<ort can. Naturally. tbe
1'nod Corporation wift have to see 
that r-* st-on as the market arrivals 
ti'ik ' nine*:, they undertake ♦procure-
ment ont*r;iti^n.? and ensure that they 
are s-ored. and that whatever quan- 
t l :v pa;rh!«. is transported to dcficit 
St^te*. or other important locations.
A pain the Food Corporation has to 

s e e  s i  to  w h ic h  a r e  t h e  d e f ic i t  S ta te s ;  
for bvntancv-i Kerala. M a h a r a s h t r a  and 
West Bengal. Then t h e y  try  to locate 
storages* al3© from that =ar»gle. Then 
(here ore our port® like Bombay Cal-
cutta etc. Sometimes we have to im-
p o r t  "foodgrainp So, the storages of 
the Food Corporation are located 
either f r o m  the procurement, angle, or 
the distribution angle and to serve the
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requirements of the deficit States. The 
Central Warehousing Corporation’s role 

 ̂ is slightly different because it is ex -
pected not only to cater to storage of 
lopdgrains facilities. For instance 
even in the objects for which the Cen-
tral corporation came into being, we 
have mentioned them as these viz. 
running o f warehouses for the storage 
of agricultural, produce, seeds, manures, 
fertilizers, agricultural implements and 
notified commodities offered by indi-
viduals, cooperative societies and other 
•institutions. So, the Central corpora-
tion's role is different. Therefore u.11 
these organizations, I think, fit in 

^ ' very wel] with the situation which we 
have to face in oUr country. And all 
thcse^ organizations have a role to 
play. What is important, as Mr. M ir- 
■Jha had said, is effective coordina- 
-tion. Since he has made the sugges-
tion and asked whether there is still 
further scope for having effective 
coordination, w e w ill see to, what 
esctent overlapping can be avoided, 
as also unnecessary expenditure. We 
w ill go into it. His suggestion is valid. 
It stands. I think this should really be 
a periodical affair. Even supposing 
■that these different organizations have 
rent, assigned roles, this should 
be a periodical exercise, I .can assure 

"* the hon. Member that it w ill be the 
endeavour o f my Ministry to "go  into 
these and'See-that, there is effective 
coordination between the roles of 
the various agencies as far as the re -
ceipt o f goods from  the producers 

’  and others is concerned.

Then, Sir, about M r .  Erasmo de 
Sequeira. Recently, he has o f course 
gone very critical. Sometimes he 
makes some ■ very .strong , remajj^ss 
against the Government., I qlp h^t 
know; he must have some .poetical 
grievances. This is, not the , occasion 
to deal with political points; but he 
has made some statements which are 
not justified by  facts. . . .

For instance he says that the G ov- 
lernrnent of India is not procuring

the foodgrains because the storage 
facility in not there. As far as storage 
facility is concerned, I can concede 
one point, namely, that today the 
storage facility is not adequate. In 
fact we require much more storage 
space. Fortunately, because o f the 
very good prospects o f production—  
we had a very good khariff produc-
tion and the rabi prospects are good 
- -w e  need more storage space. W e 
are able to procure much more this 
year, compared to the past. This is a 
good sign.

I have mentioned on the floor of 
the House that for a ccjuntry like 
India the stocks of foodgrains are 
mpre important than gold reserves. 
Therefore, whatever com es in the 
market, w e are prepared to purchase 
at the procurement price, and we 
w ill never allow the price 10 fall be-
low  procurement price^ if the quality 
of the product is good. Sometimes some 
press reports appear which give the 
impression .as if the prices have fallen. 
In UP it happened one or two months 
ago that some spoiled wheat was 
brought to the market. Since they ex . 
pected a bumper harvest, they were 
in a hurry to unload it in the market. 
Naturally, we can not purchase spoil-
ed wheat at the same price as the 
procurement price. It can be purchased 
only ip r Rs. 95 or 100 a quintal. Yet 
all o f a sudden w e started getting 
complaints that the^ procurement 
price has fallen down. While I can-
not vouchsafe for every single point 
in the country, because, the country 
is too big—if thei-e is any point where 
any attentipn is needed^ w’-e welcpme 
suggestions from  the.hbn. Members— 
by arid large, our poiic^ 'and 'strategv 
is to help and supp.ort the farmers 
ensure that their goods w ill be .pro-
cured at the procuternent. prjc'e.. Our 
efPort is to see tfiat tjie, ,'p]^ic65 
foodgrains do npt ' go' below', the "pro-
curement price. .

A  point was made by the hon. 
Meinber that the Government o f 
Ii^ ia  is not purchasing enough. In 
fact never before have we made 
so much market purchases as
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this year. Even the khariff procure-
ment ig approaching 5 million tonnes 
and the rabi crop prospect is good, 
liven our present storage is almost 
reaching 9 million tonnes. Both the 
Central and State Warehousing Cor-
porations are trying to help each 
other and coordinate their activities.

A  point was made by Shri Daga 
that  the return  on the investment on 
the Central Warehousing Corpora-
tion is not adequate. I am one with 
hfan that more returns could possibly 
be “‘pm*** on the investment But one 
has to appreciate, and I hope, Shri 
Daga, being an intelligent member, 
will appreciate, this point that our or-
ganisations are not profit-making or-
ganisations. Suppose we decide to in-
crease the storage charges. Possibly, 
we could earn more profits. But that 
w ill set the  pace for storage charges 
being increased by all, by the private 
sector. In fact in this country it has 
been the general complaint of the hon 
Members tha t there is a  **de margin 
between the producers' price and the 
consumers^ price and tha t it  needs 
to  be narrowed down. So, there is 
need to  bring down the m arket cost 
and the storage cost. Therefore, as a 
reaponsfbe agency, the  Central Ware-
housing Corporation is not very 
particular about earning higher pro-
fit a t  the  cost of the country, ignor-
ing the aspect of storage, incentive 
etc.

Secondly, the  share capital is Rs. 
20 crozee. We have borrowed Rs. 12 
crates from the Central Government. 
Rs 8 crores Jwtve been given to 
State Warehousing Corporation*. Un-
fortunately, from the S tate Ware- 
fwmntng Corporations we are  not get-
ting  adtafoate return. That is an as-
pect which will require * ctoser look 
fn  fcct thia is one of the oecaakma 
on which we th an  be in a  position to  

a  look into aome of theee 
matter*.

But on this Investment so far, by 
way of taxes and dividends, the Ctn~ 
t t a l  Warehousing Corporation has

paid to the Government a t India about 
Rs. 11 crores. I  don't think this is a  
small achievement on a direct invest, 
ment of Rs 20-25 crores that had 
paid back during the last few years, 
After all, in the beginning, it was 
very modest, because Dagaji should 
know that we had made a very 
modest beginning a few years earlier. 
In  fact, as a new organisation, in the 
first five or six years, we were in-
curring losses Then from 1958 and 
upto 1985, we were incurring losses. 
Then the Central Warehousing Cor-
poration started earning profit and 
the total income recently for instance, 
has been the largest income earned b j 
the Central Warehousing Corpora-
tion. I am referring to the total in-
come, not the dividends and the re-
turns. The total Income has been Rs. 
5:89 crores. t  don't think this is not a 
good performance.

On expenditure side, there has been 
some criticism on w hether the ad-
ministrative expenditure is justified. 
Somebody even referred to some ex-
penditure being incurred on photo-
graphs and reports, etc I  don't think 
those are very strong points In  fact, 
some annual reports, we have to 
present to Parliament and we would 
Hire to make them presentable If 
we submit shabby reports, it  is not 
good. Whatever necessary expendi-
ture has to be incurred. I  think the 
public Bector organisations should 
not lag behind in p resenting good re -
ports, if necessary, by having photo-
graphs also in them. There was some 
reference about the photographs and 
m y reaction was th a t there might 
have been more photographs.

( f t t f e m q atfem s )

More photographs, for instance about 
how the storage facffitie* axe being 
made, how goods are  stored and how 
the modern storage facilities have 
been ereated. T have got a  h in t from 
tfc# hon Member and In the  XMttt 
reoort. I  would tBte to  vttiASfy It.

Mr. Dag* has alee made a  aweaptog 
statement. He «aya> "Cm. ^  **
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w hether a  single person has been 
punished in this Corporation.” Be-
sides statistics, i t  will take some time, 
for me to  do it, but I can tell you that 
pending enquiries are 45 at the 
m onvttt. I  am referring to  the cur-
ren t >ear. Every year, lo r instance, 
statistics can be worked out. Then 
punishments have been imposed last 
years in  the case of 14, including five 
removals, etc. But all these statistics 
can be had. If the bon. Member 
wants. I  can collect the statistics 
and provide to him. On one point 1 
will be at one w ith Shri Daga that in 
public sector organisations, there is 
need to bring about more efficiency, 
to be more vigilant and to see that 
any body who causes damage to pub-
lic cause or who tries to introduce 
malpractices, etc. has to be dealt with 
heavy hands. As fa r  as these aspects 
are concerned, I  am a t one with him 
But his impression th a t no action is 
being taken, as if th e  Central Ware-
housing Corpora tion is sleeping over 
all these things, is  not correct. 1 would 
no* like to  take the  tim e of tbe House 
by going Into the  details. Some of 
th« hon. Members have asked why 
smell farm er# representatives should 
not be on the  Board. Naturally, we 
will examine w hether it  is possible 
to  do so. But the  point is this. 
This is a  central organisation in 
which there are representatives of the 
Central Government, repr esentatives 
of th e  various Government agencies

( f it te r r u p t io n a )

A a  1 w a g  s u b m it t in g , t h e s e  s to r a g e  
fa c W tie a  a r e  b e in g  p r o v id e d  b y  c o -  
o p e r a t iv e *  e t c .  C o -o p e r a tiv e  ig  th e  
m o s t  a p p r o p r ia t e  fo r u m  o r  th e  c o 
o p e r a t iv e  m a r k e t in g  s to r a g e  s o c ie t y  «* 
t h e  m o s t  a p p r o p r ia te  fo r u m  w h e r e  th e  
s m a ll fa r m e r s  M d  b e  a p p r o p r ia t e ly  
r e p r e s e n te d . T h e s e  a r e  t h e  a g e n c ie s  
w i w r e  G o v e r n m e n t h a v e  t o  c o o r d i
n a te . p a r t fe u la r ty  f e e  C e n tr a l W a r e 
h o u s in g  O o c p o r a tio n  h m  t o  c o o r d i
n a t e  t h e  i « k  b e t w e e n  t b e  C e n tr a !  
Q e v g raaa a sa t a n d  t h e e e  a g e n c ie s  a n d  
b e tw e e n  t h e  S t a t e  G e w e r n m e n ta  a n d  
t »  C e n tr a l B w s l W ^  A ha n a t m e  o f

the Board reflects the nature of the 
Centra] Warehousing Corporation.

Anothci point that has been made 
is that storage losses are more. I  
think, this is not a correct infoima- 
tion___

SHRI DINKN BHATTACHARYYA 
{ Serampore;; No pilferage?

SHRI ANNASAHEB P. SHINDE: 
Here and there, there may be cases of 
pilferage. If there are cases, natural-
ly. the law will take its own course. I 
have already expressed the view that 
such cases have to be dealt with a 
strong hand.

As far as the losses are concerned, 
in fact, there seems to be a wrong 
impression in this country and out-
side as if in India there are no modem 
storage facilities, a lot of damage is  
caused because of outmoded storage 
facilities and a lot of foodgrains is lost. 
I submit, for the information of the  
hon. Members and the august House 
that during the last decade, a  lot of 
improvement has taken place in our 
storage facilities. In fact, an important 
role has been played by the Food Cor-
poration and tiie Central Warehousing 
Corporation. We have built up now 
absolutely modern storage facilities, 
damp-proof and rodent-proof. There-
fore. our storage losses are less than 1 
per cent. It compares favourably w ith  
most of the advanced countries in the  
world. So, I do not think that criti-
cism is justified on that account.

One more point that has been made 
is that sometimes while taking ac-
commodation on hire, favour is shown 
to private parties, etc. Normally, th e  
normal procedures are followed. But 
my Ministry will examine the position. 
It will continue to review what should 
be the normal procedure. The other 
day, T was in Kerala. I  met the Chief 
Minister end the  Food Minister, 
Kerala being a  deficit State, we are 
anxious to store more foodgrains in 
Kerala. But they found that no rto-



$39 Wtfrefcousing Cerpn*. MABCH, 8, 19T6 <A*u!t.> Bit! 84a

f Shri Armasaheb P. Shinde]|

rage facility was available with, the 
Food Coiporatioft because all their 
godowns weie full, no slot age facility 
was available with the Central W are-
housing Corporation or the State Ware-
housing Coipoiation because all their 
godowns were full We aie try mg to 
find out any private party offering 
storage facility to its and we are pre-
pared to accept The Kezala Govern-
m ent found tl very difficult, even after 
uwng the good offices of the Collector, 
tc get stoi Age facility fiom private 
p«uty even This is the position to- 
d»> Theiefoie theie is no question of 
favouring puvate parties as such

About inefficiency etc I tan  only 
*>ay that it j,houid be our constant en-
deavour to improve efficiency I am 
not prepared to sa^ that w-e ate func-
tioning absolutely without any fault 
that there is hundred per cent effi-
ciency After a!)f there are human be-
ings and they aie likely to err some-
times But if somebody eiih delibera-
tely, we have to deal with it with a 
heavy and strong hand

Sir, I would not like to take more 
time of the House I  think, the hon 
Members have appreciated as to why 
I have come to the House for amend-
ing the law The mam purpose of it 
is that we want to expand the storage 
facilities and, therefore we w ant to 
augment the share capital Under the 
original law, there is a statutory pro-
vision in the Section itself that the 
authorised share capital of the  Central 
Warehousing Corporation will be 
Bs 20 crores and the authorised share 
capital of the State Warehousing Cor- 
R9? at von will be Rs 2 crores. That 
m$ana, every time, if the share capital 
is to be increased, we shall be required 
tp> come before the House What v?e 
afe doing is that we w e takmg powers, 
8§ and when required, if we have to 
fttyise the share capital, the Govern-
m ent shall have the ?uthorit^ tQ. Tatee 
ftge share capital That i& the main 
purpose of the Bill

Then, formerly, there were no 
nationalised banks when the law was 
originally enacted As to- where the 
amount should be deposited or from 
v, here the loan should be raised, there 
was no reference to nationalised banks 
So the inclusion of the words “nation-
alised hanks” is only consequential

With tĥ s>e words, 1 commend the 
Bill to the House and, I hope, all sides 
of the House will support the Bill and 
help me to get it, thiough unanimously

Mi DEPUTY- SPEAKEB The ques-
tion is

• Ih a t lht BUI tuxthci to amend 
tlu Wtutiiousmg Corporations. Act, 
IflbJ Us. taken into consideration”

7 Jm motion was adopted

MR DEPUTY SPEAKER We now 
take u» Ur  < Kiusp-bj -clause considera-
tion of the fcill

The question is
‘That (Causes JS to 10 Clause 1 

the Fnadffhg Formula and the Titie 
stand part of the B ill”

The motion u>nv adopted

Clause 2 to 10, Clau#€ I, the Enac
ting Formula and the Tttie were ad-
ded to th f  Brfl

SHBI AtfHASAHBB P» SHXNPE I 
bep to move*

•That b» parsed”

'tok DB^TW«WftA»ER* The W »-

4Thn+ **Kfe Bftf! torn jsatffee*” 

th e
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HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT 

BILL

M-fi. DEPUTY-SPEAKER: We shall 
now take up the Bill further to amend 
the High Court Judges (Conditions of 
Service) Act, 1954.

THE MINISTER OP LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): I beg to move:*

“That the Bill further to amend 
the High Court Judges (Conditions 
of Service) Act, 1954, bo takeu into 
consideration-”.

, There has been a widespread J>.eiing 
that the condition of service of High 
Court Judges requires to be improved. 
This feeling has been expressed both 
in the House and outside. The matter 
has 'been under consideration of Gov-
ernment and after due consideration. 
Government has recognised that there 
% a need for improvement of condi-
tions of service of Judges. The pre-
sent Bill is lo put into effect the deci-
sions to improve the conditions of ser-
vice of Judges of the High Courts.

The present Bill which seeks to am-
end the. High Court Judges Conditions 
of Service. Act, 1954 seeks to provide 
the following .benefits:

(1) Extension of the scheme of 
family pension as admissible to Cen-
tral Government officers, to the Judges 
of* the High Courts drawn from the 
Bar, wfeo were so long not entitled to 
If.

' (2) Provision ©f deafh-cum-rettre- 
*ft«nt grotul^jr in the case of High Court 
Judges who are governed by Part I of 
the Schedule of the High Court Judges 
Conditions of Service Act, 1954. i.e. 
those recruited from the Bar. It is 

thsna the facility of 
^ W ^ c u m -re ti« ^ e h t. ' gratuity admis- 

' ^  ptjiss I  officers of the Central

Government subject to the. modifica-
tion that the minimum qualifying ser-
vice for the purpose of entitlement 
shall be two years and six months and 
the gratuity will be calculated at the 
rare of 20 days' salary for each com-
pleted year of service as a Judge sub-
ject to a maximum of Rs. 30,000.

• 3 > Prov ision of rent five accommo-
d a tio n  !o the* Judges ef High Courts 
and in case a Judge does not occupy 
the residence allotted to him, a house 
rent allowance at the rate of 12J pet 
c.:nt. of the salary.

(4) Grant of conveyance allowance 
of Rs. 300 per month for Judges of the 
Iliyb Court.

f,5) Sumptuary allowance of Rs. 300 
P'.'t month for tn t Chief Justice o f  the 
Ki:i.> Court,

In addition, Government h a s ‘also 
considered the question of increase In 
pension of the Judies. The maximum 
pension of Government servants on 
retirement has been increased oni' t̂He 
recommendations of the Third l*ay 
Commission by about 48 
T h e r e  has been no increase in the peti- 
fion of Judges since the commence-
ment of the Constitution. In the cir-
cumstances, it is proposed to iticrfe^se 
the psnsion of the judges by dhodt io  
per cent. The maximum pensiofr 
the Chief Justice of this High : C«$tt 
will be raised to  Rs. 28.000 p e r  aimttm 
fi-om Rs. 22,400 and that of Ju d |e s  
the High Court from 'R*,
Rs 22.400. The minimum pension fii- 
m’ssible is also proposed to be i n c f ^ -  
cd from Rs. 6,000 
Rs. 8,000 per annum in th e " jS a ^ Tof 
High Court Judges/ ’’■■

It has also been considered necessary 
and desirable to give post-retirement 
medical facilities t<> the spm^ extent as 
are admissible to retired fc^ntTftl, Ctov- 
.ernment 'savants of C lass'i'^niTalso 
p-Oyide. ^ '% e . '& a t e  ' '.G py^n j^ its  
should by order provide medical faci-
lities at other places to the ' tt& ttA  
Judges of the High Courts on the saline

' #ISbVed With tlie recommendation of the t^ s td e n t.
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basis as their own employees. The 
amendments proposed in the High 
Court Judges Conditions of Service, 
Amendment Bill, 1976, seek to achieve 
the above purpose. With these words 
I beg to move that the High Court 
Judges Conditions of Service Amend-
ment Bill, 1976 be taken into consi-
deration

MR DEPUTY-SPEAKER. Motion 
moved.

"That the Bill further to amend 
the High Court Judges (Conditions 
of Service) Act, 1954, be taken mto 
consideration ”

SHRI SOMNATH CHATTERJEE 
4Burdwan): Sir, it would seem strange 
th a t when the real wages and the vari- 
«u» entitlements like bonus etc are 
being revised or taken away so far as 
the working class is concerned, we 
should confider a  Bill for improving 
the service conditions of the High 
Court Judges who are w ithin w hat we 
mmy call the higher income brackets m 
tike country. But we feel that, like 
tile working class, the judges in this 
country have been getting a raw  deal 
and, along with those of the working 
class and common people we feel that 
Ike service conditions of the judges in 
this country should be improved as we 
believe, still, tha t the Judiciary has to 
play a  very vital role in the constitu-
tional set-up of this country. We also 
feel tha t this Bill should have been 
lirought m any years earlier, w ith still 
better provisions.

Then, perhaps, the Indian judiciary 
would not have lost the services of a 
learlesw judge like Justice Gokhale 
fviusn he resigned front the Bench of 
‘fee Bombay High Court on the issue 
flf better service conditions of judges 
attd, tf I may say so, we would have 
keen spared of the agonising experi-

ence of a  very great lawyer actively 
associating himself w ith the curtail-
ment of the people's human rights be-
cause of the company he is now keep* 
ing

The reality is that the conditions of 
sei vice of the judges m  this country 
have almost remained static since in-
dependence As a m atter of fact, the 
judges were getting more salaiy dur-
ing the pre-independence days The 
terms and conditions, unfortunately, 
have not been such as to attract com-
petent, meritorious and efficient people 
on the Bench, and this has had the 
inevitable consequence, because, when 
merit ceases to be the criterion for 
appointment, mediocrity sets in. That 
is why we find the unseemly spectacle 
of aspirants for judgeship frequenting 
the corridors of power and looking for 
tadbtrkari, to espouse their cause I 
am sure, Mr Gokhale is flooded by 
visits of such people.

It is the sad and painful experience 
of a large number of practising law- 
yeai s  i n  this country as well as of liti-
gants that the  standard or efficiency of 
the new recruits has not been upto the 
mark and that there has been a very 
well deserved demand for revision of 
the service conditions But fortuna-
tely, there are always honourable ex-
ceptions in all courts: there have been 
persons who have made real sacrifices 
to accept judgeship—competent people 
are there. But, by and large, the com-
plaint is there, and there la some basis, 
as 1 can say from personal experience.

Now, what is the position? Why 
are we supporting this BUI, although 
it does not meet with the necessities 
of the situation? If  I  may quote from 
the observations made by Sir. 
Gokhale a t rame other place:

"The value of money is deter-
mined by the goods and services 
which it  wiU buy. An advocate 
who sacri mea his practice at the Bar 
when he becomes a Ju**e is, J
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think, entitled to expect that the 
conditions of his service, measured 
in real terms, will not be allowed 
to deteriorate and that the authori-
ties concerned will be alive to 
changing conditions and will make 
corresponding changes in his real 
earnings. It this is not done, the 
Constitutional guarantee relating 
to the salaries of Judges almost 
becomes illusory ”

“In my opinion, against the 
background of rising prices, grow-
ing inflation and high taxation, the 
present conditions of service are 
not consistent with the position 
which the office of a Judge im-
poses on him and which he is 
expected to maintain. I t is obvious 
that he cannot go on grumbling and 
be constantly in need and yet 
discharge his duties to the satisfac-
tion of his conscience. It is well 
known that, in the last few years, 
leading members of the Bar have 
declined the invitation to be ele-
vated to the High Court Bench.”

“I honestly feel that, in the 
present conditions, I  sha’l be doing 
injustice to my work if 1 continue 
in this state of affairs, for, the 
compensations which go with a 
Judge’s position have very nearly 
vanished.”

This was said by our present Law 
Minister, while resigning from the 
Bench in 1966. The position now is 
worse, and he has come forward with 
a  Bill for doling out his pittance to 
the judges of this country. I  find, if  
I  am not mistaken, that the tea l 
increase in the emoluments will be 
of the order of Rs. ISO or Rs. 200 
after payment of income-tax on the 
increased perquisitions or allowances 
o r salary. And, for this, we are 
going through a ceremony like this? 
X feel that what is provided for in  
this Bill is inadequate, '•'here may 
be some improvement so far as post- 
retirem ent benefits are  ccw em ed, but 
not during th» tenure of a *'»dge when 
h e  In*  actually to  dfedifcr** his func-
tion* according to Mr. Cokhale, to

the satisfaction of his conscience; 
unless he mortgages his conscience, 
he cannot function, according to his 
own theory.

With the steep rise in the cost of 
living and the incidence of income- 
tax, I would like to know what 
would be the real benefit or advan-
tage that would accrue to the judges.
1 would request the hon. Minister to 
tell us that. We feel that as judges 
still play a very important role, i t  
is necessary that the real effort should 
be made in bringing out all round 
improvements in the service condi-
tions of the judges to attract the best 
talents instead of providing this, 
pittance by driblets. I would like to* 
make it dear, why we are support-
ing this measure. We want a fear-
less, honest and independent judiciary 
which will be the sentinel of the 
people's rights in this country and 
which will act as a check on the 
arbitrary actions of the eve*-- 
expanding executive in this country 
which are oat to enslave the people 
by various Draconian laws and anti-
people’s rights in this counry and' 
the common people and the working 
clasfe are being eroded fast, it is only 
the judiciary, apart from vigilant 
public opinion and the struggle «T 
the working class and the common 
people, that can keep the executive- 
on its path and prevent the semb-
lance of a democracy in this country 
from degenerating in a total dic-
tatorship.

We are happy that, by and laorfe,. 
the Indian judiciary has tried te- 
uphold the human rights and human 
dignity of the people of this country. 
In spite of the various restrictive 
laws including procedural laws aakt* 
laws curtailing people's rights; the 
judiciary, by and large, hag bean 
trying to protect the citizen# xighte 
The recent tendencies, however, aye 
not in the right direction. Z want to  
take this opportunity a t expreaatag- 
what is beta* IWt not only M M  
a prac ising lawyer, but a very bwp 
section of the lawyers of ttt*  
countrv. i  do not claim myself fa
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be their mouthpiece, but I am sure,
1  am expressing the views of a very
lai^e section of lawyers, especially 
those -who are practising in the Hish 
Courts or in the writ jurisdiction. We 
find, these tendencies these day are 
shaking the people’s confidence in the 
judiciary in Foite of the Govern-
ment’s protestations that they are not 
interfering with the independence of 
the judiciary. One is that attempts 
are being made, both overt and 
covert on the part of the executive 
to interfere with the independence 
of the judiciary and to make the 
judiciary the scapegoat for all their 
owfi failures and the ruling party’s 
*9 tRat they can find c'ut an excuse 
by putting the blame on the judi-
ciary.

■ The other trend is rather on the 
bpposite direction and that iS' very 
■much discemable and it' is an attempt 
On the part of some of the judges to 
■carry favour with the executive, 
which, according to me, is pernicious 
and eating at the very vitals of the 
•judicial fabric in this country. What 
is happening in this country? The 
judges have lost all the rights of 
seniority, the security of the judges’ 

■tenure is being threatened by various 
methods. We have seen that judges 
in Supreme Court have been super-
seded. This has happened in the 
High Courts also. We are not told, 
why supersession takes place, why 
one is . allowed to supersede the other. 
We think, these are the clear high-
handed activities o f _ an arrogant 
executive, which is not even prepar- 

,ed to tolerate any bonafide criticism 
or any check on its actions. What has 

, happened very recently? A judge of 
. the Delhi High Coutf has been' by-
passed; he has not 'been confirmed; 

. his twq juniors have .been confirmed.
. , The Supreme Court Bar Association 
...has passed a very strong resolution 

condemning this, biit we do not 
. know_, why it has 'happened. The 
, only criitie supposed' to have been 

committed by Justice Agarwalla was 
that he wag a party to the decision
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in Kuldip Nayar's case, where the 
Delhi High Court sat aside the deten-
tion of Kuldip Nayar, an eminent 
journalist. I think, Mr. Gokhale, as 
the Law Minister owes an explana-
tion to the country and to this 
House, why such drastic step has 
been taken. This is bound to affect 
not only the independence of judi-
ciary, but will aTso deter all self- 
respecting people from accepting 
judgeship, when they do not know, 
tha: once they are appointed tempo-
rary judges, whether they will ever 
become permanent or not. If they 
dq not know whether they are en-
titled to enjoy the facilities of 
seniority and when it appeal's that 
th,^,..Chief Justiceship has become a 
matter of executive patronage, who 
will go and enter into such an es-
tablishment whe) n there is no 
security?

L; think these are the tendencies 
■which must be curbed. Merely giving 
them a motor car allowance will not 
do. If you want really an inde-
pendent and fearless judiciary, the 
a'l t̂empt of the ©xecuitive to tinker 

with or take away the rightg of the 
■Jtfdges which should be treated as 
inalienable rights must be stopped 
and they should not be interfered in 
a manner as casually as it is being 
done in this country. That is why 
we say that there is a deliberate 
attempt on the part of the Govern-
ment in this country to interfere with 
the judicial independence and to 
hold out a threat to the Judges that 
the executive will not tolerate any 
inconvenient decisions from the 

' court. But my appeal will go out to 
the hon. Judges in this country that 
 ̂they should fearlessly and honestly 
seek to uphold the oath they have 
taken. By surrender of their rights 
and their conscience t h e y  will neither 
enhance their own dignity and posi-
tion nor will they be able to dis- 

“charge their functions properly.

■ The other disturbing feature is the 
'tendehcy, specially after the procla- 
mati6n of emergency, that we find in
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the various High Courts. I have had 
the privilege of appearing before 
various High Couris and I find that 

^  ̂ the impression is growing in the 
^ minds of lawyers and litigants that 

some of the Judges feel that the king 
Or the queen can do no wrong. I am 
saying this with a very heavy heart, 
not in any light vein, but this is the 
feeling and this is shared by a very 
large number of people and lawyers 
in this country. This ig a most perni-
cious attitude which will ultimately 
force the people to lose faith com-
pletely in the independence of the 
judiciary in this country.

” We all know that the State is now 
the biggest litigant in this country.

' Everyday disputes between the citi-
zens and the State are coming up 
before the courts and a feeling has 
unavoidably been aroused in the 
minds of the people that as against 
the government, people will not get 
justice because it ig the government 
which alone can dispense favours. 
That is why I found that a High 
Court employee—I am very sorry to 
say and I am ashamed to say—was 
dismissed by the Governor who has 
no jurisdiction in the matter. The 
Constitution specifically provides that 
appointment and dismissal of all High 
Court employees are solely within the 
exclusive jurisdiction of the High 

'  Court Chief Justice. The High Court 
employee was dismissed because his 

' only fault was that he was the 
Secretary of the High Court Em-
ployees’ Union of which I have the 

. great honour to be the President. 
' When I went to the Chief Justice, he 

pleaded his complete inability even to 
raise a protest against the Governor’s 
action of dismissal of the employee 

. . . .  (Inerruptions) This is the 
position and I have had to go to the 
High Court and ask for the release. . .

"  SHRI SATYENDRA NARAYAN 
SINHA (Aurangabad): What did the 
High Court do?

SHRI SOMNATH CHATTERJEE; 
The court directed that so long as 
the matter is not heard, he will get

full salary and full allowances. That 
is why that Judge is not a good Judge 
any longer.

Judiciary should realise that they 
should not look to the government 
for favours. Not that we say that 
the Government is bound to lose all 
its cases. Certainly we do not say 
that, but the Judges must be allowed 
to decide the cases and to decide 
them according to the laws of the 
land, according to the constitutional 
provisions and according to their 
judicial conscience. But what is 
necessary is that the Judges should 
imbibe and develop an attitude of 
fearlessness and complete impartiality 
and integrity in the discharge of their 
duties and functions which I think is- 
of the greatest importance in this 
country.

There is another recent trend which 
has developed and which is being en-
couraged by the executive, by this 
government and the ruling party and 
that is that they welcome hobnobbing 
of the judges with the executive and 
members of the ruling Party. The re-
cent spate of so-called conferences of 
lawyers which is happening in State 
after State are being conducted and 
managed by particular political parties 
in this country and also under the 
aegis of the government. A  West 
Bengal State Lawyers’ Conference was 
held and the Government of West 
Bengal, if I am wrong, I may be cor-
rected, provided Rs. 2 lakhs for the 
State Lawyers’ Conference.......

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Were you there?

SHRI SOMNATH CHATTER JEE; 
They would not dare to invite me 
there. Now, under the aegis of thi? 
government, these conferences are be-
ing held to propagate a particular point 
of view and I find Judges are actively 
participating in them and allowing 
themselves to be denigrated by others 
and then actively competing among 
themselves to denigrate themselves.
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This is a strange sad spectacle which 
is happening in this country. When 
this is happening, although right think-
ing people may not he allowed to open 
their mouth, you cannot stop them 
from having a feeling that there is no 
longer any hope last chance which they 
-can have of protesting or effectively 
challenging the Government’s arbi-
trary action I request the Law Minis, 
ter and also the hon. judges, please 
leave each other alone. You have to 
do your duty as an Executive and 
allow the judges to do their duty in 
their turn Do not bung out lolti pops 
in front of them. That is why I have 
tabled an amendment I  find one at 
the reasons which is shaking peoples 
faith in the independence of judiciary 
is this offer of post-retirement jobs 
and assignments. This is one of the 
factors which is polluting the Indian 
judicial system. I have not got the 
figures These figures are not readily 
available But between August 1967 
and. July 1970 I find the Central Gov-
ernment alone gave appointment to 36 
retired judges. Once they take up an 
assignment, the assignment never 
seems to be over, goes on for three, 
four or five years and all the facilities 
which they used to enjoy during their 
period of judgeship, th e y  continue to 
enjoy With low pension and with 
inadequate post retirement benefits, I 
do not blame th e  judges falling a  prey 
to  these allurements. T h e y  are c u r ry -
ing favour; th e y  are competing with 
each other; they are looking forward 
to if W h at sn if 0* j u s t l y  would v o u  
expect from a judge who within two 
days of his retirement, get an assign-
ment from the Government when the 
Government is the biggest htirnnt in 
thi* country’ Government must have 
been appearing before him in so many 
cases. TTnles* a judge was being ap-
proached while he was a judge to take 
ap the assignment after his retirement, 
i t  is not possible that he could be 
given the job within two or three days 
of his retirement. If you require 36 
persons to be appointed to different 

"'Commissions, etc., over a period of

three years, can’t  you get from tha 
sitting judges? Why must you have 
these retired judges? This is happen-
ing everywhere. We see an unseemly
ope'-tncK1 of u retired High Court 
Judgo becoming a Judge of an Indus- 
tual Tubunal, who becomes subject 
irvredi'itolv to High Coujt Super-
visory -jurisdiction. Docs it enhance the 
pcobUge of the judges? Does it en- 
hnn<< the faith of the people in the 
judiciary in this country? Leave the 
judicin y alone. That is my humble 
request to the Law Minister and the 
Government. Various assignments, 
even their acting as arbitrators and 
discharging judicial functions, have 
become a fruitful source of employ-
ment for the retired judges

This is the condition in this country, 
primarily because of the inadequate 
service conditions or facilities given to 
the judges during their tenure and 
after their retirement—that is why 
these pitfalls are there. Therefore, I  
appeal to the* judges to rise above all 
this Thev will hnvP to choose I am 
takintr the opportunity of this forum 
to make this appeal with nM ‘-mcesity 
that the judges will have to choose 
between independence and 'subservi-
ence between fearlessness and cowar- 
cJicp pnd between their pilerianre to 
the Constitution and the people and 
what i* ciiMioct* d to be tbeir allegiance 
to the establishment Th ■> people will 
not rNfonernte them if +h**v succumb 
to allurements

W ith th is 7 support thi? BUI

SHIT I H v  MUKERJEE (Calcutta— 
North-East) Mr Deputy-Spraker. Sir,
I have b«on noticing today 1he speed 
with which we are passing legislation 
after legislation and what we have 
just heard from our friend Shri Som- 
nath Chatterjee reinforces my convic-
tion that every Bill before the House 
must fto through the grime of a Select 
Committee for otherwise in the name 
of expedition Government in a hurry 
would come and get through legisla-
tion without adequate consideration. I  
cannot for the life of mo understand
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however how Government can expect 
to answer many of the things which 
m y  friend Shri Chatterjee has just 
raised and get away with it because 
discussion necessarily would require 
much longer time. Mr. Chatterjee has 
referred to certain matters with which 
I  am in agreement. I am sure the 
House would agree if it really applies 
its mind to the matter that the allure-
ments offered to judges after retire-
ment are something of a scanrlrl I re-
call how nearly 22 years ago I had to 
shout in this House because I had felt 
u tterly humiliated at finding a highly 
respected ex-judge of the Calcutta 
High Court of the most independent 
disposition having been constrained to 
tread on the corridors of power, as Mr. 
Chatterjee put it, in the expectation of 
som«* kind of a commission deserts be-
ing t^iven to him. It was not that ex-
judge’s humilitation; it was a humilia-
tion of the entire country I do not 
also know, Sir, how Mr Gokhale would 
Rive, hut if it is a fact that a judge 
of the Delhi High Court has been dep-
rived of his on account of a decision 
which he gave in the case of Kuldip 
Naynr or whoever else it may be, if 
iha» is a fact, Sir, it will take Govern-
ment a lot of time before it leaves it 
down If it is a fact as I also seem to 
have learnt earlie*- it i«s a fact, that in 
Calcutta superseding the authority of 
the Chief Justice of the Calcutta High 
Court the Governor of the State had 
the gumption to intervene and sack 
somebody over whom hr* had no iuris- 
dictior whatever I do not know what 
Government here was do'nfr about this 
business and how a Governor of a 
Stat'v could hav*» the presumption to 
intervence where the Thief Justice 
was the final authority heats my con-
viction.

We all are interested in the statu? 
of the judiciary because w e expect our 
judiciary to act in the manner which 
is required by the countrv today. I do 
not accept some of the implications of 
Mr. Chatterjee’s observations but at 
the same time ther* is no doubt that 
judges should have the independence 
to which they are entitled. But here

again I find, Sir, that our judges them-
selves have perhaps been often even 
more to blame than the executive. 
They also do their kind of lobbying in 
certain places and my friend the Law 
Minister would remember how a few 
years ago we had to mention in  this 
House the case of a former Chief Jus-
tice of a State High Court—I would 
not puvtic uijxi ise because I do not re-
lish sc'unf3:tls, but a Chief Justice of n 
particula* Statp High Court was alle-
gedly involved in certain activities 
which were openly noised about in the 
Press which put forward certain plau-
sibly evidence also in support of those 
allegation? and nothing could be done 
about it in spite of my having tried 
to take up the matter not only with 
the Law Minister but with the Prime 
Minister herself Nothing happened 
and that particular ex-Chief Justice 
goes about the country making convo-
cation speeches and preaching piety 
to the young.

16 00 hrs,
[Snrtr B ih c w a t  Jiia Ascad m the Chair]

Now. possible this kind of judge also 
gets encouragement under the dispen-
sation of today. I do not wish to be 
interpreted as making any impugn-
ment of our ju-iiriary because by and 
IaJ?e our iudfres are a good lot But 
fhoVt% ;s danger against which we 
h 'v e  to fipht but Government so far 

nrr clone so I am sure if this B£U 
h H t*onp to a Select Committee, the 
Select Committee couM have business 
!il-o session? and certain things could 
havf' bopn inroroorated. After retire-
ment no al’uromon^s evcept in most 
exceptional instances of extraordinary 
academic excellence On the part of a 
Jvdor wh'i oo-n‘‘inues In retain his 

PTJf̂  thing he
mi^h* },<■. orcn-ionalV r^ led  
unnn to do 1 fevr things, 
hut some of our judges continue ever 
and ever with all kinds of assignments 
which are at the mercv of the execu-
tive is q scandal The iudges them-
selves have to be awake to this posi-
tion and the executive should help the 
judges to that realisation.
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M so ia r  ias this particular Bill is 
.'rtmcerned the main idea is that the 
judges conditions of service should be 
improved,/ I have no quarrel w ith that, 
-.#«■should let the judges have the 
<6ptijnixcn conditions of service for their 
kihd of work and when I find that the 
Xiaw Minister has vouchsafed to us 
tha t the facilities which are open and 
admissible to Class I  officers are not 
available to High Court judges, I say, 
go ahead. Give them those facilities. 
I  do not object to the. Bill in so far as 
those particular facilities are concern-
ed but at the same time having said 
What I had earlier said I would stress 
certain things which do not seem to be 
particularly necessary. Is there any 
special reason why these ancillary 
benefits would take retrospective effect 
from 1st October, 1974? I do not know 
why this particular bonanza should b:.’ 
made available to the judges. I do 
not know why a provision is made that 
judges of the High Courts would have 
the facility of rent-free accommoda-
tion. This is perfectly alright but 
where a judge does not avail of the 
official residence he will be paid an 
allowance at the rate of twelve and a 
half per cent of his salary. I do not 
understand it because a judge who 
does not take advantage of rent-free 
accommodation placed at his disposal 
must have some special reasons. Pos-
sibly he owns a house or houses 
ur he may have a lot of money 
and that is why he does 
not want official accommodation. If 
he dfoes not want official accomodation 
Why should he get special payment 
for it. Is it merely to put him at par 
with the other fellows. The other 
fellows are utilising official accom-
modation. Why do you have to put 
them  at par? Is the judge only after 
money? No judge if he is worth his 
name should be after money. This 
may* be trueism ibut we have to 

; taake sure of certain things. The 
Law Minister himself had been a 
judge and he discovered, it was very 
difficult for a successful lawyer who 
h?s proved his mettle to become a

judg^-be^'auf^.,:. ̂ v |nc<»n«. ...dropg^dra*, 
sticaliy, l  ,Jfcnow, Sir, that is a fact 
though sometimes it -expr.etia.tid ,'in
exaggerated form. I have heard in 
the precincts of this House the talk  
about a certain person, whom I 
shall not name, who is not perhaps 
a leading lawyer tha t he would not 
even accept the office of Speaker 
because he earns Rs. 50,000/- 'per 
month and I  had intervened a t th a t 
point when the conversation was 
taking place with the Query whether 
he did actually pay income tax of 
income of no less than Rs. 50,000/- 
a month because I  have statistics, 
offerred to me by Government 
which showed that that kind of in-
come is shown by very few people 
and I hardly discover any of our 
leading lawyers jji that listj.

Butt Sir, money is not everything*. 
Or is it? Is not the Speaker’s job 
an important enough job? Is not 
the Minister's job important 
enough? Did not the Law Minister 
accept the office of Minister at a 
very much lower salary not only 
because along with certain other an-
cillary advantages which all of us get 
in greater or lesser measure, the 
Ministers more than th e Members of 
Pavliament-because of that we can 
make both ends meet—but also 
because of thi? opportunity of doing 
sm i" service to the country that he  
ar,’rood to become a Minister at a 
very lower salary than he got as 
High Court Jude*e? The salary of a 
High Court Judge was considered by 
him quit* appropriately, a.« being in- 
adoauafe in so far as the  ambitions 
and aspirations of high-earning law -
yers are concerned.

Sir. T can understand aspiration for 
money, but. only to a certain extent, 
trot beyond that. Because where would 
v o u  o n ^  a t  +h*>t rate? How much does 
th« Speaker get? How. much does the 
Primo Minister get? Why should 
everybody ero on thinking only in 
term s of money?

T was reminded at one time talking 
of this desire for reaching out to
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Julius Caesar and Julius Caesar used 
to  toe jealous of Julius Caesar and 
Julius Caesar used to be jealous of 
Hannibal and Hannibal used to be 
jealous of Alexander and Alexander 
was jealous of Hercules who did not 
even exist. There is no end to jealo-
usy. If jealousy on the score of the 
amount of money x, y  or z earns is 
going to  be the criterion, there is no 
end to it. And let not judges and 
other people or even Ministers in our 
country, le t them not thing in terms 
of the money that they get. They 
should get enough so that they do not 
have to w orry over petty, trivial 
things Keep them relieved of anxie-
ty, but no more than that. Therefore, 
I  ask, why should a Judge who has 
a house of his own-and there are 
Judges who own houses in cities like 
Delhi, Calcutta and Bombay-why 
should they have this kind of allo-
wance?

Then the Chief Justice of the High 
Court is proposed to be given a sump-
tuary  allowance of Rs. 300 per men-
sem. It is very little. Mr. Chatterjee’s 
point is very valid-how much would 
remain after the income tax  people 
really and tru ly  get a t the position? 
Luckly, they do not. But that is a 
different matter. Why give this pet- 
tyfogging amount of money, and why 
does he need to hobnob perhaps with 
the leaders of the executive? A Judge 
does not need to throw paroles What 
is the good of it? Let these Judge try  
to  believe in our old maxim:

It cannot be interpreted in literal 
terms, bu t to some extent, there is 
some virtue in abstinence. Why have 
this petty little sum thrown to them  
for other people to talk  about? What 
is the good of it tha t we have this 
sort of thing given to these Judges?

1 find also th a t it  is proposed to in- 
2617 LS. .10.

crease the pension of the Judge* fejr 
about 40 per cent and fix the maxi-
mum a t Kg. 28,000 per annum in  th e  
case of the Chief Justice and 
Bs. 22,400 per anum in the case of 
other Judges. 1 do not wish to  be 
considered mean. I do not pen-
sion being given, but should it  be a t  
this level, in our kind of country 
where the earnings of the average 
citizen are so little? The President of 
this country, when he retires may or 
not an affluent person, but when he 
retires how much do you give him? 
Rupees 1000 a month, no more than  
that, as long as he is alive. If the  
President of India can have a pension 
of Rs. 1,000 per month w ith Rs. 10,000 
year for secretarial assistance and if 
he has to  make do, why make a fe-
tish? And very likely this man, this 
person who became the Chief Justice 
had been a success a t the Bar and 
had accumulated money, had got gra- 
tuity-cum-x, y  z and other facilities, 
and has got money by the bagful. 
There is no doubt about it; most of 
these people are not people who are 
in need. We are not pleading fast 
people who are suffering. But we are 
trying to make these people live very 
affluent lives. So where are we going? 
What is our philosophy?

If our expectation of the judges Is 
that they must have their commit* 
ment to the country, they m ust also 
at the same time make a commitment 
which could be interpreted in terms 
of expenditure to the public exche-
quer. Why should we do this? By 
all means, close the gap; wherever  
there is a yawing fissure you do 
something about it; you plug the loo-
pholes and that sort of thing and give 
the judge so much tha t he does not 
have to woory; help him  become an 
independent citizen of this country on 
whom everybody can rely; help him 
to show that he shares the spirit 
which would animate a  country 

- which wishes to rise to greatness, 
shall we do so by catering to their p e t. 
tv  little trivial ambitions for a little 
more money in their pay packed? X
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l&kri 1L Of. MiOmcfatf 

«m» a p t  iHuter$t*p$ this. Tbe entire 
Approach Is wxotig and ^hat is why I 
«ay that thi* is not in  conformity with 
w hatever w e say is ou r ideal today. 
Tftm  Is not in conformity with the noti-
o n  $hat there should be some com- 
«nen»lty end suffering, that there 
should be some kind of attem pt not 
a t  asoetidin but a t certain kind of 
liv ing  which would not be resented 
fey the fact of inequality staring you 
in, the  face in the most scandalous 
fashion; that is why, le t us not be too 
prodigal, let us not allow too many
fthiTvga

B ut whom do I ta lk  to? Govern- 
inen* comes forw ard and says: this
i t  the  legislation which has to  be 
ffrtttsed; here you are, take it or leave 
it. Wfeat do I  do? They have already 
proposed-, I do not know who propo- 
eofl >bu t i t  was a good proposal, that 
•v e ry  Bill in  Parliam ent m ust go to 
an Select Committee so tha t we can dis-
cuss It properly. Talking in  this man- 
a t r ,  in  an open forum  is not always 
«Ondusive to  the  ascertainment of 
eerta in  decisions which could be help- 
jtal. Whom do 1 talk  to? This will be 
passed just as it  is w ith whatever 
little  amendments the law  Minister 
In his condesension might chose to 
bring forward. But he has not done 
so. Whom do I  talk  to? W hat is the 
polttt? I t  is a most peculiar situation 
to  Which we have been reduced: give 
something today and say take it  or 
leave it  I t  is not right. I t  could have 
been different. The T,aw Minister 
could have easily called a meeting of 
people ana tried to formulate some-
thing.

B ut as I have said earlier, I have 
aotne fundamental objections to the 
yery  basis of this approach, even 
though I  do not object to some little 
xnotvey going to the  pockets of High 
Cowart judges or to  the  Supreme Court 
Judges for th a t m atter. B ut these 
m atte rs  of principle have to  be given 
Usoo^hi to  w hat Mr. Chatterjee has 
p^rtieuliurly pointed in  regard to al-
lurem ents being offered to judges, in  
regard to  penalisation allegedly of

" ir tiln  iudtfss who dbt in* f t**7™' “ w ' ’1 T
line V h iA  the Jb p crtiv e  wanted 
them  to toe; jn  regard  to  those things 
this House m ust have satisfaction, w e  
have all respect for the judges; but 
the judges on the ir part should also 
behave differently. A  iprm er Chief 
Justice of the Supreme Court, that is 
to say a former Chief Justice of India 
has been known to have been associa-
ted w ith some of the biggest black-
guards in the industrial history of 
this, country. Nothing has happened, 
not even a d e a n  exposure of the 
m atter by government; only some a t-
tem pt was made from this side in 
order to pu t forward such a case- The 
judges also are not beyond blame. 
Today everybody blames everybody 
else. Judges also have to cure them-
selves. A national endeavour has to 
take place. I am afraid I see no signs 
Of it. We have ju st got a readymade 
Bill and all I  can say is: a few more 
rupees to  the Judges pockets we do 
not mind, but certain principles are 
involved to which government muqt 
give some answer.

ir*rr(qrsft): sw nfo  
*rt gftrenff

tsrrf^r, n*  srarm w f  torr $*rr 

fr ? srr* sft *fta:

^T*r

« ? h r« rh rn R  i

«rs® ^ r t  f  »

m  fo rm  if *t*t % fcfta 
vnr % s ta r  f a  5f^sr

aRFt ^fr 'sflr

^ffrorcr ^Tfw , i >  * f t  %

if f ,rr?psr 

m f w  inwff ?r*s "f® w
^Hff » l  w  w  | 5  ^  !frf3r<r,

ff?wr % *t r t  f^ jw rn r v r  

*RflWT trwf «r4Mr v
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igQ *fNf *f*r art trrarcf 
% ****<? **r

*i3wt 1 ffcpfiww *1% f  w
* fw  tfr |  t f t f t  % gt *■? sP w *

1 w *  * r  %**
gjfto ^Phf % w i w  w i & i
% oriNr t r * r  * #  jrfN m  *rr 555 ari 
* *  % aft «rc% *rrcr v t  fo r m
*1% jp^tt | ,  % ^sprr 1 5rR?t «rk
w  «rrr ^  *rr 1 arf 3§?r 
srsyr 5?^?t *w«r ^  * rp n t 1 
*T$ tTTR 3fftp3T*3[ «Rfff% ^T W7 *̂T*T 
*r»»r ^rffpr, ^ r  % «r®®

*rrf^r ^ r  m  s r o r  ft*rr
wn*r

*  wjr»f iTwrqT ^ n r  «fft % *r#r 1 5

f g*f<grre s w f a  «fh  fr«nn  
r a t f *  v t  1 ^  f a  tT*F
«r^Nr *Ft 5W iprnc T O T  fa^FTT ^ rf^ t  
w ffar trn? % zr^r ^  * f r t  srforr 1 

q r  ap^ts'R' ^  ^
xftx 3 *ft Jr It 5  qrte *f?vtt w r r  g  1 
wnsr wrr qrfc: * f k  ijsfr* qfcr 
%  v t  gfaarq; T t  arrr ^  
t |  I  v tit  m<£t r *r
*JW 3R?TT I  ar?T WT fTFcTcT ^  ? T̂
*^r ***r t  *r ? r ^ n f t  |  ^  ^  f 1®
1 1 *r? *rr *wfhrpT ^  W ?  n
i W

“We are quite clear in  our minds 
th a t the  term s of service under 
'Which junior judicial officers are 
employed and the fringe benefits 
and general amenities which are 
m ade available to  them  are wholly 
unsatisfactory and meagre to a 
degree, and tha t they need to be 
immediately improved if competent 
and -capable lawyers have to be 

a ttracted  to the judicial career. I t

must be borne in mind that the work 
which these junior judicial officers 
discharge in their respective courts 
in small taluk towns is, in  substance, 
the foundation of what is described 
as the Rule of law As Justice 
Holmes once observed, the basis of 
the rule of law is laid down not 
neces&anly in important and sensa-
tional constitutional cases bu t in 
small and humble disputes between 
litigants who bring their causes to 
the courts”

s?ls*r 3r «s?rr * n * r  |  9 
qftaif * *  o t t  ?T|t snrara |  1
u r  sw  * r t  «r?r ^  «pt 

t * t t ^  ?ft % f r x i aj^rar *r
^  fcitpr 1 <T*r^e 15 ^rrer 
q«F WRT *T r̂raflcT^TrsFT %%̂T % fwq 
% %*fr t fSnrnft r %  f  1 
vn<>Pctk ssro r

t % '4x % ^rnr
T̂fTT % 4i><5T 3FT XTT 1TRC ^  w i 
^ F T  3FT *nr I ^  T? «T̂ ,
r ^ ^ r n r  qlt ^
w k  ^pswt w $gft srfr wt?r ?rr 

f ^ « r  ?wf«r ?ft 7 ?  auirir
s'jrnr # r  s r ^ r  ^ ? t  ^nsrrr 

f  f% «pt»- srnr q t  wrOr 
q»"V q ? eft q^F spt «W5T ^  

5R ?  ?r ^ rft  
5fte % x(Yr ? r ^ f ^  F̂TT

xrr^¥ aFT, 3($ fgTTt
ar^rar ?r ?rrtj*r \ s r t  ̂ ?r ?r ?=*rnr fa%*rr7 

^ t i  % 3?^a *ft s r w  wm %m t  
?nr ^fnr^ ft 1 ?r*ft i tm  ^  »fr<ar% 

*n^r t |  «r f% 22b $*r % zm  
«rim 1 (w nrcw ) t  s ^ t t  5 

«t^t h  ?̂nr ^  ft
irr^T fo  ®tz 'TT5TT «Ft crapf,*K apn

f  ’  ^ e r  |  a rfeftrw  &&
? t  ^pt  ?rvfnsf

1
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[*f» n ^ f ^ t w m ]
**hr fflr * r r f^  ? **ff ®t£

*rc f 3  f a r  *t> t $ n *r e r r  $  
m $ r |  ? fa r  <ft iR t m
i  fa  <mr trr j ,  art *nct«r 
$  ^  sftm fw  ter $t * t i  i sn fa  
apt ^ v m T ^ f % «rrt if  Jf «tt i

#5TT 5PTTTT ^ R ? t ?TFT«^T| * ^ r  *  
S rfa r gft «rrar s fa  $?*rn> %% anrerr 
^ t t ,  3ft  ^  *rfc  ?*iw  ^  *jl%  ^ r r  ^  
§ *rr ? > fr ^ rfg ir gft ^ *r ^  *p ft*  n w 4 V  
*r t * m  % s%  i *rn*r ?ft ^ r  Jf ?rr6t 
^  q-fersr ^tcft % t ff 
a rtsr ^  cr^crr^t £  s it* ^  ^ t t  
**riw r f  i # % = t m  ^  I  gsrw iftpr 

r*rf̂ r cfr
w rrfcrr  i  *n% &1 aw sfto w s ff  
*rto ^  ?fr fc*tr*r ir m m  f a  
ajrtfmsrd % *ft z rp m r *r$ *r aft 

vt£?r |  sisf «rr & )£  m arfwf 
w t z r m  qT«TT |  3 “fa?r qrc s r k t  
3FTT % ? 3*1% * tf  JfTptf§*PT * ft
t  i * s r  <rc t f i f  ^  | ,  *Ft£
«rpf ?r̂ t ^ f t  ^fr #, a ra fw  ^  t , 
q̂ f> Bft3 % 3p»r̂  if #Peth tsrrr £ r 
af^t TT 3 ?  3 ?  ST5«r F̂rT̂ r
11  ^  ^ w ^ f h r r f a r f t ^ s :
*? t& r, f?rf w fl&r 3?ft*r *rt£  ir 
*n %  f  i % fa r  ^ r r  r x  ^ r %  *ft£  
*jfa *TT 5T̂ V |  i 

«TTcf %frz £  i s p % *r r q $ to t 
*srri%Tr ? ?rr ««flr>nr % «ft ’srr'fr fT tfr i
*r ^  i f  «T5® «TK»fV JTft
|  i ^fr % go  ^nc>? v i r̂fM-tfT Sf f s  
« r rd W  % ^r f^wnT | ,  ^ r r  
SATAifn f  I W  TT *JT»l<lVf?di<*l
30 wrar fa n rn ff m ^m rr f^ rra rc ft t  

« f t r  5 * p f t *  9% f^ng- <rt»r ^ v f - f   ̂
^ s ft ^ r  ^  -p m  ^ r r fs w r  wr ^ rrft |  » 
« p » r  g t i f  f a i t  ? fr  ^ r f e r f f e i

& Arndt. |HU ^

«f f f f  i f a r  aft ai% m &  w>r % 
m m  w n  % f  # z t
^ r r  frfarer v*ftir«r if f v t?(t 
f  i <rfa?flFr r̂Tanq- ^nfffiw *̂ ir fT<rV 

t  f a  f ^ |^ T R  *r f®  w>r ^  |  
faRTT q^r ^CT « T ^  V'fT q^T ^2T 
^sfrfsnrr «fVr ejmV ^rtp <rV*ff % 
f^rrr fr® ^  m  fffffrr ^ r  ^ r  % 11
IIST CRT Ŵ T % f a  CT3T %f*Rr %ft
5=nfV 0ffr =«rrr̂ T i

“More weighty considerations 
arise in making appointments to  
the Supreme Court Bench and we 
feel, that in making selections from 
the Benches of the High Court, 
prompt and unhesitating recognition 
should be given to merit and ability, 
regaidless of considerations of 
seniority and experience. It must 
not be forgotten that youth carries 
a freshness and vigour of mind, 
which have their advantages as 
much as m aturity and experience 
flowing from age.”

eft <iWF5f ®FT % :3TT t̂ ^ fa  
JTHfTct & I f  f t  ?ft

3W3=r «r^ | WT SFSTTiT fTTR^TT ?f̂ V «R 
W^TT f  I ifrr  rrap 3T5T «FT 
T̂3f g%, t t  swr vfir ^fnrrr ^rrfarr j 

^  ijf  ^  fa^ii^qfr t ^ t
g  i sft ?rar w i t  t  i ^  ?ft
r̂gcTT f  f a  WFT ^ffVpff qft 5n?r»wt 3F*r 

^  ^ftfa 5F5rnrfâ r vV tyw m tn^ *pr?t 
% I tr̂ T TT$ ?Rft5T T t qpar 5fn9T 
q̂ranr h r t h t  ^  *R?fife M  ^  * 3 ^ t 
B̂tFT *p ^ r  ^  i

|  ?ft x r m  |  6 *r t̂% crrr 
^  I T»T % t  3RT̂ r, f̂ FT ^  
$3T fW  t ,  «f f^TJR ^  I 3PFT
—wf^rrr ijrsfr arrar «*t r  t  Tfif̂ Sr, f f tra r  

sr-f;R % 5 ^  It »rf «vif«
^rrfpt i «rnr ^pt  ?r h t |  

ai^RT wvr^r, Ifftwr



265 High Court Judges PHALGUNA 18, 1897 (SAJFCA) Amdt. Blit 266
(Contis. 0/  Service)

f a r  srref J t ^ a r ^ i r r f q r  ?r?r«anf 
arar % w f f a  tf*  * r ^ r  cTt m m  
*5H% vrm rr f ,  wirrwrar *n*r *r »tspt 
f r n  % s v r a w i r  ^  7fr spt -pftf 
^TTFSr ^cTT, s f o  W  n-TT $
t f k  aFIRTT |  f a  5  gsffa Vfcr OT T̂HTT 
| \  5T? STS ft ^  {, *TC%
m  wrt st^pt wrr, £ t -  
f^f?T?far STTTJ 5TT *T T̂TfTT |  «ftr 
far* ^ t  r̂rcTT 1

A very fine lawyer he is, who can 
defend any murderer.

q$  *Tcr s rfa 'fr wrfk^r f n  ^m rf 
«fV fT?m r| ^ f r r r  t  ?n sfT TsVftprw 
srrfaRT'Sf I , | ,  *Tf»re t ,  *r*rc
«p1^ %  arsr f , 3Tfi q>fr ^ r r r  * ;m  j fw r  
4  , **n?r r=Rwfr ^ r t  ^rrf^r t ]
*r$ r a v  ?*rnTrsfNT v r  *v f*F 8  t .

ar?r5* ,$ fa? T f * T  t H R ^ R  
^ 3  ?crfjrry>T f?T?pr ^ rrf^  t

SHRI SATYENDRA NARAYAN 
SINHA (Aurangabad) Sir. 1 suport 
this Bill, which is ci simple measure 
intended to give certain benefits to the 
judges recruited from the Bar You 
are aware that the demand for improv-
ing the service conditions ot judges has 
been persistently made over long 
years; and even when the High Court 
Judges (Conditions of Service) Bill 
was first brought before this House in 
1954, it was urged before this House 
that we should improve the conditions 
of service of judges so as to attract 
the best talents from the Bar; and 
that whatever salaries and allowances 
were guaranteed under the Constitu-
tion, suffered erosion due to inflation 
and rise in prices; and the Govern-
ment did not protect them. Mr. 
Chatterjee has already quoted from 
th a t speech of my friend the Law 
Minister which the latter had made 
while resigning from the Bench, that 
the Government did not protect the 
salaries; and it was not consistent with 
the status and dignity which, attach to

the Justice o£ the High Court; the  
comparative ease of the service, and 
all the compensations of the office 
had \ cry nearly vanished and there-
fore it was not consistent with the 
conscience to function as a  judge. 
And, therefore, he thought that he 
could not continue as a  judge. In 
England Sir, when the judges threa-
tened to resign, the Government of 
U K immediately took remedial 
measures and prevented the resigna-
tion from materializing Here, the 
Government has taken 'such a long 
time m coming forward with this 
measure. I  was not able to under 
‘■tand the reasons for the speech 
m.tde by my friend Mr Daga, 01 lor 
that matter the views expressed by 
my \e iy  learned friend Prof Hiren 
Mukherjee Prof Mukherjee had said 
that money was not all that we 
needed for attracting talents; and 
that it was not in conformity with 
the ideals that we held oi cherished. 
Quite true But may I enquire 
whether or not the same considera-
t i o n s  prevailed when the Conditions 
ot Service Bill was brought forward 
Iwfoie this House in 1954, whether 
01 not this demand has been per-
s i s te n t ly  made and whether or not it 
is in conformity with the reality or 
fact of life Are we functioning in 
‘-ome kind of airconditioned- com-
partment, having nothing to do with 
reality of life? The reality of life is 
that we cannot function m an inde-
pendent. impartial manner, without 
being harassed for our daily chore® 
or necessities of life, if  we are not 
p a i d  enough. Those da>s are gone 
when a lawyer considered it to be an 
honour to accept an offer of judge-
ship Are >ou not aware that many 
lawyers have declined the offer to 
.serve as judges?

Government have not also en-
couraged that kind of patriotism 5n 
the judges. Recently, the trend has 
been that the judges are not very 
sure about their security of tenure. 
As my friend Shri Chatterjee, said, 
the dignity, which attaches to this 
office has also undergone some kind 

of erosion. Therefore, we cannot
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attract talents to  the Bench until we 
have improved th« conditions of ser-
vice to an extent that they will not 
feel the pinch of life.

My hon. friend, Shri Daga, has 
spoken about the improvement of 
salaries and other things for the 
junior judiciary. Perhaps, he is not 
aware that the Pay Commission has 
already made some recommendations 
for improving their salary scales and 
and all that. You will notice that in 
the Statement of Objects and Reasons 
it has been mentioned that with 
regard to Class I service officers the 
Pay Commission has recommended 
certain improvements in their salaries 
and pensions. This Bill relates only 
to such members of the Bench as are 
recruited from the Bar; it does not 
relate to those who are promoted
from the permanent service, because 
they are already entitled to those
benefits, which have not been made 
available to those members of the 
Bench, who have been recruited from 
the Bar. Therefore, the criticism 
made by Shri Daga Is not germane to 
this measure.

Secondly, it is only when we have 
fixed the maximum and minimum
personal incomes and the ratio
between the two that we can con-
sider these arguments a« valid. We 
have got to go by the present trend 
of thinking, and we cannot preach 
idealism to the judges who are rec-
ruited from the Bar, and hove 
another standard for those who are 
recruited from the services.

SHRI H. R GOKHALE- I am 
sorry to interrupt the hon. Member, 
but I think there is some misunder-
standing. The distinction is only in 
respect of gratuity, because gratuity 
is already available to the service 
judges but not to the Bar judges. 
Now it Is made applicable to the Bar 
judges. The other proposals apply 
equally to all.

SHRI SATYENDRA NARAYAN 
S1NHA; I  stand corrected.

I  do feel that even to the chaag* 
context of things we do want 
the judiciary should be insulated^ 
and the greatest safeguard that you 
can have for the independence of the 
judiciary is to keep them aloof from 
all temptations, not only when they 
are serving judges but even after 
retirement. I t may or may not be true, 
but the general feeling ia that when 
the judges can have post-retirement 
benefits,, people stjart (having sbme 
kind of apprehensions about the im-
partiality of these judges. You will 
remember—because you were a 
Member of this House then—th at 
even in 1954, practically, from every 
section of the House a demand was 
made or concern was voiced in this 
House that no post-retirement 
appointments should be given 
to the judges. The Constitution 
has imposed an embargo on 
permanent judges from practising in 
the same court after retirement. But 
the real provisions should be there 
that neither the judges should ac-
cept any office nor the Government 
should give them any office in their 
gift, because it is creating a wide 
feeling of uneasiness with respect to  
independence of judges By provid-
ing employments after retirements, 
the Government ig virtually under-
mining the foundations of indepen-
dence and impartiality of the judiciary 
which is sine c(ua non of democracy,
J do believe that the Government 
still believes in the independence and 
impartiality of the judiciary. There-
fore. I support the views of my 
friend Mr Chatterji that we should 
not give them any appointment un-
less it is of a very exceptional nature.
The judges look beyond their tenure 
for employments. They are carrying 
favour with the executive. Why 
should they do it? That is why the 
status1, the dignity and 'the respect 
attached to thisi office has been >
eroded. It is my concern as a Mem-
ber on this side of the  House tha t the 
independence and the impartiality of 
the judiciary should be maintained 
and the people should have respect.
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faith and trust ia  their impartiality 
and independence. Then alone we 
can. say that our democracy will 
function properly.

In the end, I have one submission 
to make to the hon. Law Minister. 
My friend Mr. Daga has asked why 
the high offices of the judgeship should 
be confined to only a particular sec-
tion of the people. Supposing a 
man becomes a judge. His son will 
also become a judge. His nephew 
will also become a judge. His rela-
tions will also become judges. Why 
should there be this kind of inbreed-
ing. Why does it happen? I  am not 
saying that those people do not de-
serve But we should do all that we 
can to allay the suspicion of the 
public in this regard. I would beg of 
the Law Minister to help develop a 
very healthy and necesseary conven-
tion that at least the Chief Justice 
of a High Court should not be from 
among tbe judges of that High Court; 
he must invariably be brought from 
outside Secondly, a certain per-
centage of the judges must be from 
outs’dc. That can prevent this kind 
of inbreeding. With these words, I 
support this measure

SHRI VASANT SATHE (Akola); I 
rise to congratulate the Law Minister 
for bringing this long awaited 
measure. As far as judges are con-
cerned. both in the High Court and 
the Supreme Court, we have been 
feeling for a long time, that their 
salarv and remuneration have not 
kept pace with the rise in the cost of 
living in this country right since 
1954. While the incomes of men in 
other professions in life have been 
increasing particularly in the field of 
law. the share of practising lawyers 
in th? High Court and the Supreme 
Court, with the growth of black 
money in the country, has also been 
increasing. Let us not deny that, 
because eminent lawyers known in  
this country are lawyers who are 
known to be practising on taxation 
side, wealth, income, election peti-
tions, petitions relating to company

matters, petition sh relating to h i^h 
civil matters and petitions in which 
big money is involved. I  beteve, the  
Law Minister will agree that 80 per 
cent or may be 75 per cent of 
the cases are of value that are 
confined to the jurisdiction Of lower 
courts, say, below Rs. 50,000 or 
Rs. 25.000 or whatever it  is. He can 
give the exact figures. In this respect, 
one of the eminent judges of the 
Supreme Court was giving the 
figures the other day. So, the main 
litigation in this country takes place 
actually at the lower level. Very 
few of those litigants have the capa-
c ity  to go to the High Courts or to  
the Supreme Court. I t is only the 
rich who can afford to go to the High 
Courts and the Supreme Court. In  
effect, justice becomes available only 
to the rich and the rich have enough 
money to throw about, to engage 
eminent lawyers. The eminence also 
grows with how much fee a parti-
cular lawyer charges per diem in the 
Supreme Court.

It is a vicious circle that we get in. 
The black money grows, the defen-
ders of black money grow; the big 
fees are charged and the eminence 
grows with big fees We know what 
happens in labour matters, in the  
field of social legislation. It is the 
experience of those, like you and 
me, who have been practising all 
these years in the branch of social 
legislation, for the employees, as o 
m atter of dedication, that even the 
labour matters are taken by the em-
ployers from the labour court right 
upto the Supreme Court and they 
take years In the High Courts, the 
cases are pending for years; the w rit 
cases are pending for six years 
even. In  the Supreme Court, they 
are pending for more than five years.

What I would like to know is, 
while we are trying to ensure and 
secure the remuneration or salary 
or wages of the High Court judges 
and the Supreme Court judges, and 
rightly so, is there not going to be 
the simultaneous thinking of real 
justice being available to the people
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o f  this land? This question does not 
•eem  to occupy the came urgency In 
«rur thinking. In spite of the various 
Commissions which have given re -
ports about w hat to do about laws 
delay, really, such a measure should 
have been brought about. How are 
you going to have these cases dis-
posed of in the High Courts and in 
the  Supreme Court that are pending 
to r  years?

We are talking of time-bound 
programme in the economic field. Is 
there not going to be any time-bound 
programme to r justice in this 
country? The dictum "justice de-
layed is justice denied” has really 
become wo m e out. That dictum has 
lost all its meaning because the ru le 
is. justice delayed.

l f t . i f f  turn.

fS H sa  C M . S t e p h e n  i n  t h e  C h a ir }

You will never get justice in this 
country  if a m atter like wage 
fixation i* going to take 16 years. My 
case ° f  th«  wage earners of Siva raj 
F ine A rt Litho Works and other 
U tb o  Works is till today pending in 
th e  Supreme Court and it has been 
going on for the last 16 years. Now 
m any of the w orkers have died and 
nobody seems to bother anything 
about it. There is not even a Bench 
available on  labour m atters in  the 
Supreme Court.

We are today talking about land 
legislation. Thousands of cases have 
been admitted and are pending in 
th e  High Courts. I  would like to 
know  what the High Courts and the 
Suprem e Court are doing about this. 
T here are thousands of m atters and 
one question of law; if you decide 
one  case, thousands ot cases get de-
cided.

SHRI SOMNATH CHATTBRJEE: 
X can teU you that in three months 
o u r Calcutta High Court disposed of 
IW0O cases. So, they can do it, but

the trouble if that ’they are not 
allowing the facilities. There are six 
vacancies in the Calcutta High Court

SHRI VASANT SATHE; What I  am 
saying is, you may fill up the va-
cancies. Ultimately there has to be 
an awareness on the part of the High 
Court and Supreme Court to dispose 
of cases expeditiously and early, Law-
yers may go on arguing; there may be 
one month’s argument on a point of 
constitutional law—eminent lawyers 
arguing and the same point being re-
peated this, way or that way with diffe-
rent wordings and different quotations 
and different precedents. What 1 would 
like to say here today is that if there 
were a higher court above the 
Supreme Court, Mr. Gokhale will 
apree that more than 50 per cent of 
its decisions would be set aside, if not 
more Therefore, is there going to 
be any ^ense of finality of justice in 
thi* country’ The beset common* 
sense justice, if you ask me—and I 
have the benefit of practising right 
from the lowest court to th r 
Supreme Court—you can get from 
down below In fact, I  would say, 
while we are doing all this re -
thinking, that we should have 
people s court s at the grass-root level, 
at the panchayat Samiti level. There 
are ‘Nyay’ Panchayats; revamp them 
with persons who know something 
There are so many young law yers we 
are producing every year: pu t there 
a person who is experienced in civil 
law, may be a judge or a magistrate. 
Have a two. three or five judges1 
Court at the grass-root level 
and give; larger jurisdiction to it— 
say. upto Rs 50,000 in civil m atters 
and. in criminal matters, punishment 
up to five years or ten year* Vou 
give it such jurisdiction. They know 
in the village or in the place itself 
what is w hat and who is what and 
they will not be deceived by the so- 
called evidence created. Therefore, 
you will get more natural justice 
there. We talk of natural justice; 
greater natural justice—justice 
according too the village—will be 
there. Therefore, let us also do 
something on these Hu m . Give
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finality there and only on a question 
of law—on a very substantial ques-
tion of law—or gross miscarriage of 
justice, allow one review. Stop these 
appeals, and the power of issuing 
w rits given to the High Courts and 
Supreme Court. It is not necessary. 
Every matter need not go io High 
Courts and Supreme Court. I do not 
know whether my friend, Mr. Frank 
Anthony, will agree with me because, 
by this, the practice of the Supreme 
Court lawyers will suffer.

Another point 3 would like to men-
tion is this. While we are thinking 
of Constitutional reforms, at least 
as far a* vires of legislation's of 
Parliament and State Legislatures is 
concerned, the power of judicial re-
view should be taken away from the 
High Courts and the Supreme Court 
Let there be another forum, a na-
tional judicial review comm.ttec or 
commission where in representatives 
of Parliament, a judge of the 
Supreme Court, a Chief Justice of 
High Court and leader of the Opposi-
tion or bis nominee—some such per-
sons—may be there Let them have* 
the jurisdiction for judicial review. 
Even advance, advisory opinion on a 
Bill or legislation can be obtained 
from them. Fifty per cent of today s 
delay and mischief—I am using the 
word ‘mischief’ advisedly—could be 
stopped if you withdraw this power 
of judicial review Constitutionally 
from the High Courts and the Sup-
reme Court Simultaneously, you 
may create people’s courts; give them 
good salaries at the grassroots level 
Then you will find that justice in this 
country is real; justice for the 
common man will become real; jus-
tice for the landless labourers and the 
working class people, who cannot 
afford to go to High Courts and 
Supreme Court, will become real. 
Today justice is being delayed in a 
criminal way, literally speaking. 
Therefore, have some simultaneous 
thinking on this

To be very frank, not much is being 
done for these judges. You are only 
bringing them on par with Class I 
officers in respect of remuneration

and other benefits. I do not think 
that this is anything extra-ordinary*
In fact, I have not understood what 
is the object of sumptuary allowance 
o! Rs. 300|- to the Chief Justice. 
This looks a little odd. Ia he re-
quired to give parties and other 
things ■> I would like to know this 
from him.

The minimum pension is proposed 
to be increased by 40 per cent, from 
fts. 6,000 per annum to Rs. 8,400 per 
annum I would request you to in-
crease it to Rs 30.000 per annum. 
For a retired judge, an amount of 
Rs. 1,000 per month is nothing Let 
him live with dignity, in his retired 
life, having worked as a judge. I 
would, therefore request you to ac-
cept this suggestion and increase it 
to Rs. 30.000 I believe, there is 
some thought being given to increas-
ing the lowest taxable limit from 
Rs. 8,000 to Rs. 10,000. In the case of 
judges, please increase the minimum 
pension to Rs. 10,000 Also, in this 
Budget Session, please bring some 
other measure which w ill ensure 
speedy justice in High Courts and 
Supreme Court and which will en-
able the poor to have justice more 
directly.

SHRI FRANK ANTHONY (Nomi- 
ruted-Anglo-Indians): Mr. Chairman,
I hope, the Law Minister will not 
deal seriously with the iton-sequiturs 
that fell from my friend who spoke 
before me about people’s courts and 
divesting the courts of their powers 
of judicial review in the matter of 
rires of legislation. These are serious 
subjects which will require careful 
debate and are hardly the subject- 
matter of pensions and emoluments 
which fall within the purview of this 
particular Bill. I  am particularly 
concerned. I hope my friend will not 
be able to collect disciples tor this 
view that the courts should be dives-
ted of this power which is basic to 
courts. Why have courts, if the 
rfres of legislation. These are serious 
be placed before them. That, to my 
mind, is the supreme function of the 
courts. They alone are capable of 
interpreting the vires of legislation
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according to certain rules of pro-
cedure, according to certain norma, 
according to certain nuance* which 
only people with that experience will 
be capable of doing.

Now, I  shall immediately go to the 
Bill and some of the criticisms which 
seem  to have fallen from m y friend, 
Hiren M ukerjee and my other friend. 
Both of them seem to be against the 
principles underlying this Bill. I  can 
understand my friend, Hiren Muker-
jee; I  have known him for many 
years as an ultra-idealist, but every-
body cannot be an ultra-idealist, and 
certainly people from the bar cannot 
be expected to be ultra-ascetics.

I  am very happy that this Bill has 
come. Personally, I would like to 
have seen the pensions pitched at a 
higher figure. I think, it was long 
overdue. There is only one question 
th a t 1 would ask here and that is, 
what particular significance ha* this 
deadline of 1st October, 1974. Some 
people rather uncharitably suggested 
that some Judges friendly with the 
Law Minister must have retired after 
1st October, 1974, that is why, the 
deadline has been fixed. The other 
judges said: Why don’t you give it 
to us generally, we are not a very 
large fraternity, leave it to us, 
w hether we should practice or not

So far as the judiciary is concern-
ed, I consider th a t this has been 
really  a  priceless legacy of ours— 
its independence and its competence, 
and those of us who have practiced 
for many years are a little unhappy 
about certain trends today. Let us 
be frank  I think the Law Minister 
privately will admit this tha t even 
the juniors, the front rank of juniors 
have not been accepting judgeship 
for some considerable time My fri-
ends have spoken against the seniors 
who make so much money and charge 
so much money in any case 
they would not be eligible from 
th e  point of age for judgeship apart 
from  the  fact that they are not likely 
to accept, b u t even the juniors in

m e front r«ak  «*f jufcfors have not 
bmm acKStgrtinff judgeships.

Presently, there, has been a very 
disconcerting development. I  find, 
Mr. Chatterjee referred to  that. We 
do not know the reasons, but all 
m anner of speculation wild and 
otherwise is going round, as to why 
three judges in Bombay High Court 
and one judge here, who have work-
ed and apparently had commended 
themselves to  the Government, have 
not been confirmed One of my 
juniors, who has worked well for a 
considerable tim e was approached 
for a judgeship. He said Now 2 
would never accept a  judgeship. Jt 
would have meant certain sacrifice, 
I  would have been prepared to make 
the sacrifice because it would have 
meant serving the country in a cer-
tain way, but if we are going to be 
elevated to the Bench and because 
we w rite a judgement th a t may be 
unpalatable to the executive, sud-
d e n l y  after two or three Years for
no reason at all being sent back and 
to have to re-build our practice, is 
going to be a tremendous disincen-
tive now to our good young men for 
accepting judgeships

I do not know, what the reason is 
I do not know, whether Government 
would be prepared to give the rea-
son for this departure It has not 
been the rule for judges who have
served for two or three years as
Additional Judges suddenly to be 
axed
17.00 hrs.

There is one particular m atter that I 
wanted to undertake and that is the 
mam reason why I have spoken and 
participated in this debate. I  have 
made this plea year in and year out.
I  say, yes, judges are  sui generis; you 
cannot assess their conditions of ser-
vice their conditions of pay, emolu-
ments cannot be compared with the 
condition of pay of any other service. 
Because, by and large, you a re  recruit-
ing people who are already success-
ful, men who are successful even from
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the  financial point of view, if they are 
going to accept judgeships, they have 
to  make a very very heavy financial 
sacrifice. But what I have asked is 
this: equate the  pension to the  salary, 
but, alter that, do not allow a Judge 
to do anything that partakes of a  poli-
tical or even of an administrative 
character. This is having a disastro-
usly erosive effect on the judiciary. I 
have asked tha t Article 220 be amend-
ed so tha t Judges should not be al-
lowed to practise. At present they can 
practise in other High Courts or the 
Supreme Court. Since the Law Minis-
te r  has left practising at the Bar, he 
has not seen the new phenomenon. Not 
a day goes by without some retired 
Judges welling the ranks of virtually 
unemployed senior lawyers m the 
Supreme Court. Now, this is not very 
edifying and I say this with a great 
deal of reluctance. These people who 
belonged to the judiciary where they 
have been rightly treated with a great 
deal of respect, come there and they 
bring their whole cadre into disrepute. 
They start as juniors. Now, the Law 
Minister knows what a fiercely com-
petitive profession the law is and, 
juniors—I am not justifying juniors — 
do indulge in malpractices and these 
people who have held very high offices 
as Judges, in order to get briefs, are un-
dercutting the juniors or are indulg-
ing in a  malpractice which is com-
monly referred to as touting which is 
sad, and I am sorry to say it, very 
degrading. That is why I say, give 
them not only this pension but a higher 
pension, but put a blanket ban on 
their right to practise. I do not know 
w hether the Minister is contemplat-
ing this, but I  would seriously ask 
him to do this.

Then, with regard to the question 
of offering them some kind of pre-
ferm ent or employment after they 
retire. Several years ago I addressed 
one of the High Court Bars and the 
Members of the B ar complained to 
me that Judges, on the eve of their 
retirement, were canvassing with 
every kind of politician in the coun-
try  for some kind of a post retirement 
job, X spoke to  the Chief Justice. He 
said, *Mc. Anthony you are talking

o t canvassing of Minsters. I  know 
th a t Judges are canvassing w ith P ar-
liamentary Secretaries and Deputy 
Ministers for some kind of a post-re-
tirement job. This is a grave reflec-
tion on the judiciary. I know what 
happened when a Judge of the Sup-
reme Court was made a Governor. 
There was all kind of criticism. Much 
of it was irresponsible. And another 
very eminent gentleman, we know 
him, came from a High Court. He was 
made a Minister. There was all man-
ner of criticism, and justified criticism 
from this point of view, that a parti-
cular Supreme Court Judge—I do not 
know—had been influenced by the 
prospect of some kind of executive 
preferment, but people began to ana-
lyse his judgments. They said, *You 
see this judgment. One month before 
he retired. Obviously it was condi-
tioned by his knowledge that he was 
going to become a  Governor or the  
likelihood tha t he was going to be-
come a Governor.’ This is what is hap-
pening in regard to allowing Judges 
to practise. All over the 
country people are talking. Much of it 
is loose talk—that Judges on the eve 
of retirem ent from this High Court or 
that High Court, are feeding this firm 
or are feeding the senior lawyer so 
that ultim ately when they come to the 
Supreme Court, they can in  tu rn  be 
fed with briefs. Stop this. As I  said, 
this was long over-due. I have plead-
ed earnestly and I think the Law Mi-
nister will agree with me. You have 
done this. Give them  the option— 
those who get this enhenced pension— 
it is very appreciable, all right— 
either you take this pension and d a  
not practise. If you w ant to  practise, 
you give up your pension. At least 
give them that option and probably 
you will find tha t this invasion of the 
Supreme Court Bar by juniors in the 
form of one time Judges—the whole 
thing will end and it will be a healthy 
thing. I think for that alone, the 
Bar will acclaim the Law Minister.

SHRI C. M. STEPHEN (Muvattu- 
puzha): Mr. Chairman, X rise to 
support this BiH.

The arguments spelt out in the state-
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; ctiy  the  Biil has been brought forward 
ar« certainly convincing. It is really 
an act of grace and justice th a t the 
-erosion of money value m ay be made 
up as fa r  as judges are concerned. But 
in  this again I want to give expression 
to  one sentiment w ith which ail sec-
tions in this House and I hope the 
entire country will agree. There is a 
feeling tha t the judiciary in this coun-
try  is not keeping pace with the as-
pirations of the people and the chan-
ges that the people are pressing for 
and whatever happens on the socio-
economic front, a situation has now 
arisen when th e blame for the delay 
is sought to be placed at the door of 
the various courts in this country. 
Rightly or wrongly, the people have 
seen enough of the  performance of 
th e  courts, tha t unlike what would 
have been the position some time 
back, they seem to be easily persua-
ded to accept the charge that 
it  is the courts which are dala.v- 
ing transformation which had to 
take  place. The point is not whether 
the  charge is correct, but the relevant 
point is whether the  charge is going 
to be accepted by the people. The judi-
ciary has got to take note of the fact 
th a t whereas a few years hack if the 
charge was placed, the people, the in -
telligentsia, the democratic elements 
in this country would have opposed it 
furiously, today the pattern has chang-
ed and no sooner the charge is made, 
the  people (including the intellect 
uals) are inclined to believe that the 
charge is well founded. Therefore, 
■when the Bill comes forward to give 
additional remuneration to the judges, 
having regard to the facts that this is
*  fa ir thing th a t has to be done, ne-
vertheless this House and the people 

.. wre inclined to  concede it not w ith the 
gusto and not with the openness with 
which they would have considered it 
some time back, but with reluctance.

: Tfa» question is whether it is justified?
I t  is not that I am opposing the Bill 
but this is one aspect of it.

Now, as fa r as the  High Court is
•V concerned, there are  basic defects in

our constitution which 'wjbin^.we' con-
sider the  amendment of the Constitu- 
tion, we would rattier take note of. 
The position to-day is  any High court 
accepting the w rit petition can strike- 
down any law which is passed by the 
legislature or by the Parliam ent. Here 
is a very strange situation that where-
as the supreme court in order to strike 
down a law where a constitutional 
question is involved m ust constitute 
a bench of five judges, the High Court 
can strike down a law passed by par-
liament and declare any law ultra vires 
including an amendment of the Cons-
titution. One single judge is sitting 
there and striking them down. In 
Kerala one High Court Judge can do 
it. The number—one or two-—depends 
upon the ru le  which lias been framed. 
A single judge oan strike down a law 
declaring it ultra vires.

There is another thing which we 
have to tak<? note of. The same low 
can be challenged in different courts 
and the different courts can give diffe-
rent judgements on the same cause 
of action. The result is that the diffe-
rent laws will be prevailing at the 
different corners of this country. In 
the same state the High Court has got 
the power to call up any case which 
may be pending in the subordinate 
courts so th a t different opinions may 
not be given on constitutional matter.

The Supreme Court does not have 
the power under th e constitution 
today to call up cases pending in sub-
ordinate courts and give decision bind-
ing on everybody. The result is con-
fusion throughout. That is? wihat pre-
vails actually. It is time we consider 
this, w hether we must accept the high 
courts as the really constitutional 
courts which is what comes to today. 
Formerly the w rit jurisdiction was 
not in every high Court When the 
British Government was here 
the w rit jurisdiction vested only 
in three high courts. I just cannot 
understand why exactly the w rit 
jurisdiction to the extent of giving 
power to strike down laws passed kY 
different legislatures and Parliam ent 
m ust foe vested w ith all the high court# 
and why cannot we withdraw  the
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whole thing to a Central Court so 
that decision can be given binding 
on everyone. And the mischief with 
respect to stay and delaying tactics 
happens not necessarily from tJhe 
supreme court.

I t  is the  high courts which are the 
real culprits. And as far as these 
things are  concerned, high courts ir-
responsibly give a stay, keeping 
the injunctions, holding up the  whole 
thing, and passing judgements which 
ultim ately will have to be set aside, 
going Up to Supreme Court etc. This 
is something which we will have to 
look into seriously. So far as discus-
sion on the Constitution is concern-
ed an<i judicial review is concerned 
the central question is -whore exact-
ly is the beginning or tht source of 
legislative power in this country ? 
Now it has come to a stage m wmch 
the courts have begun to *>ay that 
‘We are the tluird chamber ’

The Courts have gone to the ex-
ten t of saying* Our business is not 
merely to interpret the law but to 
make the law also This is a thing 
which has got to be contested. And 
the  law t^ey make is not binding; on 
the Supreme Court. The Supreme 
Court m akes a law and that law is 
subsequently overruled. They them-
selves reconsider it as it happened m 
the Golaknath case. There js no c^rt- 
tamty as to what the law tomorrow 
will be, and who decides them 
Something is decided by one Bench, 
another Bench comes and they over-
rule the whole thing If you go 
through the history you will find that 
a t the start, the Supreme Court ru l-
ings were basically correct but more 
often than not many of these rulings 
were being over-ruled in proportion to 
the number of benches that are being 
constituted The graveman of my ar-
gument Is this that this is not a ludiclal 
power. We must have a deeper look 
into the matter. The Parliament and 
the people’s representatives cannot sur-
render the fundamental principle that 
the source, the beginning of the law, is 
from this very House and not from 3 
ttr 4 judges sitting somewhere else. If

an attempt is made to assume that and 
to delay the spcio-economic transfor-
mation in this country it will have to 
be resisted and st is this resistance 
which we are witnessing throughout 
the country. That is why, as X said 
111 tae beginning, if this was 4 or 5 
years, hack or ® or 7 years back, a 
Bili like this would have been accept-
ed with an openness and with a 
gusto, saying that more m ust be done 
tor them. But today, when a Bill 
hkr- this comes we say, yes, it must 
be dow\ but with a grain of salt, 
with a feeling whether these people 
are really doing their job m the sense 
of assisting the socio-economic trans-
formation which has received so much 
attention in thi<* House and in certain 
legislative assemblies throughout the 
country. I hope that the Judiciary 
will take note of thK attitude of ours, 
of the people throughout the country. 
And the correction ’must come from 
the Judiciary themselves And if ttje 
correction does not come from them, 
the democratic system which we have, 
will get eroded and that will cer-
tainly be not good for the country and 
that will be a bad day. I hope that 
the Judiciary will take note of these 
sentiments and do accordingly. With 
the*>c words I support the Bill.

SHRJ ABA VI STD A BALA PAJA- 
NOR: Mr. Chairman. Sir I  welcome
this piece of legislation introduced 
In the hon. Minister for Law. 
Though it is a belated one, i t  
is giving only a solace to the pre-
sent judges who are sitting and re-
tired little earlier

Before coming to the general dis-
cussion—ttie generality of law—as ha* 
been done by many Members here, 
I would like to  come to the bill as it 
exists today. 1 remember how our 
hon Minister resigned as a high 
court judge in Bombay expressing his 
inability to serve there due to the 
poor salary existing then. No change 
is made so far. How can you expect 
them to function then? After so 
many years he has brought forward
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now this Bill. On this score alone, I 
congratulate him. But, a t the same 
time, I w ant to mention to  him that 
w e are  here also to represent the 

^section of the people who are affect-
ed by this Bill—I mean the judges 

o t  tkoe high courts and the Supreme 
C ourt

Sir, I have had certain discussions 
w ith the sitting judges of the High 

'C ourt and also with judges who have 
retired. Their general feeling was 
th a t ttiis was not adequate. But, they 
w ere happy that a t least they have 
been able to introduce this Bill in 
Parliament in this session itself. Sir, 
I  recommend to the hon. Minister 
tha t this Bs. 700 and odd that you give 

. by way of Rs. 300 as conveyance al-
lowance and another Rs. 300 and odd 
as house rent allowance amounting to 
Rs. 700/- may be exem ptei from the 
income-tax.

I know that many members who 
took part in this debate are members 
of the  Bar both from the High Courts 
as welj as from the Supre.no Court. 
We are particularly aware that the 
high court judges are getting 
Rs. 3,500 while the supreme court 
judge Sets Rs. 4,000 and the Chief 
Justice of a High Court get$ about 
Rs 4,000. Ultimately, they will all 
get only Rs. 2,100 after deduction of 
tax. But, a judge who has not pos-
sessed a house, may be left with only 
about Rs. 1200 or 1100/- after these 
deductions. It is a pitiable condition 
fo r them if they are once again taxed 
on these allowances tihat a te  being 
granted by this, Bill. So I recommend 
to  the hon. Minister to consider this 
suggestion of mine. 1 hcpe he will 
also agree with m e that this paltry 
sum that is beinp given to tfie judges 
is also exempted from income-tax. 
My second point is this. I cannot 
understand the  sanctity that you are 
attaching to the date—1st October, 
3974. This is the same question that 
has been posed to  me because a parti-
cular judge in my High C o u rt-h ig h  
court of Madras—retired exactly on 
tit* S00t September, 1974. B e is 
unlucky to  get this benefit by a day.

I ajpree w ith th e  hon. Member, Shri 
■ffrerik A nlfcony.to extend thl* bene-
fit to  all the  judges who retired prior * 
to this date. After all they m ay hot 
be more than 300 or 400. 1 do not 
have the statistics w ith mg here bu t 
the Ihon. Minister can get that from 
his Department. So, this is not a big 
problem for them to give the benefits 
to  the members who retired prior to 
1st October, 1974 also so that all of 
them can be benefited when this small 
benefit is given to the retired judges.

I think the main idea of introducing 
this particular Bill in th is  House ie 
to give the sanctity to the judiciary 
or recognise the faith that we attach 
to the judiciary in th is  country. When 
many members—I do not say that . 
they departed from the discussion of 
the Bill—discussed about the genera-
l i ty  of the judiciary tihat is  existing 
in the country, of course, they re-
flected the opinion of th is  country’s 
voice—the people’s voice. That is not 
the main concern here. The point here 
is this that the judges are not 
properly looked after. That is 
the question. Some member g re-
ferred tha t only the affulent people 
had taken th is  post as an honour. I  
ajgree with it. It i$ not only the 
money that you give them is impor-
tant. What is important is that the 
people who have come to this post 
should serve this country by dispens-
ing justice—not dispensing with jus-
tice—it may be so in m any places. X 
know that the hon. Minister is also 
aware of it that the malady is not 
due to money alone but it is because 
of the faith that is being lost by 
the people in the judiciary. That 
is not because of the rem unera-
tion that they get but that is be-
cause of the conduct of some 
judges. In many cases—at least I  
know that in fifty per cent of 
the cases—the malady can be cured 
if we attract the best talents to the 
Bench.

When you took over s g Chairman,
I was feeling very much amused fee* 
cause you were arguing like a law-
yer •  few minute* ago and now you 
occupy this Chair, You sore like •



jgrn|  High COurt Jv4gei FHAIjGUNA
(Conds. of Service)

}ud|e occupying thS» Chafer. Till yes-
terday my colleague* were In the Bar.
The next day Z used to see him sitt-
ing m  a judge. But Mr. Stephen was 
arguing in  the game court. I think 
i t  is not possible for a  judge to argue 
in  some other court. But, we have 
the  privilege here because w e happen 
to be Members of Parliament. But,
1 am not on tha t point But, I can 
say the malady is th a t real talent is 
no t attracted because w e do not give 
due respect to the  judiciary.

Sir, I do not know how far the 
Minister is aware of the feet that 
three weeks back in a place where I 
practice—Madras High Court— I saw in 
a Tamil daily w ith big captions about 
a lady judge being appointed, i  do 
not know how the confidence can be 
so easily created when tine judges of 
the High court can be appointed by 
newspapers. I feel there might be 
eome tru th  an<j it ‘might have leaked 
They say this appointment of the 
lady as the  judge is for the simple 
reason that this is International Wo-
men's Year. You know, Sir, how this 
kind of news will be used in  the cor-
ridors of the HigPi Court. It is not 
healthy for the judiciary. I am a 
little  worried because in Tamil Nadu 
when transformation takes place we 
were hoping for the good and better 
th in g s  to come an<{ at this momnent 
certain things are  being spoken about 
the  judiciary. If  you say a particular 
man is going to be appointed as a 
particular judge so many things are 
talked in the public and they say it 
is  because of the influence of a parti-
cular gentleman or women or party. 
That is how the public now judges 
th e  judiciary. It is not the money 
th a t is going to  give the confidence 
"but the atmosphere that we are going 
to  create in the country is going to 
m atter.

M any of the hon Members have 
talked  at great length about some of 
Hie judgements or the  reactions or 
observations of some of the judges. I 
am  nett going to express my views on

for I  atn afraid the way we reflect 
tOWWMljg them  'today i* going to re-

act in the fu ture  also. X feel the con-
fidence th a t can be created in this 
country mainly m ust come from this 
House. So, whenever an appoint-
m ent ig made or contemplated to  be 
made certain amount of norms, res-
triction or control must be there. I 
remember, some years ago when an 
Andhra Pradesh High Court judge 
was proposed to be appointed to the 
Supreme Court the news came out 
in the papers before the orders were 
issued and only on that score that 
judge was disqualified and some other 
judge was appointed m the Supreme 
Court. Such kind of confidence must 
be created in the public and only then 
they will respect the judiciary. 
Sir, there are about 300 high Court 
judges and some Supreme Court jud-
ges in this country and there may 
be one or two judges—I would not say 
Allahabad, Bangalore or Assam jud-
ges—who aite not in tune with the 
thinking of th is country or not in 
line with the general thinking of the 
country. That need not be the 
main score to  condemn them all as 
bad We must take the generality as 
to how the judges are behaving 
Many of them are good judges. I 
have an experience of 34 years. We 
have to consider them also as human 
beings They have their own fail-
ing*?

Sir. before I sit down I would like 
to say a word about the fact that 
some of the hon. Members have ex-
pressed the feeling that the judges 
must So in line with present aspira-
tions of the people. 1 do not attri-
bute to this idea. This ■will lead to 
lot of complications. A judge is 
only to interpret the law and noth-
ing more than that. Today in cer-
tain States judges, are appointed ac-
cording to the political shades of the 
State governments. In that case if 
they are going to give vent to their 
aspirations then there would not be 
an end to it. Rightly or wrongly 
this country is following English 
precedents and, as such they have 
only to interpret law according to  the 
precedents.

18, 2897 (SAKA) Am dt. B ill 2«6



287  ***** Ctmrt MASCM MU $M
(Conds. of Service)

fSbri Aravlnda Bala Fajanor]
Lastly, I  would like to  say th a t 

twenty days in calculating the gratuity, 
in my opinion, is not correct. That 
can be 30 days. Further the total emo-
luments instead of 28,000 should be
50,000 and instead of 22,000 it should 
be 40.000. I  am not saying all this for 
the money value but with the concept 
that these people should not come and 
practice after retirement.

They shbuM not be people who 
seek out anothei employment on 
retirement. You must give them an 
assurance that they can live peace-
ful retired life. You know Judges 
in the US get the some pay even after 
retirement. There is no break in tfoat 
there

The number involved m this case 
is limited It cannot be a big burden 
on the finances of the country If 
you. want to create confidence m the 
people, it is bettei we treat them 
better. I do not say that they have 
to be put on a high pedestal, but 
keeo them in the correct place so 
that we can get justice

I am also not in agreement with 
friends who have said that there are 
delays in justice, I am in agiee- 
ment with them that justice delayed 
is justice denied At the same trme, 
w e cannot also forget that justice 
hurried is justice buried. So you can-
not simply say : just hurry up

Finally, I want to make Uhis point 
I made it the other day in Com-
mittee also. It is that one th ird  of 
the Judges of a High Court must be 
those transferred from other States 
I  was surprised when the law officers 
asked Where is the provision? I had 
to  tell them th a t under art. 222 of the 
Constitution, there is a clear provi-
sion under which you can transfer 
Judge*; But the Law Secretary and 
other officers were asking, where is 
the provision? So even under the 
Constitution, there is provision to 
transfer Judges from other states.

Now th tfe  is a big rum our on our 
side th a t many Judges are going to

be transferred. You know there is 
corridor talk about thin. Sq my re -
quest i t  tha t it there is  going to  be 
any transfer, you  do it only in  the  
month of June. It you are going to 
make sudh transfers, do it along w ith 
other transfers in other States. This 
is for the simple reason th a t th e  con-
fidence of the people should not be 
disturbed. We may have a certain, 
grudge against a particular Judge, bu t 
that is no reason for disturbing the 
confidence of the public by doing any 
su«.*i thing in this manner

With these remarks I welcome this 
piece of legislation I congratulate 
the hon Minister on this and I hope 
he will come forward with some more 
legislation also So that Judges are 
given their correct place m society. 
liCt justice bo done and not dispens-
ed with.

SHRI P. G. MAVALANKAR (Ahme- 
dabad)- Mr. Chairman. Sir, I fully 
support this Bill, and I do so on seve-
ral counts. I suppose, we all agree that 
the role and contribution of the  judi-
ciary in  a democratic set-up is a t once 
vital, fundamental and profound. In  
fact, such a legislation was overdue. 
Seemingly, it  is of minor significane; 
it only provides, as the Minister him-
self called them, ancillary benefits to 
the Judges. But it has certain signifi-
cant aspects

I have listened to the debate and I  
do not wish to go on the lines on which 
some of my friends on both sides of 
the House have gone. They have pro-
jected into this debate some very im-
portant and fundamental political and 
constitutional issues I do not think 
this Bill really refers to those matters. 
But perhaps, quite expectedly I  
would say, they have taken advantage 
of this measure and expressed their 
views on the functioning of the  judi-
ciary, in the India of today and tomor-
row. But X can say this much to those 
friends tha t a t least some of us on 
this side do not w ant Judges to  be 
member^ who belong to the status quo
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or the  ecnsservative, rigid sections of 
the oomrtmnlty. Certainly not. But 
that i t  not to  say that the Judges 
most give judgments as per the wishes 
of the  government of th e  day. There 
is a great difference between judg-
ments given on the basis o t dynamism  
and progressivism and judgments 
given on the basis of the  pleasures of 
the government of the day. But I do 
not want to project those m atters in 
thfs debate.

THE MINISTER O f  WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM- 
A1AH): Is not the  government of the 
day sufficiently dynamic?

SHRI P. O. MAVALANKAR: I  am 
filad tbe M inister of Parliamentary 
Affairs interrupted me. Normally he 
does not do it; I  am glad he has done 
it today.

As I  said, J am  not going into those 
political overtones. If  the Law Minister 
himself brings forward a measure, as 
he has been publicly saying, outside 
Parliament, tha t some fundamental 
changes in our Constitution are per-
haps necessary, but the time is not yet 
ripe and Government a re  contempla-
ting on it  and they will come forward 
with it, when he comes forward 
w ith such legislation tor changing the 
Constitution, we will express our views 
for whatever their value or worth. Rut 
the discussion today is really restric-
ted to the specific issue of giving cer-
tain ancillary benefits to the Judges of 
the High Courts whose number, as the 
previous speaker said, is not fa r too 
large One should not ilook a t this pro-
blem from the point of view of the fin-
ancial liability; one should look a t it 
froaa the point of making the position 
of the High Court Judge sufficiently 
strong and independent so tha t he  is 
not hared into doing a th ing  or starting 
something fresh when he has retired.

That is the real point a t  issue. I t  is 
not just a  m atter o f giving extra per* 
quisites or benefits ft Is to  strengthen 
the  base of the judge, ensure indepen-
dence and integrity of that high office. 
Hfc is not to  sugffest, therefore, that the
'JjtlT * B_tt

extra monetray and m aterial facilities 
in themselves w ill necessarily ensure 
independence  and integrity. X am  not 
arguing from  that point of view. But 
to deny those benefits to the judges is 
to punish those who have thought-
fully and with a certain degree of 
idealism gone from the b a r  to  the 
bench in order to serve tbe  principle 
of the rule of law and the tenets ot de
mocracy as laid down in our Consti-
tution If you want them to  remain 
independent and look at the 
laws passed by Parliament stric-
tly in conformity with the letter 
and spirit of tbe Constitution and the 
principles of the rule of law, it is 
necessary that they should be made to 
retire honourably at the retirem ent age 
and not to take up any job under the 
government or -be forced to practise 
law after they retire I am glad tha t 
my elderly and learned friend Shri 
Frank Anthony said that judges 
should not be compelled to practice at 
the bar after they retire To see so 
many retired judges crowding the 
Supreme Court Bar is a sorry spec-
tacle. Why is it happening? Because 
you do not have sufficient attrac-
tion in terms of monetary benefits and 
other ancillary benefits for the office 
of the judge to ensure that the right 
type of people are attracted to  the 
bench Here we find there is a valu-
able parallel to the profession and 
selection of teachers. By paying 
higher salaries you do not necessarily 
ensure that you get a good teacher; 
but if you deny a good teacher de-
cent salaries, he will leave the field.

A teacher’s job is an honourable 
calling; it is not a mere job or occu-
pation; It Is a calling. Similarly, 
judgeship is a calling. A person 
leaves his lucratice practice, In 
order not just to  earn money; in 
fact, he gives up th a t  He has not 
necessarily gone to the bench to 
become Chief Justice; not every 
judge becomes a Chief Justice. But 
when a  judge is functioning: inde-
pendently to do justice, he m ust 1m  
assured of two things. While working 
as a  judge his conditions o f service 
should be honourable; they should be 
decent, handsome and attractive. And,



Migh Court Judges MARCH 8, 10?$ 
(Comte, oj Service)

A M U  8W

[Shri P. G. Maval&nkarj 
secondly, when, he r e t ie s  as a judge, 
he should haye sufficient amount in  his 
pocket in  terms of earnings, in 
terms of benefits like gratuity, pen-
sion, medical faciliteb, etc. which 
th« hon. Law Minister is offering 
through this Bill. People with 
brilliant legal acumen and a certain 
natural aptitude lo r judicial service 
should join the bench and those
persons must be well looked after 
by the state and by the society. 
Because this Bill does that, 1 want 
to support it and 1 hope m  the years 
to come it will go a little more in 
the same direction.

1 have already suggested; once a 
judge, always a judge He should
continue to be a judge till his reti-
rement; he should not take any job 
or occupation which is under the
executive government, except of
course some very rare  cases where 
there may be some kind of academic 
enquiry, say, university education, 
or the question of legal practice or 
system of judicial administration 
In very rare cases, he can act as a 
judge for an enquiry. But, normally, 
no judge should be &ven a job 
after he retires because in that case 
he looks forward to that job while 
still serving though he is expected 
to  be independent. He does not re- 
main so independent because he 
feels that if he is really independent, 
he could not get any job and he will 
not qualify for government patron-
age after he retires

MR. CHAIRMAN: The execptions 
that you have made just now would 
be enough to give occupation to all 
retired judges.

SHRI P  G. MAVALANKAR: 
Well, Sir, how many times do we have 
really appointed Enquiry Commis-
sions of fundamental importance? T 
am not saying that the judge must be 
appointed for every single enquiry 
Into police firing, etc.

MR CHAIRMAN; I think you have 
tire ad? made that point.

SERI P. G, MAVALANKAR: But
my point is: leave the judges free, and
let them dp a job after retirement in 
extremely rare cases. X use the words 
‘extremely rare cases’ because ob-
viously there cannot he any such re-
currence in  day-to-day cases of in-
quiries, etc. The performance of our 
judges in the High, Courts since inde-
pendence, by and large, has been very 
creditable, creditable to  themselves 

and creditable to the judiciary, I am 
not talking merely of the judges and 
the judgements—since th e  declaration 
of “Internal Emergency” on 20th June 
75 when many judgements of the 
various High Courts in our country 
have come in favour of freedom and 
m le of law and against the Govern-
ment—but I am talking even of jude- 
ment* before June 26, 1975 and we 
have ^een that judges by and large 
have displayed a sonse of fairness, 
equity and justice If this is so, then 
1 do not know why we should be wary 
about giving them extra monetary 
benefits But one querry about the 
provision of sumptuary allowance 
You, Mr Chairman, yourself mention-
ed about the sumptuary allowance, 
while paiticipatmg earlier m this 
debate T too want to ask the Law 
Minister as to why a Chief Justice of 
a High Court is sought to be given 
buch a sumptuary allowance I assume 
therefore that the Supreme Court 
Chief Justice is already given such 
sumptuary allowance Then a point 
further to be asked is

SHRI H, R. GOKHALE* In the 
next Bill.

SHRI P. G. MAVALANKAR: You 
are now techincally saying, not imme-
diately, but in th e  BiU to follow you 
are giving it. But my point is: Are
these Chief Justices really expected 
to act like Minister or public relations 
men’ The position of the  Chief Justice 
is like the position of a Speaker. For 
example, the Sneaker of the British 
House of Commons remains aloof from 
the society because he has to give 
i ustice, similarly a Chief Justice can-
not be a social tnlxf*} He m ust be
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aloof from the social minglings. From 
th a t point of view, I  do not see much 
point in giving sumptuary allowance 
I t  is from this angle and from the 
various other angles th a t 1 have 
spoken earlier that I  support this Bill 
1 hope that the functioning of the 
judiciary which is m the open, and 
which is open, to arguments and pur- 
auaslons, will foe strengthened by 
such benefits, monetary and other 
benefits.
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SHRI H R GOKHALE Sir, the 
debate has been very good and I am 
particularly happy that every one of 
the  hon. Members who spoke has sup-
ported the B ill There might have 
been some aspects of the m atter spo-
ken in a critical way, but mainly with 
regard to the Bill itself, there has 
been unanimous support.

Mr Somnath Chatterj ce did say
fti&t this was a  measure which was 
long overdue, but he also said, what 
ha$ been given is a pittance I must 
aay, i t  is not so. The salaries of 
judges ore fixed under the Constitu-
tion and even if we have decided 
to amend the Constitution, 
w e  could not have increased the 
salary of a judge by more than Hs 
900 or Rs 1000 a t  the most But sum 
to ta l of the benefits given under this 
BiU are much more than that. I t to- 
uche$ the question of pension because 
pension has  become a very important 
tafttter in respect of judges. This has 
relevence to certain other Issues 
Which were raised

Mr. Frank Anothony had said that 
judges should not be allowed to  
practise, not only in their courts, but 
in any other court and In the Supreme

* im  Jkmdt. m i

Court. Then It wra* M id tha t judges 
should not be given any employ* 
* n « t after retfahsmseit. WHh the pre-
sent low pension, a  situation arises 
when perhaps the judges are compel-
led to take  up employment, to earxy 
on. Of e m m , Mr. W ank Anthony 
wanted th a t the pension should be 
the same ** tb* salary. We cannot do 
that fikst I think there has been a 
substantial increase in pension for the 
judges of the High Court, and as you 
will sec later on, in the pension of 
the judges of the Supreme Court. Of 
the other two m atters which have not 
been mad* applicable a t all before, 
one is the family pension Unfortuna-
tely, nobody referred to it. A judge 
dies m harness He does not get pen-
sion He cannot obviously get it, but 
his dependents too do not get pension 
now Family pension really is intend-
ed to provide for the dependents of 
judges when they die in harness and 
it is a reasonable amount which is pro-
vided for. Then the third thing is 
about gratuity There, the hon Mem-
ber Mr Sinha is right that it is made 
applicable only to judges coming from 
the Bar, and the reason is that with 
regaid to service judges, there is al-
ready the same scheme applicable in 
respect of gratuity It is only the 
members of the Bar who were not 
entitled The reason for making the 
qualifying service also low is that the 
Bar judge cannot remain like the 
service judge for that length of time; 
and if vou make that qualifying period 
very large, no judge will in fact get 
the gratuity And I think th a t 2J 
years service, which is the qualify-
ing period, is a reasonable period, 
after mrihiHh the judges will be entitl-
ed to get gratuity which is 2ft days per 
year of service, subject to a m axi-
mum of Rs 30,000/- And some jud-
ges are entitled to reach up to  the 
maximum This has been available 
to the Civil Services, but unfor tuna- 
telv not available to  the Bar judges. 
Now that, to  my mind, is a substanti-
al! improvement. Now a question
has been raised because two allowan-
ces have been provided for. One is 
the  sumptuary allowance. The Chief 
Justice as far as the High Court is
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«MBORmd, would get It. The point 
is tha t the Chief Justice, in his cap-
acity a8 the Chief Justice of the 
HJ$h Court ham to  epend on enter-
tainm ent—it is not tha t he should en-
tertain  in the sense in which we think 
of entertainment. Not in that sense. 
Lots of people call on him in the ordi-
nary course. District judges and 
o ther High Court judges call on him: 
and sometimes the Ministers call on 
him, as a Minister hag got to do. in 
the course of his duty, particularly if 
tihe Minister happens to be the Law 
Minister or the Minister for Justice. 
I t is ordinary courtesy that even where 
an allowance is not given, the Judge 
cannot say* '"I am not g°mg to offer 
you even a cup of tea.” He does it. 
He has been doing it  even before this 
Therefore, some provision is made by 
way of sum ptuary allowance in r e s 
pect o f the Chief Justice of the Hiph 
Court, on whom many district jud-
ges, many other judges from the sub-
ordinate judiciary, other judges of the 
High Court and certain other people— 
who in the ordinary course are re-
quired to visit him—call; and he is 
entitled to  a sumptuary allowance.

In addition to tinat, I might men-
tion w ith a reasonable degree of con-
fidence—because, somebody also rais-
ed the question that this is all ■sub-
ject to tax—that the sumptuary all-
owance is not subject to tax. This 
Rs. 300 ig not subject to tax If Shri 
C hatterjee visits a Judge. I am sure 
he will not let him go without a cup 
of tee. Let u* not be unfair to them, 
because they have all been gentlemen 
They have been treating the guests 
in the same way in which all of us 
treat them. One way in which we 
can compensate them is to give them 
some benefit which js not subject to 
tax.

SHRI SOMNATH CHATTERJEE • 
That is the assurance I  want.

SHRI H. R. GOKHALE : I am tell-
ing; you I am not giving anv tax ex-
emption here. The tax exemption is 
ttndhar the  Income-tax Act itself. Under

the existing law, as it is, i t  is not sub-
ject to tax. No special provision of 
tax exemption is made in respect of 
this.

A conveyance allowance of Rs. 300 
! s given to the Judges in the High 
Courts and the Supreme Court. Jud-
ges, particularly in bigger places, 
have to spend considerably on 
travel from their residence 
to the High Court, because the dis-
tances are longer in those places. I 
can say this from personal experience 
because 1 have been in one of the big-
ger places. Of course, this allowance 
is payable subject to their maintain-
ing the car. If they do not maintain 
the car, they do not get the allow-
ance Therefore, I  think this is also 
one of the substantive part of the bene-
fit* which are sought to be given to 
them.

MR. CHAIRMAN : They can go by 
taxi.

SHRI H. R. GOKHALE : They can 
go by taxi, but it will be cotftly. 
Conveyance allowance is given when 
they maintain a car. TVii* has been 
privided, taking note of the other 
enactments where conveyance allow-
ance is provided.

I do not want to go into tbe details. 
But I do mean to say that it  is a r t  
a pittance. Perhaps, it could have 
been more. I do not say th a t it could 
not have been more. But I  de net 
think that in the present situation we 
can go so far as to keep these salar ies 
completely out of tune w ith  the gene-
ral level of emoluments of the eW l 
servants and other. Therefore, taking 
into account all those circumstances, 
this is not a pittance. This is a reason-
ably good package which is being 
offered to the High Court and Sup-
reme Court Judges.

I fully agree with Professor Hiren 
Mukherjee that money is not evesry- 
thing Why should it be everythin#? 
But I do not think that money is no-
thing also. The fact i« that as human
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beings, As judges ore, they have to 
live In circumstances where the econo-
mic and social impact is felt by them 
a* much as by others. Therefore, 
while I  do agree that one should not 
hanker alter ‘money merely for the 
sake o t money, as human beings, as we 
are, we cannot completely ignore the 
rhoney aspect of a person’s remunera- 

this emoluments

There is an amendment given notice 
of by Shri Somnath Chatterjee, about 
which he spoke also I personally feel 
that this is a m atter which requires, 
to be considered 1 can tell you there 
w as a time when the iP was a demand 
ft»r judicial or quahi-judiciui inquiry 
in every cate When anything hap-
pens a  man wants that it m ust be <1 
judicial or quasi-judicjal inqmrj, And 
no leas a person than a retired 01 a 
sitting judge was acceptable for such 
enquiries There has been a criticism 
as to why we do not appoint, for ex-
ample, sitting judges Now there aie 
two reasons Firstly, it is not a fact 
th a t w e do not appoint In the last 
tw o years, almost as a m atter of 
practice, w e have appointed mttmg 
judges for these enquiries If you re -
call th e  instances m th P recent past, 
you will see that sitting judges have 
been appointed But the other thing 
is th a t in a long drawn enquiry, If a 
sitting judge is taken a wav—it is true 
th a t retired judges samtime* take «o 
long and thev continue and do not 
finish the  enquirv—then it is not pood

(Interruptions)
v SHRI H  R GOKHALE : But what 
a re  you to do ’ The Constitution re-
quires it.

(Interruptions)

L et us not blame the retired Supre-
m e Court judge.

(Interruptions)
SHRI SOMNATH CHIATTERJEK: 

They ate very competent I know

SHRI 11 R- GOKHALE : I am not 
talking iif their competency I am

saying th a t some of these «oqu im s 
are  delayed not because of the judges 
only; they have been delayed to r vari-
ous other reasons, and we, as mem-
bers of the bar, m ust equally share a  
responsibility m that m atter along 
with judges In what way, these en-
quiries are prolonged by the members 
of the bar—this side or that side or 
perhaps both sides? To prolong an 
enquiry is a fact of wiiich Mr. Chatter* 
jee should be aware,

MR CHAIRMAN: And also mem-
ber's of the Government

SHRI H R GOKHALE* Everybody 
concerned What I mean to stay is that 
vou cannot pat a blame only on these 
judges It is true that a judge does it.

SHRI SOMNATH CHATTERJEE* A 
p< rson who is retiring or haa retired 
is looking forward for appointment 
That is the point

SHRI H R GOKHALE That really
should not be done Somebody men-
tioned about—I do not know who—a 
I irticular mstance when it was said 
that two dayj> 01 a few da%s before lus 
'ctuem ent

SHRI SOMNATH CHATTERJEE: I
Will gl\t> VOU 4 list

SHRI H R GOKHALE I do not 
want names But if such a thing has 
happened, it should not happen.

SHRI SOMNATH CHATTERJEE* 
T here is a very recent instance, Mr 
Gokhale

SHRI H R GOKHALE. There may 
be an instance I am not saying that. 
What I am saving u> that it  should 
not be done What I was saying was 
not tha t it was not there; it may be 
there  What I was saying was th a t 
we should avoid doing that In fact, we 
should not do that

With regard to the practice after 
retirement, th a t was not raised by you, 
that was raised by Frank Anthosy, I t
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is a  sad state of affairs that the Sup-
rem e Court Bar today is full of re -
tired High Court judges, apart from 
the sorry spectacle which they make, 
because most of them have not prac-
tised and do not command any ade-
quate practice. The other bad part is 
tha t they deprive the new coming 
up members of the Bar. A new bar is 
being built up in the Supreme Court 
So far as I am coneorned, whenever 
any question of appointment of coun-
sel for Government cases, may be as a 
Government Counsel or similar posi- 
viOn, came up, I had stoutly declined 
to consider any retired judge or anv 
retired officer of the government 
fbr taking up these positions 
as Government Counsels, I 
insisted th a t leading ones among the 
junior Members of the Bar ought to 
be given this chance, because Gov-
ernment alone has a possibility of 
giving work to the jumoi members of 
the bar and the Government an
obligation to the Bar that a junior bar 
is built up.

(Interruptions)
SHRI SOMNATH CHATTERJEE I 

wish your wishes ww’e translated in to  
action. You have a Supreme Court 
panel What about the State p an c r 
People art* monopolising theie

SHRI H. R GOKHALE: I am telhnr* 
you about the apointments made bv 
the Central Government i p  a n y  p a n e l  
anywhere in the country. I  can say 
this with complete assurance that I 
have declined to include a retired 
judge or a  retired officer of the Gov-
ernment. . . .

(Interruptions) 
even ia the High Courts.

SHRI SOMNATH CHATTERJEE 
But there  are small panels A large 
section does not get the benefits

(Interruptions)
But I know that there are a handful 

of people who are getting the benefit
SHRI H R. GOKHALE: Do not sav 

that; you are in Calcutta. The point 
was w ith regard to a retired judge 
We are dealing with that.

18, 1897 (SAKA), Admt mil ^q2 

(Interruptions)

I W£ii) saving about a panel of the 
Centrul Government, whether it is 
here in Delhi in, the Supreme Court or 
in the High Court; and by any chance, 
your Calcutta panel is not a small 
one.

18.00 hrs.

These aie the matters which have 
been taken into consideration in pro-
posing this Bill

I must refer to one thing more. It 
h is been said by at least two hon. 
Members that judges have not been 
confirmed because they had given 
adverse judgments in this particular 
case or in that particular case. I must 
say, this is not true Non-confirmation 
has nothing to do with the judgments. 
Recently t judge who had given file 
largest number of adverse judgments 
against the Government has not only 
been confirmed but has been promot-
ed a<! the Chief Justice of the  High 
couit The judicial pronouncement 
ha* nothing to do with confirmation 
or non-confirmation.

Sir, these a ie  the main points which
ha\o bo“n made in the course of the 
debate

PH HI SOMNATH CHATTERJEE:
Are vou giving an assurance to consi-
der mv amendment?

SHRI H R GOKHALE: I  have said 
so I am in agreement w ith this and 
we should consider it separately. I  
think. I have said that We w ill give 
due consideration to  it.

With this reply which covers almost
all the points, I command the Bill to 
the House to be taken into considera-
tion.

MR CHAIRMAN: The question is:
“That the Bill further to  amend

the High Court Judges (Conditions
of Service) Act, 1954 be taken into
consideration.”

The motion was adopted.
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MR. CHAIRMAN: Now, we take up 
the clause-by-clause consideration at 
%  Bill.

<n«iiw> 2. fltere is no amendment.
The question is:

‘T h at Clause 2 stand part of the 
Bill*

The motion teas adopted 
r'lnaifff, 2 ttxu added to the Bill.

Otaiwe 3 (Amendment 0/  Section 17A) 
Amendments made

Page 2, line 7,—
/tor “and after sub-section (1) as 
90 renumbered”

snb*£ftue “and,—
(a) in sub-section (1) as so re-

numbered, after the words “the 
Firat Schedule" the words “tretires 
or” shall be, and shall be deemed 
always to have been, inserted,

fb> after sub-section (1) as so 
amended** (2)

Page 2. line 21,—
for “dies” subst'fue “retires, or dies" (3) 

(Shrt H R Gokhale) 

MR. CHAIRMAN. The question is

“That 3, as amended, stand
part of the Bill.”

The motion was adopted

Clause 3, our amended, 100s added to 
the flitt
Clause 4 toag added to the Bill. 

O am e 4A (New)
SHRI SOMNATH CHATTERJEE- 1 

beg to move:

Page 3 —
after line 2,insert—

•HAu After section 28A of theprin- 
Act, the following section shall 

be inserted, namely: —
"23AA. No retired Judge shall be 

entitled to  eaterciee any Judicial or

quasi-judkdal functions in any mat-
ter, question or dispute, in which a  
Government or a Government Com* 
pany as defined by the Companies 
Act, 1956, or a  body or authority 
constituted or incorporated by any 
Act of Parliament or of legislature 
of a State or Union territory or un- 
the administrative or financial con-
trol of a Government is a party or 
is interested or in any maimer con-
cerned or shall be eligible to  be ap-
pointed to any office or post in res-
pect of which salary or allowance 
will be payable out of the Consoli-
dated Fund of India or of any State 
or of any Union territory.

Explanation.—For the purpose of 
this section, Government will mean 
the Central Government or the Gov-
e rn m e n t  of a S ta te  or of a Union te r-
ritory.” (5).

MR CHAIRMAN- I put Amend-
ment No 5 (clause 4A <New)]moved 
by Shri Somnath Chatterjee to the 
\ ote of the House

Amendment No 5 toflj put and nega
tived.

MR CHAIRMAN: There is no
amendment to Clauses 5 and 6.

The question is*
“That Clauses 5 and 6 stand part 

of the Bill."

The motion was adopted.

Clauses 5 and 8 were added to the Bill.

danse  7 (Amendment of the First 
Schedule)

Amendment mode:

Page 4, line 2,—-
for "service” substitute "service 

for pension" (4)
(Shri H. J t  QoklwW
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m b  CHAIRMAN: The question is:

-T hat Clause 7, as amended, 
stand part ol the BilL”

The motion was adopted.

Clause 7t cut amended, was added to 
the B ill

Clause 1 (Short title and Com
mencement)

Am endm ent made:

Page 1, line 5,—

for  “It shall" substitute—

**Save as otherwise provided, it 
shall** (1)

(Shri H R Gokhale) 

MR. CHAIRMAN: The question is:

“That Clause 1, as amended, 
stand part of the B ill"

The motion was adopted.

Clause 1, as amended, was added to 
the Bill,

The Enacting Formula and the Title 
were added to the Bill.

SHRI H. R. GOKHALE: I move:

‘T h a t the Bill, as amended, be 
passed”

MR. CHAIRMAN: The question is:

"That the Bill, as amended, lie 
passed.”

The motion was adopted.

18.06 hrs.

SUPREME COURT JUDGES (CON-
DITIONS OF SERVICE) AMEND-

MENT BILL

MR. CHAIRMAN: The Supreme
Court Judges (Conditions oi Service} 
Amendment Bill is also the same as 
the previous one. So, we need not 
repeat it

SHRI SOMNATH CHATTERJEE 
(Burdwan) I wan. an assurance in 
respect of this Bill also.

THE MINISTER OF LAW, JU S-
TICE AND COMPANY AFFAIRS 
(SHRI H R GOKHALE): Not assu-
rance; I will say, I will consider it.

Sir, I do not want to repeat my 
sneech It is practically the same as 
the previous Bill with some minor 
variations, I beg to move-*

“That the Bill further to amend 
the Supremo Court Judges (Con-
ditions of Sprvice) Act, 1958, be 
taken into consideration,*’

MR. CHAIRMAN: The question is:

“That the Bill further to amend 
the Supreme Court Judges (Con-
ditions of Service) Act, 1958, be 
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We take qp
clause-by-clause consideration.

The question is:

"That Clause 2 stand p a rt of the 
Bill.”

The motion was adopted.

* Moved with the recommendation of the President.
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MB. CHAIRMAN': I shall now put 
Amendment No 2 to Clause 4, mov-
ed by Shri Somnath Chatterjee, to 
the vote of the House

J 07 Supreme Court 
Judges

(Mr. Chairman]
Clause 2 was added to the Bill.

Own# S <Insertion, of new section 
16A>

Amendment made 
Page 2, line 21,—
for “dies” substitute "retires, or 

dies" <I)
(Sftrt H. ft Gokhale) 

MR CHAIRMAN The question is
“That Clau<*e 3, as amended, 

stand part of the Bill ”
The motion was adopted

Clause 3 as amended, was added to 
the Bill

Clause 4 (Insertion 0/  neto section* 
23A, 23B and 23C)

SHRI SOMNATH CHATTERJEE 
I beg to move

Page 2,—
after line 36, insert—

“2SAA No retired Judge* of 
Supreme Court shall be entitled to 
exercise any judicial or qua<u- 
judioal functions in any matter, 
question or dispute, in which a 
Government or a Government Com-
pany as defined by the Companies 
Act, 1956, or a body or authority 
constituted or incorporated by any 
Act of Parliament or of Legislature 
of a State or Union territory o j  
under the administrative or finan-
cial control of a Government is a 
party or is interested or in any 
manner concerned or shall be eli-
gible to be appointed to any office 
or post In respect of which salary 
or allowance will be payable out 
of the Consolidated Fund of India 
«er of ftny State or of »ny Union 
territory

Explanation—For the  purposes of 
this section, Government will mean 
the Central Government or the Gov-
ernment of a State or of a tTnion 
territory** {#)

Amendment No 2 was put and nega
tived,

MR CHAIRMAN: The question is: 
BilL”That C1SUSe 4 stand Part ot the

The motion was adopted

Clvase 4 was added to the Bill

Clauses, 5 and 6, Clause 1, the Enact
ing Formula and the Titie 1oere add

ed to the Bill

SHRI a  R GOKHALE- I beg to 
move

“That the Bill, as amended, be 
passed ”

MR CHAIRMAN* Motion moved;
“That the Bill, as amended, be 

passed.**

TWTWMH 5T7T*> (ifFsn) :

*n*rof?r r fn m  ^  ^  f  t
* arar* aTfrrr f  1 *-?■ ^

v n  A '  fsftr
w>ii y ?r*rPT srsft qf>t * p

75m  «n sre ?r£ £ atm  fir*
t? t  «rr w i  r  srafi a r  %m 

rrmwtr f*r> k i f  P 7

wwr f o r

wrnwnr srroft wft r

k  <mr ^  «nwr ^  *rrcr

t  1
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*ft TWra^TT 5TT : STPTTT
w r  5 ,  eft *  .Tarwr'T 3 ^  sror ? «

Why this discrimination between 
judges of High Courts and Supreme 
Court? I would like to know the 
reasons categorically.

MR. CHAIRMAN: He has already 
said about that.

SHRI H. R. GOKHALE: The rea-
sons are simple. First of all, they are 
the  judges of the highest judiciary 
of the land unlike the judges of the 
High Courts. There are visitors who 
go to the Supreme Court, the High 
Court judges and other judges. The 
same, more or less, applies to Sup-
reme Court judges -although the al-
lowance is less than that to the Chief 
Justice of the Supreme Court, as the 
Chief Justice has more visitors.

MR. CHAIRMAN: The question*

"That the Bill, as amended, be 
passed.'’

The motion was adopted.

18.11 hr*.

BUSINESS ADVISORY COMMITTEE 
F i f t y - N i n t h  R e p o r t

MR. CHAIRMAN: Before we ad-
journ, Shri Raghu Ramaiah, Minister 
of Works and Housing and Parlia-
m entary Affairs hag to make a state-
ment.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): I beg to present the Fifty- 
ninth Report of the Business Advi-
sory Committee.

MR. CHAIRMAN: The House stands 
adjourned to meet tomorrow a t 11.00
a.m.

18.06 hrs.
The Lok Sabha then  adjourned till 
Eleven of the clock on Tuesday, 
March 9, 1976/Phalguna 19. 1897

(Saka)
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